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LOK SABHA

Tuesday, August 8, 1972{8ravana 17,
1894 (Soka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Bhortage of Power in the Counmtry

+
*]22. SHRI Afl'l‘ KUMAR SAHA :
SHRI [JAGADISH BHATTA-

CHARYYA :

Will the Minister of IRRIGATION AND
POWER bc pleased 1o state the reasons for
shoriage of pewer supply all over the country in
the recent time ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF IRRIGATION AND POWER
(SHR1 B. N. KUREEL) : A statement is laid
ou the Table of the House.

' Stalement

The main reasons for the power shortage in
the country in recent times are 1—

(1) Absence of generating capacity commen-
surate with the growth in demand oecurring
from Lunc Lo tiroe.

(2) Inadequate storage position at some of the
major hydro-eleciric reservoirs due to failure of
rains in the catchment areas resulting in redu-
ced availability of power.

(3) Frequent outages to generating plants
particularly larger sized thermal generating
unita due to teething troubles, use of inferior
grades of coal resulting in excessive wear and
tear of auxiliary equipment.

(4) Noo-arrival of coal in time to the thermal
power stations resulting 'in reduced output from
the thermal power stations.

(5) Lack of adequate transmission facilities
.within each State and betweea neighbouring
Btates, .

(6) Drlay in exccution of projects due to
delay in the delivery of equipment by the indi-
genous manuflacturers, non-availability of essen-
tial materials such as steel, cement etc, to the
required extent and delay in civil works.

SHRI AJIT KUMAR SAHA: The main
reasons have been given in the statement for the
shortage of power. May I know what concrete
steps have been taken by Government to remedy

the causes of power failure ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : The various rea-
sons for power shomage have been given in the
answer. One of the most important reasons is that
the load is going up and the demand is also
going up much more than what we are able to
install at the moment, Thercfore, we have now
drawn up in the Sixth Plan many more projects
to deal with the matter. That is one very
important step. For example, in the DVC the
demand is inuch higher than whal they have, so
that there is frequent power shortage in Calcutia
and so on. Another reason is that the opera-
tional efficiency has not improved. The effici-
ency of the maintenance and operational staff
has 1o be improved, and we are taking steps for
the proper training of these personacl.

SHRI DINEN BHATTACHARYYA : The
hon. Member had asked specifically the con-
crele steps taken by Government 1o remedy mat-
ters, but he is only telling us about the Sixth
Plan. His question has not been completely
answered. '

MR. SPFAKER : Let Shri Ajit Kumar Saha
put that question.

DR.K.L. RAO : 1 have given the most
importart reasons. A number of reasons have
been given in the statement. The most impor-
tant reasons arc the excessive inad and there-
fore there is neeessity for installation of more
power. There is also deficiency in the operation
and maintenance staff and we are trying to make
it up. There arc alro other reasons, such as
want of equipment, want of material and so on,
'Chese are all things which are belng made up,
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SHRI AJIT KUMAR SAHA : Will the hon.
Minister statc the reasons for the almost total

failure of power in the Staie of West Bengal as
a result of which the factories are facing serious

crisis ?

DR. K. L. RAO : Wc find generally in
Calcutta the main troubles are due to shortage
of about 50 to 100 MW of power. We are try-
ing to increase the power by setting up the
power stations at Santaldi and Chandrapura
more quickly and also install more transmission
lines to Galcutta so that we could supply about
50 MW of power to that region which would
make it very comfortable, That is what we are
trying to do. :

@ Tfey AwmTw qtE s AR
AZIT FT 77 AT &1 a1 ¢ 5 faoet
FR AL N R wam Famaaz fs
feamt #1 faoreht ¥t a7 & sqrar w= @ ¢,
I T ¥ fgeresr ' g YdmAw
9T 37 A7 @ & FEE ATEW A @ 97
qUC Y, A TR AT FTOT 7

WeqW NPT : I AY A TF  HA
& ware &3¢ famn o

DR. K. L. RAO : We have requested the
Chiel Ministers of all States to give preference
to agricultural load even at the cost of making
a cut in the industrial load. UP also will have
to follow suit. Asfor the rate, it is fixed by
various States in various ways. In UP the rate
is a bit high. We have taken it up with that
Government to have it reduced. We have not
succeeded ; but I hope we will be able 1o do su

in a few months.

st acfeg Areew ot AT AgT
a7 Sfefer 1 Fag vg wgar g fis
a% g} wrEfa g0 2 F§ o R o
FHE a7 FX §§ A w1 fvig w fam
f sz arew ¥ fi¥ g fodt s3t w
faorelt At & arddr qa Y w1 Tgwrew
1 HWE qrgw A 79 T fawdl D oar @
& 3z 3t wg a7 frar ) afl o W
27
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DR. K. L. RAO: I think he is referring to
a specific example, of Hindalco. The UP
Government sought our advice. We gave the
advice that power should be sold at the cost of
generation plus a certain amount of profit.

SHRI INDRAJIT GUPTA: The shortage
of power does not affect all parts of the country
cqually at the same time. Was it decided some
time ago that there should be an inter-state grid
on the basis of ceriain zones and regions so that
if a particular State was suffrring from a
shortage for some particular reason ata par-
ticular time and the neighbouring State had
surplus power, it could be shared like that ?
Was such a scheme undertaken particularly in
the eastern zone ? A recommendation was made
on behall of State Governments like Bengal,
Orissa, Bihar and Assam, but nothing has been
made because the Centrs has not moved in the
matier.

DR. K. L. RAO : We have an inter-state
grid line all over the country. In the Bengal
area too we have a fairly good length of that
line. In the last six months, we have exchanged
quite a large amount of power between one
State and another. In fact, power from Mysore
has travelled as far as Gujarat ; Kerala power
has gone to Tamil Nadu and Andhra Pradesh.
Like that, we have exchanged power from Siate
to State.

Likewise, in the casiern zone, we have a large
number of transmission lines. But unforiunately,
the Machkund and Hirakud reservoirs were
shut down so that Orissa which used to supply
power could not supply any. Similarly, DVG
was not able to give any extra power so that we
could supply 100 MW to Calcutta. That was
how thissituation arose, As I submitted already,
we are now trying to generate additiona! power
in Santhaldi and Chandrapura. We are putting
up more and more transmission lines. We are
already engaged in that problem and are
strengthening  furthe the grid lines which
already exist

oft v arew st : AT SR R
R @e do o FrumAT ¥ W A
T, ¥ s e & w@m § oy
T § e efeas ofamw & o Cefeaw
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DR. K. L. RAO : Itis true that a number
of industries arc having less amount of power.
I visited Jamshedpur, and the load there is
about 90 MW, whereas the supply is about 50 to
60 MW, The arrangements are that Bihar shall
supply the balance, Likewise they are to supply
power to other places. But unfortunately the
Patratu power supply has not come up and one
of the-units which was expected 10 be commis-
sioned is not yet ready, and so there is shortage
of power for the industrial sector in that area.

SHRI SURENDRA MOHANTY : One
of the reasons. cited for the shortage is delay
in ‘the supply of equipment by the indigenous
manufacturers. May I know whether those
indigenous manufacturers are in the public
sector or in the private sector ?

MR. SPEAKER: You have given it a
very big dimension. The question is very
simple.

SHRI SURENDRA MOHANTY : It arises
from the statement.

DR. K. L. RAO: The main equipment
is in the public secltor, and there has been
some delay. For instapnce in the Ukai project,
the dam is ready, but the machines arc not
there, »0- lpt we were not able .to supply
power and the supply of machines is delayed.
The equipment are indigenous. Of course,
there arc difficulties in the supply, and there
will be a large number of teething troubles
like that, and though they are mainly in the
public sector, there has been some delay in the
delivery of the equipment.

SHRI SURENDRA, MOHANTY: It is
scandalous. (Interruption) o

DR. K. L. RAO : There have beon some

difficulties in the supply, and we are sorting
out some of the difficulties, but, nevertheless,
we cannot say that we can guarantee the
delivery of the equipment on time.

SRAVANA 17, 1894 (SAKA)

' SHRI SAMAR GUHA: May I know
whether the attention of the Government has
been drawn to the statement made by the
Director of -Mine Safety that unless power
supply is made quickly to the Bihar and West
Bengal coal mines area, - ‘the coal mines are
going to be closed down very shortly ?

DR. K. L. RAO: It is true that we also
received some representation in respect of the
coal mines. It is not that the power is short ;
but the supply is fluctuating; the power
supplied to them at different hours of the
day is different, and I have drawn the atten-
tion of the persons concerned in the West
Bengal Government, the State Electricity

Oral Answers 6.

Boards, the DVC and the Bihar Government,

to see that if they can try to assist in the .

supply. I think with the coming in of the
monsocon, and the possibility of the reservuirs
being filled up, it may be possible for usto
combat these difficulties in the next fortnight.

SHRI S. R. DAMANI : Just now, the hon.
Minister has said that the demand for power
is increasing but that there is not sufficient
power to meet the demand. In this connec-
tion, may I know. specifically from the hon.
Minister whether this shortage of power and
the inability to supply power for industrial
and agriculture produ:tion, are due to inade-
quate finance, or due to incffective planning of
the schemes or due to the non-availability of
the machinery or due 1o some other technical
reasons 7 What are the main reasons which
have come in the way of meeting the demand
of the public in the country ?

DR. K. L. RAO: I could not exactly
follow the question. The hon. Member wants
know the reasons why there is shortage of
power cquipment and so.on.

SHRI S. R. DAMANI: The demand is
increasing, as the hon. Minister said, and I
wanted to know what are the specific reasons :
whether it is due to inmadequate finance, or
whether it is due to the fact that adequate
number of persons are not available, or

whether the schemes of the Planning Commis-

sion are not properly being implemented, etc.
What are the main reasons ?

DR. K. L. RAO : There had been some res-
traints on finance in the past, and we were not
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able to get as much as we wanted in the Fourth
Five year Plan, but now, in the Fifth Five year
Plan, we have planned out, and we are going 1o
have do.ble the power at the end «f the Fourth
Plan; that is, we propose to add as much as
20vmillion kw. of p.wer in the Fifih Plan: 20
million kw. of power will be there in 1974,
I am happy that the Planning Commission
also has accepted it this time. But in the past
there has been a certain amount of deficulty;
these power stations, unfortunately, take five
years before they are put into commission. The
present shortage is the result of inadequate
power provision made four or five years back.

SHRI JYOTIRMOY BOSU : During the
Fourth Plan period, what was the projecied
power demand ? During the current year
what had been the actual power generation?
Is it a fact that only fifiy per cent of the built-
in capacity of power generation in West
Bengal is being utilised at this moment ?

DR. K. L. RAO: The power target at the
end of the Fourth Plan is 23 million kws ; the
demand is of the same order almost, The
installed capacity of 23 mkw. will not be able
to cope with the demand. Another diffi-
culty is that on account of various reasons
some of the important power stations are not
going to be commissioned during the Fourth
Plan period and the shortage will be as much
as 2 million kws during the next two years,
1973 and 1974. It is only towards the end of
1974 .ihat some of the projects like Idiki,
Kalpakkam, etc. will come up. 1 am afraid
country has to be prepared for a shortage of
2-3 milliun kws of power in 1973-74. The
actual generation now isabout 17 mkw. We
will have 20 mkw in 1974.

sit frfr faaw : 9o fagre & fawrely
w1 Y F @ A N faoeht § sgwm o
afas 1 wtfaed 9o 57 § fayg
wrear Wt 7Y e § 1 agi faereh aifes
fr¥ Rk A w7 P @ fag g
MTE S ! TN A&
M EF AR E?

st ¥o gRo wraw : T F @ A
ST W § W ¥
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DR. K. L.RAO : Itis truc in North Bihar
power is short. The annual per capita power
consumption is of the order of 10 kwhr. com-
pared to the all-India averae of 90 kwhrs.
That is why the Technical Advisury Committee
has approved the setting up of a power station
at Muzaffarpur, extension at Barauni and also
the Dalkola project. They await approval
ty tbe Plannirg Commission. T shall tryto
accelerate these projects . . . (Interruptions).

ol e wd : 25 af Fa @
g faoe & Ay & srenfadcaff aa §
W& adraT ag g e win ¥ admr gent
w7 ¥ | Tow afrgs awy wfe o G
9T 9% @T & | AT F1T &1 97 IS AR
fafewa gwa § argel wraad # faast 9
araeETmd a1q QO F 9% AR faaeh
ao® § Freafaic g a% ?

DR. K. L. RAQ : Electricity is one of the
items which creates its own demand very much.
It is an interesting factor, At the time of
Independence our consumption was only 2
miw and now it has gone up to 17 mkw. Itis
a good performance. In the Fifth Plan we
want to double our output. Even then the
per capita consumption here will be 200 against
10,000 in the United States and 2,000—3,000 in
Europe. We shall not be anywhere there but
we cannot help it. As T said power creates
its own demand. 1 am sure power generation
and demand will go on mu'tiplyirg ve'y apidly.

We are planning in a big way and we hope
that the necessery funds will be provided and
it will be possitle for us to fulfil our target.

SHRI AMRIT NAHATA : In our country,
we need clectricity for reducing our depend-
ence on monsoons. So, is it advisable to keep
electricity also dependent on monsoons by
basing most of our electricity projects on water
resources 7 Is it not possible to utilise our
therma) resources for generating power ?

MR. SPEAKER : It is a suggestion for
action, but I think be will reply.
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DR. K.L. RAO : The hon. member is not
entirely correct.
cheapest in the world and available very easily.
Itisalso flexible for meeting peak demands.
It is one of 1he first class sources of power, but
unfortunately in our country it is concentrated
only in the Himalayas and western ghats, Tt
is not a question of hydro versus thermal ; it is
a combination of both.

SHRI K. 5. CHAVDA : What are the
reasons for the acute shortage of power in
Gujarat during the current year ?  Six reasons
are given in the statement, but what about
Gujarat ?

MR. SPEAKER : They are for all.

DR. K. L. RAO : In Gujarat the reason for
power cut is that Tarapore equipment has
failed and Dhuvaran, which was expected to
be commissioned much earlier, is being
delayed. Now both of threm are operating and
there is no power cut now in Gujarat.

SHRI S. A. KADER: If 1 heard the
Minister aright, he said that power shortage
is also due 1o the closing down of power
stations due to inefficiency. May I know how
much percentage of power has been reduced
on that account ? What steps have Govern-
ment taken to remove this inefficiency among
the administration ? What steps are taken
against those persons who arc incfficient and
responsible for the closure of power stations ?

DR. K. L. RAO: Onc important reason is
the in efficiency of the operation and mainten-
ance stafl. I am afraid we have got to accept
this position because we have just started power
development in a big way. Apart from engi-
neers, we do not have experienced technicians
who should be able to smell out difficulties in
advance. This class, I am afraid, we have not
got in the country and we have got to develop
that class. Delhi power station is now being
operated by persons having six years’ experi-
ence in Delhi itself. But people should have
experience all over. That sorr of people are
required. At DVC and Neiveli we have some
training class-s. We want to open some more
training classes and make up the deficiency.

SRAVANA 17, 1894 (SAKA)

Hydro power is the best and
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st gom of¥ ot oo g @ ¥
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DR.K.L. RAO: UP has been experien-
cing power-cut for the last one year. Tt is one
State where the shortage is maximum in the
country. While other States have reduced the
cut, UP could not do it because of perpetual
shortage. We are trying to get power from
wherever it is possible like DVC, Bihar and
something from Delhi also, but that is a very
small amount. The only way to meet the
shortage there is to accelerate the construction
of the power stations in that arca and try to
commission them as quickly as poussible.

MR. SPEAKER :
hour on this question.
here. Next question.

We have spent half an
1 think we should stop

Trade rel with For

+
*123. SHRI SAMAR GUHA :
SHRI ISHWAR CHAUDHRY :

Will the Minister of FOREIGN TRADE be

pleased to staie :

(a) whether India is having trade relations
with Formosa through both public sector and
private sector channels ;

. (b) if so, the nature, extent and volume of
trade between the two countries ;

(c) the names of the officers of his Ministry
or public sector bodies under his Ministry who
visited Formosa during the last three years ; and

(d) the expected scope for expansion of trade
with Formosa ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) to (d). A state-
ment is laid on the Table of the House.
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Statement
(a) Yes, Sir.
(b) Indias trade with Formosa in the past few years has been as below :—

{Value in Rs. lakhs)

Year Export to Import from Balance of Trade Volume of Trade
1967-68 32 85 —53 17
1968-69 259 19 +240 278
1969-70 178 4] +137 219
1970-71 199 26 +173 225
April-Nov., 1971 468 18 + 450 486
April-Nov., 1970 129 20 +109 149
M'ajc';r Items of Export :— Transport equipment, iron and steel, ferrous
scrap, iron ore, manganese ore, mica, salt
and shellac.
Major Items of Import ;— .. Plastic raw materials, cssential oils, perfumes

and flavouring materials and spices.
(c) 1. Ministry of Foreign Trade:— .. None

2. State Trading Corporation of .. (i) Shri M. C. Sarin, Dircctor.

India Lid. (ii) Shri P. J. Fernandes, Director.
(iii)" Shri K. Gangadharan,
. Dy. Murketing Manager.

3. Projects and Equipment ".. (i) ShriL. K. Dhawan, Director.

Corporation of India Ltd. (ii) Shri M. Lal, Chicf Mkt. Manager.
4. Minerals and Meials Trading .. (i) Shri V. S. Bhataager, Gen. Manager.

Corporation of India Lid. (ii) Shri Amar Nath, Joint Divisional Manager.
5. Trade Development Authority .. (i) Shri K. Rajagopalan,

Chief Merchandising Division.

(d) It is difficult 10 assess with any degree of certainty, the scope of expansion of trade
with Formosa in the present situation,
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SHRI SAMAR GUHA : Before putting my
supplementary, I want to draw attention to the
fact that when I raised the question on the fioor
of the House whether the Netaji Enquiry Com-
mission would be sent to Formosa, Government
replied that we had no diplomatic relations
with Formosa and therefore, that ‘Commission
could not be given permission to go there. Now
sce the contradiction in the attitude of this
Government. We find that so many Directors
and other people both from the public sector as
well as from private sector are visiting Formosa.
Yet, when the Netaji Enquiry Commission
wanted to go to Taipeh and Taiwan, it was not
aliowed to go there to make an on-the-spot
enquiry.

In the siatement, Minister says that there is
none from the Ministry of Foreign Trade who
ever visited Taiwan. I want to know whether
it is a fact that the Deputy Director of Indian
Institute of Foreign Trade Mr. Marwaha and
also the Director of the Indian Institute of
Foreign Trade in the Ministry of Foreign Trade,
Mr. Kalia visited Taiwan and also whether it is
a fact thatpeople from the privale sector com-
panies like Kirloskar, Kamanis, Braithwaite,
Mukund Steel etc. also have trade links with
Taiwan ? I also want to know whether it is a
fact that India is exporiing railway wagons,
pa;unger cars, chemicals, heavy chemicals and
getting chemical fertilisers and clectronic items
from Taiwan ?

SHRI L. N. MISHRA : About the Indian
Institute of Foreign Trade, this is an autono-
mous and statutory body. It functions indepen-
dently. Of course, it is in the Ministry of Fo-
reign Trade but it'is an autonomous body.
Peuple from other corporations also like STG;
MMTC, etc., have gone. Private people also
might have gone. 1 cannot say anything about
the Netaji Enquiry Commission. Trade rela-
tions and political relations are two different
things, There are many countries in the world
which maintain trade relations but not political
rclations as West Germany and China. Like
that, we have got trade relations with Taiwan,
but it is not at Governmental level. It is at
private level and corporation level.

SHRI SAMAR GUHA : Sir, Netaji Enquiry
Commission is not within his domain. Whether
it is a political matter or judicial matter, I will

leave it to you.

MR. SPEAKER : Pleasc do not leave it to
me. Better ask your question.

SRAVANA 17, 1894 (SAKA)
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SHRI SAMAR GUHA : I asked whether we
are exporting railway wagons, passenger cars;
heavy machinery, etc. p

SHRI L.N. MISHRA : In the statement I
have said, if you caré to see, transport equip-
ment—wagons are there—iron and steel, ferrous
SCrap, iron ore, manganese ore, mica, salt and
shellac. All the important items I have men-
tioned in the statement which is in your hand,

o w

SHRI SAMAR GUHA : T have special rea-
sons to ask categorically about railway wagons.
It is on record. Mr. Qureshi in reply 10 one of
my questions . . ..

AN HON. MEMBER : He is asking a third
supplementary.

SHRT SAMAR GUHA : He did not answer
my first question . . ..

MR. SPEAKER : You have already put two
questions.

SHRI SAMAR GUHA : He did not answer
my first question. I was just enquiring about
that.

On the floor of the House, Mr. Qureshi
categorically denied it, saying that we are not
supplying railway wagons. That is the reason
why I wanted to have a specific answer.

Now, I am putting my second question. May
I know whether it is a fact that the India Steam
Navigation Company . .

MR. SPEAKER : I am not allowing a third
question.

SHRI SAMAR GUHA: Itis not a third
question. He did not answer the first part of
my question. I was enquiring about that.

MR. SPEAKER : If he did not answer, he
should have pointed out at that time. )

SHRII SAMAR GUHA : T said so.

PROF. MADHU DANDAVATE : He had
not passed on to the next question. He pointed
out that the Misister had not replied to the
first part of his question.

MR. SPEAKER : Will you please sit down ?
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SHRI SAMAR GUHA : I am very remson-
ble. Just paint out what portion was my second
question. He did not answer my first question.
I did not ask a second question. -

M. SPEAKER : My difficulty is, you never
ask and still you go on. That shopuld not be.

SHRI SAMAR GUHA : May I know whe-
ther it is a fact that the India Steam Naviga-
tion Company and the Shipping Corporation in
India arc having dozens of ships in Taiwan and,
if so, whether they arc not allowing Taiwan
ships tv come here ?

MR. SPEAKER : From railway wagons, you
have gone to ships.

SHRI L. N. MISHRA : The first question I
answered, the second, also and this is the third
onc.

About Indian ships being there, of course, we
have our exports to Taiwan and they go by
ships. There is nothing unnatural about it. T
have stated in my statement that goods worth
about Rs. 149 lakhs have gone and that is by
ships. About allowing Taiwan ships coming
here, we have no diplomatic relations. We have
not recognised the Government of Taiwan, For-
mosa. But private people and corporations are
having trade with them. This is the custom, a
system of convention, sll over the world. You
must try to understand that, At the political
level, we have no relations with them,

SHRI SAMAR GUHA : I asked the ques-
tion to show you only this contradiction.

st fowe Wlwq : aeme oY, oY wefY
wgrea &t AN ¥ Iu faon § f wroar
¥ @ PR WWTC T §, TaAfas
wraea aff §1 @k of o ot gy o
A& A A F W II@r 4w v,
aegg JaT faqr mver fs A% &
g et awg & e A g %
FREd AT AT |

F 5 SR ¥ ST wgar
A wwmr § f5 gt oyl e
i BT A1 A1, AF, AT, FraK w7

[

M aqr ware (ot fed ok § aqr
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g i ¥ afcagar w7 mwr, Wiy
g afie qad X wd §1 & a@AAr
Tt g f& adumy wag ¥ geTa |
7% o1q few ofcheafy ¥ § gwo oA
fomam sma A @ 7

AeqW WYY : T AR T@IAT QT
Imigmam @ &

oft frae et : g AqvaT, 71 AW
F1 faqor §, & adwr awg & A § qu
ST E |

N g¥o gAo frw : gT @A ¥ FiwE
N &\ qwg A qrw AG § dfew dar o
7 wgr §—gunt A A frar & fr @
gy 99 WE 3T gAR GAI A g, 109
qTE WA FT &Y gAR 0 F S @ R
6 G99 EATT NI IT4 G419 TZATAR
AT ®1 }, Waw w0z AN &, T
I srfie 7 &1 qEd aew dw AR
ofwrae ¥aeqi= &% & dar fewar 2, @«
TR AAT JT F—EW AT THY aOw
1 SYIT A IAH T & |

At HXut wrgw w1 fors fwar wav a1y
& agt frdza < WA § 5 WY g
T Y ¥ owEdT S gw agi
AR E, T A e mroEr dnr §
W o1 mdRe fenddze ) Faa §

SHRI JYOTIRMOY BOSU : Formosa has.
been expelled from all United Nations’
bodies including political, economic and social
ones, Under such circumstances, how is it that
Government of India is maintaining trade refa-
tions with Formosa ?

SHRI L. N. MISHRA: We have trade
relations with almost all the countries except
threc countries, namecly, South Africa, South
West Africa and Rhodesia. It is not the case
only with us. There might be differences at the
political level, but trade relationship s main-
tained. Ttison that basis that some of the private
parties and some of the corporations are dolog
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it. But we have advised them that Government
will not take the responuibility for any dispute,
legal or otherwise, that occurs between the peo-
ple of Formosa and the Indian trader or the
Government of Formosa and the Indian trader
or corporation. Government have warned them,
Government have advised them, that if they do
it, they are doing it at their own risk. (Fnferrup-
tion)

Sharavathy Hydro-Electric Project

+
*124, SHRIJ B. V. NAIK :
SHRI ARJUN SETHI :

Will the Minister of JRRIGATION AND
POWER be plecased to state :

(a) whether patent defects of serious nature
have come to light in the execution work of the
Rs. 120 crores Sharavathy hydro-clectric Project ;
and

(L) if so, the nature of such defects and
Governmant’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KURLEL): (a) and (b). The
State Government have reported that the
pelton wheels have received scratches and dents
due to hitting by stones from the pressure tunnel
lining. It is proposed 10 siop gencration of
power from 19th of this month and carry out
the repairs to the tunnels and other affected

structures,

SHRI B.V. NAIK : I bad asked a specific
question whether there were patent defects of a
serious nature and if so, the nature of such
defects. 1 think, the answer that hes been given
is only in respect of (b), as though therc arc
only some dents and scratches. Ihad asked a
very specific question whether there  were  seri-
ous defects or not. I bave not received an ans-

wer—*yes' or ‘no’,

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAQ): There are no
serious defects. The only defect that has been
noticed and reported is in the lining of the
tunnc), There were a few soft patches here and
there and some stones had comec out. We
anticipate that those stones must have travelled
on to the machine and caused the dent on the
pelion wherl, That is the main defect. The
other was the scour at the head sluice of the
power channel taking off from Lingana Maki
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dam. But that is a small thing that can be
repaired. Ido not think that there is any Lind
of serious trouble with the Sharavathy Project.

. SHRI B. V. NAIK : There is a considerahle
controversy going on in the press abow it regar-
ding the holding of an inquiry. Opn the basis
of the reports received, we hear that the State
Government has reported, and may I know whe-
ther the report of the State Government has been
taken as prima faci true or whether it would be
considered atlvisable, in view of the controversy
that has beon raging in the press about the
Sharavathy Project, irrespective of the facts of
the case, 1o depute a central 1eam to invesiigate
so that the public may be disabused of misappre-
hensions, if there be any, in regard 1o the
Sharavathy Project ?

DR. K. L. RAO : The Sharavathy tunnel
will be closed from the 19th of this month and
the Mysore Government has asked us for tech-
nical assistance. So, we are sending two of our
cxperts. When the tunnel is empty and the
water is dried and 1aken out, they will go into the
tunnel and inspect. If there are any defects
found, the officers will be reporting to us.

SHRI P. R. SHENOY : May I know the
estimated cost of the repairs and also the
estimated loss ?

DR. K. L. RAO : About the cost of repairs,
I will not be able to say straightaway but it
will be very negligible, of the order of Rs. | or
2 lakhs.

The loss of power may be considerable. It is
an important power station. It has been
supplving power of the order of 6(0 megawatts.
It is a pity that we have to shut down. We are
not going to shut it down completely. There
are two tunnels. One tunnel only will be shut
down at a time. There will still be a loss of
about 200-300 megawatts of power.

SHRI PURUSHOTTAM KAKODKAR :

How long will the power supply remain suspene
dedl and what is the aliernative arrangement for
3

supply of power 7

DR. K. L. RAO: Ac | said just now the
power station will not be shut down compictely.
Five machines will be running sometimes and
at other limes another penstock with  three
machines will be running. It is expected
that the repairs will eke about a forimight’s
time.
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The power available in Mysore other than
from Sharavathy is 200 megawatts. We expect
to get some power from the Tungabhadra, the
Andhra share also, and some power from
Maharashtra also. T hope in the finality, we
may be short of about 100 megawatts. But we
can’t belp it

SHRI N. SHIVAPPA : During the last
month, the Irrigation and Power Minister of
the Mysore State met the hon. Minister of
Irrigation and Power at Delhi with regard to
the damages tha: had occurred and had a
discussion with him. What was the understan-
ding arrived at ? Is the work to be taken up or
is the work to be stopped 2 How long will it be
stopped and if 30, who will be held responsible
for the past mistakes and damages ?

DR. K. L. RAO : As I have submitted, we
had a discusion and as a result of the discus-
sion the information has been given.

They asked our technical assistance and [ said
two of our good officers will be assisting them in
the repairs, and if the reported defecis are only
those which we have presumed, that is to
say, damage to the lining of the tunnel here
and there, I do not think the damage is of any
serious nature and nobody can be held respon-
sible. But 1 cannot say anything now. It
depends upon the inspection. As [ said, I will
wait for the inspection report of my officers,

: Shri Pampan Gowda—

MR. SPEAKER

ahsent.

Central A-olwity for Power Generation

-+
#126. SHRI ARVIND NETAM :
SHRI PURUSHOTTAM
KAKODKAR :

Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether Government of India have taken
a decision regarding the setting up of a Central
Authority to look after powrr generation in the
country ; and

(b) if s0, the bread outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SRI B. N. KUREEL) : (a) and (b). A state-
ment is 1aid on the Table of the house.
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Statement

(a) and (b), Presently, coordination of mat-
ters regarding power is affected mainly through
the agency of Central Water and Power Com-
mission. The principal activities of power genes
ration and supply are in the hands of State Elec-
tricity Boards, licensees and departments of State
Governments. The Central Electricity Authority
constituted under the provisions of the Electri-
city (Supply) Act, 1948 has been assigned speci-
fic functions under the Act which are generally
of a coordinating nature in respect of planning
of power development in the country. At the
time of formulation of the legislation, the power
supply development was on a small scale and
was restricted to major urban areas excepting
in a few States where power supply was exten-
ded to some rural areas also. Since the com-
mencement of planned development, power
supply industry has progressed rapidly and
the installed capacity which was about
2.3 million kW in 1950 has reached over
17 million kW by 1971-72. In spitc of this
rapid decvelopment, power is in short supply
and compared to the advanced countries the
per capi'a consumption is very low and is only
about 90 kWh/year. In order to achieve at
least a reasonable per capita consumption figure
of 250 kWh by 1980-81, it would be nccessary
to achieve the target of about 52 million kW
installed generating capacity by then. In this
context it is felt that a strong Central organi-
sation should be sct up s0 as to play an active
and effective role in the power development of
the country. Such a bedy would also enable
adoption of uniform power policy throughout
the country.

The Conference of State Minister of Irriga-
tion and Power held in June/July, 1972 recogni-
sing the need for reorganising the organisational
structure of the power supply industry at the
Central and State leavels recommended
amending the existing legislation on Electricity,
Proposals in this regard will be finalised in
consultation with State Governments.

The Conference was also of the view that for
the Fifth Plan the gencration by Central Govern-
ment may be for large inter-State power projects
or by way of supplementing the power genera-
tion by the States and the Policy of generation
may be reviewed further for subsequent Plans.

it arcfary Ao ssaw off, W oA-
qig, 1972 ¥ & 7wl & giftew @k
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qraT fafred st g gart Igy ag and we hope to get the same typ: of rate for the

famfon A «f § s Wfgfed Sfwdm
# qavew fear @k ) & g s
TERY § AT G E AW A adwe
gar feafa £ 3@ gu Tw adFeR= w1 w0
wirer sy fear o ? afe fear sda, &t
¢ a% fear s ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : The present rules
in ragard to electricity regulation in this country
in based upon the rules that were available in
the U. K. in 1948, 1918, 1910 etc. They are very
ancient rules and thereforc we are thinking of
reviving the whole rules to be particularly applied
to the present conditions. Also, in our develop-
ment of power, we arec now coming on to a stage
when our development of power has got to be
much more than what we thought. We are in
very very higher stages and therefor we have
go to use big-size machines. That is, so far we
had been dealing with only about 50 M. W., 100
M. W. and so on. Now we havegot togo on
for 200 M. W., 500 M. W., and so on. The com-
munications being as big as 1,000 M, W., we
require big macliines; we require far more effi-
cient technical knowledge, far more cfficient
operating staff, and better management. So, the
State Ministers' Conference felt that it is high
time that generation must be based upon regi-
onal control, regional coordination and plann-
ing. It isin that respcct that we have been
attempting to amend rome of these existing rules.
1 would like to bring up tie necessary legislalion
as quickly as possible; all the same it will take
about six months or so.

it srefery Aam : oUW A, qFEE
g # fagm & oft oS @ g
7 gl & Areaw ¥ G R-fRfed
awE, Fred o 2 feuddm - W
iy ® fafraard € at T way # -
wyaT & & fag ar Ffw g fEr
FWE?

DR. K. L. RAO : At the moment the distri-
butiun is dealt with by the licensee and Siate
Electricity Boards. He said about uniformity.
Uniformity as between the stations is not the
main aim., Uniformity of rates is the main aim.
We try to get the various power stations connec-
ted through regional and Central Generation

same type of load throughout the couniry. So,
that is our main aim. But we have to wait for
another 10 years or 5o, befoie we get that idea
realised.

SHRI PURUSHOTTAM KAKODKAR : I
would like to know whether there are some
States which have expressed their reluciance to
agree to the setting up of the Central Authority,
because, they scem to have the apprehension
that they will surrender the Central allocation
of funds and also their capacity of negotiating
the supply from the other states. Ifit is so, is it
possible that the Government of India will have
second thoughts in regard to this matter of
setting up the Central Authority ?

DR. K. L. RAO : There are a few States like
that, as the hon. Member has pointed out. We
have democracy functioning and there can be
difference of opinion. There are cspecially a few
States which have hydel power and they do not
want toshare hydel power with others. That
kind of feeling is there. ButI would say, no
State has got,—especially in the South,—such
abundance of power that will last them for
all time. Maybe, that will last 4 years or 5 years
The reasons which they have given are not very
valid. We are not taking up the whole genera-
tion; at the present moment we propose to take
only the super power generation, that is, power
stations which are more than one million kilo-
watts, very big ones. Of course, no State can
manage that kind of a thing and transport the
power to al! the places. That is our immediate
aim. We want to supplement their generation
but we do not want to replace them at the
preseni stage.

SHRI P. GANGADEB: In view of the short-
age of hyro-electric power and the acute crisis
that we are passing through in this country, may
I know whether Government propose to intro-
duce immediately ground-water development
programme based on shallow wells and light
dirsel engines to enable the sma!l farmers to cope
wiih their demands for at least one acre each ?

MR. SPEAKER : I am sorry that the main

question relates to the setting up of the Central
authority.

SHRI P, GANGADEB : It has reference to
power gencration and that was why I had asked

that question.
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MR. SPEAKER : The main question relates
only to the question of having a Central autho-
rity. The hon. Member is one of the very acute
observers uf procedure, and so, 1 did not expect
it from him.

SHRI P, GANGADEER : Itis an allied ques-
tion.

MR. SPEAKER : Shti Phool Chand Verma.
et weit & afaat @ afafor gfremd

*127, ot gw qui : {1 I FA
qg 39 F FO0 F4 ¥

(F) 99 a9 & Aad G0 F arfai
# #1FYT @ afafem qfaag s @
n§ g ; aR

(&) srandy Y 254F agwis & q9 H
dradr quit & arfaal 91 sk A afa-
fwr gfaerg s=m w37 w1 s 7

THE MINISTER OF RAILWAYS (SHRI T.
A. PAI) : (a) and (b). A statement or facilitics
programmed for the current year [1972.73) is
placed on the Table of the Sabha. [Placed in
Library. See No. LT 3283/72]

it gEwT Wl yo| N, g arany
& qslgdt a9t aq1 @ &, 39 GIw H
oA ag ®@1ar 91 f5 A9 90 a9 §, max
37§ qadrg Ao & arar w7 aret Y farwal
FT ATAT g7 | Hal A 7 A e2eHe far
2 3gi aam ¢ fF Iac @, fan W93
N afiaw 93 & fag % O qoa a
FATA &Y WA G § | F AAA ATEAT §
f ag =oaear 7 ALY ¥ way & ?

gEd aw & ag wrvar Tigan § 5w
g faar wx @ g & 97 uwsig
mfeat §8 X agrdt A 2547 aqwiz
9y ¥ ?
SHRI T. A. PAT : Every year, approxi-
mately Rs. 4 crores are being spent on providing
amenities to all the passengers ; the majority of

whom happen to be travelling in class II1I.
There is no doubt that this is the Silver Jubilee
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Year, but that is no reason why we should take
special care, because we should continuously
take carc to see that these amenities are im-
proved. We would certainly see that this amount
which we are spending is wiscly spent and the
amenities be continuously augmented.

st gmw wwi 47 a8 qO1 @1 %
g, 2figor T qfeaw 9E § 0% ft v
T A AT @ § o W T g 7

SHRI T. A. PAI : 1 shall look into it.

o gowT wwWi : o=y wEey, 1A
fer oz fommm A fasd ax o @
qar & @ fe #rf g Ad @, @Y @@
faw s Far sqaeqr $T IR E PR am
gt fEo) Aad DwACEA § A@w ¥
a1 &g Argdr fodma & fag Yerd
T 3 &t Iuw ¢ fodas 9@ fawarn
Fa: ¥9 AR # w9 #Yf @1 a7 @ § arfw
A & Ay ¥ W A w1 o e
% !

SHRI T. A. PAT: We are fully aware of
the difficulties expericnced by the travelling
rassengers in the matter of rescrvation. A com-
mittee of Parliament has been appointed and it
is going into all the details. We shall certainly
try to sce that these difficulties are all got over.

SHRI DINFSH CHANDRA GOSWAMI :
In order to alleviaie the sufferings of the third
class passengers, particularly in the long-dis-
tance trains, may 1 know wle her Government
have any proposals to reduce the number of
stoppages in the long-distance trains and to sell
the tickets according to the copacity of the
trains ?

SHRI T. A. PAT: There has been a con-
tinuous demand, pressurisation from time to
time, for stoppage of certain trains at different
stations, and to the extent possible, we iry 1o
satisly the demands of the pecople, aud to the
extent we do that, the speed of the trains is abso
reduced.

SHRI S. M. BANERJEE : Since ip the
three-tier slceper coaches in the third class com-
pariments, the highest tier is impossible for any-
body to climb if he is over 40 years of age, may
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I know whether the railways are going to intro-
duce the system of two tiers more and more in
the long-distance trains, as for example, bet-
ween  Delhi and Calcutta or between Delhi and
Bombay etc.? Normally the two-tier coaches are
only for sitting, bul we want two-tier coaches
for slecping also.

SHRIT. A. PAI: The syggestion will Le
seriously considered.

SHRI N. K. P. SALVE : In view of the fact
that the junior Minister of Railways is a con-
noisseur of music and a good bath-room singer,
in his own interest, will he consider the possibi-
lity of providing tape music in the third class
coaches, rcalising that music is very soothing to
the harassed passengers ?

This type of music is a facility which is
certainly within the reach of Government to
provide,

MR. SPEAKER :

heard in the noise.

I do not think it can be

SHRI T. A. PAl: Where it has already
been introduced, therc is a controversy and
complaint from passengers that they do not like
this type of music and that type of music. So
first we would like to satisfy those who are
alrcady cnjoying that music before we intro-
duce fresh controversies.

SHRI R.DI. DAS : Isit a fact that in some
trains in the Sealdah Division, particularly
Ranaghat-Lalgola and other sections, facilities
like fan, light, latrine, fittings and water are
not regularly provided with in spite of repeated
complaints from the passeogers ¢ If so, what
sieps are being taken to provide these facilitics
regularly ?

SHRI T. A, PAI: [ am aware that mem-
bers of both Houses often complain of lack of
facilitics, particularly regarding water, That
shall be given top priority.

SHRI §. M. BANERJEE: Some of the
fans do not work during the summer.

SHRI PARIPOORNANAND PAINULI :
During last week, the Hon. Minister was good
enough to say that first class passengers-were
getting facilitics at the cost of third class passen-
gers and that he would dispense with this class
disparity. ‘Will he state if he has any plans to
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implement this scheme during the 25th anniver-
sary of independence ?

SHRIT. A. PAI: Itisa problem of con-
tinuously catering to growing traffic among the
common people who travel by train in this coun-
try. If the alternative is only to dispense with
higher classes in order to provide these ameni-
ties, this suggestion is being considered.

Procedure r¢ : Sale of Tickets and Reserva-
tion of seats on Railways

*129, SHRI NIHAR LASKAR : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government have under consi-
deration any proposal to modify the existing
rules and procedure in respect of sale of tickets
and reservation of scats with a view to  minimi-
sing the inconvenience being caused to the
public ; and

(b) whether Government are also considering
measures to remove the lacunac in the procedure
which permits anti-social elements 10 indulge in
black marketing in the tickets ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) and (b). A Committce of
Members of Parliament has been appointed fo

Jook into the problems arising out of the exist-
ing rules and procedures pertaining to the sale
of tickets and reservation of train accommoda-
tion. A copy of the terms of reference is given
in the Statement laid on the Table of the Sabha..

Statement

The terms of reference of the Committee arc
as under :—

(i) To examine the rules and proce-
dures in vogue on Railways in respect of
sale of tickets and rescrvations of scatsber-
ths and suggest proposals.

(a) to minimise inconvenicnce to passcngers
in the matter of obtaining tickets and reserva-
tions §

(b) to remove the lacunae in the procedures
which permit commission of irregularities.

(i) To identify the nature of malprac-
tices and irregularities committed by out-
siders including unrecognised Travel m-
cies in sccuring unauthorised reservations
and to suggest measures to stop the same.
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(iii) To study the adequacy of the exis-
ting provisions of Law to deal cffectively
with the offenders and tv make recommen-
dations in this regard.

SHRI NIHAR LASKAR : Do Government
think they will be able to solve this problem by
appoicting this sort of committee ? In the past,
a number of committces had been appointed.
How long will this Committee function, and will
the recommendations they make be implemen-
ted or not ?

SHRI T. A. PAl : In view of the large
number of complaints regarding this matter, my
predecessor had assured the House that a Com-
mittee of MPs would be constituted to lovk into
it. We shall also associate some management
experts with this because the problem is not
merely to look into complaints of corruption ete.
but to find out why exactly these troubles arise.
1 can assure the House that this Committee has
been appointed seriously with the object of try-
ing to scc that these difficulties arc got over.

Shifting of Western Railway Headquarters
2 Bombay to Ab

dalbad

¥

+
#130. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is a proposal to shift the
Western Railway Headquarters from Bombay to
Ahmedabad or any other place ; and

(b) if so, the time by which it will be imple-
mented ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) No, Sir.

(b) Does not arise.

—_—

MR. SPEAKER : Tke Que¢s'ion Hour is over.
SHRID. P. JADEJA : May I ask a Question ?
MR. SPEAKER : Not afier I have declared

the Question Hour Over.
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Expenditare on celebrating Gandhi Cen-
tenary Year

*101. SHRI SHYAMNANDAN MISHRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to statc :

(a) the total amount spent by the Govc}-n-
ment of India on the celebrations in connection
with the Gandhi Centenary Year ; and

(b) the break-up of this amount, State-
wise ?

THE DEFUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOGIM.:
WELFARE AND IN THE DEPARTMENL
OF CULTURE (SHRID. P. YADAV) : (2)
The Government of India Pﬂifi grants
amounting to Rs. one crore, eighty eight l_aklu
and ninety onc thousand to the Naticnal
Committee for the Gandhi Centenary for the

celebrations.

(£) The National Committee did‘ not
earmark funds statc-wise or buok expenditure
state-wise. The Committee incurred the
expenditure through its Central Oﬂ."icc and
various Sub-Committees which functioned on
an All-India basis. The State Committees for
the Gandhi Centenary undertook prop.‘ra.lmmc:
of their own at the State level from their own

resources.
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Ceiling on Urban Properties in States

*103. SHRI DHARMARAO AFZALPUR-
KAR :
PROF. MADHU DANDAVATE :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the names of the States where ceiling
on Urban Properties have been fixed ;

(b) the names of States and the Territorics
where this ceiling has not yet been finally
decided and the time by which it is likely to
be established througout the country ; and

(c) the broad outline regarding the limits ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR DIK-
SHIT; : (a) Jammu and Kashmir, Madhya
Pradesh, Rajasthan and Bihar.

(b) and (c). A statement is laid on the
Table of the House.
Statement

12 States viz. Andhra Pradesh, Assam,
Haryana, Himachal Pradesh, Kerala, Maha-
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rashira, Orissa, Punjab, Rajasthan, Tripura,
Uttar Pradesh and West Bengal and
the Union Territory of Goa, Daman and Diu
have conveyed their final views in favour of a
Central legislation.

Of these, 6 States viz. Andhra Pradesh,
Haryana, Himachal Pradesh, Maharashtra,
Punjab and West Bengal have forwarded reso-
lutions under Article 252 of the Constitution,
empowering Parliament to legislate on the
subject.

Gujarat propose to introduce the resolution
under Article 252 of the Constitution empower-
ing Parliament to enact a legislation on the
subject, in their Assembly’s ensuing Session.

Assam has introduced on the 19th July,
1972 its Bill in the State Assembly. The Bill
has since been referred to a Select Committeo
which is to submit the Report before 15th
October, 1972,

Uttar Pradesh has introduced its Bill in the
Vidhan Sabha on the 9th May, 1972,

Punjab introduced its Bill on the 12th May,
1872.

Mysore had written to us that it is in favour
of State Legislation.

As regards enactment of a Central Legisla-
tion on ceiling on urban property, the Study
Group appointed by the Government to go
into the question submitted its Report on the
15th April, 1972. The Report has been remit-
ted by Government to a group of Ministers
for detailed consideration. After Government
take decisions on the various recommendations
of the group, action will be taken for enacting
appropriate legislation.

The ceiling limits fixed by those States who
have already enacted legislations in this regard

are available in the respective legislations which
have been published and are as follows :

(1) Fammu & Kashmir :

(a) family consisting of 5 members.

(b) more than 5 members.

(2) Madhya Pradesh :
(a) family consisting of single male
female whether married or not

(b) family consisting of 5 members
(€) more than 5 members

Rs. 5 lakhs
Rs. 50,000/- for each addi-

tional member subject to

a maximum of Rs, 7}
lakhs.

Rs. 3 lakhs

Rs. 4 lakhs

Rs. 25,000/- for each addi-

tional member subject to
a maximum of Rs. 5 lakha,
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(3) Bihar :
(a) family of 5 members

(b) more than 5 members

(4) Rajasthan :
(a) family of 5 members
(b) more than 5 members

Rs. 2 lakhs,

Ras, 20,000/~ for each addi-
tivnal membir subject 1o a
maximum of Rs. 3 lakhs.

Rs. 3 lakhs.

Rs. 25,000/ for cach addi-
tional member subject 10 a
overall maximum of Rs.
4 lakhs.

Fanctioning of Commis-
sion on Indian Council of Agricultural
' Research

»104 SHRT ARJUN SETHI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the Gajendragadkar Commis-
sion, appointed by the Central Government
following the suicide committed by a scientist
of the Indian Council of Agricultural Research
has yet 1o start functivning ; and

(b) if so, the difficulty of immediate inquity
into the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
Gajmdragadkar Committec was constituted on
10.7. 1972. The Committec has since started
functioning.

(b) Docs not arise.

Death of Cattle in Tripura due to Epi.
demic and Central Assistance
therefor

«105. SHRI DASARATHA DEB : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
there has been a widespiead  cattle epidemic in
many parts of Tripura this year causing deaths
of many cattle;

(b) if so, whether the assistance from the
Centre has been sought for by the Government
of Tripura to combat the epidemic ; and

(c) the stepa taken to protect the cattle from
the epidemic ? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.

SHER SINGH) : (a) The Director of Animal
Husbandry and Veterinary Services Tripura has
intimated that no widespread cattle epidemic
causing draths of cattle has occurred in Tripura

during 1972.

(b) and (=), Do not arise.

Employment for Unemployed Doctors

*106, SHRI BIRENDER SINGH RAOQ:
SHRI HARI KISHORE SINGH:

Will tne Minister of HEALTH AND
FAMILY PLANNING be pleased to sate :

(a) the number of unemployed Doctors at
present in the country; and

(b) whether Government have formulated any
scheme to find employment fur them and if so,
the main fcaturcs thereol ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR DIK-
SHIT): (a) We have no statistical data showing
the numker of unemployed Doctors in the
country. There is overall shoriage of Doctors
in the country particularly in rural areas.

(b) Does not arise.

W fae mfewl ot 7w wwmr afs

*107. =it guo qato Tt
it qeqw st
w1 pfe oY o waW A g ST
fw :
(%) wav w * Toai ¥ feaml &1 )
F1 ¥ga & &t faar Al A s awmn
g
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(w) afz g, aY ¥ Tl & avw v E
aqT IwE Afer & yoN-HeN FiwE WA E
AR ag v o3 ¥ awmr ot § ; AR

(%) g N frwr afesl gro
v ufew Y frmdl § fam & fou
T JUTE FT G & 7

git swwa § e Wit (Do W
fg) : (%) o (@), 1971-72 wyew &
30-6-72 #Y T ¥ Weq ¥ aFIET I G-
afw g 774 ¥ 777 § aF@ A gAAfA
# daa 2.1 wfawa dadr & wafe fagy
ay 1970-71 #tw # 3@ arda It A9
& g & asmi st gaafw  11.5 wfawa
4t 1971-72 5w # 30 7, 1972 ®
= % §ew N & awar ufw, fro
7, #T @42 U a4 & fog @9 &
wfn aar feg® Mawt & forw T F g
& asrar w1 goma feafs aad aen o
faazw §91 % 929 9% W@ A § [wawa
# e mav | g g L. T, 3284,72]

(@) (1) s@ F@FR F 797 794
g qewa fzar mar & fs 7 srEE g
TR ¥ TFW W JET AAW F@M AN
gvwal wreaml ¥ fawg, afe mw‘:vma’!.
AT A FA afgT, 7% 9907 FL0

(Q)i‘q:rmawrff%n:frﬁ =
¥ g B [-UAE ¥ Iw F €7 F aqe
FT F W TG AL § ITH AW
& i & 5N A FW@ 9 fawe
w71 .

(3) g7 ¥qAT W F food
ix 7 sy fua aififsas 1w ar=ghvr
ardy fed & f 3 arod amal #1 fawrom #3
ifs A FreEE #) A & @ & g9fq
fey w afgst & @@ wwo o® A
TRl FY A F T &7 AW FW F
frq s TaT A1 % | ¥EY A 30
Y AT FETH F A LT KT AT
ITEANT T & TH ¥ FHE N FA A
% wez et 1

SRAVANA 17, 1894 (SAK4)

Written Answers 34

Mobile Health Scheme for Rural and
Tribal Areas

*108. SHRI
SINGH :
SHRIMATI V. R.
GWALIOR :

VISHWANATH PRATAP

SCINDIA OF -

Will the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to siate the main
features of the Central Government - mobile
health scheme for rural and Tribal arcas ?

THE MINISTER OF WORKS AND HOUS-
ING AND HEALTH AND FAMILY PLAN-
NING (SHRI UMA SHANKAR DIKSHIT) :
‘The Central Government started the Scheme of
Mobile Training-cum-Service Hospitals during
1970-71 in certain sclected medical colleges in
order to provide training 1o young doctors in
Preventive and Promotjve aspects of health as
well as to render better medical service to the
rural people.  Under the scheme, specialist tea-
chers with icterns and final year students from
medical colleges camp in rural areas will render
voluntary service at selected primary health
centres. 50 hospital beds are attached to cach
mobile unit. Each of these units is so cquipped
as 1o function as a mobile hospital moving from
one rural area to another and operating for a
specified period in cach such area, About 15—20
final year medical students and about 10—20
interns stay in cach camp with thejr teachers
and render scrvice i curative and pro-
motive preventive medicine, They also take other
health measures including family planning,

Delegation of Power to Inte: ~"tate
Transport Commission regarding
issuing of Permits

*109. SHRI RAJDEO SINGH :
SHRI RAM PRAKASH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o siate :

(a) whether to encourage road transport
industry on a single national pattern, different
States are preparcd o delegate their powers to
the Inter-State Transport Commission on the
issuing of inter-State permits ; and

(b) if not, the Governmeni’s reaction to it ?

THE MINISTER OF PARLTAMENTARY
AFFAIRS, AND SHIFPING AND TRANS-
PORT (SHRI RA] BAHADUR) : (a) and (h).
The question of delegation of powers 1o the In-
ter-State Transport Commission under Sec ion
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63-A (2) (d) of the Motor Vehicles Act to grant,
revoke, or suspend or counter-sign any permit
for an inter-state route has been examined. Some
of the state Governments are not in favour of
such powers being given to the Commission.
Witkout the full cooperation of the States, it
would be difficult to work any scheme for grant
of permits and counter-signatures for inter-State
routes by the Commiwion. However, Govern-
ment propose to contider the matter further and
see what other arrangments can be evolved to
secure the full and proper development of inter-
State road transport.

Medical College run by Corporation
of Nagpur

*110. SHRI VASANT SATHE : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Government are aware thata
Medical College run by the Corporation of the
City of Nagpur, has resolved to admit students
on payment of admission donation of Rs. 10,000
and above ;

(b) if so, the reaction of Government to this
proposal of selling the seats 10 the rich ; and

(c) whether the proposal was rejecied by the
University of Nagpur last year and that this
college is not recognised by the Medical Coun-
cil of India ?

THE MINISTER OF WORKS AND HOUS-
ING AND HEALTH AND FAMILY PLAN-
NING (SHRI UMA SHANKAR DIKSHIT) :
(a) Yes, Sir.

(b) The Govt. of Mabarashtra has already
advised the Nagpur Municipal Corporation not
to give effect to the proposal to charge capita-
tion. fee from Students. The Swuate Gowvt. has
given some financial assistance to the Corpora-
tion for the efficient running of the Medical Col-
lege. Nagpur University had rejecied the
proposal for capitation fees.

(c) The Medical Council of India has not
yet recognised this College.

Slam clearsnce Programme

*111. SHRI VAYALAR RAVI: Will the
Minister of WORKS AND HOUSING be

pleased to state :
(2) the progress made in implementing the
Slum-Clearance Programme of Government ;
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(b) the names of the cities in Kerala which
are getting 100 per cent grant for their slum-
clearance programme ; and

(c) the iwotal amount allocated tn Kerala
during 1972-73 for this purpose ?

THE MINISTER OF WORKS AND
HOUSING AND HFEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR DIK-
SHIT): (a) In terms of physical achieve-
ments since the inception of the scheme in 1956
and up to May, 1972 the progress made in the
country as & whole is as under:—

... 138,39
83,804

(b) The scheme does not provide for cent
per cent grant for Slum Clearance Programmes.
The Corporation and Municipalities in Kerala
which take up programmes under the acheme
have reccived financial assistance from the
State Government 50%; as loan and 509 as
grant.

Tenements sanctioned

Tenements completed M.

(¢) This Scheme is in the State Sector since
the Fourth Five Year Plan. Central assistance
for such schemes isincluded in the block loans
and grants for the State plans. No central
assistance is ecarmarked separately for
clcarance. States arc free to allocate funds for
this scheme according to their requirments and
priorities. The Government of Kerala have
allocated Rs. 4 lakhs for this scheme during
1972-73.

Reduction in supply of Sugar
on Ration Cards in Delhi

*112, SHRIMATI SAVITRI SHYAM:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have cut down
the supply of sugar on ration cards in the
capital causing great inconvenience and hard-
ship to the people of the capital ;

(b) it so, the quantity of sugar cut per unit
per ration card ;

(¢) whether there is any proposal under
consideration of Government for a further
cut in supply of sugar on the ration eards;

(d) if not, the reasons which compelled the
Government to reduce the supply of sugar ;
.tﬂ L

(e) time by which the supply is expecied to
be restored ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) to (c). The Delhi
Administration  have reduced the scale of
distribution from 250 to 225 grammes per unit
per week from the 5th July, 1972, but no pro-
posal for effecting any further reduction is
Presently under their consideration, The
Central Government allots a monthly quota of
levy sugar to cach State/Uhnijon Territory. The
scale and mode of distribution within the
States/Union Territories is left to the discretion
of the Siate CovcrnmcntaMdministration
subject to a guideline suggested by the Centre
that no individual should be given mere than
1 kg. per month and that a family should not
get less than 1 kg. per month in any case.

(d) Some reserve stock with the Delhi
Administration having heen consumed, the
monthly quota became insufficient to continue
the old scale of distribution,

(€) Itsrestoration will be considered when
the supply position improves.

Comprehensive review of Building by
a Committee appointed by N.D.M.C.

*113, SHRI K. MALLANNA : Will  the
Minister of HEALTH AND FAMILY PLAN-
NING be plcased to siate :

(a) whether N.D. M. C. has appointed a
Committee with its Chiel Architect as the
Convenor to undertake a comprehensive review
of the building bye-laws ;

(b) if so, the composition and terms of
reference ; and

(c) the time by which the Committee will
submit its report to Government ?

THE MINISTER OF WORKS AND HOU-
SING AND HEALTH AND FAMILY PLAN-
NING (SHRI UMA SHANKAR DIKSHIT) :
(a) and (b). The New Delhi Municipal
Committee pids its resolution No. 41 dated
28th April, 1972 which ywas confirmed in its
meeting dated 5th May, 1972 resolved that the
Plan Sub-committee of the New Delhi Muni-
cipal Committee shall examine the existing
building bye-laws in the light of the changed
conditions and make recommendations for new
bye-laws, wherever necessary. It also resolved
that Kanwar Jagdish Kumar and Chief En-
gineer (Civil) will be invited to take part in
the deliberations of the Plan Sub-committee on
this subject.
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The composition of the Plan Sub-committee
is as follows ¢

Shri M. W. K. Yusufzai
President, N, D. M. C. .. Chairman
Smt.  Nirmal Malhotra,
Senior Vice.President,
N.D.M.C. .. Member
Shri
Junior
N.D. M. C.

Trilochan Singh,
Vice-President,
. Member

Shri Santokh
Member, N. D. M. C.

Singh
. Member

Shri P. N. Natu,
Member, N. D, M. C. . Member
Shri G. D. Mathur,
T.& C. P. O. .. Advisor
Engineering Member,
Delhi Development Authority . .
Shri M. M. Rana,
Chiel Architect, N. D. M. C. Convenor

(¢} No time limit has been prescribed for

submissiun of report. However, in the same
resolution the N. D. M. C. resolved that the

Sub-committee should report the progress after
three months.

Advisor

Financial Assistancc to Teachers
and their Dependants

*114. SHRI J. MATHA GOWDER: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the State-wise breakup of 14,000 tea-
chers or their dependants who have been given
financial assistance out of the funds of National
Foundation for Teachers' Welfare set up in
1962 ; and

(b) the State-wise breakup of the amount of
Rs. 73 lakhs given as assistance to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAV): (a)
and (b). A statement is laid on the table of the
House. [Placed in Library. See No. LT-3285/72.]
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W W e st I o
G w1 AFAw
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afz & aert 9T FmamE 3wy sfafw
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# freafafes aaf ) 5 e & @raar
-

(1) ¥ha s gru fgifa
T AR F YAAR o

(2) <t &t frior ar

(3) ue% a1 w¢, afc ¥§ &1, s=f¥
I8 @ faa mar §Y sgar fear a| aren
(4
(4) ¥ % Fomior fawas A &
Sr§ A9 S O ITgA AW Y A1

usy weEre, d ¥ fasrR gew,
% o < [MTEl afe # darew F
I # e ¥ AE @ a5 J9 8w 9w
fraffash & 1 ow aEd § am as
st 0 ¥ wfa et @3 gedl A
oA feafq ad@md arem oF faavor @ar
& qed 9T @1 A1 g 1 [wermn # e
o | Aerg wert L. T, 3286/72)

3-8-1972 # fafwm onl § w=i
fawt f AN & gro g @A w_ ow
= faqTor @t W1 F.qed 9 @1 Im@Ar
2 [wareg ¥ cwr mav o Heg et L, T,
3286/72]
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Assistance to the Mission Hospitals

in the Country

*116. SHRI R. S. PANDEY : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state @

(a) whether Government have given any
assistance recently 10 the Mission Hospitals
running in different parts of the country after
suspension of aid by some European countries
and the U. S, A, ;

{b) if so. the volume of assistance given 1o
these hospitals and  whether they are running
without any difficulty without the foreign aid ;
and

(c) whether there is any propusal 1o nativna-
lise these hospitals in order 1o stabilise their
functioning without any foreign amistance ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) and (b). No Sir. Govern-
meit  is,  however, giving wssistance to
medical institutions run by voluntary organi-
sations including Mission Hospitals for certain
specific purposes, e. g., essentia) hospital equip-
ment and for additional construction for expan-
sion of hospital facilities. No assistance for
meeting the running expenditure of the hospital
is admissible under this scheme.

(c) There isnu proposal under considera-
tion of Government to nationalise the Mission
Haospitals.

fasws, farearfaat & wa Qfmal
w1 gfama

*117. w0 SElATIEN TVIT
sft sfwre & o

T e site afcane fdtem S
g ad| & FO H0 5

(%) fosact foeenfir 5 w3-Ofiay
&1 &q1 Sfawa § ; &

(&) w7% & @a w1 IET w1
¥ fau ark o€ Qo A wIET W@
aT @ wam ¥ faw @mw §0s AR
dgw T & faearfia) & IvaTge | W
mEa &t g ?
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fafor st s aq e
qfeare frdtam w=ft (sft FaTEiwT Afwa):
(%) =afs =+ dwfas gdmw A
frar mar ¢ aafs o d@o o ad Fra
At sfaag afeaal & v 53 oox 62
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Fa& (W) #Y agEaT & &g o g
&7 OF 9% FE-F 9191 147 § FEE
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At &1

wgraeg & giedt & are qedagw
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e
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Grant-in-Aid to Institute of Oriental
Philosophy

*119. SHRIS. M. SIDDAYYA : Will the
Mininier of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the University Grants Com-
mission has extended a substantial grant-in-aid
to an Institute of Oriental Philosophy in
Vrindaban for advancement of spiritualism ;

(b) if vo, the objects, management etc., of
the institution the amount of the grant sanc-
tioned and whether it would be recurring ;

(c) whether any formal application was
obtained for the grant from the U.G. C. and
if 30, whether a copy thereof will be laid on the
Table ; and

(d) the reasons and the specific rules under
which the specific grant was sanctioned by the
Uu.G.C.?

THE MINISTER OF EDUCATION,
SOCIAL * WELFARFE. AND CULTURE
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(PROF. S. NURUL HASAN) : (a) to (d)s The
Institute of Oriental Philosophy, Vrindaban,
was originally set up in 1950 as a University
under the name of ‘Vaishnava Theological
University’, Subsequent to the cnactment of
the University Grants Commission Act, 1956,
the University was re-named as ‘Institute of
Oriental Philosophy’ and started functioning
a3 an advanced research centre. At present the
Institute is affiliated to Agra Univenity for
B. A, M. A. . and Ph.D. degrees. It provides
post-graduate courses in Philosuphy, Sanskrit,
Ancient Indian History and Culture and
Hindi.

In response to the request received from the
Institute for financial assistance, the Univer-
sity Grants Commission appointed a Visiting
Committee in 1971. On the recommendation
made by the Visiting Committee and that of
the Agra University, the University Grants
Commission has approved the following grants
to the Institute :

Amount :
Amount : Recurring/
Purpose sanctioncd i
approved %0 far Nun-recurring
Rs. Rs.
1. Development of Post-graduate
studies in Humanitics and Social
Sciences.
(i) Books and Journals 90,000 15,000 Non-recurring
(ii) Furniture 10,000 5,000 —do—
2. Construction of a non-resident
students’ centre 35,000 15,000 —do—
3. Students’ Aid Fund 2,000 2,000 —do—
4. Students’ Welfare Programme. . 7,000 7,000 —do—
5, Text-book Library 4,000 4,000 —do—
6. Book grant 7,500 7,500 —do—

While the grants for development of Post-
graduate Studies and the construction of a non-
resident students’ Centre have heen sanctioned
on the basis of the recommendations of the
Agra University and the Visiting Committee,
the grants for Students’ Aid Fund are provided
on an ad hoc basis. Similarly, Book grants are
given for a specific period and might be repea-
ted at intervals on the basis of specific decision
taken. No grant-in-aid has been paid by the
U.G. C. purely for advancement of spiritu-
alism.

Constitution and Distribution of
Central Road Fund (Ordinary)
Reserve

+120. SHRI SAMAR MUKHERJEE :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) how is the Central Road Fund
(Ordinary) Reserve constituted and what is
the criteria for distribution of grants to State
Governments out of this fund ; and
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(b) how much amount has been distributed
to each Siate during the Fourth Five Year
Plan period ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR): (a) The
Central Road Fund derives its revenue out of
the procecds from customs and excise dutyat
2} annas per gallon (or 3 5 paise per litre) on
non-aviation motor spirit. A sum equal to 20%,
of this levy is retained by the Central Govern-
ment and credited to the Central Road Fund
(Ordinary) Reserve. The balance of 80% of
the annual revenue is distributed to States
JAdministrations of Union Territories by way
of allocations on the basis of the quantum of
non-aviation motor spirit consumed in cach
State/Union Territory.

A part of the Central Road Fund (Ordinary)
Reserve is allocated as special grants-in-aid-
connected with roads as the Central Govern-
ment may approve. In approving the schemes,
the following principles are borne in mind :—

(i) Priority will be given to schemes for
bridging, metalling and general improve-
ment of roads intended to open up new
country or otherwise having development
value ; and

(ii) Special consideration will be given
to schemes which will benefit more than one
State e g. bridging a river forming the
boundary between two States or construction
of a road of inter-State importance.

(b) Grants to the extent of Rs. 400 lakhs
were distributed to various States/Administra-
tions of Union Territories for road development

works during the Fourth Five-Year Plan
period as set out below :—

Sl. Name of Siate/ Amount
No. Administration (Rs. in lakhs)
i 2 3

1. Andaman and Nicobar 5

2.  Andhra Pradesh 25

3.  Assam 25

4. Bihar 20

5. Delhi 20

6. Gujarat 20

7. Haryana 10

8. Himachal Pradesh 15

9. Jammu and Kashmir 20
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1 2 3
10. Kerala 20
11, Madhya Pradesh 30
12 Maharashtra 20
13.  Manipur 10-
4. Mysore 25
15.  Orissa 20
16.  Punjab 10
17. Rajasthan 20
18, Tamil Nadu 20
19.  Tripura 10
20. Uttar Pradesh 30
2l.  West Bengal 25

Total ; Tw

Employment of Casual Iabourﬁorhulhg
and unloading of Coal at Loco Sheds

*121. SHRI MOHAMMAD ISMATL: will
the Minister of RAILWAYS be pleased to state =

(a) whether the work of loading and unlo-
ading of coal at Loco Sheds, removal of coa] ash
loading and unloading of parcels and goods ‘;
Raiiway Stations and goods sheds is of a per-
manent nature and if so, the reasons why con-
tract or casual labour are being employed in
violation of Section 10 of Contract Labour
(Regulation and Abolition) Act, 1970 ; and

(b) whether any representation has been
reccived for abolishing contract labour or casual
labour for these jobs and if so, the decision
taken thereon ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) Under Section 10 of the
Contract Labour (Regulation and Abolition)
Act, 1970, the appropriate Government, siz. the
Central Government in so far as the Central
Government undertakings including the Rajl-
ways are concerned, may, after consultation
with the Central Advisory Contract Labour
Board, prohibit the employment of contract
labour in any process, operation or other work
in any establishment, having regard to the
conditions of work and benefits provided for the
contract labour in that establishment and othe
relevant factors as laid down in this Section.
Where the contract system is not abolished, the
employment of contract labour is to be



[

47 Written Ansevers
regulated under the other provisions of this Act
and the Rules framed by the Central Govern-
ment in this conoection. Since no such notifica-
tion in respect of the Railway establishments
as required under Section 10 of the Act, bas
been issued by the Ministry of Labour, so far,
the question of abolition of contract system in
these operations on Railways does not arise at
this siage.

Casual labour is engaged by the Railways on
works of a rasual nawure and the employm=mt
of such labour has not been prohibited under
any statute.

The receipt of coal traffic at all the Loco
Sheds depends on its demand and availability
and is not regular on all the days but intermit-
tent and spasmodic. Removal of coal ash al<o is
done occasionally at smaller sheds and some-
what more fiequently at bigger sheds. While the
work of loading and unloading of parcels at
big Railway stations and big gooc's sheds is
more or less of a regular nature, the quantum
of trafic fluctuates considerably from day to
day at each station or goods shed. Thus,
although the nature of work is not wholly inter-
mittent the quantum fluctuates considerably.

(b) Some representarions have been received
for abolition of contract sysiem or against the
employment of casual labour on such works at
ccrtain  Loco Sheds, stations and gonods sheds.

-Pending Government’s decision in consultation

with and sfter examination by the Statutory,
Advisory Board and issue of necessary notifica-
tion under Section 10 of the Act by the Ministry
of Labour specifying the particular areas/instal-
lations/locations in which contract system
should be actually climinated, a directive was
imued to the Railways iu July 1968 advising
them not to change over to contract working
any items which had been traditionally handled
departmentally on Railways. At many places
the handling contracts have been awarded to
Labour Coopcrative Socictics also.

Demand of Rs.50 Lakhs by Mysore for
Flood Relief In Tunkur District

#125, SHRI PAMPAN GOWDA : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether Government of Mysore have

hed the C 1 Government for grant
of Rs. 50 lakh provisionally for the rclief of
these affected by the recent floods in Tunkur
District and also for repairs of esseniial com-
munications and irrigation works ; and
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(b) if so, the reaction of the Central Govern~
ment thereto ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : (a) Yas, Sir.

{b) The request of the State Government was
examined and it was found that the relief
amount required was only Rs. 22 lakhs and this
is within the expenditure of Rs. 44 lakhs provi-
ded by the Finance Commission which the State
must incur before asking for Central assistance.
For repairs of damaged works, the State Govern-
ment is to send a scparate request. The State
Goverament have been informed of this position.
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Nationalisation of Export Trade of Coir
*131. SHRIP. K. DEO
SHRI SHRIKISHAN MODI :

Will the Minister of FOREIGN TRADE be
pleased 10 state :

(a) whether Government have decided 10
take over export of coir products ; and
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(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF FOREIGN TRADE (SHRI A.C.
GEORGE) : (a) and (b). To improve the com-
petitive position of coir goods in the world
market and to put the labour intensive coir in-
dustry on a sound footing, there is a proposal to
canalise export of coir.

Electrification of Erpakulam-Trivandrum
Line

*132, SHRIMATI BHARGAVI THAN-

KAPPAN :
SHRI A. K. GOPALAN :

Will the Minister of RAILWAYS be pleased
1o stale

(a) whether the State Government of Kerala
had offered to make available electricity at
reasonable rates for the electrification of Lrna-
kulam-Trivandrum line ; and

(b) if so, whether any decision has been
taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) Yes, Sir.
' {b) Due to low density of traffic, the heavy
capital investment on electrification of this sec-
tion is not ecconomically justified, even alter

taking into account the electric energy being
made available at low rates.

Supply of Coal to Bangladesh

- #133, SHRI N. K. SANGHI : Will the
Minister of FOREIGN TRADE be pleased to

state :

whether against an agreement reached for
nrésay of six 1l‘kh tonnes of coal to Bangladesh
by India, only 60,000 tonnes have so far been
ordered for supply ;

(b} whether some differences over the price
of coal have developed between the two coun-
tries ; and _

(c) if so, the nature of differences and whe-
ther any settlement has sinee been reached ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) To meet the
urgent requirements of Bangladesh, the Govern-
ment of India’ are supplying ‘50,000 tonnes of
coal under their Commodity and Relief Grants,
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Besides this, there is provision for commercial
cxports of coal to the exient of Rs. 4 crores
under the Trade Agreement between India and
Bangladesh, In terms of this, the Coal Con-
troller of Bangladesh bas placed oders for 60,000
tonnes of coal at prices mutually agreed bet.
ween him and the MMTC. These prices are
lower than prices obtained elsewhere by the
MMTC for exports of similar coals.

Details of further exports to Bangladesh are
to be discussed shorily between the Coal Con-
triller, Bangladesh and the MMTC, after an
assessment has been made of the requirements
of the different centres of consumption in
Bangladesh and of the railway and river transd
port arrangements in that country.

(b) and (c). There have been no differences
between the two Governments on the approach
to prices to be charged. It is recognised by
hoth the Governments that it would be in their
long_term interest for trade transactions to take
place at competitive prices.

There have been unfounded reports in the
press of prices being higher than prices in the
domestic market. These have obviously ema-
nated from quarters who are not reconciled to
state trading.

Construction of Major Reservoir across
the Godavari

*|34. SHRI Y. ESWARA REDDY :
SHRI B. K. MODAK :

Will the Minister of IRRIGATION AND
POWER be pleased to state &

(a) whether the Andhra Pradesh Legislative
Assembly has passed a Resolution requesting
the Centre to construct major reservoir across
the Godavari river ;

(b) whether the State Government have
submitted any scheme in  this connection; i so,
the broad outlines thereof ;

{c) the estimated cost of the scheme ; and

(dj the decisions taken thereon ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAQ) : (a) Yes, Sir.

(b} to (d). No scheme has been so far recei-
ved from the Government of Andhra Pradesh
for irrigat_i'un. of areas in Vishakhapatnam and
Srikakulam district by Godavari waters. Fur-
ther, the considcration of any such scheme
would have to await the award of the Godavari
Tribunal.
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Report of Soviet Experts on the Explosion
in Patratu Thermal Power Plant

*135. SHRI SHASHI BHUSHAN : Will
the Minister of TRRIGATION AND POWER
be pleased to state :

(a) whether the Soviet experts who were
called by the Bibar Government to look into
the causes of the explosion in the Patratu Ther-
mal Power Plant have submitted their report ;

. (b) the salient features of the report and the
remedial measures suggested ; and

(¢) the reaction of Government thercto ?

THE MIMISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): (a) to (¢). The
Chief Soviet Expert at the Patratu Thermal
Power Station who was asked by the Bihar State
Electricity Board to look into the causes of
explosion in the Patratu Thermal Power Station
has submitted his report. In his report, the
Chief Soviet Expert has analysed the causes
which in his opinion led to the explosion in the
Boilers Nos. 2 and 5 at the Power Station. He
has also brought to light certain deficiencies
and acts of neglect on the part of the operating
personnel. The remedial measures include :—

(1) Minimising frequent transfers of engi-
neering personnel ;

(2) filling wp of all vacant posts required at
the Power Station ;

(3) proper training of operating and main-
tenance personnel ;

(4) strict compliance of the operating ins-
tructions ;

(5) analytical studies of cmergent occur-
rences and defects observed during any
shift should be made immediately after
the shift ;

(6) unit operating personncl should be
acquainted with the causes of emergency
and measures required for their climi-
nation in the shortest possible time ;

(7) timely and proper maintenance of equip-
ment ;

(8) discontinuing the practice of using de-
fecive equipment ;

(9) use of proper instrumentation ;

(10) all protective devices should be in ser-
vice all the time ;

(11) annual tests of all operation and main-
tenance personnel ; and
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(12) establishing industrial and technological
discipline of personnel.

The Report is under study by thc Govern-
ment of Bihar.
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Floods in U. P.

*137. SHRI RAM PRAKASH : Will the
Minister of IRRIGATION AND POWER be
pleased to State :

(a) whether a study of flood trends in Uttar
Pradesh in the past 20 ycars was recently con-
ducted by the State Irrigation Department ;

(b) whether the Study Team has envisaged
the investment of Rs. 400 crore to solve the
flood problem ir the State and the Union
Government have been approached for special
grants for the purpose ; and

(c) if so, Government’s rcaction thereto ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : (a) to (c). The
Government of Uttar Pradesh are yet to pre-
pare a comprehensive plan of flood control in
the State afier carrying out a detailed study of
the floods and flood damage particularly in
recent years in the various river basing of the
State. However, in October, 1971, they had
estimated the likely cost of future flood control
measures in the State based on a rough study
as Rs. 400 crores. They had also indicated that
for the implementation of such a huge program-
me, Central assistance would be required.

The question of Central assistance can be
considered only after the comprehensive plan
and the programme of works is received and
examined at the centre. However, the Centre
has agreed to provide special financial assistance
with a ceilling of Rs. 10 crores outside the plan
during the last 2 years of the current plan for
the speedy implementation of some priority
flood control works in the State.

Rules for promotion of Class II Officers
of Rallway Accounts Department to
L R. A. Service

»138, SHRI K. SURYANARAYANA : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether any rules have been framed for
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the promotion of Class II Officers of the
Railway Accounts Department to the Indian
Railway Accounts Service and if so, whether
he would lay a copy thereof on the Table ;

(b) whether any ratio has been fixed for
the promotion of such class II Officers to
Senior Scale of the Indian Railway Account
Service and if so, what ;

(c) whether such ratio is observed Railway-
wise or on all-India basis ; and

(d) the number ot Class TI Officers of the
Northern Railway who are at present working
in the Senior Scale and holding independent
charges outside the Headquarters office and
the number out of them who are Noao-
Graduates ?

THY. MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) The rules regulating promo-
tion of Class Il Officers of the Railway
Accounts Department to the Indian Railway
Accounts Service, framed in consultation with
the Union Public Service Commission, are con=
tained in the Indian Railway Accounts Service
Recruitment Rules, 1966. An extract from the
relevant Rules is laid in the table of the House.
[Placed in Library. See No. LT 3287/72].

(b) No.
() Does not arise.

(d) Four—2 out of these 4 arc Non-

Graduates.

Number of Wagons supplied for transpor-
tation of Cement and Iron

#139. SHRI M. S. SANJEEVI RAO:
SHRI E. V. VIKHE PATIL:

Will the Minister of RAILWAYS be pleased
to state :

(a) the number of wagons suppliced during
the last two years for the transportation of
cement and iron from the Centres of produc-
tion to different parts of the country ;

(b) whether in both these years wagons
supplied by his Ministry met the demand
fully ; and

(c) if not, the extent to which  the demand
was met in both the years ?
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THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) :
(Figures in 4-wheelers)
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1970-71  1971-72

(a) Pig iron and B.G. 597,192 407,637
finished pro-
ducts from iron

& Steel Works M.G. 14975 18,197

Cement B.G. 3302]0 323548

M.G. 203,536 222,153

(b) and (<) Against the anticipations, the
actual mevement of cement and iron and stecl
during 1970-71 and 1971-72 were as follows ;—

(Figures in Million Tonnes)

Anticipations  Actuals

Pig iron and 1970-71 6.1 6.2
finished stecl 1971-72 6.30 5.99
Cement 1970-71 107  11.02
’ 1971-72  11.50 11.20

Kan Canal in Panna District,
Madhya Pradesh

*140, SHRI NARENDRA SINGH : Will
the Minister of IRRICATION AND POWER
be pleased to refer to Unstarred Question
No. 4063 dated the 6th July, 1971 and state :

(a) whether further study on the centrally
sponsored ‘Kan Canal’ in Panna District of
Madhya Pradesh has since been completed :

(b) if so, the outcome thereof ;

() whether Government propose to start
construction work in near future ; and

(d) il not, the reasons therefor ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): (a) to (d).
Irrigation is a State subject and planning in-
vestigation and  construction of irrigation
schemes is done by the State Governments.
The Government of Madhya Pradesh have
indicated that the project is still under investi-
gation and has not been included in the States
Fourth Plan.
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R ent among Teachers over appoint-
ments made in Department of Mathe-
matics and Statistics in
Delbi University

1001. SHRI ONKAR LAL BERWA : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased thstate : :

(a) whether is has come to the notice of Uni-
versity Grants Commission and Ministry of Edu-
cation that there is a great resentment among
senior and qualified teachers over appointments
made in the Department of Mathematics and
Statistics in Celhi University ;

tb) whether recently some junior teachers
have superseded scnior teachers in the Depart-
ment of Mathematics in the Post-Graduate eve-
ning Institute of Delhi University ;

(c) whether some senior teachers have
resigned as a protest for supersession by the
junior teachers and if so, the names of teachers
who have resigned and the rcasons given by
thew ; and

(d) the steps U. G. C. propose to take to
check these manipulations ?

THE MINISTER OF EDUCATION, SO-
CIAL WELFARE AND CULTURE (PROF. S.
NURUL HASAN) : (a) A Lecturer in the Insti-
tute of Post-Graduaie (Evening) Studies Delhi
University has represented against the selection
of a person jonior to him in service for the post
of Reader in Mathematics in the Institute. The
General Body of Delhi University Mathematics
Teachers' Association has also passed a resolu-
tion that justice has not been donc in making
the sclection,

(b) Selections for the post of teachers in the
University are made on the basis of the ﬂ:_q'o-
mmendation of the Selection Committees consti-
tuted for the purpose in acuordance with the
Act, Statutes and Ordinances of the University.
There is no provision in the Statutes of Uni-
versity for selection for the post of Reader on
the Lasis of seniority from among Lecturers
already in service. The question of supersession
therefore, does not arise.

(c) No such case has come to thic_ notice of
University of Delhi.

(d) Docs not arise.
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Regularisation of Kedar Bagh,
Rohtak Road, Delhi

1002 SHRI LILADHAR KOTOKI : Will
the Minister of WORKS AND HOUSING bhe
Pleased to state :

(a) whether Kedar Bagh (Madan Park and
Chunna Mal Park) Rohtak Road, Delhi-35, has
been regularised by MCD/DDA; and

(b) if 50, the terms and conditions on which
the said colony has been regularised ?

THE MINISTER OF WORKS AND HOUS-
ING AND HEALTH AND FAMILY PLAN-
NING (SHRI UMA SHANKAR DIKSHIT) :
(a) Yes, Sir.

(b) The regularisation plan of this colony
has been approved by the Standing Committee
of the Nelhi Municipal Corporation subject to
the following two conditionst—

(i) the question regaiding approval for
development charges and contruction of houses
will be considered by the Standing Commirtee
separately; and

(ii) after the plan is approved by the
Standing Committee, it will be referred to the
Delhi Administration for allotment of plots to
the individuals on lease-hold basis.

Water and Sewer Facilities in Kedar Bagh
Rohtak Road, Delhi-35

1003. SHRI LILADHAR KOTOKI : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to siate :

(a) whether no water and sewer facilitics
exist in Kedar Bagh (Mohan Park and Chunna
Mal Park) Rohtak Road, Declhi-35 and thereby
causing greal inconvenience to 5,000 people
living in the colony ;

(b) if s0, the reasons therefor ; and

(c) the time by which Government propose
to undertake the above job to remove the
inconvenience of the residents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAY) : (a) and (b). Water and
sewer facilitics do not exist in Kedar Bagh Coela-
nies as came into existence unauthorisedly.

. (c) Development_ of those colonies can be
taken up only after the Delhi Administration
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acquires the land in the area and leases out the
plots to the owners. Tt is not passible to state
definitely when all this process will be completed.

Opening of D. M. 8. Booths in Manohar
Park and otker Colonies of Delhi

1004, SHRI LILADHAR KOTOKI : Will
the Minister of AGRICULTURE he pleased to
hate H

{a) whether there are no Delhi Milk Scheme
booths in Manochar Park, Jaidev Park, Ashoka
Park Extension, Ashoka Park Main, Phool Bagh,
Golden Park, Power House GColony and
Bhagwan Das Nagar, Delhi-35;

!b) if s0, why such facility has not so far
been provided to remove inconvenience of
about 20,000 residents of these colonies; and

(c) the time by which Government propose
1o provide the above facility ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) Although there are no
D. M. S. Milk booths in these areas, thereare
4 morning and 4 aflternoon depots in the neigh-
bourhood area at a distance between two
furlongs to one mile.

(1) The exact numbker of person living in
these areas is not known. However, in a survey
conducted by D. M. S., it was found that there
are very few token holders in that area. These
token holders are collecting their requirments
of milk from the neighbouring milk deppots as
mentioned above. '

(¢) A few milk booths may be set up in the
area in the next phase of expansion programme
of Delhi Milk Scheme, depending upon the
requirements of the token holders of the area.
Itis not possible, at this stage, to indicatc the
time by which these milk hooths will be erected
and will start functioning.

Three Months course for Vaidyas,
Hakims, Homoeopaths

1005. SHRI DHARAMRAO AFZALPUR-
KAR : Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to state :

(a) whether Government have decided to
impart three months course for Vaidyas, I-hlni.nln
Homoeopaths and registered quacks for issuing
Diploma or Certificates ;
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_(b) ifs0, whether Government will review
this procedure, and make same changes through
modernisation for General Medical Practice—
Urban and Rural, and uniform throughout the
country instead of this cheap Diploma for three
months course ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA ) : (a) No.

(b) and (c). A scheme to give a short
training to Vaidyas, Hakims and Homoropaths
for l?unl Medical aid is, however, under
cxamination.

Suspension of Supply of Foodgrains
by F.C. L to States for Distribution
through Fair Price Shops

1006. SHRT BISHWANATH JHUNJHUN-
WALA : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether food Corporation of India have
nupe.nd.ad supply of foodgrains to some States
for distribution through the fair price shops ;

(b) ifso, the names of the States and the
reasons for the non-supply; and

(c) the effect on price of foodgrains in those
States and whether the matter could be settled
in the interest of the consumers ?

THE MINISTRY OF STATE IN THE
MINISTRY OF AGRICULTURE ( SHRI
ANNASAHEB P. SHINDE) : (a) to (c). The
supplies of foodgrains to Bihar were suspended
by the food Corporation of India for about
4 days on account of the Corporation’s heavy
outstanding dues against the State Government.
The matter was mutully settled and supplies
were resumed immediately without any apprecia-
ble impact on the gencral prices of foodgrains
in the State,

Increase im Price of Foedgrains due
to less Production and steps taken
to bring Price down

1007. SHRI BISHWANATH JHUNJHUN
WALA : Will the Minister of AGRICULTURE
be pleased to state :

() whether the production of foodgrains will
be nearly 2 million tonnes less this year than
the previous year ;
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(b) if so, whether Government have taken
adequatc sicps to ensure that the fall in produc-
tion may not <ffect in " shooting up of the price
of foodgrains ; and

(c) whether the price of foodgrains have
already started rising and if so, the price risc
effected during the last onec year, the causes
thereof and the steps being taken to control and

bring it down ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE ) ¢ (a) Firm estimate
of production of foodgrains during 1971-72 is
not yet available. However, according to infor-
mation availatle so far, the total foodgrains
production during 1971-72 may be marginally
lower than the record level reached in the
Previous vear because of several adverse natural
factors.

(b) and {c). Foodgrains prices have been
under presure for sometime. The Index Num-
ber of Wholesale Prices of Foodgrains as on the
15th July, 1972, stood 15% higher compared to
that a year ago. This is attributable to a verie-
ty of factors, such as, damage to crorps by
natural factors like floods and drought during
1971-72 ; the delayed wonsoon followed by a
dry spell, this vear, resulting in uncertainty
about kharif crops; increasc in money supply ;
increase in demand as a result of population
growth; and larger stocks being held by private
parties. A watch is being kept on the foodgrains
price situation and the number of steps have
been taken including liberal allotment of wheat
to the State Governments, strengthening of the
public distribution system, particularly in in-
cessible areas, and augmentation of foodgrins
despatches to the States.

Running of Pan shop in Government
Quarters of ‘P’ Block Netaji Nagar,
New Delhi

1008. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of WORKS AND

HOUSING be pleased to state :

(a) whether the residents of ‘F* Block of Netaji
Nagar, New Declhi have jointly represented
against the unauthorised functioning of a Pan
shop in a Government quarter in that block
which has become a rendezvous of rowdies and
bad characters ;

(b) if s0. whether any penal action has been

taken against the owner of the pan shop and the
allottee of the Government quarter ; and
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(c) if not, whether Government have enqui-
red into the causes for delay at different levels in
dealing with this case and if action has been
initiated, the details thereof ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING ( SHRI UMA SHANKAR DIK-
SHIT) : (a) Yes, Sir.

(b) and (c). A show cause notice has been
isvued to the allottee for the alleged breach of
the provisions of the Allotment Rules. Further
action will be taken on receipt of a reply from
the allottee.

Report of Enquiry Commission on Bharat
Sewak Samaj

1009. SHRIY. ESWARA REDDY: Will
the Minister of AGRICULTURE be pleased to
state ¢

(a) whether the Commission of Enquiry
appointed on 21st February, 1969 to conduct
enquiry into the affairs of Bharat Sewak Samaj
has completed its enquiry ;

(b) if not, the reasons for the delay ; and

(¢) the time by which the reportis likely to
be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) No, Sir.

(b) The Inquiry covers accounts of Samaj for
over 16 years spread over a large number of
places all over India. Difficultics were experi-
enced in procuring relevant records and in secu-
ring early replies to the questionnaire issued by
it. The Commission had also to visit places
outside Delhi to examine local records and se-
cure evidence from persons who were unable to
come to Delhi.

() The Commission has been requested to
submit its report by 31.8.1972.

Public schools recognised by Central Board
of Higher Secondary Education Delhi

1010. SHRI Y. ESWARA REDDY : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the number and names of Public Schools,
run by Privatc managements, recognised by the
Central Board of Higher Sccondary Education
in Delhi ;
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(b) the details of tuition fee and other fees
charged by these schools ;

(c) whether the school authorities are re-
quested to pay to the teachers the scale pre-
scribed by Governmennt ;

(d) whether as a rule the teachers are reques-
ted to work maximum for six hours per day in
all these schools ;

(c) whether the teachers in these Public
Schools are not confirmed for years together ;
and

(f) whether staffl council of permanent tea-
chers are formed in these schools ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEFARTMENT OF
CULTURE (SHRI D. P. YADAV) : (a)
Public Schools are taken to be thuse schools
which are members of the Indian Public Schools
Headmasters’ Conference. A list of Public
schools recognised by the Central Board of Se-
condary Education, Delhi, is laid on the Table
of the House. [Placed in Library. See No. LT-
3288/72). Most ol these schools are run by

private mar ts/registered societies.

(c) The rules of the Central Board lay’ down
that the salary scales and allowances of the
teachers of the institution affiliated to it should
be adequate and in any case not lower than
those of the corresponding category of teachers
of the Government schools of the State or the
Union Territory in which the institution is
located.

(b) to (f). Information is being collected and
will be laid on the Table of the House,

Committee on National Centre for Ortho-
pacdically Handicapped

1011. SHRIK. SURYANARAYANA : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply given
to Unstarred Question No. 7766 on the 29th
May, 1972 regarding the Committee on National
Centre for Orthopaedically handicapped and
state when the Report in question will be laid
on the Table of the House ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. 5. RAMASWAMY) :
The report of the Committee on National Centre
for the Orthopaedically Handicapped has been
finalised and copies of the report have been
placed in the Library of the Parliament.
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Rules regardiag Nomination to General
Council of Sahitya Akademi

1012. PROF. NARAIN CHAND PARAS-
HAR : Will the Minister of FDUCATION
AND SOCIAL WELFARE be pleased to state :

(2) whether under the existing rules 20 per-
tons are nominated to the General Council of
the Sahitya Akademi on the recommendations
of the Universities of India ;

(b) whether the number is insufficient fol-
lowing the sharp increase in the number of
universities in India ; and

(¢) the procedure according to which more
than 80 Universities sclect these 20 persons ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV): (a)
Yes, Sir.

(b) The Sahitya Akademi is a literary body
concerned mainly with creative literature and
in this context, the number is not considered
insufficient by them.

(c) Each University is requested to propose a
panel of three names for consideration for
membership of the General Council. The names
recommended by the various Universitics are
placed before the outgoing Executive Board of
the Akademi at its last meeting for selecting 20
names for nomination as members of the next
General Council.

Opdi‘o!wcouuo{(}nml
Institute of Languages im
Himachal Pradesh

1013. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased 1o state :

(a) whether a request has been received by
Government for the opening of a regional centre
of Central Institute of Languages in Himachal
Pradesh ; and

(b) if o, the decision of Government on thiy
demand ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT OF
CULTURE (SHRID.P. YADAV): (a) and
«b). Yes, Sir. The Himachal Pahari Sahitya
Babha, Delhi has requested that a regional cen.
ire of the Central Institutc of Indian Languak®s,
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Mysore be opened in Himachal Pradesh for
conducting research in the field of Pahari Lan-
guages as spoken in Himachal Pradesh. The
Central Institute of Indian Languages does not
open regional centres for research purposes in
specific areas. The request of the Sabha for
taking up research in the ficld of Pahari langu-
ages bas, however, been brought to the notice
of the Central Institute of Indian Languages,
Mysore. That Institute has already taken up
rescarch in Pahari languages and Indo-Tihetan
dialects. The Himachal Sabha has been infor-
med accordingly.

Pamphlets for family Planning Pro-
gramme

1014, PROF. NARAIN CHAND PARA-
SHAR : Will the Minster of HEALTH AND
FAMILY PLANNING be pleased io state :

(a) whether some writers in various Indian
languages have been sclected for writing pam-
phlets and poems to popularise the Family Plan-
ning Programme in the country ; and

(b) if so, the names of the wrilers languagew-
isc, who have been sclected for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA): (a) and (b). The in-
formation is being collected and will be laid on
the Table of the Sabha in due course.

Establishment of a Suagar Factory ia
Cachar District, Assam

1015, SHR1 ROBIN KAKOTY : Will the
Minisicr of AGRICULTURE be pleased to
state :

(a) thc progress made so far regarding the
establishment of the proposed Sugar Factory
in Cachar District, Assam ; and

(b) total amount spent and the number of
persons appointed upto now ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) A letter of intent was
issued on 25.3.1971 to the Assam Industrial
Development Corporation Lid., Shillong for
the establishment of a new sugar factory in the
Public Sector of 1250 tunnes daily cane crush-
ing capacity at Durlabhchara, District Cachar
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Assam. After the undertaking fulfilled all the
conditions of the Letter of Intent, a licence
was granted to them on 27.6 72. According to
the terms and conditions of the licence, the
corporation is required to take effective steps
within 2 period of six months from the date
of issue of the licence and to complete the
project before the 1974-75 crushing season.
The land for the factory has been arranged
and the offers received for supply of plant and
machinery are under scrutiny by an Expert
Commitice. A new company under the name
of the Cachar Sugar Mills was formed in June,
1972. They have taken steps to appoint senior
personnel. The loan application to financial
institutions is proposed to be finalised soon,

(b) The total expenditure incurred till
30.6.72 is about Rs. 40,000. As the Assam Indus-
trial Development Corporation is presently look-
ing after the project, no appointment has been
made, except for One Land Officer and four
graduate Lngineers, science graduates and
Higher Secondary passed boys who have been
sent for training at the National Sugar In-
stitute, Kanpur, and various sugar mills.

Loans to small Farmers and Marginal
Farmers Develog Agenci

1016. SHRI ROBIN KAKOTY : Will the
Minister of AGRICULTURE be pleased to

state ©

{a) the amount of lvans sanctioncd by the
Agricultural Refinance Covporation, the Agri-
culture Credit Corporation, Limited during
1970-71 and 1971.72, Statewise ; and

(b) the amount sanctioned under the
schemes (i) Small Farmer Development Agen-
cies, (ii) Marginal Farmers (iii) the Landless
and the agricultural employment scheme during
the same period State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Siatement 1 gives the deiails of the schemes
sanctioned and their outlay. Laid on the
Table of the Housc. (Placed in Library, See
No. LT—3289/72). Statement II gives the
break-up of the schemes sanctioned upto 26.5.72
by Agricultural Refinance Corporation for
SFDA arcas. Laid on the Table of the House.
[Placed in Library. S No. LT=3289/72).
Agricultural Credit Corporations have not been
sct up in any Statc. The schemes of margiual
farmers and landless agricultural labourers
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are being implemented by MFAL Agencies and
those for small farmers by Small Farmers
Development Agencies which receive grants
from the Government of India.

Development of substitute of Milk at
National Dairy Research Institute

1017. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether a milk substitute called
“Villac” had been developed in Switzerland,
which can be used for biscuit baking and pastry
products, sinee one pound of “Villac® is
equivalent to three pounds of powdered milk ;

(b) whether our National Dairy Rescarch
Institute has examined the feasibility of i
manufacture in India, with a view to thwart
the efforts of Indian Confectioners who use
baby milk powder in their products and de-
prive little children indirectly of their milk
ivod through such diversions ; and

(c) steps Government propose to find sub-
stitutes of alternatives for milk and the fund
earmarked for such research work ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) A milk substitute called
“Villac” may have been developed in Switzer-
land and could be a recently patented product,
The National Dairy Rescarch Institute is not
aware of this substitute product.

(b) The National Dairy Rescarch lnstitute
is not considering the feasibility of the manu-
facture of “Villac” in the country. However,
the Institule has included in the programme
of rescarch work in the Fifth Five Year Plan
the use of milk substitute for conventional
indigenous dairy products. The successful
utilisation of milk substitute for the production
of quality dairy products like cheese, burfee,
peda, ice-cream etc. will naturally release good
quality fresh milk for fluid consumption, and
this will also be available for children. The
Central Food Technological Rescarch Institute
al Mysore has already successfully developed a
milk substitute called “Milione” prepared
from groundnut protein emulsion and normal
milk in the ratio of 1:1. This product is
being test marketed in large consuming ceotres
like Bangalore and Mysore, both for liquid
consumption and for conversion into products
like curd.
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(c) The National Dairy Research Institute,
the Central Food Technological Research
Institutc and the U. P, Agricultural Univer-
sity at Pantnagar are seized of the problem
of finding substitutes to milk. The product
“Miltone” has already been developed at the
CFTRI, Mysore. Rescarch work on milk
substitutes using soyabean is in progress at the
U. P. Agricultural University and a substitute
may soon be available in the market. Recently,
the Government of India with the help of
UNICEF is considering establishment of a
big plant for the production of *“Miltone” with
a capacity of 24,000 litres per day. The Food
Department have a provision of Rs. 26 lakhs
for rescarch and development of vegetable
protein toned milk. Also a sum cf Rs. 35 lakhs
bas been earmarked for financing 1J.P. A. U.
for soyabean processing including soy milk
and beverages.

YViolation of Traffic Code

1018. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether crossing of a stop-line by a
motor vehicle at any road crossing is a viola-
tion of the iraffic code; if so, under which
section and the name of the said code ; v

(b) if not, whether the Delhi Traffic Police
are challaning a lot of motor vehicles on this
count when this type of an offence is not there
in the code and the number of challans made
on this count alone during 1971 and 1972 (upto
June) ; i

(c) steps Government and Delhi Traffic
Police authorities are taking to educate pro-
perly the Delhi Traffic Corps on Traffic Rules
and their violation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) and (b). Yes, Sir. Thisis an
offence under rule 6.17 of Delhi Motor Vehicle
Rules 1940 and is punishable under section 112
of the Motor Vehicle Act, 1939. 6574 and 6892
motorists were prosecuted for the above viola-
tion during 1971 and 1972 (upto Junme) res-
pectively.

(¢) The Officers and other subordinates, on

their appointment in Delhi Traffic Police, have
to undergo & regular course of six weeks
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training, which includes complete knowledge
of traffic rules and regulations and practical
training at important inter-sections and cros-
sings. A test is also taken on completion of
the course. Besides, some non-gazetted Officers
of the Delhi Traffic Police are also deputed to
the Traffic Training Institute, Bombay, for

training.
Challans by Delhi Traffic Police

1019. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased tostate :

(a) whether the Delhi Traffic Police autho-
rities have recently issued secret instructions
to its subordinates in Delhi to carry out at
least 100 challans per day by every traffic Sub-
inspector. Havildar which in a way has fixed
a quota for them to challan at least 130 people
a day;

(b) if so, whether as a result, hundreds of
challans are being filed in courts of Delhi
indiscriminately without even quoting the
sections of the traffic rules violated by the so-
called erring motorists ete. ; and

{c) the number of challans made during
1970, 1971 and 1972 (upto Junc) by the Delhi
Traffic Police ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) No, Sir.

(b) Proper scrutiny is made at various levels
before submitting challans in courts.

(c) 137,744, 148,954 and 85,560 chal-
lans were made during the years 1970, 1971,
and 1972 (Upto June) respectively.

Electricity charges from Allottees of
Type I Quarters in D, 1. Z, Area

1021. SHRI M. S. SIVASAMY : Will the
Minister of WORKS AND HOLUSING be
pleased to state :

(a) whether the charges in .respect of
clectricity consumed by the allotiees of Type IL
Quarters in DIZ area, New Delhi for stair-case
bave been duly fimed ; and .

(b) if so, the detnils thereof and the
manner in which those are to be divided
among the allottees ?



69 Writlan Answers

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : {a) The charges for electricity
consumed in the stair-cases of type Il quarters
in D. 1. Z. area have not yet been fixed.

(b) The actual charges for electricity
used in stair cases of type IT quarters in the
D. 1. Z. area are proposed to be recovered from
the beneficiaries proportionately,

Loans to Farmers of Bihar for Develop-
ment of Agriculture during 1971-72

1023. SHRI Md. JAMILURRAHMAN :
Will the Minister of AGRICULTURE be
plcased to siate :

{a) whether loans have been advanced to
the small-farmers of the Siate of Bihar for the
development of Agriculture in the year 1971-
72 ; and

(b) if so, the amount given ?

THE MINISTER OF STATE IN MINI-
STRY OF AGRICULTURE (SHRI ANNA.
SAHEB P. SHINDE) : (a) Yes Sir.

(b) During the cooperative year ending
June, 72 Cooperatives are  provisionally
expected to have advanced about Rs. twenty-
five crores. as short, medium and long-term
loans in Bihar, The outstandings under direct
finance from commercial banks, for agriculture
in Bihar, as on 31st December, 1971 were of the
order of Rs. 4.6 crores. Separate data regard-
ing the loans advanced to small farmers in the
State of Bihar are not available. But on the
basis of the data available for the country as
a whole, roughly one third of the loans
advanced by cooperatives in 1969-70 was to
farmers having holdings below five acres. In
the SFDA/MFAL project arcas in Bihar, the
loans advanced to identified participants in
1971-72 are however, indicated below :

(i) Short-term lvans Rs. 80.96 Lakhs.

(i) Medium-term loans: Rs. 20.21 Lakhs.

(iii) Long-term loans : Rs. 16.51 Lakhs.
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Anand Parbat Children’s Home,
New Delhi

1025. SHRI HARI SINGH : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 10 state:

(a) whether the children of Anad Parbat
Children’s Home New Delhi are starving
without food ; and

(b) if so, whether Government propose to
investigate causes of this starvation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCILAL
WELFARE (SHRI[ K. S. RAMASWAMY): (a)
No,Sir. The inmates are provided with wholesome

meals in accordance with the dietary schedule
prescribed by the Delhi Administration,

(b) Does not arise.
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Aid to Farmers of Diara Areas of Bihar
and Uttar Pradesh

1026, SHRI MUKHTIAR SINGH MALIK:
Will the Minisier of AGRICULTURE be
pleased to state :

(a) whether there is any proposal under
consideration of Government to provide help to
the farmers of Diara areas in order to improve
their living condition in Uttar Pradesh and
Bihar States ; and

(b) the main features of the report of Shri
Am_hih Singh Commitee on Diara and the
Pposition in regard to the implementation of the
same ?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a)and/b). The
Technincal Group headed by Dr. Ambika Singh
bas submitted their report on Diara areas in
Uttar Pradesh and Bihar. There are a number
of suggessions on various items of i :mpmvcmem
viz. soil fertility and nt, develof
of minor irrigation, flood cbnlrol land develo-
pment and soil - conservation, crop production,
cultivation of wvegetables, plant protection,
adoptive rescarch, supply and services infrastru-
ctrual facilitics, animal hushaudry, fisheries and
micro-level planning. Copics of the report were
sent to the State Governments of U.P. and
Bihar, Agricultural Institutions like U. P.
Institute of Agricultural Sciences, Kanpur and
Rajendra  Agricultural University, Patna, to
examine various suggestions and take necessary
action in the matter. The interim replies
received from the State Governments indicate
that the report is under their active consider-
ation and action taken thereon will be commu-
nicated to Government of India.

Air Pollutita in Metropolitan Towns

1027. SHRI VISHWANATH PRATAP
SINGH :

DR. LAXMINARAYAN PANDEYA :

Will the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state the steps
Government intend to take to reduce the rising
air-pollution in metropolitan towns of Delhi,
Bombay and Calcutta ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
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CHATTOPADHYAYA) : The Central Govern-
ment propose io introduce legislation for the
prevention of air-pollution in the country.
The proposed legislation would give adequate
powers 10 the Central and State governments to
take cffective steps to.check the pollution of air.

The steps already taken to check airpollution
in Delbi, Bomboy and Calcutta are briefly
given bolew :

Delhi—An informal committee was set up
in the Ministry of Health and Family Plan-
ning to study the problems of air-pollution
due to smoking buses and thermal power
stations. The committec suggested some
immediate measures like rectifi-ation of fuel
injection pumps, etc., which bruught down
the percentage of the heavily smoking buses
frmn 75 to 30. An indigenous smoke motor
has also been developed by Indian Institute
of Petroleum,Dehradun, and the staff of Delhi
traffic police and Delhi Transport Corporation
has been given training in the use of the smoke
motor. The Delhi Administration has appo-
inted an Action Group tor contrulling the
environmental pollution under the Chairmans-
hip of Lt. Governor. The Delhi A iministra-
tion has also taken up the question of omission
from thermal power stations with the Minisiry
of Trrigation and Puwer and is taking up the
question of omissun from Railway engines
with the Ministry of Railways. The Adminis-
tration also proposes to shift the industrial
units from populated arcas and a list of such
units is under preparation

Bombay—The Bumbay Municipal Corpor-
ation has appointed Central Public Health
Fngincering Research Institute, Nagpur to
carry outl a three years survey of the problem
in Greater Bombay from October, 1970. The
State Government has also appointed Vigill-
ance Committee to investigate the cause of
air-pollution in Greater Bombay. Thana,
Kalyan, Ulhasnagar and Ambernath arcas
and to suggest remedial measures under the
existing laws. A technical-sub-committee has
also been appointed by the State Govern-
ment to suggest ways and means to bring the
situation under control. The Fertilizer
Corporation which was causing pollution in
Chembur area bas taken cerrain steps to
reduce omission of pollutants. The State
Government has issued Press note in June,
1972, warning the industries respansible fer
pollution to co-operate and take adequate
steps to check the omission of pollutants.
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Calcutia—The Calcutia Metropolitan Deve-
lopment Authority has given a project which
commenced in April, 1972 to Central public
Health Engincering Research Institute, Nag-
pur for carrying out the study of the quality
of air and of major pollution sources in the
city.

Memoranda from Farmers Parliamentary
Forum

1028. SHIR S. C. SAMANTA : Will the
Minister of AGRICULTURE be pleased to state
whether Government will lay copies of all mem-
oranda sent by the Farmers Parliamentary
Forum during 1971-72 on the Table of the
Lok Sabha ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The required
information is being collected from the Minis-
tries and Departments of the Government of
India and will be laid on the table of the Sabha.

Tube-Wells installed in Adivasi Area of
Bibhar and Central Assistance therefor

1029. SHRT M.S. PURTY: Will the Minister
of AGRICULTURE be plecased to state :

(a) the number of tube-wells installed in
the Adivasi areas in Bihar during the last three
years and the expenditure incurred thereon,
year-wise, and whether the Central Govern-
ment had given any assistance specially to the
Adivasi areas ; and

(b) if so, the amount sanctioned by the
Government during the current Year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( PROF.
SHER SINGH ) : (a) and (b). The information
is being collected from State Government and
will be laid on the table of the Sabha as and
when received.

Legisiation to Control use of Ground
Water and Levy charges for Conjunctive
use of Surface and Ground Water

1030. SHRI P. M. MEHTA:
SHRI SHRIKISHAN MODI :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are cousidering to
bring forth legislation to control ground water
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use and levy charges for conjunctive use of
surface and ground water for irrigation ; and

(b) if so, whether the Ministry feels the
modern concept of planning water utilisation is
on the basis of totality of available surface and
ground water resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( PROF.
SHER SINGH) : (a) Irrigation is a State
subject under the Indian Constitution, Levying
water charges or control of ground water use
come under the purview of the State Govern-
ment. The Union Department of Agriculture
has circulated a Model Bill for control and
regulation of ground water to the State Govern-
ments in order that they may introduce legisl-
ation on the lines of the Model Bill. This Bill
does not contain any provision for levying
charges for ground water use. This is so because
the farmers pay for energy charges in the case
of all ground water projects. In the case of
surface water supplies, Irrigation Departments
levy appropriate charges on the use.

(b) The planned use of the country's total
water resources is a desirable objective. However
before it can he achieved it is necessary to make
scientific studies of the availabilty of both
ground and surface waters. The Ministry of
Agriculture is engaged in encouraging such
studies at both the Central and State levels.
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Drought Prone Area Programme

1032. SHRI NARFNDRA SINGH : Will
the Minister of AGRICULTURE be pleased
o state

(a) whether there is a proposal to introduce
“Drought Pronc Area Programme' for the
developnent of selected Districts in the country ;

(b) if so, the names of the districts where
the programme is to be introduced ; and

{€) the reasons for mot introducing the

programme in other Drought prone Areas of
the country ?

THE MINISTER OE STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH ) : (a) to (c). Drought prone
Areas Programme (formerly Rural works Pro-
rgamme) was started in 1970-71. Seclection of
arcas under this Programme was made on the
basis of the objective criteria like incidence and
pattern of rainfall, the extent and severity of
past occurence of drought and existing irriga-
tion facilities. On this basis 54 districts in 13
States were found eligible for coverage under
the Programme. The names of the selected dis-
tricts are given in the statement laid on the
table of the House. [Placed in Library, se¢ Now
LT-3290/72]

Extradition of Dharma Teja

1033. SHRI JYOTIRMOY BOSU:
SHRI HARI SINGH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) when Dharma Teja, the former Chai-
rman of Jayanti Snipping Company, was
brought to India ; and

(b) when his extradition was approved by
the Court ?

THE MINISTER OF PARLI MENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT ( SHRI RAJ] BAHADUR ): (a) Shri
Dharma Teja was brought to India on 16-4-71.
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(b) Final orders by the House of lords of
United Kingdom refusing to admit petition
of Dr. Teja against orders for extradition
were passed on 24. 2. 71. Afier this the Forcign
Office of United Kingdom passed orders for
Dr. Teja's extradition on 8. 4. 71.

Loss to Paddy and Vegetable Crops in
Gays, Patna aad Shahab ad Districts
of Bihar, due to Water Shortage

1034¢. SHRI SUKHDEO PRASAD VERMA :
AWill the Minister of AGRICULTURE be plea-
sed to state @

(a) whether due to the shortage of water
supply summer paddy crops and vegetable crops
in the districts of Gaya, Patna and Shahabad in
Bihar has been destroyed; and

(b) if so, the steps Government propaose (0o
take to increase the supply of water In those
arcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Information has been called for from the State
Government and will be placrd on the table of
the Sabha as soon as it is reccived.

Central Assistance to Farmers for
Irrigation during 1972.73
1035. SHRI S. C. SAMANTA : Will the
Miuister of AGRICULTURE be pleased 1o
statc :

{a) the Central assistance or aid by way of
subsidy or loan being given by the Centre in
the financial year 1972-73 to the farmers who
desire to provide irrigation facilities in their
fields or farms on privatc basis ; and

{b) the contribution of States to these funds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( PROF.
SHER SINGH) : (a) and (b)- Under the pattern
in vogue, Central assistance for plan schemes
is given in the form of block loans and grant
and is not related to specific schemes including
minor irrigation. The discretion for allocation
of funds for loans and subsidies for private minor
works rests primarily with the State Govern-
ments. However, all private minor irrigation
work, exccuted in SFDA and MFAL areas are
elligible for Central subsidy to the tune of 25%
in S. F. D. A. projects and 33-1 3% in M. F. A.
L. projects. All community works execu in
these areas are cligible for Central subsidy to
the tune of 50%.
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Production of Dry Fruits

1036. SHRI DHAN SHAH PRADHAN :
Will the Minister of AGRICULTURE be plea-
sed to state @

(a) whether Government have taken any
measures to produce dry fruits in the country ;
and

(b) if so, the outline thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( SHRI
ANNASAHEB P. SHINDE ) : (a) and (b), The
information is being collected and will be pla-
ced on the Table of the Sabha when received.

Unscientific Use of Ground and
Surface Water

1037. DR. RANEN SEN : Will the Minister
of AGRICULTURE be pleased to state :

{a) whether there is uncontrolled and
unscientific use of ground and surface water in
India resulting in a scrious state of affairs ; and

(b)Y if a0, sicps taken to rectify such condi-
tion ?

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE ( PROF.
SHER SINGH ) : (a) and (b). In most of the
irrigated areas where surface water is used, the
method of irrigation generally adopted is that
of flooding. This is primarily due to the fact
that no proper water-courses and field channels
beyond the outlet have been constructed to regu-
late the flow of water in many of the irrigation
projects. Moreover, the land has not been
levelled or shaped to distribute the water evenly
and to prevent stagnation of water in the field.
The scepage losses on the canals and distributar-
ies have been substantial in the absence of
proper lining, and, therefore, water table has
been rising steadily leading to water logging and
salinity conditions. Similarly no field drainage
has been provided in most of the irrigated arcas.
This has resulted in low yiclds of crops. In ad-
dition, failure to carry out adequate soil surveys
and to formulate cropping patterns based on
availability of water and soil characteristics have
also been responsible for not getting optimum

returns from the irrigation water.

Realising the nced for using the water more
cfficiently and to optimise the yield of crop per
unit volume of water per acre, the Minisiry of
Agriculture have taken certain specific steps.
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Pilot projects on Soil and Water Management
have been initiated in States on cultivators’
fields under Central Scheme in the Fourth Plan
to demonstrate improved methods of soil and
water management consisting of soil surveys,
construction of water conveyance systems and
drainways, land shapaing and levelling, erop
planning, lining of channels, etc. 8o far 13 such
Filot projects have been taken up and it is pro-
posed to take up, in all, 25 such projects all
over the country by the end of Fourth Plan.

Close liaison is being maintained by the
Ministry of Agriculture with the Ministry of
Irrigation and Power in order to utilise the
water more efficiently.

Ground water development projects are gene-
rally taken up only afier an assessment of ground
water resources available in a particular area
has been made. For this purpose, a number of
ground water Exploration projects have been
taken up and in  certain cases rapaid
resources assessment  studies are also made.
States have also been advised to enact and
enforce legislation to control and regulate
ground water development in the interests of the
scientific management of this resource.

Central grant for Pilot Tribal Projects for
Economic Development of Tribal Areas

1038. SHRI PAMPAN GOWDA :
SHRI ARVIND NETAM :

Will the Minister of AGRICULTURE be
pleased to state the main features of the six
pilot tribal projects launched recently, State-
wise, and amount of money granted to each
project by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : The Government of India
have sanctioned six pilot projects fur the
cconomic development of the tribals. These
are located in (1} Srikakulam District of
Andhra | Pradesh ; (2) Singhbhum District of
Bihar ; (3) Konta and (4) Dantewada Tehsils
of Bastar District of Madhya Pradesh, (5)
Ganjam and (6) Koraput Districts of Orissa
State,

2. The salient features of these projects are
indicated below in brief :

(i) The Projects are being implemented
through & society registered under the Societies
Registration Act, 1860 calied the Tribal Deve.
lopment Agency, with the District Collector a
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the Chairman, and other connected district
level officers, Members of Parliament, & M. L.
As. a3 members. The grants are directly res
leased by Government of India to the Chair-
man of the Project. Each project has a whole
time Project Officer of the rank of A. D. M. 10
ensure coordinated and effective implementa-
tion of the various programmes.

(ii) Each Project has an outlay of Rs, 1.50
crores for the core programme of economic
development of Tribals and Rs. 0.50 crore for
communications to open up the tribal belts
during the IV-Plan period. The core pro-
grammes of economic development relate to
Tribal Agriculture, Debt Redemption, Land
Restoration, Land Record and Survey, Land
Reclamation, Land Development, Soil Con-
servation Measures, Control of Shifting Culti-
vation, Minor ILrrigation, Horticulture, Deve-
lopment of Animal Husbaedry, e.g., Piggery,
Poultry, Fisheries and Caitle Devclopment and
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encouragement of Forestbased Tndustries. The
Agency will subsidise 509% to 75% of the
requirements on each programme and the
balance 23%, to 509% is 1o be met by the tribal
beneficiaries from other resources including
credit. The cost on communications is o be
borne cent per cent by the Agency.

(iii)) The approach to the economic pro-
blems of the tribals would as fr as possible be
comprehensive and integrated. Multiplicity
of agencics approaching the tribals for various
facets of their economic lite would be avoided.
The programme in each project is related to
its specfic needs. Uniformily in programmes
in difierent areas is not being insisted upon in
view of the diverse Socio-economic and physico-
geographic conditions.

3. The amount of money granted so far by
the Government of India tw cach project is
indicated below :

State Project Amount sanctioned
91Tz 197223
1. Andhra Pradesh Srikakulam 5.00 16.00
2. Bihar Singhbhum 5.00 16.00
3. Madhya Pradesh Konta 5.00
Dantewada 5.00
4. Orissa Koraput 5.00 11.00
Ganjam 5.00 13.50
Total : 30.00 56.50

Note : Budget proposals for 1972-73 in respect of Konta and Dantewada projects of Madhya
Pradesh have been received recently and arc under examination.

Nepal’s ban on Export of Rice to India

1039, SHRI HARIKISHORE SINGH :
SHRI BIRENDER SINGH RAO :

Will the Minister of AGRICULTURE
pleased to state )

(a) whether Government of Nepal have
banned export of rice to India ;

(b) if so, its likely impact om the price of
rice in India ; and

(c) the steps taken
rectify the situation ?

by Government to

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) and (c). Tt islikely to have some tem.
porary impact on the prices in the border areas
of the States adjoining Nepal. Adequate
supplies of foodgrains are being maintained to
the States,
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Dominant position of a Private Company
in Fishing Industry

1040. SHRI SAMAR MUKHER]JEE : Will
the Minister of AGRICULTURE be pleased to
state :

(a) whether Union Carbide Limited which
holds a dominant position in battery-cell manu-
facture in the country is also operating in the
fishing industry ; and

(b) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Under a scheme introduced in 1968 for import
of 30 vessels for stimulating the deep sea fishing
industry in the country, import licences have
been issued to 12 firms including Union Car-
bide India Lid. Against six trawlers provision-
ally allotted to Union Carbide India Ltd.,
licence import of two trawlcrs was issued on
11.6.70. These teawlers arrived in the country
in December, 1970, and have been operating
mainly on the East Coast based at Visakhapat-
nam. The question of permitting import of the
remaining four trawlers is under the considera-
tivn of the Government.

Fishing Industry in the hands of Foreign
Firms

104]l. SHRI SAMAR MUKHERJEE : Will
the Minister of AGRICULTURT. be pleased
to state :

(a) whether Government are aware of the
fact that many forcign firms have entered the
fishing industry in our fishing waters ;

(b) if so, the number of forcign firms invol-
ved in this industry ; and

(c) whether this eatry into fishing by esta-
blished reign firms does not facilitate transfer
of resources to claim rate of taxation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (h).
Permission to import fishing vessels has been
jssued to 12 firms of which only one is a sub-
sidiary of a foreign company. On the basis of
information collected so far, only one other
firm has been authorised to enter into foicign
collaboration. The authorisation in this case
is on the condition that the foreign firm will
not participate in the paid-up capital of the
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Indian company to the extent of more than 20
per cent. The firm does not as yet have any
forcign sharc-holding., As fishing is not a
licenceable industry, firms entering the fishing
industry with vessels acquired otherwise than
through import do not require a licence or
approval except in cerlain circumstances. The
precise position in regard to foreign capital
participation if any, of the other firms to which
licences for import of vessels have been issued
and in regard to any other foreign firms
which may have entered the fishing industry
with vessels acquired otherwise than throug
import is not available, and information in
this regard is being collected and will be placed
on the Table of the Sabha.

(¢) Income from fishing or allied activities
is allowed as a deduction from the gross total
income of an assessee only under certain condi-
tions and subject to the assessec being a co-
operative society., Foreign firms are not entitled
to the tax reliel provided by sub-clause (vii)
of Section 80-P (2) of the Income-Tax Act,
1961. Transfer of resources to the fishing
industry therefore does not confer any
benefit in regard taxation which is not available

by transfer of resources to other industries,

Water Supply Scheme for Pondicherry

Town

1042. SHRI J. MATHA GOWDER : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the comprehensive water supply
scheme for Pondicherry Town has been taken
up for implementation ; and

(b) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND 'IN THE MINISTRY
OF WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) No.

(b) Administrative approval for the scheme

has not yet been accorded and the matter is
under examination of the Government.

Request for handing over Ancient Tem-
ples to the State Government of Tamil
Nadu

1043. SHRI C. T. DHANDAPANI :
SHRI V. MAYAVAN :

Will the Minister of EDUCAl'lONm
SOCIAL WELFARE be pleased to state ;

(a) whether the Tamil Nadu Chicf Minister
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has requested the Centre to hand-over to the
State Government the ancient temples which
.are now in the hands of the Archarological
* Survey of India ; and

(b) if so, the reaction of the Union Govern-
ment ?

THE MINISTER OF EDUCATION, SO-
CIAL WELFARE AND CULTURE (PROF. 5.
NURUL HASAN) : (a) Sometime back the
Chief Minister of Tamil Nadu bad requested

ytbc Government of India that the ancicat
temples, particularly those at Thanjavur, Gan-
gaikondacholapuram and Vellore, should be
deprotected and handed over to the State
Government.

{b) The Government of India has not
agreed to deprotect and band over the temples
specifically referred to by the State Govern-
ment, as these are out ding of
national importance,

Price fixed for levy om Sugar produced
in Andhra Pradesh

1044. SHRI M. 8. SANJEEVI RAO : Will
the Minister of AGRICULTURE be pleased
to state ¢

(a) whether the Andhra Government have
approached the Centre to cousider the price

fixed for levy on sugar produced in the Staic;
and

(b) if so, the reaction of the Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir. The Govern-
ment of Andhra Pradesh have requesied for
revision of the ex-factory price of levy sugar
fised under the Sugar (Price Determination)
Order, 1972, for the sugar produced in the
Siate.

{b) As the ex-factory prices have been figed
in accordance with the provisions of the
Essential Commodities Act and baving regard
to the cost schedules with subsequent escala-
tions recommended by the Tariffl Commission,
no revision of levy sugar prices for 1971-72 is
contemplated.

Incidentally, certain factories from Andhra
Pradesh have challenged the notified prices in
the Supreme Court. Their writ petitions are

pending.
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Shortage of building material for use by
0. M, D; A

1045. DR. RANEN SEN : Will the Mini-
ster of HEALTH AND FAMILY PLANNING
be pleased to state :

(a) whether the work of the C. M. D. A.
in Calcutta Metropolitan area is suffering from
lack of cement, iron and other materials ; and

(b) if so, the steps taken by Government to
improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : {a) Difficulty is
being faced in the implementation of the C. M.
D. A. projects due to shortage of scarce mate-
rials like steel, shortage of railway wagons for
movement of materials like stone chips, cement
etc.

(b) The Calcutta Metropolitan Develop-
ment Authority are trying to ensure supply of
these commodities to the implementing agencies
of its schemes at controlled raies in arrange-
ment cither with the manufacturers or with the
sole agents, The C. M. D, A. have also taken
steps to start manufacture of bricks in different
arcas within the Calcutta Metropolitan District.
To minimis¢ load in consumption of stone
chips arrangement has been made to supple-
ment the demand by gravel. For this, a
batching and washing plant is proposed to be
run by C. M. D. A. at Durgapur. Arrangement
is also being made to develop quarries in other
regions in the districts of Bankura and Purulia
to minimise load at Pakur. Further sources
of supply for stone materials have been explored
in Barharwa, Chandil and Rajmabal. Attemps
are being made by the C. M. D, A. 10 obtain
supplies of ccment from outside the state by
shipments.

Starvation Deaths of Tribals in Tripura

1046. SHRI DASARATHA DEB : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government arc aware thata
number of Tribals in Tripura died of starva-
tiom ;

(b) whether Central Government
requested for aid in the matter ; and

(c) ifso, the steps that have been taken to
give relief for the affected arcas ?

were
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The matter
bas been referred to the Government of
Tripura whose report is awaited.

(b) Yes, Sir,

(¢} Pending the visit of the Central Study
Team, an ad hoc loan of Rs. 25 lakhs was
released to the Government of Tripura on
25.7.1972. Besides, 3,450 tonnes of rice and
2,000 tonnes of wheat have also been released
from the Central Pool during July, 72. A
Cenitral Study Team has visited Tripura dur-
ing the first weck of August, 1972, and fts
report is awaited.

Agricultaral Losies in Gujarat due to
Power Shortage

1047, SHRI PRABHUDAS PATLL : Will
the Minister of AGRICULTURE be pleased
to state :

(a) w'.ether five month long power shortage
in Gujarat has resulted in production losses in
the agricultural seclors to the tune of Rs, 60
crores ;

(b) if so, whether Union Government have
decided to make certain schemes by which the
agricultural loss suffered will be recouped ; and

(c) if so, the broad outline thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE {SHRI
ANNASAHEB P. SHINDE) : (a) te (c). In-
formation has been called for from the Siate
Government and will be placed on the Table
of the Sabha as soon as it is received.

House of Raja Ram Mohan Roy ia Cal-
cutta as Police Station

1048. SHRI MANORANJAN HAZRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to siate

{a) whether the house of Raja Ram Mahan
Roy in Calcutia has been transformed into a
Police Station ; and

(b) if so, the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV) : (a)
Two houses belong to late Raja Ram Mohan
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Roy at Calcutta. Premises No.. 113 Prafull
Chandra Road, Calcutta was one such house
which was taken on lease by the then Gowvern-
ment of Bengal in the year 1908 for the
accommodation of Sukea Street Police Station.
The house was eventually acquired and is in
the continued occupation of police. At present
a police Qutpost and office of the Deputy
Commissioner of Police, North Division is
housed in this premises.

(b) It bas been reported by Government
of West Bengal that the Pulice office and
barracks situated in the said premises, would
be shifted to new buildings to be constructed
in the vacant land in the same premiscs and
the old building would be eventually utilised
for the purpose of commemorating Raja Ram
Mohan Roy.

System of ‘out-of-turn’ Allotment of Re-
" sidential Accommodation

1049. SHRI HUKAM CHAND KACH-
WAL : Will the Minister of WORKS AND
HOUSING be pleased to state §

(a) whether some Government employees
organisations have represented to the Prime
Minister against the system of ‘out of urn
allorment of residence’ in various formsand
shapes by the Directorate of Estates, Govern-
ment of India ; New Delhi ;

(b) if so, their names ;

(c) whether Government have concedel the
demands contained in the said representations ;
and

(d) if so, results thereol ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRT UMA SHANKAR
DIKSHIT) : (a) and (b). Representations are
received from time to time from Government
employees and associations of Government
employees complaining about hardship or
irregularities involved in the allotment of
Government residences. Some of the complaints
relate to out-of-turn allotments, No list is
maintained of such complainants.

() and (d). Rule 9 of the Allotment Rules
which enables the Director of Estates to make
out-of-turn allotments on medical grounds has
been deleted as it was felt that any such caecs
of cxceptional hardship could be dealt with by
the Government under Rule 25.
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Lift Irrigation in Bahraich, U. P. and
Ceniral allocation for Irrigation

1050. SHRI B. R. SHUKILA : Will the
. Minister of AGRICULTURE be pleased to

state :

(a) whether up to now no irrigation facili-
ties have been made available in the lift irriga-
tion system in the district of Bahraich, 1. P.
and

(b) whether Central Government exercise
any control over the allocation made by it 10
the Government of Uttar Pradesh regarding
irrigation works ?

THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) There are no State lift
canals in the Bahraich District at present.

(b} Irrigation is a State subject under the
Indian Constitution. Under the pattern in
vogue, Central asistance for State plan schemes
‘is given in the form of block loans and grants.
The discretion for allocation of funds for
various schemés rests primarily with the State
Goveroments. However, broad guidance as
and when warranted on policy matters, organi-
sational arrangements and _techuical issues
relating to irrigation works is provided by the
Central Government.

Feeling of Frustration by a Scientist of
National Dairy Research Institute, Karnal

1051. SHRI B. R. SHUKLA: Will the
Minister of AGRICULTURE be pleased 10

state :

(a) whether a Scier tist has lost his balance of
mind in the National Dairy Research Institute,
Karnal due to frustration in his profession ;

{b) if 30, whether any enquiry has been
conducted into the affairs ; and

(c) the main features thercof ?

THE MINISTER OF STATE IN THE MINI-
STRY OF AGRICULTURE (PROF. SHER
SINGH) : (a) to (c). Apparently the question
relates to Dr. V. K. Joshi, Assistant Research
Officer, National ‘Dairy Research Institute.
Dr. V. K. Joshi appeared 10 have been upset
and restless when he came to know that he had
not been selected for the post of Assit. Professor
(Dairy Chemisiry) at the Institute. He has
been under treatm nt for ‘ep’sode of depre:sion,
at Lucknow, and has heen advised rest for 8-10
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weeks. Dr. V.K. Joshi has not represented
against his non-selection to the post of Asais-
tant Professor (Dairy Chemistry). He has
however requested for his appointment at
Mukteswar, which is under consideration.

Utilisation of Money by Gauhad
University

1052. SHRIMATI JYOTSNA CHANDA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE Le pleased to state :

(a) whether Rupees Twenty-five lakhs have
been given to the Gaubati University for pub-
lishing Bengali Books for the University
course; and

(b) if so, whether moncy has been utilised
for the purposc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV) : (a) and (b). No, Sir,

The Government of India in 1971-72 agreed
at the request of the State Government to make
available to the Government of Assam a sum of
Rs. 25 lakhs under the Centrally Sponsored
Scheme during the remaining years of the
Fourth Five Year Plan for the production of
Universi y level books in  Bengali, suitable for
University courses. The Assam Government
did not require any funds for this purpose
during _1971-72. The requirement for the cur-
rent financial ycar will be met in accordance
with the scheme.

Scheme of Experimental Projects at
Primary Stage

1053. SHRI V. MAYAVAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be peclased to state :

(a) the ralient features of the scheme of
experimental  projects at the primary stage
launched during 1971-72 ; and

(b) the State-wisc break-up of 100 projects
which have been approved by the National
Screening Committee for implementation ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV):

(a) A Scheme of Asistance for Projects and
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Experiments in Primary Schools and Junior
Teacher Training Institutions was launched in
the year 1971.72 with the following purpose in

view

(i) To encourage the teachers in Pri-
mary Schools by giving them financial and
academic help to take up projects to evolve
and implement new practices of teaching in
order to bring out improvements in instruc-
tional programmes and organisational set up
of the schools,

(i) To encourage the junior Teacher
Training Colleges 1o undertake research and
develupmental programmes aimed at impro-
ving the programmes and techniques of
training in primary schools and to enable
them 1o work as resource persons for helping
and guiding the primary schools which
undertake projects and experiments.

Procedure ;
The Primary Extension Scrvices Centres help
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Primary School Teachers and Junior Teacher
Institutions to develop a work plan for the
projects and experiments to be conducted
in a particular institution according to
local needs. These project proposals are sub-
mitted to the State Institutes of Educa-
tion through the Primary Extension Services
Centres for the first level  sereening.
This screening is done by an expert .com-
mittee constituted at the Staie level. The
final screening of the projects is done at the
national level in which expertsin the ficld of
classroom research and conversant in different *
regional languages arc invited. The projects
finally selected are given both academic as well
as financial assistance by the N.C.E.R.T.
The State Institutes of Education and the
Primary Fxtension Services also give academic
guidance to the concerned schools.

(b) The State-wise break up of the projects
is given in the atiached statement.

Statement

Sl Name of the State

No. of Institutions for which projects
have been approved

No. Primary Teacher

School Training
1. Assam 5 —
2, Bihar - 1
3. Chandigarh 13 -
4. Delbi 5 -
5. Gujarat 2 1
6. Jammu and Kashmir 1 -
7. Kerala 3 —
8. Madhya Pradesh ® 13 2
9, Maharashtra 7 -
10. Mysore — 1
11. Orissa 18 -
12. Rajasthan 18 2
13. Uttar Pradesh 1 -
14. Went Bengal 7 -

Total : ;; + -'f:— = 100
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Financial Assistance for Cheap Housing to
Poor Tenants Displaced under Bombay
Town Planaing Scheme

1054. PROF. MADHU DANDAVATE:
Will the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether any representation was made
to the Central Government by Maharashtra
State  Government as well as tenanus’
Organisation from Bombay demanding adequate

* financial amistance from the Centre to provide
cheap housing 1o poor tenants displaced under
Bombay Town Planning Scheme ; and

{(b) if so, the sieps proposed by Government
to meet their demands ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : {a) No.

(b) Does not arise.

Sanctioa for Excess Expenditure in Kerala
under Crash Programme for Rural
Employment

1055. SHRIMATI BHARGAVI THAN-
KAPPAN :
SHRI N. SREEKANTAN NAIR:

Will the Minister of AGRICULTURE be
pleased 1o state whether the , Central Govern-_
ment have sanctioned the excess expendilure
of Rs. 22.95 lakhs incurred by the State of
Kerala under Crash Programme, and if not
the present stage of the request ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : The Government of Kerala
was allocated a sum of Rs. 125 jaki during
the years 1971-72 under the Crash Scheme for
Rural Employment. This allocation was
later raised to Rs. 159 lakhs. The entire
amount was released to the State Government
during the year. The expenditure by the State
Government during the year was to be kept
within the limit of the final allocation. The
State Government have, however, reported an
expenditure which is in excess of this amount
by Rs, 22.95 lakhs. The State Government has
been informed that in view of the budgetary
constraints it is not possible to reimburse this
excess amount.
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Central Government Hostel, Calcutta

1058. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of WORKS AND
HOUSING be pleascd to state :

(a) whether Government are aware that the
dispute between the Care-taker, Central
Government Hostel, Calcutta and the staff has
come to a boiling point ; and

(b) whether Government have any desire to
intervene in the matter ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING ( SHRI UMA SHANKAR DIK-
SHIT ) : (a) Government are not aware of any
such dispute. However, it is learnt that there is
some dispute between the caterer and some of
his employees.

(b) Government is not concerned with the
subject matter of the dispuic and they do not
propose to intervene.

Assignment of Consultancy Job for setting
up a Fertilizer Complex in Gujarat

1060. SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be pleased to
satc ;

(a) whether an American Copsultants’ firm,
Messrs. C. F. I. has been assigned Consultancy
job in respect of the project of the Indian
Farmers* Fertilizers Cooperative Limitod for sett-
ing up a fertilizer complex in Gujarat and if so,
at what cost ;

(b) whether the representatives of that firm
in India M/s B. Strom and T. Brooks are quali-
fied Consultants and whether Government are
satisfied that their continued presence in India
is necessary for the project; and

(c) whether competent consultants are
available indigenously either in the private
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sector or in the public sector and if 50, the rea-
sons for going in for the said US collaboratjon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE ) : (a) Indian Far-
mers Fertiliser Cooperative Ltd. has a Coope.-
ration Agreement with Cooperative Fertilizers
International which is a non-profit foundation
of American fertiliser producing cooperatives for
technical, managerial and training assistance,
The Cooperative Fertilizers International contri-
butes § 1 million towards the cost, the balance
on the basis of actuals, is cstimated at § 1.77
million, and will be met by I. F. F. C. O,

(b) M/s. B. Strom and T. Brooks are qualified
technical executives working on the project but
they are neither consultants nor representatives
of C. F. I. Their period of present contract is up
to April 19?3.

(c) Does not arise as C. F. Lis nota consy-
tancy firm and indigenous talent is being utilised
by . F.F. C. O.

Taxation on Road Transport

1061. SHRI RAJDEO SINGH VEKARIA H
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Keskar Committee and
several expert bodies which had gone into the
question of taxation of road transport in the
past had been of unanimous opinion that the
level of taxation on the industry was high ;

(b) if so, whether Government have Persua-
ded the State Governments not to increase taxa-
tion on motor vehicles any further ;and

(c) if'so, the response of the State Govern-
ments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLTAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI oM
MEHTA: (a) to (¢)+» The Road Transport
Taxation Enquiry Committee (Keskar Commit-
tee) suggested that some relief should be given
to the road transport operators from the existing
levels of taxation; if this was not possible,
at least no further changes should be made in.
the present level of taxation, except after mature
consideration.

The matter was considered by the Transport

Development Council. The genera] feeling in
the Council was that it would be difficult for
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the State Governments to reduce taxation, in
view of the need to raise resources for develop-
mental activities. It was, therefore, agreed that,
as a first step, there should be no further upward
changes in the existing level of taxation on
motor  vehicles. The recommendation was
brought to the notice of the State  Governments

fortheir consideration.

Aid to West Bengal for appointment
of Teachers

1062. SHRI'RAM PARKASH : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 10 state :

ia) whether Union Government had agreed
to provide funds for the appointment of 4,000
weachers in West Bengal ;

(b) whether government prupos‘e to provide
funds for similar purpose to other states also ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT OF
CULTURE (SHRI D. P. YADAV) : (a) Yes Sir.

(b) Yes, Sir. Under the scheme of providing
employment to the Educated Unemployed—ex-
pansion of Primary education—Central assis-
tance has been provided to all States for the
implementation of the programmes siz. appoint-
ment of teachers and primary School Inspectors,
free distribution of textbooks, midday meals,
construction of class rooms and introduction
of work experience.

Conmtracts Given to Foreiga Firms for
Establishment of Fertilizer Complex
in Gujarat

1063. SHRI B. V. NAIK : Will the Minister
of AGRICULTURE be pleased to state :

(a) the names of the foreign collaborating
firms to whom contracts have been given by the
Indian Farmers' Fertiliser Cooperatives Limited,
for different items of work in respect of the
latter’s project for establishment of a fertiliser
complex in Gujarat and the cost which each
contract has been assigned ;

(b) whether the cost of cach item of work
assigned under these contract is exorbitant ;

(c) the total estimated cost of project ; and

(d) whether the exorbitant cost of the pro-
ject is attributable mainly to the collusion
between 1F.F.C, and the American consultants
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and if not, the main reasons for the high cost
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( SHRI
ANNASAHEB P. SHINDE ) : (a) The names
of the forcign firms with whom Indian Farmers
Fertiliser Cooperative Limited have entered into
contracts for construction of their fertiliser plants
and the amount of cach contract are :—

(i) M.W. Kelloge Company, Houston
(USA) for AmmoniaPlant—$ 17.460 million
(Rs 13.095 crores approx).

(i) Humphreys & Glasgow Lid., Lon-
don (UK)—for Urea Plant and Offsites—
£(sterling) 5,628 million (Rs 10.693 crores
approx).

(iii) Door-Oliver (India) Lid., Bombay,
a subsidiary of Dorr Oliver Stamford (USA)—
for NPK Plant & Offsites—$ 0.850 million
(Rs. 0.638 crores approx.), and £ (Sterling)
0.757 millien (Rs. 1.438 crores approx.).

(iv) Stamicarbon N. V., Geleen (The
Netherlands)=Urea Plant process knowhow,
engineering and supervision—DFL 2.8 milli-
on (Rs. 0.38 crores approx).

In addition, Indian Farmers Fertiliser
Cooperative Ltd., has also entered into a
cooperation agreement with Cooperative Ferti-
lizers Internationl, Chicago (USA)—for techni-
cal, managerial and training services, the
cstimated cost of which is § 1.77 million (Rs.
1.328 crores approx).

(b) No.
(¢) Rs. 91,6 crores.

(d) Does not arise as the cost is not exhorbi-
tant. The capital cost and foreign exchange
cost per tonne of Ainmonia is considered to be
reasonable.
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Increase in Price of Foodgrain and other
Articles of Food

1065. SHRI N. K. SANGHI : Will the
Minister of AGRTCULTURE be pleased to
state :

{a) whether the price index of foodgrains
and other articles of food has shown an increase
during the last thrce months as compared to
that of the previous year for the corresponding
period ;

(b) if so0, the extent of increase recorded on
the various articles of food ; and

(c; the factors rcponsible for this and the
sleps taken to ensure to check the price-rise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

() A statement showing the Index Numbers
of Wholesale Prices of various food articles is
laid on the Table of the House.  [Placed in Lib-
rary. See No. LT-3291/72)

(e) The increase in prices is attributable to

a variety of factors, such as, production of some
of the important food articles being short of the
anticipated/targetted levels because of the cff-
ccts of various adverse natural factors like floods
and drought during 1971-72 ; uncertainty about
current season’s kharif crop caused by delayed
monseons and dry spell ; larger stock holding
by private parties ; inerease in demand as a
result of population growth; and increase in
money supply. A watch is being kept on the

price situation and a number of measures have

been taken. In the ease of foodgrains, these

measures include liberal allotment of wheat 1o

State Governments, strengthening of the public

distribution system, particularly in inaccessible

areas, and ensuring foodgrains despatches to the

States. To regulate the distribution of sugar,

statutory partial control has been iniroduced

with effect from 1st July, 1972, which provided

for 60% levy on sugar releases for sale at noti-

fied prices for meeting the emergent require-

ments and distribution to domestic consumers

and for 36'59, production for free sale. The

sugar policy for 1972-73 in the context of the
need for maximisation of sugar production, and

thereby for pulling down the price line, is in an

advanced stage of examination. As regards
oilseeds, the remedial measures include control
on forward trading and bank credit, adjustments
in import &nd export policies, and steps to en-
courage the production of major oilseeds and
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-non-traditional oilseeds like Soyabean and sun-
flower, greater crushing of cotton seed and rice
bran and larger utilisation of minor oilsceds of
true origin. Efforts are being made to import
90,000 to 1 lakh tonnes of rapeseed.
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A of king of Small Farmers
Development Scheme

1068. SHRI DHARMRAO AFZALPUR-
KAR : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government are making assess-
ment of the working of the Schemes for small
farmers ; and

(b) if so, the findings therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b) The assessment
of the working of the schemes for small farmers
is a continuous process. The progress of the
scheme is reviewed from time to time and pro-
grammes revised to suit local needs. A review
of its working has been made in the Mid-term
Appraisal of the Fourth Five Year Flan also
ard modifications have been made as suggested
in the Appraisal. Study Teams sct up by the
Reserve Bank of India are going into the
detailed working of a few selected SFDA pro-
jects.

Most of the SFDA projects were sanctioned
in the course of 1970-71. They have started
functioning effectively from 1971-72.

Progress of Crash Programme for
Rural Employment

1069. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the Central Plans on crash
scheme for rural employment failed to reach the
mark in 1971-72 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). The scheme
which was introduced in April, 1971 envisaged
the creation of 875 lakh mandays of employ-
ment during 1971-72 at an expenditure of R,
30 crores during a full working period of 10
months. According to the reports so far recei-
ved from the States and Union Territories
808:22 lakh mandays of employment have been
gencrated in 1971-72 at an  expenditure of
Rs. 32:37 crores. This was the first year of the
Scheme work could start in the ficld only in
October, 1971, in most States as the earlier
part of the year was utilised by the States in

SRAVANA 17, 1894 (SAKA)

Written Answers 102

formulating proposals and in making the neces-
sary technical, financial and organisational ar-
rangements. Further in 1971 rains continued
longer than usual and few durable assets can
be constructed during rains. The cffective wor-
king period during the year was therefore six
months. In these circumstances, the overall
achievement of about B08 lakh mandays agai-
ust a target of 875 lakhs can not be considered
unsatisfactory. However, the position varies
from State to State and the performance of
some States and Union Territories has been not
up to the mark.

Tripuri Dialect

1070. SHRI DASARATHA DEB : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the steps taken by the Government of
India to convert Tripura dialect into a written
language ;

(b) whether any effort has been made to
cultivate this tribal dialect ; and

() if so, the result achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL.
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV): (a)
The Central Institute of Indian Languages,
Mysore set up by the Government of India has
devised a script for writing Tripuri which is
based on the Bengali scripr,

(b) and {c) The following material has so
far been prepared regarding Tripuri :
(i) A phonology of Tripuri ;

(i} A phonetic reader of Tripuri contain-
ing a description of Tripuri sounds
and phonetic drill for teaching cor-
rect pronunciation ;

(iii) A volume of Tripuri folk-tales.

In addition the following arc under pre-
paration :

(i) A grammar of Tripuri based on
modern linguistic principles ;

(i) A Tripuri-Bengali-Hindi-English
dictionary ;

(iii) A Bengali-Tripuri-Hindi-English
dictionary.
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Request from Tripura for Foodgrains

1071. SHRI DASARATHA DEB : Wil

the Minister of AGRICULTURE be pleased to
state :

(a) whether the Centre has received any
8.0.8. from Tripura Government to rush
10,000 tonnes of foodgrains and a team of ex-
perts to make an assessment of the famine
situation ; and

(b) if so, the action taken by the Centre on
these demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir.

(b) 3,450 tonnes of rice and 2,000 tonnes of
wheat have been allotted to Tripura during
July, 1972. A Central Siudy Team has visited
the Staic during the first week of August, 1972,
An ed hoc luan of Rs. 25 lakhs has been
sanctioned to the State Government.

Utilization of Fuads meant for Welfare of

Harijans

1072, SHRI BIRENDER SINGH RAO :
SHRI DHAN SHAH PRADHAN :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 10 state :

(a) whether the Commissioner of Scheduled
Castes and Scheduled Tribes has stated in his
latest report that the funds for the welfare of
Harijans were ofien used by Panchayats for
other purposes and these Panchayats did not
even take proper interest in the welfare activi-
ties for Harijans ; and

(b) if so, the action taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) The Commissioner for Scheduled Castes and
Scheduled Tribes has pointed out in his Report
that rither the funds are diverted for ather
purposes or not utilised in time in the manper
specified in the scheme. He has informed the
Government that these observations are based
on the general impressions gathered by the
Commissioner and the Deputy Commissioners
during their tours and from the reports reccived
off and on in their office.

(b) The observation made by thc Com-
missioner for Scheduled Castes and Scheduled
Tribes was sent to all States/Union Territurics.
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We have so far reccived replies from the
Governments of Assam, Bibar, Kerala,
Madhya Pradesh, Mysore, Nagaland, Orissa,
Uttar Pradesh, West Bengal, Haryans, Jammu
and Kashmir, Declhi, Manipur, Tripura,
Pondicherry, A. & N. lIslands, L. M. & A.
Islands, Goa, Daman and Diu, Dadra and
Nagar Haveli, and Chandigarh Administration.
In none of these States/Union Territories funds
meant for Harijant have been misutilised by
Panchayats,

Setting uwp of All-India Institwte of Meadi-
cines in the Country

1073. SHR1 BIRENDER SINGH RAO :
Will the Minister of HEALTH AND FAMILY
PLANNING bLe pleased 1o state :

\a) whether there is any propoal under
consideration of Government to set up an All-
India Institute of Medicines in the country ;

(b) if so, the functions of this Institutr ;
and

(c) the time by which this Institute will
be set up and financial implicativns thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (8) to (¢) It has
been agreed in principle to establish an All-
India Institute of Ayurveda. The functions of
this Institute would mainly be as follows :

(a) to develop patterns of teaching in
under-graduate education for Ayur-
veda in all its branches so as to de-
monstrate a high standard of medical
education tv all Ayurvedic Colleges
and other like institutions in India ;

(b) to bring together in onec place edu-
cation facilities of the highest oider
for the training of personnel in all
important branches of health activity
based on Ayurveda ;’

(c) o attain sclf-suficiency in post-
graduate education in Ayurveda ; and

(d) to provide facilities for rescarch in
the various branches of Ayurveda,
Siddha and Unani including physical
and biological sciences.

The Institute could be sct up only after

the scheme and the financial implications
thereof have been finalised. It would also be

necessary to process legislation for the settiog
up of the Institute.



105 Written Answers

Prices of Coconut Oil

1074. SHRI BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE be
pleased 10 state ;

(a) whether the prices of coconut oil are
very high at present in the country ;

(b) the rate of coconut oil at present and as
on Ist January, 1970, and

(¢) whether these high prices are due to the
export of coconut oil in very large quantity
and if so, the steps taken or proposed to be
taken to bring down the prices of coconut oil
in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The present
level of prices of coconut oil in the country is
lower than the prices prevailing at this time in
the last two years. The All India Tndex Num-
ber of Wholesale Prices of Coconut Qil as on
22nd July, 1972 stood at 232.0 as against 246.2
and 293.3 at this time in 1971 and 1970 res-
pectively.

(b) The wholesale prices of coconut oil at
important centres in the country during the
weeks ending 28th July, 1972 and 2nd Junuary,
1970 have been as under :

SRAVANA 17, 1894 (SAKA)

Price

(Rs. per quinial)
Centre 28.7.72 2.1.70
Bombay 630.00 715.00
Cochin *587.50 647.50
Calcutta 590.00 735.00

*relates to 21st July, 1972,

(c) Only nominal quantitics are exported
to Nepal.
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Reaction of Government to increased
Freight by American Shipping Firms

1076. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether American Shipping firms had
increased their freights sometime back and are
now again demanding general increase of
freights on all cargoes ; and

(b) 1If so, the reaction of Government there-
to ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and (b).
Yes, Sir. The Shipping Conferences catering
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to trade between India and United States of
America had increased freight rates in January/
February, 1971. They also gave notices of
their intention for general increases in freight
&m.&uguﬂf&ptunber, 1972. Strong protests
were lodged with the Conferences against the
proposed freight hikes. The India-US Pacific
Conference have since deferred the proposed
increase to January, 1973 when the posiiion
will be reviewed by them. India-U. S. Atlantic
Conferences have, however, not yet deferred
their decision. The matter js being pursued
further with them.

Tralning Ship ‘T. S. Rajendra’

1077. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state ;

(a) whether the rupees three-crore training
ship ‘T. 8. Rajendra’ cannot go out to sea on
its own power ; and

(b) if s0, the reasons for the choice of such
training ship ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and (b).
It is correct that the training ship ‘Rajendra’
€annot go out to sea on its own power. The
main reason for the choice of such a ship was
that it had been conceived for training only
deck cadets, It was, therefore, thought that
there would be no point in fitting it with
€ngines at an enormous cost, and also adding
to the recurring expenditure on fuel, oil, staff
eic. T. S. Rajendra’ is however fitted with all
necessary modern equipment, and clementary
engine room training to deck cadets is provided
in the auxiliary machinery and workshop
provided on board the ship. The training ship
‘Dufferin’ which was the predecessor of the
training ship ‘Rajendra’, also could ot g0 out
om sea on its own power, but rendered valuable
services as a training ship.

Beeps for restoring Fertility to Saline
Land

1078. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 4617 on the 13t May,
1972 rrgarding the area under saline and
alkaliland development of & new process for
their reclamation and state the steps taken by
*he Covmrnment in different States, particularly
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in Uttar Pradesh for restoring fertility lo saline
waste lands ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : It has been
decid.d to take up two pilot projects to reclaim
saline and alkaline land in the irrigated areas
of Western Jamuna and Ramganga Canals of
Haryana and Uttar Pradesh States respectively,
with a view to try the: new technology on the
cultivators’ field and to evaluate economic
feasibility before undertaking large scale recla-
mation. Thisprogramme will be financed 100
per cent by the Government of India. The
concerned State Governments have been re-
quested to prepare the detailed projects.

Addition of Roads to the Road system of
the Country during 1971-72

1079. SHRI RAJDEO SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether about 22,000 km. of roads were
added to the road system of the country during
1971-72 ;

(b) if so, State-wise break-up : and

(c) the share of the States to the consoli-
dated cost of the construction of these roads ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) to (c¢) The required informa-
tion is being collected and will be laid on the
Table of the Sabha in due course.

Invention of Graim Treating Machine
at Punjab Agricultural University,
Ludhiana

1080. SHRI RAJDEO SINGH : Will the

Minister of AGRICULTURE be pleased to
siate :

(a) whether Scientists at the Punjab Agri-
cultural University, Ludhiana have invented
India's first grain treating machine ; if so, whe-
ther it is easy to build ;

(b) if so, whether the task of cleaning and
disinfecting stores and bags will make the
laborious and time-consuming and periodical
inspection unnecessary ; and
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(c) if so, the reaction of the Government
to its manufacture and wuse on

cial
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Recommendations of Bhagavati Com-

scale ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHFB P. SHINDE) : (a) Yes, Sir.

(b) and (¢). Mixing of insecticides is con-
trary to the law of land and will infringe the
provisions of the Prevention of Food Adulte-
ration Act 1955. The hazards attendant on
mixing of Malathion with the foodgrains under
Indian conditions are well-known and adoption
of this method has, therefore, to be prohibited.

The question whether the process of treating
foodgrains direct with Malathion will be more
laborious or not, therefore, does not arisc.

Intern ational Seminar on ‘Population
over-growth’

1081. SHRI RAJDEO SINGH : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Government have accepted
the suggestion of the International Seminar on
“Population overgrowth’ held in New Delhi
in the first week of March this year that in
the curriculum of all Medical Colleges in the
country population dynamics and family
planning be included ;

(b) whether family planning programme
with the infra-structure of health care and
medical education at all levels is considered
essential for the success of family planning ; and

(c) if so, the steps contemplated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) The Medical
Council of India, a statutory body which
regulates medical education in India recom-
mended in 1968 to medical colleges and Uni-
versities a curriculum in Family Planning
including population dynamics for inclusion
in the courses of under-graduate medical
education.

(b) and (c). 'Yes. Pre-scrvice and inservice
training in family planning is provided to
health and family planning workers both medie
cal and parg-medical.

i for development of Inland Water
Transport in Kerala

1082. SHRI VAYALAR RAVI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the recommendations of the Bhagavati
Committee for the Development of Inland
Water Transport in Kerala ;

(b) whether any scheme has been prepared
or is under preparation to connect the Southern
and Northern tips of Kerala with inland water-
ways ; and

(c) if so, the salient features thereof
and the progress made in its implementation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) The recommendations of the
Bhagavati Committee for the development of
Inland Water Transport in Kerala are as
under :

(i) As a long term policy the State
Government should draw up a phased
programme for the improvement of
the West Coast Canal. The section
of the canal between Quilon and
Cochin should be given first priority.
Before new excavations are taken up
for extension of the canal, the exist-
ing sections should be properly
maintained.  The improvement
schemes along with detailed estimates
of works and cost-benefit studies
should be prepared.

(ii) The scheme for providing adequate
inland water transport facilities for
the industrial complex in the Cochin
region where such facilities will go
a long way to accelerate further
development of F. A, C.T., Cochin
Division, the Qil Refinery, the Tita-
nium Complex and other major in-
dustrial units as well as small and
medium industries should be accord-
ed the highest priority. We recom-
mend that this project should be
taken up in the Fourth Plan.

(iii) In the Chavara-Quilon region,

facilities are required for transport
of ilimenite and other rarc carths

from the mining and procomiog sreay
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to the Neendakara port for export
purposes. The development of inland
waterways in this region should,
therefore, be taken up on priority
basis in the Fourth Five Year Plan.

(iv) The scheme for providing better
inland water transport facilities for
the proposed iron ore industry near
Beypore in Kozhikode district should
be further examined on receipt of
detailed project report f(rom the
State Government.

(v} Passenger and cargo scrvices should
be modernised and augmented and
waterways improved by acquiring
dredgers where nccessary.

(vi) Since Kerala has a vast potential for
the development of water transport,
we recommend that the State
Government should set up a separate
Inland Water Transport Organisa-
tion with qualified technical person-
nel on a priority basis to study the
whole problem and prepare detailed
project rcports with necessary cost-
benefit studies and also co-ordinate
and supcrvise the implementation of
the schemes.

Apart from these recommendations, there
are many other recommendations of the Bhaga-
vati Commitice which are of general nature
and apply to all States.

(b) and (¢). The West Coast Canal streiches
from Hosdrug in the North to Trivandrum in
the South. Between Badagara and Baliapat-
nam, there arc three gaps of 16 kms., B kms.,
and 16 kms., in length, Out of these gaps,
excavation of the portion between Badagara
and Mahe has been sanctioned and the works

are in progress.

Amaeunt to Kerala Goverament for deve-
of Inland Water Tramsport dur-
“Fﬁ.‘:ﬁfiﬂ'ﬂt?’hﬂ

1083. SHRI VAYALAR RAVT : Will the

Minister of SHIPPING AND TRANSPORT
be pleased to siate :
. (a) the total amouat given by the Central
Government, to the Government of Kerala for
the development of Inland Water Transport
during the last three years ; and

(b) the amount proposed to bé given for
the remaining period of the Fourth Five Year
Flan ?

AUGUST 8, 1972

Written Answars 112

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) Rs. 73,15,100/-.

(b) A sum of Rs. 73.15 lakhs has already
been released against schemes of Rs. 229.29
lakhs sanclioned so far. Amount to be given
for the remaining period in the Fourth Plan
will depend upon the progress achieved, subject
to the ceiling of the Plan provision.

Effect on Price of partial control on Sugar

1084¢. SHRIMATI SAVITRI SHYAM :
SHRI SHIV KUMAR SHASTRI :

Will the Minister of AGRICULTURE be
pleased to state :

(a) how far imposition of partial control on
sugar will be helpful in controlling the high
prices of sugar in the country and save the
consumers ; and

(b) whether Government have also fixed
new ex-factory prices of sugar in the country
and most particularly in the sugarcane produc-
ing State of Uttar Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Under the policy of
partial control the consumer gets the benefit
of sccuring a reasonable purtion of his require-
ment for domestic consumption at a fair price,
and the sugar industry is also enabled to pay
for the canc a price higher than the minimum
fixed by the Central Government, thereby
giving an incentive to the farmers to grow
more cane and supply to the factories. Con-
sequential increase in sugar production will
help to bring down its prices.

(b) Yes, Sir.

White (Milk) Revolution for increasimg
Milk Production

1085. SHRIMATI SAVITRI SHYAM :
SHRI1 R. K. SINHA :

Will the Minister of AGRICULTURE be
pleased to state ;

(a) whether Government are proposing to
introduce ‘White Revolution’ for increasing
the milk production in the country and if so,
the names of the States where this programme
is to be introduced in the first instance ;
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(b) the expected expenditure to be incurred
for the purpose in the State of Uttar Pradesh ;

(c) if the scheme is implemented, the extent
to which it will meet the requirements of the
country's need for milk ; and

(d) the per capita increase and consump-
tion of milk in the country as a result of
“‘White Revolution® ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) The 4th Five Year
Plan provides for a large Public sector outlay
of about Rs. 233 crores for Animal Husbandry,
Dairying and Milk supply. The milk produc-
tion is expecied to increase from an estimated
21.2 million tonnes in 1968-69 to 25.86 million
tonnes by 1973-74. All the States and Union
Territories are participating in this programme.

(b) The 4th Plan outlay of Uttar Pradesh
is Rs. 5.50 crores under Animal Husbandry
and Rs. 4.00 crores under dairying and milk
supply. In addition, an investment of Rs, 3.82
crores is contemplated in U, P. under the
Central Sector **Operation Flood".

(c) On the basis of average per capita
requirernants of 210 gms of milk, as recommen-
ded by Nutrition Advisory Committee of the
Indian Council of Medical Research, the
requircments of milk for a projected mid-year
population of 576.56 million in 1973-74 will be
of the order of 44.20 million tonnes. The
target milk production of 25.86 tonnes by
1973-74 will meet 58.5 per cent of this country’s
requirements of milk.

(d) The per capita availability of milk will
increase from 112 gms in 1968-GY to 123 gms
in 1973.74.

Cultural Agreement between India and
Bangladesh

1086. SHRIMATTI SAVITRI SHYAM :
SHRI NAWAL KISHORF
SHARMA :
Will the Minister of CULTURE be pleased
to state :

(a) whether a Cultural Agreement has been
reached between India and Bangladesh ;

(b) if so0, the broad outlines of cultural
Programmes which are to be covered as a result
of this agreement ;
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(€) the assistance in promotion of cultural
activities in Bangladesh promised by the
Government of India ; and

(d) whether some cultural teams are ex-
pected to visit the couniries on reciprocal

basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV) : (a)
No, Sir.

(b) to (d). There was, however, a meeting
between the Education Ministers of India and
Bangladesh in New Delhi in June, 1972, As
a resull, a programme of cooperation between
the two countries in the fields of education,
science and technology, atomic energy, art and
culture, sports, medicine, social welfare eic.
has been agreed upon. The programme envi-
sages cooperation between educational, scientific
and cultural institutions of both the countries,
cxchange of visits of experts and scholars in
sclected fields, supply of material of educational
value ctc. The programme also provides for
reciprocal visits of cultural tcams.

W. H. O. Proposal for Regional Pro-
grammes in Cancer Control

1087. SHRI K. MALLANNA :
SHRI HARI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(n) whether recently World Health Orga-
nisation have sutmitted a proposal to Govern-
ment to promote more actively a regional
programme in Cancer Control in the country ;

and
(b) if so, the broad outlines thercof ?

THE MINISTER OF STATFE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) No.

(b) Does not arisc.

Plan to improve and expand Central W
housing Corporation .

1088. SHRT K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state ;

(a) whether Government propose to draw
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l:lp any plan for the improvement and the ex-
pansion of Central Warehousing Corporation ;
and

_ (b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b). A
provision of Rs. 7.5 crores has been included
in the Fourth Five Year Plan for the construc-
tion -of a capacity of 4.28 lakh tonnes by the
Central Worchousing Corporation.  Further
plans for improvement and expansion of the
activities of the Central Warchousing Corpora-
uon for the Fifth Five-Year Plan period which
are being formulated include ;

(i) Storage functions—operation of (a)
buffer storage/special warehouses for
public distribution (b) general ware-
houses.

(ii) Agency functions relating to pur-
chase, sale, distribution and trans-
portation of the commeodities stored.

(iii) Technical Extension Services.
(iv) Export/Bonded Warchousing.
(v) (a) Storage of perishable and deli-

cate commoditics, e¢.g. Cold
Storages and Air-conditioned
godowns.

{(b) Specialised storage for hygro-
scopic commodities like jaggery,
coffee, tobacco and spices etc.

(vi) Research and Training in storage
and preservation techniques.

Awards in Commemoration of late
Prof. D, C. Sharma

1089. SHRI J. MATHA GOWDER : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state the names of
three teachers who have been selected for
awards during 1971-.72 in commemoration of
late Prof. D. C, Sharma ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARFE. AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAYV) : The
names of the threc teachers selected by the
National Foundation for Teachers’ Welfare arc :

1. Shri Narayan Das Rawat,

Head Master,

Shri Shah Lal Chand Jain Adarsh
Bal Mandir, Primary School,
Chirgaon, Jhansi (Uitar Pradesh)
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2. Bhri P. A. Matha Gowder,
Assisiant-in-charge,

Govt. High School,

Nedugula, Nilgiris Distt, (Tamil Nadu).
Shri G. R. Keawani,

Principal,

Sind Moedel High School,

Bombay-7.

i

Evaluation of S5chool Textbooks

1090. SHRIj. MATHA GOWDER : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be plcased to state :

(&) the States in which the work of evalua.
ting the school textbooks from the point of
view of national integration has not yet been
completed ; and

(b) the follow-up action taken on the re-
ports about materials prejudicial to national
integration communicated to the authorities
concerned ?

THE DEPUTY WMINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV): (a)
Assam, Maharashtra, Uttar Pradesh, West
Bengal, Rajasthan, Tamil Nadu and Tripura.

(b) As soon as the Experts Committee
finalises the recommendations on the books of
a StatefUnion Territory, they are communi-
cated to the respective Government. The
recommendations are implemented by the
State/Union Territory and reports are received
by the N, C. E,R. . A consolidated report is
placed before the National Board of School
Textbooks.

Provision of Laboratory Equipment and
Science Kits to Training Institutions and
Schools

1091. SHRIJ. MATHA GOWDER: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the State-wise break-up of 550 training
jnstitutions and 1,100 schools which have been
provided with laboratory equipment and
science kits respectively under the agreement
executed by the Ministry of Education with
UNESCO and UNICEEF in April, 1967 ;

(b) the value of laboratory ‘epuipment pro-
vided 1o each training school and the value of
science kit provided to each schiool ; )
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(c) the number of States in which the new
syllabi and textbooks have been prepared with
the help of Central Government under this
arrangement for teaching of scicnce ; and

(d) the number of science teachers who
have been trained so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV): (a)
(i) The Statc-wisc break up of 579 training
institutions which have been supplied with or
are receiving the laboratory equipment is
indicated in Statement 1. [Placed in Library.
See No. LT—3293(72]. Four categories of in-
stitutions were included for supply of such
equipment @

A. State Institutes of Science Edu-

cation 15

B. Siate Institutes of Education 17
C. Teacher Training Colleges 121
D. Teacher Training Schools 426
519

(ii) The State-wise break up of Science kits
for experimental schools under the pilot project
is indicated in Statement II. [ Placed in Lib-
rary. See No. 1.T—3293/72]. To date 943
primary schools have been supplied with 961
kits and 553 middle schools with 2,643 kits.
Thus a total 3,604 kits have been supplied for
1,496 schools.

(b) (i) The approximate value of labora-
tory equipment supplied to each of the follow-
ing categorics of institutions is :

A. State Institute of Science

Education Rs. 60,700
B. State Institute of Edu-

cation Rs. 16,500
C. Teacher Training Colle-

ges Rs. 29,000
D. Teacher Training Schools Rs. 17,300

The value of prototype science kit supplied
to cach institution is as follows :
Primary Schools—Primary kit — Rs. 220
Middle Schools—Physics kit No. 1 Rs. 307
Biology kit No. 1 Rs. 187
Physics kit No. 2,)

Chemistry Demonstration kit)
Biology Demonstration kit)—cost not available
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{c) 16 States and 4 Union Territcries have
introduced the new curricular programme on
a pilot basis. 9 States have prepared their own
language editions of the NCERT books. These
are Andhra Pradesh, Gujarat, Jammu and
Kashmir, Kerala, Maharashtra, Mysore, Pun-
jab, Tamil Nadu ani Tripura. Pondicherry
is using the Tamil version prepared by Tamil
Nadu. Others have used either the Hindi or
English edition of the NCERT books. These
are : (i) HINDI : Uttar Pradesh, Haryana,
Madhya Pradesh, Bihar, Rajasthan, Himachal
Pradesh, Delhi, Andaman and Nicobar Islan-
ds and (ii) ENGLISH : Nagaland and Aruna-
chal Pradesh.

(d) The number of science teachers trained
50 far under this programme in the last two
years is 2,993.
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W.H.O. sarvey regarding Family Planning
measures to check on Growth of

Population

1094. SHRI R. 8. PANDEY ;
SHRI VASANT SATHE :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o state :

(a) whether the family planning measures
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have not proved very successful so far as the
growth rate of population in the country is
concerned ;

{b) whether the World Health Organisation
has made a survey in this regard recently;
and

{c) if so, the main features thereof and the
steps being contemplated to check the rate of
growth of population in the country ?

THE MINISTRY OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

_PLANNING AND IN THE MINISTRY OF

WORKS AND HOUSING (PROF. D. L.
CHATTOPADHYAYA) : (a) The Family Plan-
ning Programmc which was taken up vigorously
from 1965-66 has been successful in averting
10.0 million births by March, 1972. But for this
programme, the growth rate would have been
higher than shown by the Gensus figures.

(b) and (c). The Government are not aware
of any survey undertaken by the W. H.O. .
with regard 1o the growth rate of population
and the family planning measures adopted.
However, the World Health Organisation has
widened its interest in the Family Planning
Programme and its promoting it as a part of
its health care activities.

The various sicps that the Government have
initiated for gearing up the efforts for better
results in the family planning programme are
given in the attached statement.

Statement

The various steps which have been initiated
for gearing up the efforis for better results in
the family planning programme ioclude the
following :

1. Efforts are being made to put the infra-
structure approved under the programme in
porition.

2. Special programmcs like the post-partum
programme and intensive district programme
are being given high priority. The methods
which are showing the increasing degrec of
acceptance  like Tubectomy and Nirodh are
heing given all out support,

3. Integration of maternal and child health,
family planning and health programme is being
done at all levels. Schemes of immunisation
and prophlaxis are being strengthened with a
view to providing better bealth for children,
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4, A ncw motivational strategy including
new slogans has been evolved which has as its

approach the health of thc mother and the -

welfare of the child and is being directed
more and more to individuals and special
groups,

5. Greater stress is being laid on evolving
improved contraceptive technology including
the use of indigenously evolved methods and
devices.

6. Special attention is being paid to family
planning work in the States like Utiar Pradesh,
Bihar, Rajasthan, Jammu and Kashmir and
Madhya Pradesh where progress has been
slow.

7. TUCD and sterilization scrvices are being
improved by better selection, improved after
care ard allaying the public fears and appre-
hensions about these methods.

8. Inicnsive approach through large scale
mass vasectomy camps is being tried out.

9. More intensive and improved training
of various categories of personnel working in
the family planning programme is being
organised.

10. Efforts are being concenirated on those
couples who approved of family planning
methods, but have not adopted them.

Consultative service by Department of
Texthooks of NCERT

1095. SHRI V. MAYAVAN : Will the

Minister of FDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the names of States and textbook agen-
cies which have bzen provided with consul-
tative services by the Department of Text-
books of National Council of Educational Re-
search and Training in the preparation of text-
books in different school subjects ; and

(b) the nature of consultative scrvices
which have been given to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THF. DEPART-
MENT OF CULTURE (SHRI D. P
YADAV) : (a) 1. Gujarat State and Gujarat
Textbooks board.

2. Haryana School Education Board.

3. Jammu and Kashmir Texthooks Publi-
Cation Department.
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4. State Institute of Education, Kerala.

5. Textbook Production and Educational
Research Corporation, Madhya Pradesh.

6. Maharashtra Board of School Textbuoks
and Research.

7. Mysore Directorate of Textbooks, Bureau
of Educational Rescarch.

8. Nagaland Textbooks Office, Education
Department, Kohima.

9. Rajasthan Nationalisation Board of

Textbooks.

Central  Pedagogical
Uttar Pradesh (Edu-

10. Government
Institute, Allahabad,
cation Depariment).

Consultative services are not provided to
private textbook agencics by the Department of
Textbooks of NCERT.

(b) (i) Drawing up the plan of textbook
preparation in different subjects.

(ii) Drawing up schemes of various types of
evaluation of textbooks e. g. pre-publication
try-out and review for the selection of text-
books, etc.

(iii) Planning of textbooks in the light of
prescribed syllabus in different subjects, espe-
cially history, geography, social studies, langua-
ges, so far. Requests for assistance in Science
subjects have been received from Rajasthan,
Mysore and Assam.

(iv) Preparation of the toools for cvaluation,

(v) Preparation of rescarch designs for study
of textbooks from various standpoints with a
view to improving their preparation and
revision.

(vi) Orientation programmes for textbook
authors were also arranged. In some cases, the
Officers of the Department of Textbooks of the
NCERT sat with the Officers of the State
Textbook Agencies and their team of authors,
in planning verious aspects of their textbook
development programmes.

Growing shortage of mul.ulo-
for working persons

1096. SHRI R. S. PANDEY :
SHRI LALJI BHAI :
Will the Minister of WORKS AND
HOUSING be pleased to state :
{a) whether there is growing shortage of

hostel accommodation for working men and
women in the capital and other States |



123 Writlen Answers

(b) whether the present requirements for
such accommodation have been assessed as
compared to its availability and if so, findings
thereof ; and

(c) whether there is any proposal to cons-
truct some more hostels for these pepole in the
Capital and in the different States in near
future and if so, the broad outline of the Plan
thereof ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes.

(b) No. However, the demand for hostel
accommodation is substantially more than
what is available.

(c) So far as Government employees are
concerned, construction of three hostels at
New Delhi and one at Calcutta under General
Fool has been sanctioned,

gt awt fralt it & Fefen
yfa w1 sres

1097, «ff s¥sivraw qiiyg :
it gt fog :

7 gfe i ag Ta 1 F@ SO
f
(%) 5% T ¥ qowgew fead
i A ¥ ao e avg folt el &
fafes § ok feaet qfn sl anfx
¥ qar ferft sET g ; ok

(") @ voai & wfoad oot 3@
Fqfw # sleaa aaar omar § ?

ofe s § oeq W (st sven-
afge fto ) : (%) fr=fafaa @
faracor gwraza 9 @ § [wawma §
W nd | ey wemw LT—3294/72)

(i) =¥ 1968-69 (Adaw % fomd
fag afew wieha @3 ¢ saar fafaw
qi%E TN §) ¥ ww ¥ g aar
Fg &t g fefen &4 & awnx
atwg safery w37 avan faaror

(ii) (%) wor @ o
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to Madhya Pradesh and
other States

Sugar guota

1099. DR. LAXMINARAYAN PANDEYA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the sugar quota allotted to
Madhya Pradesh is comparatively low ;

(b) whether the Madhya Pradesh Govern-
ment have complained to the Central Govern-
ment in this regard ; and .

(c) the quantum of sugar quota allotted 10
various States, Statewise on the basis of their

population ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir. Levy sugar is
being allotted to all the State Governments on a
rational basis after taking into consideration
the population factor, pattern of consumption
during 1967-68 and 1968.69, and the availa-
bility of sugar.

(b) Yes, Sir.
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(c) A statement showing the monthly
quota of levy sugar allotted on the above basis
to various States from March, 1972 to August,
1972, is laid on the Table of the House.
[Placed in Library. See No, LT—3295/72],

Allotment of Plots of Land to Registered
Welfare Institutions

1100. SHRI S. M. SIDDAYYA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether there are any provision and
machinery for allotment of plots of land to
various registered wellare or learned associa-
tions/institutions for building purposes in
Delhi and New Delhi areas ;

(b) if so, the particulars thereof along with
the order of priority, if any ; and

(c) whether a copy of the relevant rules
and procedure of application will be laid on
the Table ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) to {c). Yes. Requests for
allotment of land from educational, social, cul-
tural and religious institutions are considered
by the Government on the merits of each case,
after receipt of application in a prescribed pro-
forma. The following are the main feartures of
the Government policy for allotment of land :

(1) Allotment is made to such insti-
tutions as arc registered under the Socie-
ties Registration Act, 1860, and are of
non-profit making character;

(2) Allotment is made at predeters
mined rates which at present are s

(a) Social, cultural and religious
institutions Rs. 1 lakh per acre as
premium plus 2§% of premium as
annual ground rent.

(b) Educational Institutions :

(i) Land far school/college
buildings at Rs. 5000.00 per
acre as premium plus 5%
of premium as annual
ground rent.

(ii) Land for playground—at
Re. 1.00 as annual ground
rent.
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(iii) Land for hostels and stafl
quarters at Rs. one lakh
per Aacre as  permium
plus Rs. 1800.00 annusl
groundrent per acre.

. (3) Hospitals—

(i) Land for hospital buildings-
at Rs. 5,000.00 per acre as

premium plus 5% of
premium #s snnual ground
rent.

(i) Land for esscntial nursing
and medical safl quarters
attached to hospitals—at
Rs. one lakh per acre as
premium plus Rs. 1800.00
per acre as annual ground
rent.

(4) The allottee institutions are re-
quited to complete the construction of
its buildings within a period of two
years from the date on which the land is
handed over; and

(5) In case of dissolution of the
alottee institutions, the land is to be trans-
ferred to a_registered body with similar
aims and objects and, failing that, it re-
verts to Government.

Propesal from Kerala for imtroduction of
country pregramme of UN.D.P. asais-
tance for Ground Water Investigation

and Development

1101, SHRI M. K. KRISHNAN :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of AGRICULTURE be
pleased 1o state :

(a) whetber the proposal submitted by the
Government of Kerala for the Introduction
of Country Programme of UNDP Assistance
for ‘Ground Water Investigation and Develop-
meni” has been accepted ; and

(b) if not, the present stage of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No Sir.

(b) Does not arise.
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Progress to seotting mp of an All Imdia
Co-ordinated Rice Improvement Preject
at Pattambi

1102. SHRI M. K. KRISHNAN : Will the

Minister of AGRICULTURE be pleased to
sate :

(a) the progress of the proposal submitted
by the Government of Kerala to set up an All
India Courdinated Rice Improvement Project
at Pattambi ; and

(b) il so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Under the
All-India Coordinated Rice TImprovement
Project, a regional centre at Pattambi is under
operation since the commencement of the
Fourth Five-Year Plan. The sanctioned
outlay for the centre during the Fourth Plan
period is Rs. 4.26 lakhs.

(b) Under the Project, production-oriented
research programme has been launched for
exploiting the possibilities opened by the
introduction of new varieties of rice. The
problems arising from the introduction of the
new varieties require to be tackled on a
regional basis taking into account factors like
soil, chimate, rainfall pattern, altitude etc.
For the purpose the country has been
broadly divided into seven major rice-growing
regions. Pattabmi is one of the three centres
representing the Southern Peninsular Zone
comprising of Tamil Nadu and Kerala.

Approval of Master Plan for development
of Fisheries in Kerala

1103. SHRI M. K. KRISHNAN :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of AGRICULTURE be
pleased to siate :

(a) whether the Master Plan for the deve-
lopment of fisheries in Kerala has been approved
by the Central Government and, if not, the
presem stage of the Scheme ;

(b) in view of the estimated increased
receipt of foreign exchange to the tune of
Rs, 170 crores per annum, whether the Cen-
tral Government will accept the scheme with-
out delay ; and :

(c) if so, the main features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (c). The
Master Plan provides a framework for detailed
planning but does not contain operational
plans indicating the roles of the various imple-
menting agencies, or an estimate of the funds
expected to be mobilized in each sector—
Central Governnient, State  Government,
Co-operatives, and the private sector.
As the Master Plan covers a period of
20 ycars, approval of the Plan as a whole
involving financial commitments for the
entire period is obviously not practicable. In
respect of the successive phascs coinciding with
the five-year plans it is necessary to have an
ces likely to be available
in cach sector and to formulate concrete plans
of action correlated to this assessment. The
need for an assessment on these lines has been
pointed out to the State Government. The
provision already made in the Fourth Five-
Year Fisheries Plan of the State has not been
utilised at a satisfactory rate so far and the
indications are that there will be a conside-
rable shortfall in expenditure by the end of
the Fourth Five-Year Plan. The [funds
required in the public sector have to be clearly
identified, so that the requirements can be
taken into consideration while carmaking funds
within available resources for the Fifiy Five-
Ycar Plan. In the meantime some of the
schemes outlined in the Master Plan arc
already being implemented on the basis of
dclailed project formulations or through con-
tinuing Ceniral or Swate programmes. The
programme of mechanisation of boats for
instance is being continued under State Plans.
The fishing harbour at Cochin, for which a
provision of Rs. 100 lakhs was suggested in
the Master Plan, has been sanctioned by the
Central Government, on the basis of detailed
project estimates, at & cost of Rs, 273 lakhs,

asse of res
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Research Institutions for Ayurvedic and
Unani

1108. SHRI ARVIND NETAM : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Government of India are con-
sidering to establish some more Research
Institutions for Ayurvedic and Unani in the
near {uture ; and

(b) if so, the main features thereof ?

THE. MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D. P,
CHATTOPADHYAYA) : (a) The gquestion
with regard to the establishment of a few more
research institutions for Ayurvedais under
the consideration of the Central Council for
Research in Indian Medicines and Homoeo-
pathy.

(b) These institutions will conduct research
to evolve better, cheaper and more effective
medicines lo cure various ailments. They will
also undertake research on clinical problems
and special therapies with a view to assessing
the efficacy of the “claims for cure” made by
individuals and institutions,

Unani Dispensary under C. G. H. 5.

1109. SHRI ARVIND NETAM : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased 1o state :

(a) ‘whether Government are considering
to open Unani Dispensary under C, G. H.S.
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(b) if so, the time by which the scheme
will be finalised ; and
(c) if aot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D.P.
CHATTOPADHYAYA) : (a) to (c). The C.
G. H. Scheme is meant for Central Government
employces, Employees of certain semi-Govern-
ment urganisations have al:o joined the Scheme.
There has not been any noticeable demand for
opening of a Unani dispensary from the
C. G. H. Scheme heneficiaries. Normally a
C. G. H.S. dispensary is opened to cater to
2,000 to 2,500 families. However, in dcference
to the wishes of some Members of Parliament
for providing facilitics through the Unani
system under the C. G. H. 8. the question of
sctling up of a Unani Wing consisting of one
Unani Physician, a compounder and an
attendant in an  Ayurvedic  dispensary
has been considered. While the setting up of a
Unani Wing in onc of the existing Ayurvedic
dispensaries is not considered feasible due to
paucity of accommodation, the setting up of a
small one Medical Officer dispensary separa-
tely for Unani System would be uneconomical.
Due to continued nced for economy in Non-
Plan expenditure, no provision of funds has
been made for opening of any new dispen-
saries under the G. G.H. S. during 1972.73.
Subject to awvailabilily of funds and suitabic
accommodation, the possibility of establishing
a Unani Wing in onc of the existing Ayurvedic
dispensaries will be explored at the appropriate
time,

All India Institute for Ayurveda and Unani

1110. SHRI ARVIND NETAM : Will the
Minister of HEALTH AND FAMILY PLANN-
ING be pleased to state :

(a) whether Government are considering to
establish All India Institute for Ayurveda ;
and !

(b) if so, whetler there is any such proposal
for Unani also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) and (b). It has
been agreed in principle to establish an All
Iridia Tnstitute of Ayurveda. The question of
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providing necessary facilities for higher “train-
ing and research in Unani will also be kept
in view while formulating the detailed scheme.

Socialisation of Urban Land discassed at
the Conference of State Housing
Ministers

1111. SHRI ARVIND NETAM :

SHRI P. M. MEHTA

Will the Minister of WORKS AND
HOUSING be pleased 1o state :

(a) whether the Centre iskeen that urban
land as a primary natural resource should be
brought under social control ;

{(b) if so, the method by which it will be
done ; and

(¢} whether this matter was discussed at the
Conference of State Housing Ministers held
in July, 1972 and if so, the outcome thereto?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
FLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) to (c). It is one of the recom-
mendations of the Seminar on the Evolution
of a National Housing and Urban Develop-
ment Policy, held at New Delhi, in April,
1972, that land as a primary natural resource
must be brought under social control so that
land values are not subject to speculative
pressures for private gain. The benefits of
appreciation in land values resulting from
urhanisation should go to the communily as a
whole and not to the individual. This matter
was further discussed in the Housing Ministers
Conference held in July, 1972. The Conference
has also endorsed the proposal for the
Socialisation of all urbanisable land. The
exact scope of socialisation of lard and the ways
and means to achieve it, have yet to be worked
out. The whole matter is under the considera-
tion of Government.

New strategy for Agriculture during
Fifth Plaa

1112. SHRI ARVIND NETAM :
SHRI C. T. DHANDAPANI :

Will the Minister of AGRICULTURE be
pleased 1o state :

(a) whether Government are considering a
ncw strategy for agriculture during the Fifth
Plan ; and '

(b) if so, the main features thereof ?
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THE "MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b). The
Streering Group op Agriculture, Irrigation
and Allied Sectors and a number of Working
Groups/Sub-Working Groups are at present
engaged in the formulation of approach to the
Fifth-Year Plan and policy issues requiring
consideration. The strategy to be adopted for
the development of agriculture would emerge
from th= deliberations of these Groups. In broad
terms,the overall strategy for the fifth Plan and
the role of agriculture therein have been indi-
cated in the paper “Towards an Approach to
the Fifth Plan” prepared by the Planning Com-
mission and recently considered by the
National Development Council. The paper
lays stress on orienting the production policy
to increasing availabilities of essential goods
such as foodgrains including pulses, edible oils,
sugar, eic,, in order to provide a minimum
level of consumption for the poor and stabilise
their prices. The pattern of investment and
the composition of output in the Fifth Plan is
expected to take into account this aspect.
Great emphasis is proposed 1o be placed on
emrployment intensive programmes, including
minor irrigation, soil conservation, area deve-
lopment, special programmes for small and
marginal farmers and agricultural labour,
etc. Expanded programme of employment
generation is proposed to be supplemented by
redistributing the means of production in
favour of the poor, in part by providing the
self-employed with the wherewithal to achieve
greater productivity from land and through a
programme of land redistribution and other
transfers. The desirability of re-orienting and
integrating various development and social
Jjustice programmes bearing on agriculture has
also been mentioned in the paper.

Educational institutions financed by
Fﬁl‘d‘l Missi ,OI‘." 1 2

1113. SHRI SARJOO PANDEY : will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 7681 on the
29th May, 1972 and state :

(a) whether the information asked for the-
rein has since been collected ; and

(b) if so, whether it would be laid on the
Table of the House ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
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WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAYV) : (a)
and (b). T he requisite information is still
being collected and will be laid on the Table of
the Sabha as soon as possible.
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Reported faulty working of cargo
vessel supplied to Bangiladesh

1115. SHRI FATEH SINGH RAO GAE-
KWAD :
DR.RANEN SEN :

Will the Minister of SHIPPING
TRANSPORT be pleased to state :

(a) whether the purchase of the Banglar
Doot, a cargo vessel, from the Shipping Cor-
poration of India by the Bangladesh Govern-
ment has caused a certain amount of resente
ment in that country because of the faulty
working of that vessel ;

AND

(b) if so, the broad outlines thereof; and

{c) the reaction of the Government of India
thercto ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a)to (c),
We have not received any complaint from the
Government of Bangladesh regarding the
working of the Banglar Doot. Certain news
items have, however, appeared in this country
regarding defects in the painting of the ship,
the pumps not working, and the ship baving a
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couple of fires in the engine room. It has been
nscertained from the shipping Corporation of
India that the vessel was one of the best dry
cargo liners of this category on the Register of
the Shipping Corporation of India and was
being utilised on the India-USA run. Before
tragsfer to Bangladesh, the ship was put under
a special survey. This survey was carried out
by the Lloyds, the Premier classification Socie-
ty, in the presence of senior officers of the
Bangladesh Shipping Corporation who stayed
at Calcutta for this purpose for about a month
prior to taking over delivery of the vessel.
The ship was taken delivery of by the Chair-
man of the Bangladesh Shipping Corporation
and he had expressed his satisfaction over the
ship. The reported peeling of paint, non-func-
tioning of pumps and small fires in the engine
room are by themselves very small incidents
that can happen on any ship. The Shipping
Corporation of India, however, sent its engi-
neers to Colombo to look into these small things
and to set them right if so required. The
ship was, therefore, again surveyed by the Llo-
yds and they passed it again. In fact, no les a
person than Mr. A. N. Hamidullab, Governor
of the Bank of Bangladesh dismissed the criti-
cism over the supply of this ship as just ‘“s0
much noise.”

Loans to Ecomomically Weaker
sections of the Soclety for Construc-
tion of Houses

1116, SHRI FATEH SINGH RAO
GAEKWAD
SHRI E.V. VIKHE PATIL:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :
(a) the percentage of population in the
metropolitan cities living in one-rocm ienements:

(b) the total shortage of dwelling units at
present in the country;

(c) the rates at which the availability and
Mm of the dwelling units have been gro-
wing;

(d) whether Government propose to advance
long term loans to economically weaker section
of the Society for the construction of houses; and

(e) if 50, the main features of the scheme ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING ( S8HRI UMA SHANKAR DIK-
SHIT ) : (a) According to the daia collected
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during 1971 Census, about 479 of the popula-
tion of eight metropolitan cities having popula-
tion of more than | million eath are living in
one-room houses/tenements.

(b) and (c). the data collected during 1971
Census arc still under compilation and, there-
fore, the requisite information is not available
at present.

(d) and (). The Government have already
introduced a number of social housing schemes
which aim at ameliorating the housing condi-
tions of persons belonging to nically
weaker sections of community. Most of these
schemes envisage grant of long-tcrm loans for
construction of houses for the benefit of the
weaker section. Material setting out the salient
features of the schemes are available in the

Parliament Library.

U.N.D. P. Whmqsw
Dodp-adm&melnlﬂh

1117. SHRI P. M. MEHTA:
SHRI PURUSHOTTAM
KAKODKAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state : -

(a) whether the United Nations Develop-
ment Programme used to insist upon India in
sctting up & Ship Design and research Centre ;
and

(b) whether U. N, D. P. will also provide &
number of fellowships for technicians and Engi-
neers of the Hindustan Shipyard and main
features thereof ?

THE MINISTER OF STATE IN DEPART-
MENT OF PARLIAMENTARY AFFAIRS
AND IN THE MINISTRY OF SHIPPING
AND TRANSPORT ( SHRI OM MEHTA):
(a) and (b). Certain proposals including the
setting up of a Ship Design and Research Centre
have been made for consideration of UNDP.
These proposals include provision of fellowships
for training facility of engineers and technicians
of Indian Shipyards.

Larger aliscation for Natiomal Highways

-dnhwcemdlullpnhulcm
Year 1972-73

1118. SHRI P. M. MEHTA
SHRI SHRIKISHAN MODI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the union Minisiry of finance
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has agreed to let the expenditure 'on National
Highways and other Central road projects to go
up to Rs. 100 crores in 1972-73 as against the
budget provisions of Rs 75 crores ; and

(b) if so, whether the Union Government
are also considering and have informed the
States that a larger allocation will be provided
next year if the performance was better ?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF PARLIAMENTARY AF-

FAIRS AND IN THE MINISTRY OF SHIPP-
ING AND TRANSPORT (SHRI OM
MEHTA ) : (a) Yes Sir.

(b) The State Governments have been in-
formed that finances are no problem in regard
to the provisiun of increased funds to meet their
demands for larger allocations for National
Highways provided such demands are justificd
by actual progress on the ground. This holds
good for next year also.

Steps for improvement in Cooprative
Farming Societies

1119. SHRI P. M. MEHTA :
SHRI S. C. SAMANTA :

Will the Minister of AGRICULTURE he
pleased (o state :

(a) whether the Union Government are
considering to revitalise Cooperative Farming
Societies in the country ; and

(b) if 50, the extent to which it will help the
improvement in the working of the Cooperative
Societes ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE ) : (a) From the
beginning of the Fourth Plan, the Cooperative
Farming Programme is entirely in the state sec-
tor and no scheme in the Central sector for the
revitalisation of Cooperative Farming Societies
is under consideration of the Union Government,

(b) As there is no such scheme under consi-
deration of the Union Government, part (b) of
the Question does not arise.
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World Varsity Campus

1122. SHRI C. T. DHANDAPANI :
SHRI M. KATHAMUTHU :

Will the MINISTER OF EDUCATION
AND SOCIAL WELFARE be pleased to state :

(a) whether India has agreed to the establish-
ment of World Varsity Campus ;

(b) if so, the reaction of the United Nations;
and

(c) the salient
University ?

features of the proposed

THF. MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE (PROF.
S. NURUL HASAN) : (a) and(b). The question
of establishment of an International University
is still under the consideration of the United
Nations and no decision has yet been taken.
The Government of India have informed the
Secretary General of the United Nations of
their agreement in principle in case it is deci-
ded to constitute such a University, to make an
appropriate contribution 1o its establishment
and its activities.

(c) No decision has been reached by the
United Nations on this question.

Crisis in Shipping Corporation of India
1123. SHRIC. T. DHANDAPANT :
SHRI GIRDHAR GOMANGO :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(s) whether the Shipping Corporation of
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India which earned profit in cvery year of its
operation are facing crisis both in liner shipping
and in the arca of tramp operation; and

(b) if so, the main faclors responsible for
the crisis ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT ( SHRI RAJ BAHADUR ): (a) and
(b). Shipping Corporation of India like all
shipping companies in India are affected by
certain adverse factors. Therc has been a gene-
ral fall in the movement of better paying cargoes
like jute from India on account of cumpetition,
and cotton and other items from U. 5. A, to
India due to stoppage of fresh AID commit-
ments and curtailment of PL 480 programme.
International tramp market siarted falling in
carly 1971 duc mainly 10 the cut-back in steel
production, especially in Japan, following the
economic recession in U. 8. A. The entry of a
large volume of shipping tonnage ordered in
recent years, into the freight market also had
its impact. The declining trend continued and
now there is a severc slump in the tramp market.

Implementation of Scheme on Oil Palm
in Kerala

1124, SHRIMATI BHARGAVI
KAPPAN :
SHRI N. SREEKANTAN NAIR :

THAN-

Will the Minister of AGRICULTURE
pleased 1o state

(a) whether the scheme of Oil Palm to be
implemented in an area of 5,000 acres submit-
ted by the Government of Kerala, has been app-
roved ; and

(b) if not, considering the various advanta-
ges the scheme whether the Central Govern-
ment purpose to include the scheme under the
Central Sector Pruject ?

THE MINISITER OF STATE IN THE
MINISITRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The Scheme
on the development of oil palm cultivarion
over an areaof 5,000 acres in Kerala is
already being implemented by the Kerala
Plantation Corporation Ltd., which is a State
Government Undertaking. -

(b) The question of providing Central assis-
tance to the oil palm project is under conside-
ration of the Government of India,
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Theft in Salar Jung Museum

1125. SHRI VIKRAM MAHAJAN :
SHRI M. RAM GOPAL REDDY :

Will the Minister of CULTURE be pleased
1o state :

(a) whether his attention has been invited
to the news item appearing in the “Biltz’ dated
the 10th June, 1972, under the heading ‘Theft
and neglect ruin Salar Jung Museum; and

(b) if so, the reaction of Government there-
to and the remedial measures adopted in this
n:!ardl'

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI (D. P. YADAV):
(a) Yes, Sir.

(b) The Salar Jung Muscum Board have
entrusted the investigation to the local Police.
‘I'he report from the Police is awaited.

Separately, on receipt of reports regarding
the theft of 44 miniature paintings and con-
nected matters regarding  the Salar Jung
Muscum, the Government have asked the Cent-
ral Burean of Investigation to investigate the
matter.
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Discontinuance of Manufacture of Pine-
apple Milk Coffee Milk, etc. by D.M.S.

1129. SHRI K. SURYANARAYANA : Will
the Minister of AGRICULTURE be pleased
states :

(a) whether the Delhi Milk Scheme has
discontinued the manufacture of Pine-apple
milk, Coffce milk and other types of sweetened
milk;

(b) if so, the reasons therefor ; and

(c) the steps which Government propose to
take to resume manufacture of these types of
popular drinks ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) The Delhi Milk Scheme
continues supply of flavoured pasteurised milk,
milk rhake and lassi through their Milk Bar at
Parliament House. The manufacture of flavoured
sterilised milk has, however, been discontinued
since July, 1971,

(b} The manufacture of fAavorad sterilised
milk bas been discontinued in order to make
necessary modification in the Milk sterilization
Plant of D. M. S. to enable compliance with
the Prevention of Fod Adulteration Amend-
ment Rules.

(c) A number of experts have been invited
to examine the milk Sterilisation Plant and to
suggest appropriate modifications in order to
improve its performance in producing sterili-
sed milk with ashelf life at least 15 days.
These investigations are still in progress.

Weightage to Land Irrigated by Tubewells
in Fixing Ceiling on Land

1130. SHRI HARI KISHORE SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there is any proposal under the
consideration of the Government 1o give wei-
ghtage in the matter of ceiling on land holding
to the land irrigated by private tubewells;
and

(b) if so, the reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHIEB P. SHINDE) : (a) Yes Sir,
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(b) The rationale for making a distinction
between the public irrigation and private irri-
gation is that while in the case of the furmer
the land owner has to pay only water charges,
in the latter case he has to meet not only the
capital cost but also the recurring cost of
maintenance and operation.

Occupation of Type II Quarters in Sarojini
Nagar by persons Offered Higher Type

1131. SHRI JAGANNATH MISHRA : Will
the Minister of WORKS AND HOUSING be
pleased to state :

(2) the total number of type II quarters in
Sarojini Nagar;

(b) total number of type I1 quarters in that
colony occupied by those who were offered
higher type of accommodation but refused;

(c) whether any panalty was imposed for
not accepting the higher type of accommoda-
tion;

(d) whether it is a fact that penalty at
present is not a penalty since such allottees
have to pay less rent; and

(c) steps Government propose to take to
get the those quarters vacated from such occu-
pants who were entitled for higher type ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT): (a) There are 3,268 type II quar-
ters in the general pool in Sarojini Nagar.

(b) 889 quarters are in occupation of such
officers, as are entitled to higher types but have
refused to accept the allotment of enritled types
offered to them.

(c) to (¢). According to the provisions which
existed in the allotment Rules prior to the lst
June, 1972 Government servants in occuption
of quarters of lower types and refused the allot-
ment or offer of alloiment of their entitled
types, could retain the accommodation in
their occupation but they were debarred for
allotment of accommodation of their entitled
types for a period of six months. While retaining
the residences of lower types they were charged
licence fee under F. R, 45-A for a period of six
months, in respect of the resid so allotted
or offered to them or the licence fee payable
in respect of residences already in their occupa-
tion, whichever was higher. This rule has been
modified with effect from the lst June, 1972
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and those Government servants, who are in
occupation of lower types, can retain the same
withoul any penalty if they give an option for
retaining the same accommodation in their
application. In other cases, where Govern-
ment servants show their inclination to
the allotment of entitled/next below type of
accomodation, on refusal of allotment or offer
of allotment, they will have to pay the licence
fee under F.R. 45-A in respect of residences so
allotted or offered or the licence fee payable in
respects of residences already in their occupa-
tion whichever is higher, during the remaining
period of the allotment year. However, the
payment of licence fee is subject to a maximum
of 74% of their pay in case of officers drawing
less than Rs. 220/- and 109, in the case of
officers drawing Rs. 220/-, and above. There
is no proposal under consideration to get the
lower type accommodation vacat:d from officers
entitled to higher types as, according to the
provisions cc ined in the All it Rules,
they can retain the same.

But in either cases their turn for allotment

of the entitled type of accommodation will be
passed over for the rest of the Allotment

Year.

Egyptian Delegation to India Re¢ Facilities

for overland transportation of Cargo
between Suex and Alexandria

1132, SHRI JAGANNATH MISHRA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Egyptian Shipping Dele-
gation visited India to discuss the facilities for
overland transportation of cargo between Sucz
and Alexandria for onward shipment to Medi-
terranean countries; and

(b) if so, the reaction of the Government
thereto and the salient features of the discussions
held with the Delegation ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Yes, Sir.

(b) The Delegation were requested (o0
furnish detailed proposals.

Rural Water Supply Scheme for Himachal
Pradesh

1133. SHRI JAGANNATH MISHRA :
Will the Minister of HEALTH AND FAMILY
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PLANNING be pleased to state :

(») whother Union Government have
provided a grant of Rs. | crore to the State of
Himachsl Pradesh for Rural Water Supply
Schemes ; and

(b) if so, the hroad outlines of such scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH- AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) Yes.

(b) The Central Government have initiated
a Ceniral Scheme for accelerated Rural water
Supply during 1972-73 to ensure the provision
of safedrinking water supply to disadvanta-
geous villages under the following catcgorics ;—

(1) Villages which do not have an
assured source of drinking water within
a reasonable distance (say one mile).

(2) Villages which need protection or
treatment of their existing sources of water
supply if they lie in areas which are
cholera endomic or guincaworm infested
or for other reasons such as presence of
flourides, salinity or iron in excessive
quantities ; and

(3) Villages which have inadequate
arrangement of supply of drinking water
for weaker sections of society such as the
tribals, Harijans, cic.,

During 1972-73, schemes worth Rs. 20 crores
would be sanctioned ard this assistance would
be available 1o the State Governments and
Union Torritories as grant-in-aid.

Algument of Natiomal Highway from
Feroke to Ermakulam

1134. SHRI K. P. UNNIKRISHNAN :
SHRI C. K. CHANDRAPPAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there have been insistent
demands from the people and the Government
of Kerala fur the re-alignment to National
Highway 17 from Feroke to Ernakulam;

(b) if so, the decision of the Government of
India; and

(<) whether the Government of Kerala has
offered to reimburse the cost of the road
between Feroke and Trichur in this highway ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA): (a) and (b). Feroke and Ernakulam
are connected by two National Highways, viz.,
N. H. No. 17 (Between Feroke and Trichur)
and N. H. No. 47 (between Trichulr and
Ernakulam). There has been a demand from
several quarters for the development of coastal
road between Feroke and Ernakulam involving
the re-alignment of N. H. No. 17 between
Feroke and Trichur and the provision of an
altogether new road along the coast from near
Trichur up to Ernakulam close and parallel to
the existing N. H. No. 47. The proposal was
examined and the State Government have been
requested to review the matter further by
collceting certain  information, details and
additional cost data,

(c) Yes, Sir, the State Government has
offered 10 reimburse the expenditure incurred
by the Central Government on the develop-
ment of this road.

Report of the study on Fall in Price of
Coconut in Kerala

1135. SHRI K. P. UNNIKRISHNAN :
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE be
pleased 1o state :

(a) whether the Government had sent a
Study Team to study the crash in Coconut
prices in Kerala;

(b) if so, whether the icam bas submitted
its report ; and

(c) the salient features of the report and the
decision of the Government in this regard?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b). Yes,
Sir.

(¢) The Team recommended certain meaures
like initiating price support measures, restricting
the import of copra, relaxation of some
restrictions in {forward trading in coconut oil,
increasing the productivity per unitarea and
rejuvenation of diseased coconut plantations,
modernising the Copra Milling Indusiry in
Kerala and improving the marketing arrange-
ments. After consideration of the recommend-
ations made by the tcam, the Government have
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I’_elt that the setting up of a Coconut Corpora-
tion to provide appropriate market support
would be helpful and, it is undersiood that
this matter is engaging the attention of Kerala
Government. The imports of Copra have
considerably declined in recent years and the
recommendations of the Team are being kept
in view in deciding the future import palicy.
The National Cooperative Development
Corporation has taken up with the Government
of Kerala the question of establishment of
integrated coconut processing complexes in
important coconut growing areas in the State.
Certain long term mcasures suggested, namely,
increasing the productivity per unit area and
rejuvenation of diseased coconut plantations
etc. are also engaging the attention of the
Government of India and the State Government
of Kerala,

Project Report on the Development of
Beypore Port

1136. SHRI K. P. UNNIKRISHNAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased 1o state :

(a) whether the Government of Kerala have
forwarded any proposal and a Project Report
on the development of Beypore Port to the
Government of India;

(b) if so, whether Gentral Government have
taken any decision on the Paoject; and

(c) whether Central Gover are
of the importance on the Beypore Port for the

exploitation of rich iron ore deposits in the
vicinity of the Port?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) Yes.

(b) The Project Report rrceived from the
Kerala State Government is under examination,

(c) The iron ore deposit in the Kozhikode
District arc still at exploratory stage. The
Project Report of Beypore at present under
*xaminativn does not envisage any iron ore

traffic.

Proposal for Off-Sea and Deep-Sea
Fishing from Kerala

1137, SHRI A. K. GOPALAN:
SHRI N. SREEKANTAN NAIR :

Will the Minister of AGRICULTUTE
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be pleased 1o state :

(a) whether any proposal for off-sea and
decp-sea fishing has been received from the
Government of Kerala and if so, the present
stage of the scheme ; and

(b) comsidering the importance of the export
oriented Fishing Industry in the State, whether
the Central Government propose to accept the
scheme without delay?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
A prodject proposal for “Deep Sea Fishing
Off Kerala” based at four fishing harbours
at Neendakara, Beypore, Azhikode and Thalayi
involving a total outlay of Rs. 44.88 crores on
harbours, vessels and shore installation was
received from the Government of Kerala in
September, 1971. As the project is based on
construction of harbours, the proposals were
referred for examination to the U.N. D. P,
Project for Pre-Investment Survey of Fishing
Harbours. The situation in Kerala is that in
view of the potential in the State, special atten-
tioned has already been given to the development
of harbour facilities. A Deep Sea Fishing
harbour has been sanctioned at Cochin under
a Central Project at an estimated cost of Rs.
272,40 lakhs. Another Deep Sea fishing
harbour is being constructed at Vizhinjhom
under & Centrally Sponsored Scheme at an
estimated cost of Rs. 173 lakhs. Harbour
facilities are also being provided at Ponnanl,
Beypore, Baliapatram and Cannanore at a total
estimated cost of Rs. 47.7 lakhs. The UNDP
Project have surveyed the requirements of
additional barbour facilities in Kerala and
have recommended the proposal to provide a
fishing harbour at Necndakara, Detailed
engineering plans and estimates for a harbour
at Neendakara have been prepared by the
Project. In regard to Beypore, it has been
recommended by the Project that the position
should be reviewed with reference to the
decision on the proposal under consideration of
the Ministry of Transport to develop Beypore
into an allweather Port. The Project has not
recommended provision of harbours at Thalayi
and Azhikode in the present situation, The
question of sanctioning a fishing harbour at
Neendakara will be taken up for examination
on receipt of the detailed report from the
UNDP Project. So far as Beypore is concerned,
the feasibility of providing a fishing harbour
will be further examined in consultation with
the Ministry of Transport.
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Approval of Project Report om Neendakara
Fishing Harbour

1138. SHRI A. K. GOPALAN :
SHRI N. SREEKANTAN NAIR ;

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Project Report on Fishing
Harbour at Neendakara submitted by - the
Government of Kerala has been approved by
the Central Government ; and

(b) if not, the present stage of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
The Project Report on the development of
Neendakara Port prepared by the State Govern-
ment was referred to the U. N, D. P. ' Project
for Pre-Investment Survey of Fishing Harbours
for making a technical and economic assess-
ment of the project. The U. N. D. P. Project
undertook engineering and economic studies
at Neendakara during November-December,
1971, and their detailed report, which has been
finaliscd, is expected to be received shorily.

Shortage of Food in Madhya Pradesh

1139. SHRI RANABAHADUR SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(2) whetber in Madhya Pradesh there is
a shorlage of food because of untimely rains
and neither any assistance has been given to
that State nor satisfactory fair price ration
shops have been opened specially in the back-
ward areas of Rewa and Sidhi Districts ; and

(b) if so, the arrangements made by
Government to supply food on reasonable
prices to that area ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) 1 (a) and (b). No,
Sir. Allotment of foodgrains to the State from
the Central Pool is adequate. Quotas are
being alloited by the State Government to the
districts according to their demands. Ade-
quate number of fair-price shops have been
opened in the districts of Sidhi and Rewa, to
supply foodgrains to the consumers, at reason.
able prices,
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Specific Schemes to provide Link Road to
inaccessible Areas

1140. SHRI RANABAHADUR SINGH :
Wil  the Minister of SHIPPING AND
TRANSPORT be pleased to state :

() the specific schemes drawn up to provide
Adivasi regions like Sarguya and Sidhi with
link roads to the inaccessible regions ;

(b) the exact amount of funds allotted for
such schemes in the current year ; and

(c) the channel through which this fund
will be utilised for execution of such schemes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA): (a) to (c). The Government of
India are primarily responsible for roads de-
clared as National Highways. All roads other
than National Highways in States, including
link roads to the Adivasi regions etc., have to
form part of the State Plags. In order, however,
to assist the State Government in the develop-
ment of these roads, assistance is provided
under certain specific schemes as indicated
below :

Under the Centrally sponsored programme of
the backward Classes Sector, the “commubica-
tion” scheme is included under the Tribal
Development Programme. The following funds
are provided for the communication schemes in
each Tribal Development Block :

Tribal Development Blocks

in Stage I . Rs, 2.00 Jakh
Tribal Development Blocks
in Stage 11 .. Rs. 1.00 lakhs
Tribal Development Blocks
in Stage III .. No specific
amount has
been earmar-
ked,

So far as Sarguja and Sidhi Districts are

concerned, there are 17 Tribal Development
Blocks in Sarguja District and 1 in Sidhi Dist-

rict.

In addition, a programme of construction
of five roads for which provision has been made
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for Rs. 46 lakhs during the Fourth Five.Year
Plan, has been approved for Sidhi district
under the drought-prone arca programme of
the Ministry of Agriculture.

Works financed under these schemes are
executed through State agencies concerned.

Community Development Blocks without
Primary Health Centres

114l. SHRI RANABAHADUR SINGH :
Will the Minister of HEALTH AND FAMILY

PLANNING be pleased to state :

(a) whether some of the Community Deve-
lopment Blocks are still without primary
Health Centres and without doctors in Madhya
Pradesh ; and

(b) ifso, the number of Community Deve-
lopment Blocks, State-wise, where such facilities
are not available to the people and the steps
Government have taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) Yes.

+b) A statement containing the informa-
tion is laid on the Table of the House, [Placed
in Library. See No. L'I'—3298/72].

Shortfall in the Food production during
1971-72

1142. SHRI RAM PRAKASH :
SHRI M. RAM GOPAL REDDY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there is a shortfall in the food
production during the years 1971-72 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b). Firm
estimate of production of foodgrains in the
country during 1971-72 is not yet available.
However, according to information available
s0 far, the total foodgrains production during
1971-72 may be marginally lower than the
record level reached in the previous year. The

kharif crops, particularly coarse grains, were
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adversely affected by drought during June.
August, 1971 in Maharashtra, Andhra Pradesh
and Mysore, floods in August-September in
Uttar Pradesh, Bibar and West Bengal, and
cyclone in October in Orissa, and the summer
rice crop, for which an Emergency Production
Programme was launched in December, 1971,
was affected in many States by failure of rajns
during March-May, 1972,

Taxation on Motor Vehicles by States

1143. SHRI RAM PRAKASH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state ;

(a) whether the Union Government are
persuading the States not to increase * taxatjon
on motor vehicles ; and

(b) if s0, the reaction of States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLTAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) and (b). The recommendations
of the Road Transport Taxation Eoquiry
Committee (Keskar Committee) regarding the
preseut levels of taxation on motor vehicles
were considered by the Transport Development
Council. The general feeling in the Council
was that it would be difficult for the State
Governments to reduce taxation, in view of the
neced to raise resources for developmental
activities. It was, therefore, agreed that, as a
first step, there should be no further upward
changes in the existing level of taxation on
motor vehicles. This recommendation was
brought to the notice of the State Governments
for their consideratiun,

Setting up of Joint Indo-Afghan Cultaral
Commission

1144. SHRI RAM PRAKASH :
SHRI RAMSHEKHAR
SINGH :

PRASAD

WIIl the Minister of CULTURE be pleased
to state :

(a) whether Government have a proposal
toset up a juint Indo-Afghan Cultural Com-
mission 1o promote cultural exchange ; and

(b) if so, its composition and the time by
which it will be set up ? .
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAV)1 (a)
and(b). No, Sir. There is, bowever, a posibility
of an Indo-Afghan Joint Committee  meeting
taking placc to deaw up a hilateral Cultural
Exchange Programme.

1145. SHRI K. RAMAKRISHNA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there is a proposal to establish
a dairy project on the lines of Anand in Gujarat
in Bhonjir of Nalgonda District of Andhra
Pradesh under Co-operative sectur ;

(b) if so, whether a team of experts visited
Bhonjir arca receatly in this connection ; and

(c) whether the Milk Commimioner of
Andhra Pradesh gave an adverse opinion on
this proposal and on its location in Visakbapat-
nam area ?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) There is no such pro-
posal. There is already 2 milk chilling cenre
functioning »t Bhomjir which can handle up to
20,000 litres of milk per day.

(b) No team of experts visited Bhonjir arca
in this connection.

(c) This is not true.
Catton Productioa in Andhra Pradesh

1146. SHRI K. RAMAKRISHNA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the measures taken for cotton produc-
tion in Andhra Pradesh ;

(b) the central aid given for increasing
cotton production in the Siate ;

(c) the prices prevailing during the last
three years in the State ; and

(d) whether any comprehensive plan is
formulated to improve cotton production in the
country and i Andhra Pradesh in particular ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) ; (a) The follow-
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ing Ceotrally Sponsored schemes are heing
i ising cotton production in

mol A

3 or
Andhra Pradesh ;

(i) Centrally Spomered Schemes
for Maximised cottan production includ-
ing the scheme for the development of Sea
Island cotton.

i) Centrally Sponsored Scheme for
Intensive Cotton District Programme,

(iii) Centrally Sponsored Scheme for
strengthening cotton seed multiplication
programme.

In addition, the State Government is imple-
menting Co-ordinated Cotton  Development
Scheme in the ‘State Sector’.

(b) During 1971-72, a sum of Rs. 48.17
lakhs was released to State Government for
implementing  above Omlr;lly Sponsored
Scheme. The amount released during 1969-70
and 1970-71 was Rs. 1.22 lakhs and Rs. 14.00
lakhs respectively.

(¢) A statement showing the wholesale
prices of Laxmi variety of cotton lint prevailing
at Adoni Centre in the State during the year
1969-70, 1970-71 and 1971-72 is enclosed.

(d) Yes, the Intensive Cotton District Pro-
gramme has been launched from 1971-72 in
ninc major cotlon growing Siates, which in-
cludes Andhra Pradesh.

Statement

Menth-end wholesaie prices of Laxmi Varisty (Ling)
at Adoni Cenlre in Andhra Pradesh

(Rs. per Quintal)
Month 1971-72  1970-71 1969-70
September 525 475 N. T.
October N. T. N.T. N.T.
November N.T. 485 N.T.
December N. T. N.T. N.T.
January N.T. N.T. N.T.
February N.T. 651 481
March - 401 620 485
April 440 440 485
May 435 560 483
June N. T. 630 496
July 410 700 485
(14.7.712)
August 600 505

N. T.—No Transaction.
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House site for persons in Mysore

1150. SHRT PAMPAN GOWDA :
SHRI DHARMARAO AFZALPUR-
KAR :

Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Government of India has
sponsored a scheme to provide house sites and
finance for the persons in the State of Mysore
who do not have their own house ; and

(b) if so, the main features thereof ?
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THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR DIK-
SHIT): (a)and(b). A grant-in-aid, amounting
to Rs. 14.96 lakhs, has been sanctioned to the
Government of Mysore during May, 1972, for
providing 7984 house-sites (average size not
exceeding 130 sq. yds.) to the landless workers
in rural areas of 47 Commuity Devclopment
Blocks. The sanctioned assistance comprises of
Rs. 2.38 lakhs for the acquisition of 99.45 acres
of land for carving of sites, and Rs. 11.98 lakhs
towards development of these sites. Of the
sanctioned amount, Rs. 3.59 lakhs have been
authorised for immediate disbursement. The
halance will be released on the basis of actual
progress of expenditure, The houses/huts on
these sites are to be provided by the bene-
ficiaries themselves from their own resources

and/or with the help of State Government and
other agencies, etc.
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Buccess of Panchayati Raj System in
Gujarat and Maharashtra

1152, SHRI PRABHUDAS PATEL : Will
the Minister of AGRICULTURE be pleased
1o atate 3

(a) whether only Gujarat and Maharashira
have so far been able to achieve success with
the Panchayati Raj System in the couniry ;

(b) whether the other States have not
achieved much success and if so, the main
reasons for not achieving much success ;

(c) whether the Gujarat Government had
appointed a Committee in this regard ;

(d) if so, whether the Committee had sug-
gested that if the changes are made in the
present system it will achieve greater success
in other States also; and

(¢) il so, the reaction of the Union Govern-
ment ?

THE MINISNER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) and (b). It is a fact
that Maharashtra and Gujarat have evolved a
successful pattern of Panchayati Raj system
which has achieved good results. Compara-
tively speaking, the working of Panchayati Raj
system in other States has not brought about
the desired results. This may be mainly attri-
buted to inadequate decentralisation of powers
and resources to Panchayati Raj institutions
by the concerned State Governments.

(¢} Yes, Sir.

(d) and (¢). The report of the Committee
has not yet been reccived by the Centrai
Government.

Scheme for Administrative sanction for

Development of Mopla Bay Fishing Har-
béur, Cannanore

1153, DR. HENRY AUSTIN : Will the
Minister of AGRICULTURE be pleased to
state ; . .

(a) whether any proposal seeking admini-
strative sanction for the development of Mopla
Bay Fishing Harbuur, Cannagore was sub-
mitted by the Government of Kerala ; and

(b) if so, the prescnt stage ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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ANNASAHEB P. SHINDE): (a) and (b).
Sanctions were issued by the Government of
India under the Centrally Sponsored Scheme
for provision of landing and herthing facilities,
in February, 1967, for dredging of the Mopla
Bay Harbour at an estimated cost of Rs.1.455
lakhs, and in March, 1968, for construction of
breakwater, landing jetties, etc. at an estimated
cost of Rs. 17 lakhs, (rep iting the balance
of cost of the total estimate of Rs. 31.50 lakhs
for these items of work which had been taken
up earlier by the Stiate Government). Two
further items of work were proposed in March,
1970 and one of the items estimated to cost
Rs. 5.10 lakhs was approved in May, 1971.
While the other, item, estimated to cost
Rs. 6 lakhs was under examination in con-
sultation with the State Government, an
estimate fur construction of a breakwater
and approach road- at a cost of Rs.40.40
lakhs was received. As several inter-related
items of work are involved, the plans have
been furnished to the Ministry of Transport
for technical examination. The question of
approving the revised estimate for the break-
waler, etc. and the cstimates for other inter-
related items of work will be taken upon a
consolidated basis on receipt of technical
clearance from the Miunistry of Transport.

Recognition of M. B. B. 5. Degree of
Medical College, Meerut.

1154. SHRI R. K. SINHA : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
be pleased 10 state ;

(a) whether the M. B. B. S. Degree of
Medical College, Meerut is not recognised by
the All-India Medical Council and doctors
holding M. B. B. S. Degree from this College
are not given Government jobs ;

(b) if s0, the reasons for which this Degree
has not been recognised by the All India Medi-
cal Council ; and

(c) whether Government are considering the
question of giving recognition to the M. B. B.' S.
Degree of the College by the All-India Medical
Council and the time by which a final decision
in this respect is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.

CHATTOPADHYAYA ) : (a) Yes.
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(b) The Medical Council of India did not
recommend recognition of the M, B. B. S. degree
of the Mcerut University 1o which the Medical
College, Meerut, is affiliated, as the staff and
other facilities available at the institution based
on December, 1970 inspection did not conform
to the standards prescribed by the Council.

(€) The Medical College, Mecrut, was again
inspected by the Medical Council of India on
the 20th July, 1972, The Government of India
will consider the question of recognition of the
M. B. B. S. degree of the Mccrut University on
receipt of a fresh report from the Council, which
is expected shortly,

Setting of Maternity and Child Welfare
Centres in Fairabad, (Uttar Pradesh)

1155. SHRI R. K. SINHA : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) the total number of maternity and child
welfare centres functioning in Uttar Pradesh,
district-wise ;

(b) whether there is any proposal 10 set up
more such centres during the current year ; and

(c) if s0, the broad outlines thereol and the
number of such centres proposed to be set up in
each district of Utar Pradesh particularly in
District Faizabad ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D.P.
CHATTOPADHYAYA ) : (a) to (c). The in-
formation has been called for from the Govern-
ment of Uttar Pradesh aud will Le laid on the
Table of the Sabha on receipt.

Expeaditure on Family Planaing

1156. SHRI S N. MISRA :
DR. LAXMINARAYAN PANDEYA:

Will the Minister of HEALTH AND FAMI-
LY PLANNING he pleased to state :

(a) the amount of money spent year-wise and
State-wisc for the last three financial years on
Family Planning by Government of India ;

(b) tbe percentage of the increese in pupula-
tion State-wise and year-wise in respect of these
years ; and
" (c) the death rates, State-wise and year-wise
for the same period ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA ) : (a) A statement
containing the required Information is laid on
the Table of the House. [Placed in Library. Ses
No, LT—3299/72].

(b) This State-wise growth rates from 1971
Census for the period 1961-7]1 and estimates cf
growth rates from the Sample Registration
Scheme of the Registrar General of India for
the years 1969 and 1970 are given in the state-
ment laid on the Table of the House. [Placed
in Library. See No. LT—3209/72]. The Census
does not provide growth rates for individual
years.

{c) The Statc-wise estimates of death rates
for 1969 and 1970 as obtained from the Sample
Registration Scheme are given in the stalement
laid on the Table of the House. [Placed in
Library. See No. L1—3299/72).

Renmovation of Ministers® Residences

1157. SHRI S. N. MISRA : Will the Minis-
ter ofl WORKS AND HOUSING ULe pleased to
state the amount spent on the rennovations of
the residences of the Ministers of various grades
from Ist January, 1971 upto 30th June, 1972 ?

THE MINISTER OF WORKS AND HOU-
SING AND HEALTH AND FAMILY PLAN-
NING (SHRI UMA SHANKAR DIKSHIT)
Rs. 5, 86,029/- have been spent on rennvation
of the residences of the Ministers from Ist Janua-
ry, 1971 upto 3Cth Juoe, 1972,

Expansion of cotton cultivation in
U.P. and M. P.

1158. SHRI 5. N. MISRA : Will the Minis-
ter of AGRICULTURE be pleased to state :

(a) whether any decision has been taken to
expand the cultivation of cotton in Unar
Pradesh and Madhya Pradash ;

(b) if so, names of District ; and
(c) assistance to the growers to make the
country sclf-sufficient in cotton ?

THE MINISTER OF STA1E IN THE
MINISTRY OF AGRICULTURE ( SHRI
ANNASAHEB P. SHINDE ) : (a) No, Sir.

(b) Does not arise.
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(c) With a view to increasing cotton produc-
tion in the country, Government of India has
sanctioned a number of Centrally sponsored
schemes under which subsidies have been provi-
ded on essential inputs like sceds, pesticides,
wouodicides, plant growth regulators, plant
Pprotection equipment and aerial spraying opera-
tions. Apart from this, adequate technical
staff has been provided in the States to advise
the farmers on the scientific system of cotton
cultivation and arrange for the timely supply
of inputs required by them. Arrangements were
also made during 1972 crop scason for purchase
of kapas and pressed lint at remunerative prices
through the Cutton Corporation of India.

Farms run by Ministry of Agriculture

1159. SHRI S. N. MISIRA : Will the Minis-
ter of AGRICULTURE be pleased to state :

(a) the particulars of the farms as on st
June, 1972 run by the Ministry in respect of
their exact location, average and the exact ex-
penses and profit in respect of each of such
farms ;

(b) how far these farms ore run on mech-
anised basis ; and

(c) the mechanised tools used in cach of the
farms scparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A statement
showing the location of cach farm, expenses
incurred on them during the last 2 financial
years and profits/losses registered by them in
the two years is laid on the Table of the
House. [Placed in Library, See No. LT--3300/
172).

(b) According to the availability of speciali-
sed equipment gifted by USSR and purchased
from indigenous sources most of the operations
relating to various crops at cach of the farms
have been mechanised. Details of the major
crops mechanically operated are given below :

(1) Wheat : All operations from seed
bed preparation, planting, harvesting and
cleaning except bagging and storing have
been machanised.

(2) Cotton : All operations except
harvesting have been mechanised. We
have received cotton pickers as a gift from
the Government of USSR but these are
not suitable for the variety of cotton grown
in India.
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(3) Paddy : Seed bed preparation and
harvesting have been mechanised, Inler-
culture is semi-mechanised while trans-
plantation and storage have mnot been
mechanised.

(4) Grams : Except harvesting all other
operations have been mechanised.
(5) Sunflower : All operations have been
machanised,
(c) A statement showing mechanised tools
used at various farms is laid on the Table of

the House. {Placed in Library, See No. LT—
3300/72).

Percentage of increase in population

1160. SHRI S. N. MISRA :
SHRIMATI SAVITRI SHYAM :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether any record on all India or stale-
wise basis has been kept about the increase of
populativn—caste and community-wise in the
latest census;

(b) if so, whether a statement will be laid on
the Table of the House about the percentage of
increase in population State-wise, community-
wise and caste-wise; and ’ o

{c) the steps proposed to be taken to popu-
larise family planning with such caste or com-
munity who defy Family Planning Programme ?

THE DEPUTY MINISTER. IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a) Caste-
wise data are not being collected since 1951
except in the case of Scheduled Castes and
Scheduled Tribes. Caste-wise data for Sche-
duled Castes and Tribe-wise data for Scheduled
Tribes according to the 1971 census are still in
the process of abstraction and compilation.
The total figures for Scheduled Castes and
Scheduled Tribes according to 1971 census have
been published in Census of India, 1971, Series
1, India, Paper I of 1972—Final population.
These figures for India and each State and
Union Territory will be found on pages 3-4 of
the said paper. Copies of this paper arc avail-
able in the Lok Sabha Library.

(b) A statement showing percentage growth
rate of population by religion and of Scheduled
Castes and Scheduled Tribes is laid om the
Table of the House. [Placed in Library. Seo
No. LT-3301/72.]
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(c) There is no organised opposition to the
-Programme from any caste or community. For
general popularisation of the small family norm
a broad based programme of mass education and
motivation, utilising various mass media inclu-
ding the indigenous ones is being carried out.
Inter-personal communication through a net-
work of extension workers supplements the
motivational effort. Every cffort is made to
inform, educate and persuade all sections of the
socicty. It is proposed to further strengthen the
educational and motivational efforts for accele-
rating the pace of the programme.

Committee on Road Safety

1161. SHRI PURUSHOTTAM KAKOD-
KAR :
SHRI SHRIKISHAN MODI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are aware of the
fact that accidents causc a large number of
deaths ; and

(b) if »0, whether the Government have
PP d any C ittee on road safety, if so,
whether it has made any recommendation to
the Government ?

THE MINISTER OF STATE IN THE
‘DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF._
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) Obviously, the reference is to
the deaths caused by motor vehicle accidents,
The number of persons killed in road accidents
in India frum 1960 to 1969 is given below :

1960 5,106
1961 5,547
1962 6,269
1963 6,820
1964 7,207
1965 8,410
1966 .. 8,702
1967 9,744
1968 .. 10,654
1969 ik 13,443

(b) A Swdy Group was appointed by
Government to go into the cases of road acci-
dents and suggest preventive measures. This
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Group has made a large number of recommen-
dations g to end t of the Motor
Vehicles Law, education and propaganda in
road sefety through all available media, pro-
vision of wayside amenities, engincering im-
provements, traffic control, setting up of
National, Siate and District Road Safety Coun-
cils, establishment of a scparatc Road Safety
Fund, etc.

Scheme for grain storage at harvest time
under U. 5. Aid financial assistance

Programme

1162. SHRI PURUSHO1TAM KAKOD-
KAR *
SHRI P. GANGADEB :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether a U. S. aid financial Credit
Scheme for farmers to acquire safe grain storage
bins has been tried to case the mounting pro-
blem of the flood of grain in the harvest time j

and

(b) ifso, the extent to which the scheme
has proved useful ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A sumof
Rs. 40 lakhs had been initially provided in the
Fourth Five-Year Plan, as a Central scheme,
for being advanced to the farmers as interest-
free loan repayable in three yearly instalments
for purchase of bins for safe storage of grain by
them. This was in the nature of a pilot scheme
and has been implemented in the four States
of Punjab, Haryana, Bihar and Madhya
Pradesh. So far, Rs. 28 lakhs bas been sanction-
ed to the Statc Governments who will get bins
fabricated and supplied to the farmers on the
above basis.

(b) Considering the of the sch
from the point of view of improving the storage
facilities at the farmer's level, last year another
scheme for supply of bins to farmers has been
drawn up under which it is proposed to supply
bins costing Rs. 64,00,000 to farmers in various
parts of the country. The assessment is that
the scheme will be very useful to the farmers,
as it would prevent losses which are occurring
through damage by rodents, insects and mois-
ture.

]
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Research Programme in field of Educa-
tional Psychology and foundation of
Education

1163. SHRI V. MAYAVAN : Will the
Mininster of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the number and bricf outlines of the
research programmes currently in progress in
the ficld of educational psychology and founda-
tions of education ;

(b) the results of the comparative study ol
tbe characteristics of candidates selected and
rejected under the National Science Talent
Search Scheme ; and

(c) whether the study relating to evolution
of developmental norms for children in the age-
group 54 to 11 has been completed ; and if not,

the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV): (a)
A statement giving the requisite information is
laid on the Table of House. [Placed in
Library. See No. LT—3302/72].

(b) The study is in progress. Data on 48
variables have been collected for the awardees
and non-awardees. The data areyet fo be
analysed. The study is scheduled to be com-
pleted in 1973,

(¢) As the study is scheduled to be com-
pleted only in 1974, there is no question of any
delay in completion.

Deterioration of Calcutta Port

1164. SHR1 SAMAR GUHA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state

(2) whether the position of Calcutta Port
in dealing with maritime vesscls has relegated
from first to fifth position if so, the reasons for
such deterioration of Calcutta Port ;

(b) the number of vessels of different drafts
that entered the Port during the year 1956-57,
1065-66 and 1970-71 and the number of days
the Port: remmined open during the same
periods ;

(c) the handling capacities of the FPort
during the same ycars ;
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(d) the expenditure incurred on dredging
every year for Calcutta Port ; and

(¢) whether all these figures indicate alarm-
ing deterioration of Calcutta Port, if so, the
steps taken or proposed to save it ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS 'AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a)
In terms of the number of ships handled dur-
ing 1971-72, Caleutta Port still occupies second
place among the Major Ports of India i. ¢. next
to Bombay as it did even in 1949-50. In terms
of tonnage of cargo handled in 1971-71, how=
ever, the Port of Culcutta occupies the fourth
place, whereas the traffic handled by Calcutta
in the years immediately after Independence
was the highest of all the Ports.

There are two reasons for the fall in sea-
horne traffic of Culcutta :

(i) There is a general fall in traffic
of certain commodities like foodgrains
and coal.

(ii) Such a fali could not be made
up by increase in the traffic of ore and
fertilizers because of inadequacy of
draught.

(b) Number of vessels of different draughts
which entered the Port of Calcutta during the
years 1956-57, 1965-66 and 1970-71 is given
below :

Year No. of vessels which
entered the Port
1956-37 1,383
1965-66 1,623
1970-71 1,070

The port remains open for navigation all the
year round unless there is some accident block-
ing the navigable way or there is some strike,
although the maximum draught is not available
on all the days. In the years mentioned, there
was no accident blocking the navigable way
but there were oct when mo t of
ships was prevented due to strikes,

(¢) With the same facilitics a Port can
handle a lesser or a greater volume of cargo
depending upon several factors like regularity
in the arrival of wvessels, labour output,
mechanical aids used, weather conditions, rate
of clearance of import cargo and pace at which
cargo is made available for shipment. Further,
preponderance of bulk cargo cnables a Port
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to handle a larger vol h an i se
in general cargo traffic would utilise larger
capacity_for the same tonnage. In view of this,
the handling capacity of a Port would vary
depending upon various factors. The handling
capacity of Calcutta during the said years could
roughly be s'ated *o be as under

AUGUST 8, 1972

Year Handling capacity
(in million tonnes)
1956-57 10
1965-66 12.5
1970-71 12.5

(b) The expenditure incurred oo dredging
during recent years was as follows :

Year Rs. in lakhs
1966-67 450
1967-68 486
1968-69 578
1969-70 545
1970-71 570

The Government of India have agreed to
bear BO per cent of the expenditure on river
dredging and river maintenance from [1968-69
to 1973-74.

(¢) Commissioning of the Farakka Barrage
and completion of the River Training Works
costing Rs. 10.83 crores under execution are
expecied to improve the conditions in the
Qalcutta Port.

A large oil jetty suitable for handling big
tankers has been put into commission at Haldia
from August, 1968 and has so far handled over
a million tonnes of oil. The new dock system
at Haldia which is expected to be in commis-
sion by the end of 1973, would be able to cater
to larger ships and provide fast loading and
unloading facilities for bulk cargo.

Tidal Bores and Sand Bars in River
Hooghly

1165. SHRI SAMAR GUHA : Will the
Minister of SHIPPING AND TRANSPORT
he pleasced to state :

' whother tidal bore in the river Hooghly
ﬁﬂ(‘)ﬁumﬁﬂll pf sand bars in the river hed
are causing difficulties for Calcutta Port ;

(b) if so, oature of such difficulties and
their consequential effect on entry of maritime
vesscls into the Port ;
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(c) the causes behind such tidal bores and
formation of saed bars ; and

(d) the steps taken by Government to free
Calcutta Port of such difficulties ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) ¢ (a) Yes.

(b) The tidal bores in the River Hooghly
occur twice a month. When heavy hores occur,
they interfere with the working of vessels in
the river moorings and river side jetties thereby
resulting in dissipation of port capacity. The
sand bars in the navigable channel of the
River Hooghly do not interfere with the work-
ing of the vessels but impose restrictions on
the draughts of vesscls which enter and leave
the port of Caleutta.

(¢) The tidal bores are caused by the pro-
gress of the tidal influx from the sea being
retarded by the shallow depths and sharp bends
in the river. The formation of sand bars is an
inevitable feature of a tidal river caused by the
diversion of the flow of currents. This is
accentuated by the lack of headwater supply
to the River Hooghly as well as long duration
of the ebb tides,

(d) The Calcutta Port Commisioners are
resorting 1o intensive dredging in the river to
maintain the navigable depths. The Govera-
ment of India have agreed to meet 80%, of the
cost of river dredging and river maintcnance
for the years 1968-69 to 1973-74. Several river
training works are being undertaken by the
Port Commissioners at the various stretches of
the river to regulate the flow conditions. With
the commissioning of the Farakka Barrage and
supply of headwater supply to the River
Hooghly, the condition of the Calcutta Port
is expected toimprove. A new Dock system is
being built at Haldia to cater to the require-
ments of bulk carriers ; the oil jetty forming
part of the Haldia Project, has already been
completed and is in operation.

Volume of trade handled by Calcutta
Port

1166. SHRI SAMAR GUHA: will the
Minister of SHIPPING AND TRANSPORT
be pleased 1o state :

(a) whether Calcutta is the main Port for
Northern and Eastern parts of India ;

(b) whether foreign trades of Calcutta,
Nepal, Bhutan and Bangladesh largely depend
on Calcutta Port ;
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(c) whether Calcutta Port deals with 42 per
cent foreign export and 31 per cent foreign
import of India ; and

(d) il so, the steps taken by the Government
to save Calcutta Port from deterioration ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TPANS-
PORT ( SHRI RAJ BAHADUR ) : (a) Yes.

(b) The foreign trade of West Bengal,
Nepal, Sikkim and Bhutan is dependent on
Calcutta Port, As regards Bangladesh, Calcutta
Port served as the outlet for some volume of
the forcign trade of that country previously
when her ports were mine-bound but now it
is channelled lhrou!h their own ports,

(c) In1971-72, Calcutta handled about 4:75
million tonnes of import traffic representing
about 16°, of the total imporis of obout 29.84
million tonnes and about 2.6]1 million tonnes of
exports rcpresenting  about 99 of the total
exports of about 29.42 million tonnes of the
country.

(d) Dredging in the river to maintain the
navigable depths and river-‘raining works have
been undertaken which along with the commis-
sioning of the Farakka Project will help to
improve the condition of the Calcutta Pori.
To eater 10 the requirements of bulk carriers, a
dock system at Haldia is being created ; an
oil Jetty was commissioned in August, 1968 and
the new Dock system with six berths o cater to
dry bulk cargo vesscls now under construction
is expected to be compleied by end of 1973,

Assessmenr Report on the Rural Water
Supply problem of Orissa

1167. SHRI CHINTAMANI PANIGRAHI:
Will the Minister of HEALTH ANI) FAMILY
PLANNING be pleased to state :

(a) whether the Orissa Government has
drawn up any proper assessment report on the
rural water supply problem of Orissa by now
as requested by the Gentral Government long
before;

(b) if so, the details of the assessment report
made ; and

(c) the measures that are being adopted to
solve this problem in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D.. P,
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CHATTOPADHYAYA) (a) to {c). The
required information is being collected from the
Suate Government and will be laid on the
Table of the Sabha.

Report of 10-Member Agrarian Study
Team of F. A, O.

1168. SHRI CHINTAMANI PANIGRAHI:
Will the Minister of AGRICULTURE be plea-
sed to state @

(a) whether the [0-member Agrarian
Reforms Study Team sponsored by the Food
and Agriculture Organisation vtsited India in
the first week of July, 1972 ;

(b) whether the team has submitted any
report ; and

(c) if so, the main features thereof ?

THE MINISTER OF STATEIN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE ) : (a) Yes Sir.

(b) and (¢). No rcport has been submitted by
the Team. The purpose of the tour was to
cnable the members to study the conditions in
differert countries. The Team was not expected
to make any critical review of land reform in
different countries.

Transfer of Ownership of Property im
Delhi belonging to D. D. A.

1169. SHRI VEKARIA : Will the Minister
of WORKS AND HOUSING be pleased to
state :

(a) whether Government arc considering to
transfor the ownership of property in old Delhi
belonging to D, D. A., which is being occupied
by the refugees from Wist Pakistan for the
last 20 years and above and paying rent or
damage charges to the D. D. A

(b) if so, the terms and conditions; and

(c) the mode of recovery of cost of property?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR DIK-
SHIT) 1 (2) The question of setiling som. of the
displaced persons at the site wnich they aie oc-
cupying is being cxamined keeping in view the
Master Plan land use of the area.

(b) These are being worked out.

(c) Notyet worked out,
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Coacessica to Handicapped Persons for
Travelling by D. T. C. Buses

1170. SHRI VEKARIA : Will the Minister
of SHIPPING AND TRANSPORT be pleased
to State :

(a) whether Government propose to give
concession to all categories of physically
handicapped persons for travelling by Delhi
Transport Corporation buses ; and

(b) if o, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRT OM
MEHTA) : (a) and (b). There is no such
proposal under the consideration of the Delhi
Transport Corporation. However, with effect
from 5th June, 72, totally blind persons are
charged only half the adult faie asin the case
of children between the ages of 3 and 12 for
travel by the City buses of the Corporation.
Physically handicapped persons undergoing
training in the various recognised/Government
run institutions in Delhi are issued monthly
concession passes at the rate of thirty single

fares for sixty journeys, subject to a maximum
and minimum of Rs. 12. 50 & Rs. 4. 50 respec-

tively.
foeslt & wdw ol gro g e anfaad,
wrgfem am wnfaat & aneht s o &
e qT Trfes

1171, s ew : w1 o st
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o el & a3 aF afiwl & @ @@
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feeeht faeafaarsn 3 aqgfee sa-onfa
F gefiard w1 ga@w IEiEE ¥
I THOGA H FET FAF HARX T
Trfarer fear & ot o freafafea wrfawr-
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wfawgz, voeez, Iqangw, Afes
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HEIA® AT,
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A afoge, Fidal afasge;
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N AFT AL |
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t, T Ed W AW - fedioaw
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(5) sromaw, saras & afvw, fawre
afasrd (awerdie X fadfieie
&7 7g)

o gofrec amgfe  onfay
ggfas sfeaofer w1 & sqar ff, @
wenfea < & afger 97 sifaerfat ot
@ I 5@ § 1 fae-
frareg & ¥® A o oA At § fs
i afewfal gra ard fegr
o saTer q arefy § 1 awrfy, feest s
a7 e srrer A ) wfay s § e
o & gvafeae fimeraa o atw s ot
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Misuse of grasts by Dr. Bhagwan Das
Memorial Trust

1172, SHRI AMBESH : Will the Minister
of EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) whether Delhi Social Welfare Board is
giving grants-in-aid to the Dr. Bhagwan Das
Memorial Trust, 2-F, Lajpat Nagar, New
Delhi to run a “Club for the aged”;

(b) whether the misappropriation and
misuse of the grants given to the above club
for the aged has been reported to the Delhi
Social Welfare Board ; and

{c) if so, the action taken by the Board agdinst
the said club ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE ( SHRI K.S. RAMASWAMY):

(a) Yes, Sir.

(b) and (c). Some complaints in the matter
were received, These were investigated and
found to be baseless.

Temporary Scheduled Tribes Teachers in
Delhi Education Department

1173, SHRI AMBESH : Will the Minister
of EDUCATION AND SOCIAL WELFARE
be pleased to refer to the Lok Sabba Unstarred
Question No. 1776 dated the 3rd April, 1972
regarding temporary Scheduled Tribes teachers
in Delhi Education Department and siate :

(a) whether the required information has
since been collected;

(b) if s0, the facts thereof; and

(c) if not, the time by which the informa-
tion will be placed on the Table of the
Sabha ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCI-
AL WELFARE AND IN THE DEPART-

MENT OF CULTURE (SHRI D. P. YADAV):

(a) No, Sir.
(b) Does not arise.

_ (¢) The Delhi Administration is still collect-
ing the required information. It will be laid on
the Table of the Satha as soon as possible,
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Percemtage of 8.C. &k 8. T. Employed in
Central SBchools

1174. SHRI AMBESH : Will the Minister
of EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) the number of Principals, . G. Ts.
(Subject-wise), T. G. Ts, Peons, Lab. Assistants
and Clerks in the Central Schools in the
country;

(b) the percentage of Scheduled Tribes
in all the above categories;

(c) the number of posts in each category
cancelled for want of suitable Schedule Castes
candidates; and

(d) whether the percentage of Scheduled
Castes and Scheduled Tribes is not up to the
mark ; ifso, the stcps taken by Government in
this regard ?

THE DEPUTY MINSTER IN THE MINI-
STRY OF EDUCATION AND SOCIAL WEL-
FARE AND IN THE DEPARTMENT OF
CULTURE (SHRI D. P. YADAV) : (a) to (d).
The required information is being collected
from the Kendriya Vidyalayas and will be laid
on the Table of the Sabha.

Sanction for Sheep Breeding in
Rajashthan

1175. SHRI NAWAL KISHORE SHARMA :
Will the Miniter of AGRICULTURE be

pleased to state :
(s) whether Government have sanctioned

a scheme for sheep breeding in Rajasthan
and if so, the amount sanctioned for the

scheme;

(b) the location of sheep breeding farms to
be set up in Rajashan;

(c) whether somc rams and sheep will be
imported from foreign countries for the deve-
lopment of breed in the country; and

(d) if so, the names of the countries from
where the rams and sheeps are to be imported
together with their numker and cost ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH) : (a) Proposals for
the establishment of u Centrally Sponsored
Large size Sheep Breeeding Farm in Rajasthan
is under consideration. The scheme which has
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been received from the Rajasthan Government
has not yet been finalissd. No amount has yet
been sanctioned.

(b) The proposed farm for breeding of pure-
bred and crosshred fine-wool sheep is to be set
up at Fatehpur in Rajasthan,

(c) Yes, Sir. In accordance with the pro-
visions of the Fourth Five Year Plan exotic
sheep, both of the fine wool variety and the
mutton type dual purpose varicties, are being
imported for the development of better sheep
in the country.

(d) During 1972, it is proposed 1o import
2,680 Mecrino sheep from U'SSR at an approxi-
mate cost of Rs. 32,10 lalhs. In addition te the
above import, 1, 020 Corriedale sheep are likely
to be received as gift from Australia under
Colombo Plan.

Extinction of Kashmirl Stag and Steps for
its Preservation

1176. SHRT NAWAL KISHORE SHARMA:

SHRI SUKHDEV PRASAD VERMA :

Will the Minister of AGRICULTURE
pleased to state :

(a) whether Kashmiri Stag (Barasingha)
is near extinction in the Valley as a result of
indiscriminate killing by the inhabitants of the
Valley; and

(b) if so, the steps being taken by Govern-
ment to preserve the rare wild lifr in the
Valley ?

THE MINISTER OF STATE IN THFE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) No, Sir.

(b) For better protection of the wild life in
the Valley game laws are being enforced strict-
ly by the State Government and rare species
including Kashmiri Stag, Leopard, Muskdeer
and Brown Bear have been declared protected.

Laxury Passenger—cum-Cargo Ship

1177. SHRI = NAWAL KISHORE
SHARMA : Will the Minister of SHIPPING
AND TRANSPORT be pleased be state ;

(a) whether the Indian built luxury passen-
ger-cum-cargo ship has been launched recently
at Bombay;

(b) if so, the pamenger and cargo capacity
of the ship ;
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{c) the destinctlon of plying of the ship;
and

(d) whether some more ships are under
building at the dock ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFATIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) (a) Yes, Sir.

(b) Capacity
Passengers . 753
Cargo wee 1,500 Tons

(e} Service between India and East Africa.
(d) Yes Sir.

Failure of F. C. 1. to purchase target
wheat in Rajssthan and steps being
taken to achieve the Target

1178. SHRI) NAWAL KISHORE SHAR-
MA : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Food Corporation of India has
failed to purchase wheat as targetted at one lakh
tonne in Rajasthan ; if so, the'reasons therefor ;

(b) the steps being taken by Government
to achieve the goal ; and

(c) whether some target for barley and
gram has “also been fixed for purchasc of the
same ; and if so, the broad outline thereof ?

THFE. MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
No State-wise target for purchase of wheat was
fixed for the current Rabi season as wheat is
being purchased by the various procurcment
agencics as a price supporlt measure. As the
market price of wheat in Rajasthan ruled
hivher than the procurement price fixed by
Government, sufficient quantitics were not
offered 1o the Food Corporation of India for
purchase at the procurement price.

(c) No target for the procurement of barley
and gram by the Food Corporation of India
was fixed on hehalf of the Government. The
Corporation had, however fixed the following
target for meeling the requirements of the
Defence Services and for sale to other con-
sumers :

Figures in tonnes.

Barley 20,000
Gram/Gram Dal in
terms of Gram s 1,47,000
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Demand for Foodgrains by Rajasthan
Goverament for Refugees in Camps

1179. SHRI NAWAL KISHORE SHAR-
MA : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether more than 35 thousand re-
fugees living in Camps in Barmer District of
Rajasthan are facing a sort of famine in
camps ;

(b) if so, whether these people are not
being given adequate foodgrains to meet the
requirement ;

(c) whether the Government of Rajasthan
have approached the Governmem of India to
release more foodgrains fur these refugees ;

(d) if so, the quantity of foodgrains suppli-
ed by the Government of India 10 Rajasthan ;
and

(¢) if no supply is made, the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (¢).
Information is being collecied and will be laid

on the Table of the Lok Sabha, as carly a
possible.

State-wise quanity amd price of Sugar
supplied through Fair Price Shops

1180. SHRI JYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased to
state :

(®) the Staie-wise quantity of sugar supplicd
through Ration Shops at present ; and

(b) the State-wise price per Kilogram of
sugar supplied through Ration Shops ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SHINGH) : (a) A Siatement show-
ing Statewise allocation of levy sugar for
distribution through controlled channels, for
the months of July and August 1972 is laid on
the Table of the House. [Plac:d in Library.
Ses No. 1.1' 3303/72). -

(b) A Statement showing the prices per
Kilogram of sugar supplied through fair price
shops in the various States for which informa-
tion is available, is laid on the Table of the
House. [Placed in Library. Ss¢ No. LT 3303/72]
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Supply of Sugar to West Bengal by Maha-
rashtra

1181. SHRI JYOTIRMOY BOEU : Will
the Minister of AGRICULTURE be pleased
1o state :

(a) whether according to a recent decision
of the Government, the sugar mills of Maha-
rashtra will from now on be supplying sugar
to West Bangal ; and

(b) ifso, the reasons for this decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRIGULTURE (PROF.
SHER SINGH): (a) Yes, Sir. A part of the
monthly allocations of levy sugar for West
Rengal is being met from sugar factories in
Maharashtra.

(b) Because of inadequate availability of
stocks with the factories in the neighbouring
States, it has become necessary to meet part
of the requirements of West Bengal from the
factories in the surplus States including Maha-
rashtra.

Rural drinking water Facilides in West
Bengal

1182. SHRI JYOTIRMOY BOSU: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleascd 1o state :

(a) the District-wise number of villages in
West Bengal ; and

(b) District-wise number of villages in West
Bengal with drinking water facilities as in
1950-51, 1968-69 and 1971-72 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) and (b), Tnfor-
mation is being collected and will be laid on
the Table of the Sabha.

Tube-wells for drinking water in West
Bengal

1183. SHRI JYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased to
state :

(a) District-wisc number of tbe-wells for
drinking water in West Bengal as in 1950-51,
1968.69 and 1971-72 ;
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(b) District-wise number of tube-wells out
of order as in 1950-51, 1968-69, and 1971.72 A

(c) the number of new tube-wells sunk in
elcl? district including Calcutta between
April, 1 and June 80, 1972 ; and

) (d) how many of the new tute-wells in each
are in operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SH'ER SINGH) : (a) 1o (d). The information
s being collected from State Government and
will be laid on the Table of the Sabha as and
when received,

lﬁ-.dl’-dﬁﬁuw for Backward
Class

1184, SHRI C, K, JAFFER SHARIEF :
SHRI G. Y. KRISHNAN :

Will the Minister of EDUCATION AND
SOCIAL WELFARF be pleased to state :

(2) whether facilities meant for Scheduled
Castes and Scheduled Tribes and Backward
Classes were being issued by some people
specially in the State of Mysore, by produci l
false certificates ; and Y =

(b) if 8o, the measures adopted by C
1 y Central
Government in this regard to determine the
Backward Clamses ?

THE DEPUTY MINISTER IN THFE,
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) : (a)

cascs have come to notice which have
been referred to the concerned authorilies for
necessary action. The Government of Mysore
has been asked to furnish information in this

regard.

(b) The Central Government have empo-
wered certain authorities in the State Govern-
ments/Union  Territory  Administrations for
vaification of the claims of Scheduled Castes
and Scheduled Tribes for issue of Caste certi-
ficates and it has been impressed upon these
authorities that proper verification be done
before issue of certifications.

Incentive to marginal farmers for more
Economical Holdings

1185. SHRIC. K. JAFFER SHARIEF i
Will the Minister of AGRICULTURE be
pleased 1o state :

(a) whether Government have given any
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incentive to the marginal farmers over the lands
to make their holdings more economical, so
far as Ceiling is concerned ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). Under the Cen-
tral Sector Scheme 41 M. F. A. L. Development
agencies set up in various selected areas of the
country, to assist marginal farmers, who have
holdings generally below one hectare, to take to
improved agriculture and mixed farming with
subsidiary occupations such as dairy, poultry
and piggery. These M. F. A. L. agencies ex-
tend subsidy to identified marginal farmers
up to 33-1/39, for invesiment towards capital
expenditure for Agriculture, Minor Irrigation,
Animal Husbandry, Poultry, Piggery, etc. in
order to help them to go in for investment
credit. Provision has also been made to grant
subsidy upto 33-1/3%, on value of inputes such
as fertilizers, seeds, pesticides etc. The
Agencies provide risk fund contribution at 11%
in respect of short and medium term loans and
3% in respect of long term credit to co-pera-
tives to induce them to increase the flow of
credit to this weaker strala of farmers.

Report of the C ittee appoi d to
study decline in Coconut Oil Price

1186. SHRI C. K. JAFFER SHARIEF :
SHRIG, Y. KRISHNAN :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether the Committee appointed to
study the decline in the price of coconut oil has
submitted its report ; and

(b) if so, the findings of the committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) A statement indicating the findings of
the Study Team on Coconut situation in
Kerala is attached.

Statement

Retommendations of the Study Team on
Coconut situation in Kerala,
I. Short-term recommandations.

l. Hedging facility with the usual regula-
tory measures will not only stabilise prices
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but also slightly elevate it to the benefit
of the grower during the peak season.

2. The coconut oil may not be treated as
an edible cil because only 25 to 339 of
it is used for edible purposes and the
rest of it is used for the non-edible
purposes, Because of this, credit facilities
should be liberalised to the maximum
exient possible.

If the price of oil falls below the mini-
mum level, Government may initiate
price support mrasures.

3

4, The possibility of restricting imports of
copra may bc examined and restricted
only to the lean season.

5. The imports of mutton tallow may
neither be increased nor decreased.

6. The imports of edible oil may also conti-

nue as before.

7. There should be adequate provision of
wagon for the movement of copra and
coconut oil.

II. Long-term recommendations.

1. There is need for controlling the root
wilt discase to increase the productivity.

2. Tt is also necessary to examine whether
inter-cropping of coconut with arecanut
trees, pepper vines, tapioca, ctc. is desira-
ble or not.

3. Only a fraction of the total area under
coconut is irrigated and thisis a factor
limiting the use of organic manures and
chemical fertilisers. It may be necessary
that more common wells and tube-wells
should be provided for extending irri-
gation.

4. Those marketing societies having expellers
should have adequate mechanical driers.

5. There is need for periodical fumigation
as copra is found to be infested due to
atmospheric changes.

6. The copra milling industry should be
modernised.

mur«ﬁm&mmw
Countries

1188. SHRI S. M. BANERJEE : Will the
Minister of AGRICULTURE be pleased to

state ;
(a) the mode of purchase of fertilisers from
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East Furopen countries and countrics other
than the Easteran Block countries ;

(b) the total quantities of fertilizers which
the East European countries had committed
to supply this year under the Annual Trade
Plan and how do they compare with the quanti-
ties actually supplied ; and

(c) whether as a _result of short supply of
fertilisers by the East European ‘countries,
Government bad to make rush purchases from

« other sources thereby paying very high prices ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) : (a)
Fertilisers are purchased from the follow-
ing Fast European countries viz. Bul-
garia, Romania, Poland, U. S. 8. R. and
German Democratic Repullic against specific
provisions in the Trade Plan agreements con-
cluded with the Governments of these countries.
The purchases are negotiated and contracts
are entered into by Minerals and Metals
Trading Corporation on behalf of this Mini-

stry.

(b) Two statements are laid on the Table
of the House to show the supply situation
against the Trade Plans and contracts of 1971
and 1972. [Placed in Library. See No. LT—
3304/72). It will appear therefrom that by
and large, the quantities actually contracted
for supplies have been smaller than in the
Trade Plan and that there have been generally
delays in the delivery of fertilisers within the

agreed period.

(c) As against 7.5 lakh tonnes of urea
expected by Minerals and Metals Trading
Corporation to be available from the East
European countries for use in Kharif, 1972
and Rabi 1972-73, only about 1.00 lakh tonnes
of urea are likely to arrive. Only a part of
this shortfall of 6.5 lakh tonnes of urea could
be made up through purchases from Kuwait,
Saudi Arabia and Japan.” The prices paid for
these purchases were no doubt not higher than
those paid to Poland and Russia, but they
had to be paid in *free foreign exchange’.
However, Romania and Bulgaria from whom
fertiliser supplics were expected in 1972, have
been asking for prices higher than those paid
to suppliers in Kuwait, Saudi Arabia and

Jopan,
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Shortfall in Supply of Fertiliser for Rabi
Season

1189. SHRI S. M. BANERJEE : Will the
Minister of AGRICULTURE be pleased 1o
siate :

(a) whether there is a substantial shortfall
in the supply of fertilisers capecially urea for
the Rabi requirements ;

(b) whether fertilisers are being sold ata
premiur in several States ;

(c) whether due to the short supply of
fertilizers, production of foodgrains and other
cash crops like jute, tea, etc. is going to suffer
a severe sctback ; and

(d) if so, the reaction of the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) It is esti=
mated that the supply of fertiliscrs during Rabi,
1972-73 may fall short of requirements to the
extent of ahout 30%.

(b) Reports have been received of sale of
fertilisers by some dealers at higher prices than
the stawtory ceiling prices in the case of those
fertilisers whose prices are controlled. State
Governments have been advised to take deicr-
rent action under the law against the offending
dealers.

(c) and (d). State Governments have been
advised 1o distribute available fertilisers for
priority crops such as high yielding variciies
and exporisoriented crops. Itis expected that pro-
duction of essential foodgrains and cash crops
such as jute, tea etc. will not Le greatly affected.
The Ministry has issued insturctions to the
Statr Governments to take other steps for the
most cffective utilisation of available fertilisers
on the basis of guidelines given by the Indian
Council of Agricultural Rescarch.

faeent farrafaenen ¥ sAR & wwan
1190. sft WrCo Wo W& :
wfy e ¢

war forem ot W wEAM @A 4g
awR & o fw

(%) feest & widal ¥ srdw frerd oY
gwe fawe @ TR

(w) war 40 sfowr ¥ w7 3% =T
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@ qre faafad) ®1 sdw 38 fear omr;

() @ frafedt A der wr §
forgit 40 sfrwa siw st fedt o For
wroe # gdw €% faqr mar g ; ok

(7) w5 fawe qguaer 51 g feg
NHTC gaAw &1 faae s @ 21 ?

faem, s vmwm o degfr W
(s quo quw gaw ) : (%) , (1) A
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A fasafaa@a ¥ sqen oy A1 & F AT
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2000 w7 ( @ ) ¥ fewrdw  Afgan
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Grants to United Planters of South India
for Maternity Control

1191. SHRI MADHURYYA HALDAR :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

{a) whether United Planters of South India
and other like Employers Organizations have

been given large grants for maternity control ;
and
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{b) -whether a ‘statement “with financial en
channelisation of Government funds through

employers will be laid on'the Table of.the '

House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K.KISKU): (a) and
(b). Government of India have been giving
direct granis-in-aid to Central Government
Public Scctor Underiakings for promoting
Family Plauning Programme among their em-
ployces. Such grants have also been given to
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United: Planters Amociafion of Soutbern JInflia. ©
In the case of private sectdr employers and the
public sector undertakings set up by the State
Governments, snch - grants- are being given by
the State Governments, the expenditure thepes -
on being subsequently reimbursed fully by . the |
Central Government. In case where any sich
grant exceeds Ry, 50,000(-, administraiive
approval of the Gmmmn' &f India is obtafned
by the Sme Gmnt. 4
A statement giving information of the grants . !

given directly to the various emplayers by the
Government ol lndm is ltlnt:hed

Statement

Grants sanclioned directly by the Government of India in 1970-71 and, 1971-72

5. No. Name of the Organisation

‘Grants sanctioned in

197071 1971-72
Rs. Rs.
1. Bhilai Steel Plant,  Bhilai 69,137 _81,606
2. Bharat Electronic Ltd., Bangalore 25,006 —
1. Rourkela Steel Plant, Rourkrl‘la 34 419 ' ‘20,05é
4. Fertilizer Corporation of India, Gorakhpur . 6,598 -—
5. Hindustan Aeronautics Ltd., Bangalore 12,457 —
é, ﬁcwy Enginecring Corporation, Dhurva, Ranchi '1_5,-1-43‘. 9,287 -
7. Antibiotics Project, Virbhadra, Rishikesh ‘1,500 e -3,100
8. Bharat Hmvy .'F:]cclricals, Ranipur, Hardwar 5,-{»??- 13,911-8
9, Bharat Heavy FElectricals, Hyderabad 3,300 3,300
10, Indian Telephone Industries Ltd., Bangalore — 7,733 B
1l. PBharat Heavy Electricals Ltd., Tiruchirappalli — ' 1,600
12. Hindustan Photo Films Manufacturing Co., I.id., Oota- N
camund = LT L A0
13. . United Planters Association of Southern India, Coonoor ., — . 6,30,000%..
—

#Government have also agreed to this Association receiving a grant from USAIDvof
Rs. 1,84,000 in 1971-72 and Ry, 50,000/- in 1972-73.
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Working of Office of Commissioner for
S 5.C. &5 T.

1192, SHRT MADHURYYA HALDAR :
Will the Minister of EDUCATION AND
SOCIAL WEILFARE be pleased to state :

(a) whether Government have noticed a
review published in the Economic and Politi-
cal weckly of June 3, 1972 concerning the
working of the office of the Commissioner for
Scheduled Castes and Tribes ;

{b) whether any report has been prepared
for the period when this high constitutional
office was kept vacant ; and

{c) whether the new Commissioner has given
any annual report so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. 5. RAMASWAMY) :
(a) Yes, Sir.

(b) Report for that period viz. 1970.71 is
likely to be submitted to the President soon
by the new Commissioner for Scheduled Castes
and Scheduled Tribes,

(¢) No. Sir.

Reform in Museum: Administration

1194.- SHRI D. P. JADEJA : Will the
Minister of EDU_C-ATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Director of Salar Jung

Muscum has suggested for reform in the
muscum administration ;

(b) if so, the gist thereof ; and

(c) the reaction of Government thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV) : (a) to (c). '(he Government has
not received any suggestions from the Director
of Salar Jung Museum for reform in the
administration of the Museum. However pro-
posals have been received - for additional staff
including that for the schemes approved for the
4th  Five-Year Plan. The sanction is at
present held up on account of non-imple
mentation of the last Staff Ins- pection Unit
Report.

The Salar Jung Muscum is an autonomous
body functioning under a Board with the
Governor of Andhra Pradesh as its Chairman.
The Board itsell is fully competent to take
necessary measures for reforming the Museum
administration.

Mobile Soil Testing Laboratories

1195. SHRI G. Y. KRISHNAN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the number of Mobile Soil Testing
Laboratories functioning in the country,
State-wise ; and

(b) whether the State of Mysore has
approached the Union Government to sanction
two more mobile soil testing Laboratories in
the State, and if so, the reaction of Union
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A statement
of Mobile Soil Testing Laboratories function-
ing in the country, State-wise is attached,

(b) Yes. Their request is being considered.

Statement
Sl. No. State/Union Territorie Government labs. Manufacturers
1 2 4
1.  Andhra Pradesh
2. Assam 2(F.C.1)
" 3. Bihar "2(F.C. 1)

4, Gujarat
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1 2 3 4
5. Haryama 1 L
6.  Himachal Pradesh 1 ’
7. Jammu and Kashmir 1
8. Kerala - 1
9. Madhya Pradesh 1 1(F.C.L) -«
10.  Maharashtra 2 1{F.C. 1}
11 Manipur —
12. Meghalaya 1
13.  Mysorc 2
14,  Nagaland 1
15. Orissa 1 1(F.C. 1)
16.  Punjab 1
17.  Rajasthan 1
18.  Tamil Nadu 1
19. Tripura 1
20.  Uttar Pradesh 4
21, West Bengal 1 2(F.G. 1)

22.  Apdaman Nicobar —
23, Arunachal -
24,  Chandigarh —
25. Dadra and Nagar Haveli —
26.- Delhi -
27. Goa, Daman and Diu 1
28.  Laccadives and Minicoy —_
29. Mizoram ’ -
30,  Pondicherry I -

'I'.atll ) 26 . 9
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Ratio fixed for Distribution of Land to
Léndless Per Scheduled C i
and Scheduled Tribes

1196, SHRI G. Y. KRISHNAN : Will the
Minister of AGRICULTURE be pleased 10
state the proportions fixrd by Government
while distributing the land 10 the landless
persons and the Scheduled Castes and Scheduled
Trsibes( Backward Class:s) and the Marginal
land holders farmers ?

THE MINISTER OF STATE IN THE
MINISTRY - OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) The Government
of India has not laid down any definite pro-
portion. The State Governments had, however,
been advised to show prefrrence to landless
labourers, particularly to members of Scheduled
Castes and Tribes.

The Chief Ministers’ Conference which was
keld on 23rd July, 1972, has decided that in the
matter of distribution of surplus land priority
should be given to the landless agricultural
workers  particularly those belonging to
Scheduled Castes and Scheduled Tribes, This
decision will be formally conveyed to all the
State Governments as a guideline.

Rules for Workers Employed in Haldia
Dock and Port

1197. SHR1 MOHAMMAD ISMAIL : Will _
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the number of workers cmployed in the
Haldia Dock and Port ;

(b) whether the workers are governed/regu-
lated under the Dock Labour Board as per Act
No. 9 of 1948 of the Dock workers (Regulation -
of Employment) Ect 1948 ;

(¢) if not, the reasons therefor and the rules

governing workers at the anchorage of Haldia
Dock are governed; and

(d) the requirement of employees category-
wise on the commissioning of the Hal@ia
Dock and Port ?

THE MINISTER OF PARLTAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) About ~
1700 persons are directly employed by the

Calctutta Port Commissioner on the Haldia ~

Dock Pioject.”
(b) and“(c). As the Haldia Dock system is"
still under comstruction, on workers are empl-
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oyed at Haldia at present for loading and
unloading of cargo. The question of extension
of the Dock Workers (Regulation of Employ-
ment) Act, 1948 to the workers at Haldia,
therefore, does not arise. When the lightening
of food ships was underiaken at Haldia
Anchorage in the past, work was carried on by
stevedores who engaged local labour “specially
listed for the purpose by the Calcutta Dock

* Latour Board. With'the starfing of constru-
_ ction of the Dock Project,
* Anchorage has been almost nil.

the work at the

(d) Manpower planning for Haldia has not
yet been finalised. However, rough estimates
indicate that about 3,600 men will be required
to operate the Dock when it cuomes into
commission.

Absorption of Labourers eangaged inm
Construction of Dock and Port at Haldia

1193, SHRI MOHAMMAD ISMAIL : Will
the Minister of SHIPPING AND TRANS-
POPT be pleased to state :

(a) the decision the Government have
taken to absorb the existing labour force
engaged in the construction of the Dack
and Port at Haldia by the contractors
under the Government; and

(b) how many of the existing workers arc
affected by eviction from land acquisitioned
for the Haldia Project ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a) All
casual and temporary workers directly engaged
by the Calcutta Port Commissioners for the
Haldia Dock Project are propased to be
absorbed into regular posts in the various
Departments for operativa and maintenance of
Haidia Docks, when put into commission,
subject to their suitability and medical fitness.
The workers engaged by the contractors in the
construction of the Haldia Dock may alto be
considered by the Port Commissioners for
filling other regular posts for Haldia Dock,
when needed, if such rmployees are recmme-
nded by the Sutahata Employment Exchinge
of the State Government, subject to suitability

"~ and medical fitness.

(b) About 800 evictees from tand. acqujred

for Haldia Dock are employed directly by the
_ Port Commissioners. Similar information about

the nurhber of evictees employed by the

contractors is not available,
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Setting Up of Central Research and
Development Organisation to Promote
Ship-building Industry

1199. SHR1 SHRIKISHAN MODI: will
the Minister of SHIPPING AND TRANS-
PORT be pleased 1o state ;

(a) whether there is a need to st up a
Central Research and Development Organi-
sation to promote the Ship-building industry;

(h) if not, rcasons therefor, whether he
landed the first luxury passenger liner designed
aud consriructed in the country; and

(c) il so, its accommodation capacity and
cost ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA): (a) Yes, Sir.

(b) Minister of Parliamentary Affairs and
Shipping and Transport launched ‘Harsha
Vardhana' the first luxury passenger liner
designed and constructed in the country on
June 12, 1972.

(c) This ship will accommodate 753 Passen-
gers and 1500 tonnes cargo and its cost is
Rs. 6.41 crores,

U. N. Conference on Human Enviream-
ents at Stockholm

1200. SHRI SHRIKISHAN MODI ;
SHRI B. R. SHUKLA :

Will the Minister of WORKS AND HOUS-
ING ULe pleased to siate :

(a) whether the Union Minister attended
the U. N. Conference on human environments
at stockholm in the month of June, 1972 ;

(b) if so, whether he also visited some of
the countries ¢.g. Denmark, Holand and
Britain and discussions with his counter part
on new orientation of housing policy ; and

(c) if so, outcome thereof ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) (a) : Yes.

{b) and (¢). Yes. In bricf, the discussions
mainly pertained to new trends in physical
planning and evolution of urban design and
policies about resources for I:ouung., housing
finance, urban land and environment improve-

ment ' being followed in these countries.
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Information available regarding experience of
housing policies in other countries is made
use of in devising housing policics and pro-
grammes suited for conditions existing in India.

Scheme to Electrify Kedar Bagh, Robtak
Road, Delhi-35
1201. SHRI LILADHAR KOTOKI: Will
the Minister of TRRIGATION AND POWER
bhe pleased to state :

(a) whether the scheme of electrification of
Kedar Bagh (Madan Park and Chunna Mal
Park Rohtak Road, Delhi-35, has been
finalised ;

(L) if so, the main features thereof and the
reasons why the scheme has not so far been
executed ; and

(¢) the time by which Government propose
to supply eclectricity to the residents of the
colony ?

THE DEPUTY MINISTER IN THE
M NISTRY OF IRRIGATION AND POWFR
(SHRI B. N. KUREEL) : (a) Yes, Sir.

(b) and (c). The Electrification Scheme for
Madan Park and Chunna Mal Park comprises
installation of an 100 KVA outdoor transformer
sub-station and overhcad mains for giving
connections to the prospective consumers in
the area. Neccssary nrgotiations and completion
of formalities by the sponsors, piz. Kedar Bagh
Welfare Association with DESU took some
time. The electric supply facilities will be
arranged by October 1972. Connections will te
given to the prospective consumers subject to
usual commercial formalities such as payment
of development charges and payment of earnest

money.

Bhadra Project in Mysore
1202. SHRI C. K. JAFFER SHARIEF :
Will the Minister of IRRIGATION AND
POWER he pleased to state :

(a) when the comstruction of the Bhadra
Project (Upper) in Mysore was taken up and
what is the amount of money sanctioned by the
State as well as by the Union Goyernment
therefor ;

(h) whether the State Government have
approached Union Government for their
cooperation in the fitld of Finance and technical
assistance; and

(c) if 50y the broad outlines thereof andthe
arcas going to be covered by the project ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
( SHRI B.N. KUREEL) : (a) to (¢). The
construction of Bhadra Project was started by
the Government of Mysore in 1947, The cost of
the project, as per latest assessment, is Rs. 40.
65 crores against which an expendiwre of Rs.
34, 05 crores has been incurred upto March,
1972, An outlay of Rs. 40 lakhs is proposed for
1972-73.

The ultimate irrigation benefits of the preject
are 99,090 hectares, out of which 96,700 hectares
were developed till 1971.72,

Irrigation is a State subject and the outlay
on the project is met by the Government of
Mysore within the framework of their overall
drvelopmental plans. No request has been
made by the State Government for any technical
amsistance in the construction of the project.

Steps to Remove Legal Disqualification
Imposed on Rajasthan to Become a Party
in Narmada Water Dispute

1203. SHRI [LISHWANATH JHUNJH-
UNWAILA : Will the Minister of TRRIGA-
TION AND POWER be pleased 1o state :

(a) whether Governmnet have taken steps to
get over the legal disqualification imposed on
Rajasthan to become a party to the dispute on
utilisation of Narmada River Water;

(b) whether pending remedial measures
being taken, .the Central Government have
taken steps to ensure that the interests of the
State are adequately safeguarded during the
talks now being hcld among the interesied
States and if so, the steps taken; and

(c) when the legal disqualification is sought
to be removed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) to (c). The
Government of Rajasthan have gone in appeal
to the Supreme Court against the derision of
the Narmada Water Disputes Tribunal. In the
meanwhile, the Chief Ministers/Ministers of
Gujarat, Madhya Pradesh, Maharashtra and
Rajasthan had discussions on the development
of the Narmada between 18th and 22nd July
and agreed to the sculement of the disputes
connected with this river by mutual agreement
and with the assistance of the Prime Minister.
They have also agreed that the requirement of
Rajasthan for use in her territory is 05 million
acre feet.

AUGUST 8, 1972

Writlen Answers 204

Bansagar Project on River Seme

1204. SHRI MARTAND SINGH : Will the
Minister of IRRIGATION AND POWER be
pleased o state :

(a) whether  the Technical Committee
appointed by Government has worked out the
details in respect of the Bansagar Project on
River Sone; and

(b) if so, the broad outlines thereof ?

THE DFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL ): (a) and (). In
pursuance of the decisions taken by the Chiefl
Ministers of Madhya Pradesh, Bihar and Utar
Pradesh during their discussions on Bansagar
Project on 1-8-1971, a Committee of Chief
Engineers of three States was set up under the
Chairmanship of Chairman, Central Water and
Power Commission to work out the details of
requirements of the States. In the meetings of
this Committee, the Chief Engineers indicated
their requirements as 4.27 m. a. ft. for Uttar
Pradesh, 3.64 m. a. ft. for Bihar from Bansagar
Project. The Chief Engineers could not, however
arrive ata consensus on how The 4.4 m, a. ft.
storage likely to be provided at Bansagar should
be shared by the three Siates. Efforts continue
to be made tu evolve proposals likely to be
acceplable to all the three States,

Employees in Regional Office of Jute
Corporation at Gauhati

1205. SHRI ROBIN KAKOTI : Will the
Minister of FOREIGN TRADE bhe pleased to

state :

(a) the total number of employees in the
Regional office of the Jute Corperatiocn of
India at Gauhati ( Asam ); and

(b) the total number of employees drawing
above Rs. 500 and below Rs. 500 p. m. ?

THE DEPUTY MINISTER IN "THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) 15

(b) Drawing above Rs. 500 6

Drawing below Rs. 500 9

Increase in Area of Irrigated Land from
Some Barrage

1206. SHRI MARTAND SINGH : Will the
Minister of IRRIGATION AND POWER be
pleased to state : )

(a) whether the Bihar Government bave
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increased the area of irrigated land from the
Sone Barrage from what was sanctioned by
Government of India;

{b) if so, to what extent; and

(c) the steps taken or proposed to be taken
by Government of India in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRT B. N. KUREEL) : (a) No specific
proposal from the State Government has heen
received,

(b) and (c). Do not arise.

Higher pay Scales demand of Desu
Engineers
1207. SHRI CHANDRA  SHEKHAR

SINGH : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the 3-men Committee headed
by a retired 1. C. S. official, Mr. T. Sivasankar,
has found the long-standing higher pay scales
demand of Engineers of DESU in Delhi as
quite justified and has recommended an incr-
case of Rs. 100 in the basic minimum salary of
Assistant Fngineers in DESU and has also
suggested revised pay scales ; and

(b) the action taken or proposed to he taken
on the recommendations of the Comunittee and
the time by which they are likely to be implem-
ented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL): (a) and (b). The
Committee has submitted its Report but it docs
not cover all the terms of reference. It has
recommended revision of pay scale of Assistant
Engineers in D. E. 5. U.<The recommendations
made in the Repert are under examinaton of
the Delhi Electric Supply Underiaking., At
this stage, it is not possible to state the time by
which the recommendations, as may be finally
accepted, could be implemented.

Extension of Broad Gauge Line from

Sabarmati to Gandhinagar (Western
Railway)

1208, SHRI SOMCHAND SOLANKI:
Will the Minister of RAILWAYS be pleased to

Mate &
(s) whetber Government have decided 10
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extend broad gauge liue upto- Gandhinagar from
Sabarmati in Western Railway; and

(b) if so, the time by which it will be done
and the amount sanctioned for the project ?

THE MINISTER OF RAILWAYS (SHRI
T.A.PAl): (a) and (b). This work has been
included in the 1972-73 Budget at an estimated
cost of Rs. 3.0 crores. An estimate for this work
is under preparation. The work will be com-
pleted in about two years time from the date it
is sanctioned.

Route of Assam Mail via Farakka

1209. SHRI ROBIN KAKOTI : Will the
Minister of RAILWAYS be pleased to state ;

(a) whether Government had received a
memorandum during the last Budget Session of
Parliament signed by M. Ps. from Assam,
Meghalaya, Manipur Tripura, -Nagaland,
West Bengal and Bihar and Union Territories
of Mizoram and Arunachal asking for diversion
of Assam Mail pia Farakka; and

(b) if so, the action taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAT) : (a) Yes.

(b) The matter is under consideration.

Cases of chain-pulling on North-east
Frontier Railway

1210. SHRI ROBIN KAKOTI: Will the
Minister of RAILWAYS be pleased to state :

(a) the number of cases of chain-pulling on
North-cast Frontier Railway in 1970-71 and
1971-72 on Tinsukia-Lumding, Lumding-
Chaparmukh, Gauhati-Alipurduar and Siliguri-
Barauni Sectiors;

(b) the number of genuine cases and the
number of cases which were not genuine; and

(c) the number of persons punished in this
connection ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) and (b). The number of alarm
chain pulling cases justified and unjustified, on
Tinsukia-Lumding, Lumding-Chaparmukh,
Guuhati-&lipu:dul.r, and Siliguri Ju-Barauni
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section up to Kaiihar on North cast Frontier Railway is indicated in the table below ;—

Section

1970-71 1971-72
Tinsnkia-Lumding Justified 95 33
Unjustified 288 155
Total 383 188
Lumding-Chaparmukh Justified 111 71
Unjustified 673 404
Toual 784 565
Gaubati-Alipurduar Justified 26 9
Unjustified 5,897 5,083
Total 5,923 5,092
Siliguri Jn.-Barauni Justified 67 7
Unjustified 1,474 831
Total 1,541 838

(Up to Katihar—The Katihar-Barauni section is not part of the Nerth-east Frontier Railway)

{€) In 1970-71, 16 persons were convicted for
misuse of alarm chain apparatus under various
sections of the Indian Railways Act 1890. In
addition one person was handed over to the
R. T. O. for departmental action. In 1971-72,
2 persons were conviclied, and cases against 9

persons are pending.

Re-introduction of Train from Tinsukia
Station to Dbala (North-esst Fromtier
Railway)

1211. SHRI ROBIN KAKOTI: Will the
Minister of RATLWAYS be pleased to siate :

(a) whether there is a demand from the
public for the resumption of train from Tinsukia
1o Dhala (Northeast Frontier Railway) which
was stopped some years back; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF RAILWAYS (SHRI
T.A-PAL) : (a) Yes

(b) The question of restoration of railway
Jinc from Dangari to Dhalla is under exami-
sation, ’

Funds given to Assam for Flood Ceatrol
Measures

1212, SHRI ROBIN KAKOTI : Will the
Minister of IRRIGATION AND POWER be
pleased 1o state :

(a) the funds given by the Union Govern-
ment o Asam Goveroment during the last
three years for flood control measures ;

(b) whether the sanctioned amount was
spent on the works for which it was sanctioned;

{c) if not, the amomut diverted to other
works ; and
{d) the amount sanctioned so far for flood

contrnl measures for the current year, State-
wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to (c).
Flood control forms part of the State Plans.
Central assistance during the Fourth Five Year
Plan for State Plan schemes is provided to the
Seates by way of block loans and grants for
the Plan as & whole and not with reference to
any specific sector ar scheme. As such there
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is no carmarked amistance to flood control
works.

However, additional financial assistance of
Rs. 3 crores during 1970-71 and Rs. 50 lakhs
during 1971-72 was given to the Government
of Asam for the implementation of priority
flood protection measures in the Brahmaputra
valley. The finalisation of the assistance for
these years is yet to bc made on the basis of
audited figures of expenditure.

(d) During 1972-73, Rs. | crore for the West
Bengal and Rs, 50 lakhs for Bihar have been
sanctioned so far outside the Plan for the
speedy implementation of soms priority flood
control schemes in the States.

Sonth Koel and North Karo Hydro Elec-
tric Project in Bihar

1213. SHRI NAWAL KISHORE SINHA:
Will the Minister of ITRRIGATION AND
POWER be pleased to state ;

{(a) the date by which the construction
work on the proposed South Koel and North
Karo hydro-clectric project of 360 Mega watts
in Bihar will begin ;

(b) the schedule and date of completion of
the work ; and

(€) whether the Central Government propose
to take up the work directly jointly or exclu-
sively through the Rihar State Flectricity
Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to (c).
The construction work on the proposed South
Koel and North Karo Hydro Electric Project
in Bihar can be taken up only after the project
has been sanctioned by Government for imple-
mentation. It is understood that the Project
Report is currently under revision. The pro-
ject is expected to be completed in a period
of five years from the date of sanction. Bihar
Government have suggested that the project
should be financed and executed by Centre in
the Central Sector. This matter is under
consideration.

Comstruction of Tenughat Thermal Power
Station

1214. SHRI NAWAL KISHORE SINHA :
Will the Minister of IRRIGATION AND

POWER be pleascd to state :
{a) the date 'by which the construction
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work of the proposed Tenughat Thermal Power
station of 2800 Mega watts will begin ;

(b) the scheduled date of coriiplétion of the
work ; and )

(c) whether the Central Government pro-
pose to execute the work themselves or” jointly
or exclusively through the Bihar State Elec-
tricity Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B.N. KUREEL) : (a) to (c). The ques-
tion of taking up the construction work on
the proposed Tenughat Thermal Power Station
will arise only afier the project has been sance
tioned by Government for implementation.
The project Stage 1 comprises the installation
of four generating units of 200 MW cach and
visualises the commissioning of the first gene-
rating unit five years after commencement of
the works. The Scheme Report is expected to
be placed belore the Advisory Committee of
the Planning Commission at its next meecting.
Bihar Government have suggested that the
project should be financed and exccuted by
Centre in the Central Secior. This matter is
under consideration.

Li for Import of H pathic
Medicine
1215. SHHRI K. SURYANARAYANA :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the names and locations of principal
firms which had been granted licences for the
import of Homozopathic Medicines fiom abroad
during the last two years ;

(b) the value of medicines imported by
them from the various countrics ; and

(c) the criteria followed for the grant of
such an import licence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Particulars of all
import/Licences issued, including names and
address of licences are published in the “Week-
ly Bulletin of Industrial Licences, Import
Licences and Export Licences”, copies of which
are available in the Parliament Library.

(b} Statistics of imports are maintained
according to commodities/countrics and not
according to individual importers.

(c) A statement showing the policy for the
grant of licences for the import of Homoeo-
pathic medicines since 1970-71 s Inid vn - the
Table of the House. . .
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Statement showing the policy for the grant of licences for the import of Homoeopathic medizines
During the years 1970-71 to 1972-73

Year  Policy for the t of import licences Policy for the grant of import licences

K to E‘af:l:;.iahcd iarpl.;oners = to ?'\ctual Um‘-:“

1970-71 Licences were granted 1o the established Licences were granted to the actual
importers on a quota of 23%. Licences wusers for import of raw materials in terms
were issued subject o the following of the policy applicable to the priority
conditions : units. Licences were issued with the

following description :

(1) Quota licences will also be valid  “All single Homoeopathic drugs in hasic
for the import of Homoeopallet, form and/or of any potency, including
lactose and special types of sugarof milk in bulk and Biochemic
phials of botiling and storing medicines.”

Homocopathic medicines

(2) Quota licences will not be valid
for import of Homoecopathic
medicines, intended for exter-
nal applications, but this restric-
uon will not apply to import of
Succus Cineraria Maritima.

(3) Preparations claiming to be
Homocopathic medicines  but
whichi contain drugs in the
herapeutic or  prophylactic
dosages as  specified in non-
homoeopathic  pharmacopocias

' will not be allowed to be imported

s against the licences.

1971.72 do do

1972-73 do do

Amalysis of 8. T.C. working dome by
.. ‘Research Burean of Economic Times’
~ 1216. SHRI MADHURYYA HALDAR:
Will the Minister of FOREIGN TRADE be
plcased 1o state whether Government have
tsken note of the analysis of the working of
State Trading Corporation done by the
+Research Bureau of. the Economic Times’ and
follow-up stories, as published in the afore-
said paper in their issues from 30th March to
2ad April, 19727

THE . DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A. C. GEORGE) : The suggestions made in
the analysis on the working of S.T. C. have
been noted. ’

8.T.C. Chairman’s statement regarding
§. T. C. subsidiary in Canad

1217. SHRIS. C. SAMANTA :
SHRI MADHURYYA HALDAR :

Will the Minister of FOREIGN TRADE
be pleased to state ;

(2) whether attention  of Gwerﬁmt has
been invited to the Ecomomic Times
published during the first week of April, 1972
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that the out-going Chairman of the undertaking
bas willfully suppressed information about
the Canadian subsidiary of the Staie Trading
Corporation in various public statements about

—~.operations of the 5. T. C. ; and

(b) if o, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). The statement
made by the former Chairman of the STC
gives unly an overall picture of the profits of
the Corporation and does not give any unit-
wise details of the profits and losses of the in-
dividual units of the Corporation and it can-
not, therefore, be said that the former Chair-
man wilfully suppressed information about the
Canadian subsidiary of the Corporation.

Proposal for comnecting Delhi by Rail
with all the State Capitals

1218. SHRI NAWAL KISHORF SHAR-
MA : Will the Minister of RATLWAYS be
pleased to state :

(a) whether attention of Government has
been drawn to the news items appearing
in the National Herald dated the 16th June,
1972 that there is no proposal under the consi-
deration of Government to connect Delhi with
State capitals by broad gaugze line ; and

(b) if su, Government's reaction thereto ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) Yes.

(b) Construction of new lines is not based
on considerations such as linking of State Capi-

tals with Delhi.
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New Procedure for appointment of Judges
in High Courts

1220. SHRI K. LAKKAPPA :
SHRI SOMNATH CHATTER]JLE :

Will the Minister of LAW AND JUS]‘!CE
be pleased to state :

(a) whether Government have dcc:dcd o
take initiative for appointment of High Court
judges in future instead of icaving it to the
States ;

(b) whether Government had asked the
State Governments to increase the number of
judges in their High Courts ; and

(c) if so, the number of States which have
increased the number of judges ?

THE MINISTER OF LAW AND JUSTICE
AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE) : (a) No, Sir.

(b) Yes, Sir,

(¢) But for the High Court of Himachal
Pradesh which was constituled with effect from

25-1.1971, the Judge strength in all High
Courts has been increased since 1967.
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Weavers Service Ceatre in Kerala State

1221. SHRI N. SREEKANTAN NAIR :
DR. HENRY AUSTIN :

Will ‘the Minister of FOREIGN TRADE
be pleased 1o state ;

(a) whether any request from Government
of Kerala for the establishment of a Weavers~

Service Centre in the State has been received
and

(b) if so, what is the present stage of the
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. . GEORGE) : (a) Yes, Sir.

(b) Tt has been decided 1o set up a Weavers”
Service Centre in Kerala,

Relaxation of restrictions on Equity par-
ticipation in Joint Venture Abroad

1222. DR. RANEN SEN
SHRI P. VENKATASUBBAIAH :

Will the Minister of FOREIGN TRADE
be pleascd to state :

(a) whether Government have decided to
relax restrictions on Indian equity participa-
tion in jolnt ventures abroad ; and

(b) if so, the salient features of the decision
and the reasons therefor ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (») and b). Indian equity
participation in joint ventures abroad is re-
quired to be normally met through exporis of
plant, machinery equipment and technical
know-how. Other items are not permitted to
be capitalised. But Government have decided
to consider on merits of cach case the question
of permitting capitalisation of export proceeds
of items like structurals, steel items, construc-
tion materials, if the export value of machinery
ctc. falls short to make up the nccessary reason-
able equity and if there is need to retain
Indian equity holding at a level higher than
obtainable through cxporls of capital goods

alone. |

Purchase Centres for Cotton in Andhra
Pradesh

1223. SHRI ARVIND NETAM : Will the
Minister of FOREIGN TRADE be pleased to
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siate @

{a) whether the Cotton Corporation of
India has opened five centres in Andhro
Pradesh for purchasing cotton ; .

(b) if so, whether Government have any ~
such scheme for other cotion producing States
also ; and

(c) the progress made by the Corporation

so far by opening such centres in various
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). In the face of
decline in prices of cotton round about the
middle of current cotton year, the Colton
Corporation of India was called upon to
undertake purchases of colton/Kapas at ‘fair
prices” indicated to it by the Government,
‘The Corporation has made purchases utilising
the infra-structure available in the respective
States. It has set up purchase/ centres in
different States as under : '

Punjab .. 13
Haryana . 8
Rajasthan e 5
Maharashtra w2l
Gujarat e 113

Andhra Pradesh ... 11
Madhya Pradesh .. 6

Tamil Nadu 4

Mysore e 11
Total. 222
o fm
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Strength of R. P. F. in Kerala

1225. SHRI A. K. GOPALAN : Will the
Minister of RAILWAYS be pleased to state :

(a) the strength of the Railway Protection
Force in Kerala ; and

(L) the total annual expendilure on the
Force during the last 3 years ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAT) : (a) 34 )

(b) The total annual expenditure on the
Railway Protection Force in Kerala during the
last 3 years was as under :

1969-70 . Rs. 8,48,487
1970-71 . Rs. 9,57,098
1971.72 . Rs, 10,13,086

of Contract Labourers in.
Railways

Employment

1226. SHR1 MOHAMMAD ISMAIL : Will
the Minister of RAILWAYS be plrased to-
stale how many contract labourers have so far
bern given employment on the Railways after
their contracts were abolished ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): It is not obligatory for the
railways to offer employment to contract labour.
In the normal course the Railways may he
employing such labour but their number is not
availalbe.

Authorised Scales of Pay to Casual Laboar
Employed on Railways .

1227. SHRI MOHAMMAD ISMAIL : Will
the Minister of RAILWAYS be pleased to state.

(a) the number of casual labourers who
were in employment as on Ist January, 1972
and how many have since been retrenched ;

(b) the number of casual labourers who have
completed more than six months service but
are not getiing authorised scales of pay
(Railway-wise) ; and

(c) the steps taken to provide the retrenched
as well as the existing casual Jabour permanent
jobs on the Railways ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) to (c). On all zonal Railways,
about 3,30 lakhs of casual labourers were
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employed ason 31.5.1972. of these about 0.80
lakh were employed un project works and were
not getting autborierd scales of pay as the rules
provide for the grant of regular scales of pay on
completion of six months’ continucus service
only to casual labourers employed on works
other  than projects. Casual labourers are
engaged on works of seasonal intermittent or
sporadic nature for short durations and their
retr ntisac process. However,
all casual labourers as have _completed , six
months service on project 6r non-project works
are considered for appointment against regular
posts, subject 10 their suitability being abjudged ~
by screening commirices,

Correspondance with Unrecogaised
Undons
1228. SHRI MOHAM MAD  ISMAIL:

Will the Minisier of RAILWAYS be pleased 10
state.

(a) the principles being followed in the
matter of accepting representations and replics
from registered Unions of Railway employees
which are not recognised ;

(b) whether such Unions are permitied 1o
take up cases under Industrial Disputes Act
and if not, the reasons therefor ; and

(c) whether any step undes the Industrial
Disputes Act bysuch Unions renders their
office bearers liable under the Service Conduct
Rules and if 30, how many such cases have been
framed by the Railways and the results thereof ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI} : (a) Representations coming from
any source are taken into account and action,
as is appropriate in cach case, is taken. If the
represeniation is from an unrecognised Union,
no reply is given nor any correspondance js
entered into with them,

(b) There is no bar 1o registered Trade
Unions taking up labour disputes under the
Industrial Disputes Act.

(c) No railway employee, whether he is an
office-bearer of a Union or not, is rendered
liable under Service (Conduct) Rules, for
seeking redressal of gricvences under Industrial
Disputes Act. There 'have been po cases of
disciplinary action is this respect.

Pension to Staff of ex~B. N. Railway

1229. SHRI MOHAMMAD ISMAIL : Will
the Minister of RAILWAYS be pleased to state:

(a) whether the staff appointed by Station
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Executive Officer, Ex-B.N. Railway, Kharagpur
during the period from 1940 to 1950 sre not
being paid any pension for the service during
that period, though they are eligible for gratuity
for the said period;

(b) il so, the reaction of Government
thereto; and

(¢) wh any ref ion has been
reccived in this regard and if so, what action
has been taken thereon ?

THE MINISTER OF RAILWAYS (SHRI
T.A. PAI): (a) to(c). The information is
being collected and will be placed on the Table
of the Sabha.

Barachanka Drainage Scheme in
West Beogal

1230. SHR1 SAMAR GUHA : Will the
Minister of JRRICATION AND POWER be
pleased to state @

(a) whether Central Government wrote to
West Bengal Guvernment for implementing the
already accepted R:. 32 lakh Barachanka Drai-
nage Scheme; and

(L) il so, the advice given by the Centre and
the reaction of West Bengal Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREFL): (a) and (b). A
suggestion had been received from Honourable
Shri Samar Guha, Member of Parliament, that
the implementation of the Barachauks Basin
Drainage Scheme would save the annual
recurring expenditure on test relief works and
reliefl measures in the area. This suggestion
had been forwarded to the Siate Government
of West Bengal for their consideration. While
agreeiny that it will be advantageous to imple-
ment the scheme expeditiously the Suate Gover-
nment have informed that they do not have the
funds 1o take up the scheme in the current plan.

Comversion of Metre Gauge Railway Lines
in wpper Assam

1231. SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased to state :

(a) whether metre-gauge Railways in upper
Assam are not adequate to cope with the
pressure of traffic, parliéul_arly ©f goods perta-
ining to tea, petro-chemical and fertilizers
industries of that area; ' .
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(b) whether the inadequacy of Railways
system (requently leads to bettlenecks in goods
movenients periaining to these industries;

(¢) if so, whether the metre-gauge Railway
lines are proposed to be replaced by broad-
gauge lines ; and

(d) if so, the broad outlines of the projects in
this regard and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (@) The Metre Gauge Railway
system in upper Assam is considered adequate
10 cope with the existing volume of traffic.

(h) No. However, booking restrictions had
to be imposed from time to time in order to
conserve the capacity for dealing with urgent
essential movements on  Government and
Military account.

(c) and (d). Conversion of the Bongaigaon-
Gauhati section to Broad Gauge is under
examination. A decision regarding this conve-
rsion would be t1aken after the results of
economic study are fully scrutinised. There is
no proposal to convert any other M. G. section
to B. G. on the N. F. Railway.

Indisn Team to Bangladesh to discuss
Jute Problems

1232. SHRI SAMAR GUHA : Will the
Minister of FOREIGN TRADE be pleased to
slate :

(a) whether an Indian team visited Bangla-
desh to discuss common problems and interests
relating to jute industry ;

(b) if so, the nature and object of the dis-
cussion ; and

(¢) the outcome therof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

{b) and (c). Do not arise.

Offer to set up Industrial Projects in USSR
by M/S. Turcon India Private Ltd.

1238. SHRI B. V. NAIK : Will the Minis-
ter of FOREIGN TRADE be pleased to
state : ) .

(s) whether Government are aware that
Mjs. Turcon Indi Privatc Limitcd, & firm of
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consulting engineers and turn-key contractors
have offercd to set up industrial projects in the
USSR, particularly Breweries and Glass
Plants ;

(b) if so, the outlines of the offer and when
the same was communicated to the Soviet
Government ; and

(c) the reaction of Soviet Gowernment
thereto and the steps taken by fGovernment of
India, if any, to secure the contracts for the
said firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). On coming to
know Soviet Union's interest in procuring
Brewing Plants, M/s. Turcon India Private
Ltd. indicated to Ministry of Industrial Deve-
lopment that they could supply Brewing and
Glass Plants to USSR. The offer was
communicated to Soviet side in early January

1972.

(c) Technopromimport, the Soviet Foreign
Trade Organisation, indicated that they did
not, for the time being, require any brewery
plant but would consider the import on the
renewed offer at appropriate time, should any
futher need arise. Regarding the offer of
supply of Glass Plant, the matter is siill under
negotiation.

U. N. Experts on Linking of Rivers Ganga,
Caavery etc.

1234. SHRI PAMPAN GOWDA :
SHBI BIRENDER SINGH RAO :

Will the Minister of IRRIGATION AND
POWER b~ pleased to state :

(a) wheiher the team of U. N. Experts
invited by India to make a survery regarding
the link-up of the rivers like Sone, Ganga,
Narmada, Godavari, Krishna and Cauvery has
submitted its report ; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N.KUREEL): (a) The
report of the Team I_n_l not yet been received,

(b) .Does not arise, - :
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Construction of North Koel Baun in Band
Bihar

1235. SHRI ARVIND NETAM :
SHRI SUKHDEQO PRASAD
VERMA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have approved
the proposal to cunstruct the North Koel Bund
in Bihar ; and

(b)Y if so, the progress made on the project
so far and the time by which it will be com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRICATION AND
POWER (SHRI B. N. KUREEL): (a) The
clearance to the North Koel project proposed
by the Governmert of Bihar will have to
await the setilement of the differences on Sone
waters which has arisen amongst Bihar,
Madhya Pradesh and Uttar Pradesh.
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Cases of theft of booked consignments
oa rallways

1242. SHRI NTHAR LASKAR : Will the
Minister of RAILWAYS be pleased to state :

(a) whether there have been a large number
of cases of theft of booked consignments on
the Railways ;

(b) if so, the pumber of cases on ecach
Railway since Japuary, 1971 up 1o date :

{c) the steps takeén to improve the silua-
1 .
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THE MINISTER OF RAILWAYS (SHRI
T.A. PAI): (a) Yes, to some extent in 1971 ;
but the position has improved in 1972,

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library. Ses
No. LT—35305/72).

Agreement with Russia for Export of
Coffee

1243. SHRI NIHAR LASKAR :
SHRIMATI SAVITRI SHYAM :

Will the Minister of FOREIGN TRADE be
pleascd to state @

(a) whether Coffee Board has entered into
an agreement with the Soviet authorities for
export of coffec ;

(b) if so, whether this is the first agreement
of this kind ; and

(¢) the salient features of the agreement
and the foreign «xchange likely to be earned
therefrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Coffec Board has
eniered into agreements for direct shipment of
coffee 1o U. 8. 5. R as indicated below :

(i) Fist agrecement signed in March,
1972 for 3000 tonnes Robusta Cherry
AB valued at Rs. '1.45 crores.

Sccopd agreement signed in July,
1972 for 3000 tonnes Plantation A
and 1000 tonnes Plantation B of a
total value of Rs. 2.47 crores.

Third agrecment signed in July,
1972, for 6000 tonnes of Robusta
Cherry AB coffec valued to Rs. 2.95
crores through State Trading Cor-

poration.

(i1)

(iii)

(b) No, Sir. There were direct shipments
of coffer by the Board to Russia in 1959.

(c) The salient features of the agrecments
arc indicated hefow :

(i) 1959 sale was concluded directly by
the Board with the Trade Repre-
sentative of USSR.

(ii) Negotiations for the 3 agrecments
were conducted through USSR
Trade Representative and terms of
payment are 97% of the value
agslinst  presentation: of documents
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through Board’s brokers against
letter of credit and the balance of
3% according to results of quanti-
tative and qualitative inspection
of goods by USSR Chambers of
Commerce at port of destination.

Under the Third Agreement, Coffee
Board entered into a contract with
State Trading Corporation for
supply of 6000 tonnes of Robusta
Cherry AD ex-bags ex-curring works
to USSR. Siate Trading Corpora-
tion has entered in a separate agree-
ment with Trade Represcniative of
USSR fur supply of coffee on F. (. B,
terms.

(iii)

Concession to physically handicapped
personnel travelling on Railways

1244¢. SHRID. P. JADEJA :
SHRI VEKARIA :

Will the Minister of RAILWAYS !w: pleased
Lo state ;

(a) whether Government proposc to give
concession to the physically handicapped per-
sons, including cx-army personnel, travelling
on Indian Railways ; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF RAILWAYS (SHRI
T. A.PAl) : (a) and (b). At present, conces-
sion in railway fares is allowed to the blind and
to orthopaedically handicapped persons who
suffer from substantial loss of the functions of
the lower exiremeties, subject to the conditions
prescribed in this regard. These can be
availed of by ex army personnel also subject
to the prescribed conditiuns being fulfilled. It
is not propused to extend these concessions to
other categories of handicapped persons.

Export of cotton textilen to U. K. and
E. E. C. lagging behind Schedule

1245. SHRI D. P. JADEJA :
SHRI N. K. SANGHI :

Will the Minister of FOREIGN TRADE be
pleasced to state :

(a) whether export of mill-made cotton
textiles to U. K. and European Economic
Community is lagging behind the schedule ;
and

(E) if so, the reasons therefor and the steps
proposed to be 1aken in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Exports of cotton
textiles to U. K. and E. E. C. are falling short
of the current annual quota.

(b) Indian textiles in these markets are not
competitive in terms of prices. Currently
buoyant domestic market "has aggravated the
position. Another reason is that imports into
these couniries, particularly U, K. is under-
going considerable replacement of cotton
textiles by non-cotton textiles. Cotton textile
industry has evolved a scheme whereby wvolun-
tary export obligation would be apportioned
to all textile mills in relation to U. K. market.
A scheme has also been finalised for installa-
tion of automatic looms, particularly wide
width looms to strengthen the export produc-
tion base of the industry.

Report of Committee of M. Ps. on rural
electrification

1246, SHRT D. P. JADEJA : Will the
Minister of IRRIGATION AND POWER be

pleased 1o state :

(a) whether the Report of the Committee
of Members of Parliament on rural elecirie
fication has been submitted

(b) il so, the salient features of the report ;

(c) whether these recommendations have
been accepted by Government ; and

(d) if so, the steps taken for the implementa-
tions of these recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) and (b). Yes,
Sir. The main recommendations of the Com-
mittee are given belows :

(1) The outlay for Rural Eleciri-
fication Corporation be increased from
Rs. 150 crores to Rs. 260 crores i.ec. an
increase of Rs. 110 crores has been re-
commended.

(2) Additional amount of Rs. 65
crores should be earmarked for rural
electrification schemes in the States which
are backward in rural electrification.

(3) Additional outlay of Rs, 21
crores should be provided during 1the
Fourth Plan for setting up essential High
Tension Transmission Lines.
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(4) Special amistance of Rs. 24 crores
should be provided for all the States for
installation of shut capacitors to reduce
encrgy losses, stahilising voltage condition
30 as to improve the supply of clectricity
to rural areas,

{5) Inthe Fifth Plan the outlays in
the Siate Plens for rural clectrification
should Le rpecifically earmarked as was
done during 3rd Plan period.

(6) Strengthening of tlie Technical
Organisation by State Elecrricity Boards.

(7) Co-ordination of Planning and
implementation of schemes with  other
Departments and agencies connected with
agriculture, irrigation, electricity and
industries.

(8) Seuwing wp of Training Cen'rs
and Rural Co-operatives in  backward
States. Adding a view in Rural Electri-
fication Corporation for planning the
procurement of raw materials and equip-
menis for Staies which are backward in
rural clectrification.

(c) and (d). The report of the Committee is
under examination.

Opening of T.D.A. Offices in Foreign
Countries

1247. SHRI P. K. DEO : Willilie Minister
of FORFIGN TRADE be plerased to state :

(a) Whether the Trade Development Autho-
rity propose to open offices in a number of
countries;

(k) if so, the countries where Offices arc

being opened and the purpose thereof; and

(c) the extent to which our foreign irade
earnings are likely to increase consequently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
A.C. GEORGE) : (a) Yes, Sir.

(b) and (c). Tt is proposed to open foreign
offices of the Trade Development Authority in
Federal Republic of Germany and in United
States of America. The main purpose of these
offices would be :

[i) to generade merchandising enqui-
ries for the Trade Noevelopment Autharity’s
clients in respect of TDA'S range of pro-
ducts ; and

(ii) to collect export intelligence for
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building up the Information Service of
TDA, which is being developed for the
benefit of the exporters.

2. Tt is not possible to quantify at this stage
the increase in our foreign trade earnings likely
16 be achieved as a result of the opening of
these offices.

Distribution of Russian Cottom to Mills

1248. SHRI P. K. DFO : Will the Minister
of FOREIGN TRADE be pleased to state :

(a) whether the Soviet cotton is being com-
pulsorily distributed to all mills on spindlage
basis;

(b) whether attention of Government in this
regard has bheen invited to a report in the
Economic Times of the 23rd June, 1972; and

(c) ifso, the rezction of Goveri.ment there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GFORGE): (a) to (c)..Government
have seen the report caprioned “Scviet cotton
forced on mills” appearing in the Fconumic
Times of 23rd June, 1972. The report does not
regresent the correct position. Russian cotton
imported in terms of the cotton conversion deal
entered into  between the two couniries last
vear, is being allotted to textile mills on spindle
shift working hasis calculated and furnished by
Indian Cotton Mills Federation. The Mills
receiving the allocation will be permitied by
the Textile Commissiocer to sell the cotion on
being approached.

New Iron ore markcts captured by India

1249. SHRI P, K. DEO : Will the Minister
of FORETGN TRADE be plfased to state :

{a) whether India i+ making cflorts 10 ex-
plore new markets for iron orey;

(b) the new markets, if any, captured by
India during last year and the salient features
thereol; and

(c) 1he total foreign cxchange earned by way
of exporls of iron ore during the last two years,
year-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A. C. GEORGE) : (a) Exploration of mnew
markeis for export of irom ore is a constant

eXeTCise.
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(b) Long-term contracts for supply of a total
quantity of about 12.f lakh tonnes were con-
cluded last year for newly found markets in
Republic of South Korea and Taiwan,

(c) The export carnings from export of iron
ore during 1970-71 and 1971-1972 were of the
order of Rs. 115.24 crores and Rs. 111.84 crores
respectivly.

Electrification of Cochin-Olavakkot Line

1250. SHRI MATI BRHARGAVI
THANKAPPAN :

SHRI A. K. GOPALAN :

Will the Minister of RAILWAYS be pleased
to siate :

(a) whether Government have decided to
clectrify the Cochin-Olavakkot line with a view
to relieving the traffic congestion on this
stretch; and

(b) il s0, when ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) No.

(b) Does not arise, -

Marketing Development of Handloom and
Handicrafts

1251. SHRIMATI
KAPPAN :
SHRI M. K. KRISHNAN

BHARGAVI THAN-

Will the Minister of FOREIGN TRADE
pleased 10 state : \

(a) whether Government provide any finan-
cial assistance from the Marketit.g Development
Fund to the States for supporting the marketing
development of their handloom and haundicrafis;

(b) whether any rroposal 10 modify the
‘Code of ,Granis’ has been received from the
Government of Kerala: and

(c) if so, the decision of Government there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A . C. GEORGE) : {a) and (b). No, Sir.

() Does not arise.
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Investigation into affairs of M/s Kerala
Lakshmi Mills Limited Trichur
1252. SHRIMATI BHARGAVI THAN-
KAPPAN :
SHRT M. K. KRISHNAN ::

Will the Minister of FOREIGN TRADFE be
pleased to state whether the Gentral Govern-
ment propose to appoint a Committee to in-
vesiigate  into the affairs of M/s Kerala
Lakshmi Mills Limited, Trichur as recom-
mended by the Kerala Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT A. C. GEORGE) : The Siate Govern-
ment’s request is under consideration,

Diversion of Trade with East European
Countries

1253. SHRI N, K. SANGHI : Will the
Minister of FOREIGN TRADE be pleased to
’ialc H

(a) the pattern of rupee trade agreements
entered inte by Iddia with different Bast
Furopean countries and whether there have
becn large distortions as regards their imports
of traditional, non-traditional and primary
products :

(b) whether contrary to the agreements these
countries are importing greater volume of
primary products ; and

(¢) whether Government are aware of any
large diversion of trade and il so, whether the
matter has been taken up with these countries
for adhering to the pattern as mutually agreed
to ard the steps taken to stop diversion of
trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORCGE) : (a) and (b). Trade with
Bulgaria, Czechoslovakia, G. D. R., Hungary,
Poland, Rumania, USSR and Yugoslavia is
carrird on urder the provisions of current
Trade Agreemenis, copies of which are avail-
able in the Parliament Library. This trade is
lurther regulated by annual Trade Protocols
concluded with each country. By and large,
the provisions of the Trade Protocols are gene-
rally observed. However, io the extent that
some of vur exports, particulary of nou-'radi-
tional items do not materialise during the
course of the year, for various reasons, the
aciual composition of trade with the individual
countries may present a varied picture.
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Exports of primary products are allowed
only to the extent rmutually agreed wpon by
the two sides.

(c) Reporis of only sporadic cases of
diversion of Indian goods to third country
destinations have been received. Whenever
such reports are brought to the notice of the
Government, suitable action is 1aken by wus.
The matter is also brought 1o the notice of the
concerned  Geveroment  where  considered
neccssary. ’

Impact of Devaluation of Ceylonese
. Currency on India’s Trade

|25‘! SHRI D. K. PANDA i Will the
Minister of FOREIGN TRADE be pleased 10

state :

(a) whether Ceylonese currency has
recently been devalued; if so, its  reviscd
exchange value in relation to Indian rupee;
and

(b) its likely impact on India's Trade and
cconomic relations with Crylon ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF FORFEIGN TRADE (SHRI
:\. C. GFORGE) : (a) Ye, Sir. Authoritative
information on the revised rate of the Cey-
lonese, Rupee in relation to Indian Rupee is
awaited and would be laid or (he Table of
the House, as soon as it is received.

(b) Tt is tou early 10 gauge the likely
impact of the devaluation on India’s trade and
economic relations with Ceylon,

Inter-State river water disputes

1255. SBHRI Y. ESWARA REDDY : Will
the Mibister' of IRRIGATION AND POWER
be pleased to state :

(2) . the number of inter-State river water
dispuies which are now pending for solution
and which are the major disputes among
them;

* (b) whether delay in scttling these disputes
has heid up a’‘number of major irrigation and
power projects causing considerable losy to the
national econcmy; and

(c) if so, whether the Centre has thought
of evolving a machinery at the national level
to find a quick solution to all these disputes ?
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THE DEPUTY MINISTER IN THE MINI-
STRY OF IRRIGATION AND POWER
(SHRI B. N, KUREEL) : (a) to (c). Most of
the rivers in India are inter-State in character
and a number of differeuces arise amongst
them in the planning or operation of the
projects on these inter-State rivers. The major
differences coucern the utilisation of waters of
the Krishna, Godavari, Narmada, Cauvery,
Sone and the Beas and Ravi rivers. On
account of such diffe B ti of
some of the new projects proposed by State
Goveruments, could not be underiaken.

The Central Government makes cfforis to
bring the States together and resolve the
differcnces by negotiations. A large number of
disputes have already been thus resolved and
many others are under discussion amongst
the States. Where settlement by negotiations
is not found possible, the disputes are referred
to adjudication by Tribunals constituted by
the Governient of India under the Irter-Siate
Water Disputes Act, 1956.

Construction of Over/Foot Bridges in
Bhilwara (Rajasthan)

1256. SHRI SHASHI BHUSHAN : Will
the Minister of RAILWAYS be pleased to
slate : '

(a) whether construction of Railway over=
bridge and foot-bridge proposed 10 be
construcied in Bhilwara (Rajasthan) with the
joint efforts of the State Government and his
Ministry has not yet started ;

(b) the reasons for not starting the
construction of these two bridges and the steps
being taken in this regard ; and

(c) whether foundations of these two
bridges have already been laid and if so, the
dates thereof ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) Not yet started.

(b) As regards the Road overbridge the
sitc plan has been approved by the Govern-
ment of Rajasthan only in the third week of
June, 1972. Detailed plans are now under
preparation by the Railway.

Detailed plans for the foot overbrige
have been sent by the Railway tn the State
Government in July, 1972. These are yet to be
approved by the State Government who are
also required to deposit entire cost for
construction of the same.
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(¢) Yes. The foundation stone for the
proposed road overbridge and the foot over-
bridge was laid in October, 1971.

Campaign to stop crime on Railways

1257. SHRI SHASHI BHUSHAN : Will
the Ministear of RAILWAYS be pleased to
state ;

(a) whether there has been 2 slight fall
in the number of crimes on the Railways
following the campaign launched on 26th
January, 1972 ;

(b) the comparative fignres of crimes on
various Railways during January to July, 1972
and the corresponding periods last year : and

{c) the measures being adopted to improve
the situation further, particulary on those
Sections where this campaign has shown very
little resule ?

THE MINISTER OF RAILWAYS (SHRI
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the value of property stolen has shown a
decrease.

ib) A statement showing comparative
crime position during January to June 1972
and the corresponding petiod of last year i«
attached. Position of July, 1972 is not yet
available.

(¢} In the seciions where the position did
not improve appreciably as a result of this
campaign, RPF staffl have been alerted for
tightening up security arrangements to prevent
criminal interference at different stages of
transit of valuable consignments.

Special studies are undertaken by the Crime
Intelligence Burcau in  respect of heavy
shoriages of costly commodities.

Anibushing and “Naka-Bandi' over the bad
sections and vulnerable spots in coordination
with the State and Government Railway Police
have been introduced.

Intensive armed patrolling and escorting of
goods and passenger trains on bad sections is

‘. A. PAl) : (a) No. There has been some  being done with a view to put down criminal
increase in the number of cases registered but  interference.
Statement

Value of property

Arrests made

No. of cases
Period registered Stolen  Recovered RPF Rly Out- Total
Rs. Rs. employee s siders
January—
June, 1972 23,530 91,22,192  4,39,833 48 109 847 1,014
January—
June, 1971 20 169 1,03,72,972 763,810 46 39 705 810

Loss to Railways due to ticketless
travelling

1258. SHRI SHASHI BHUSHAN :
SHRI S. C. SAMANTA :
Will the Minister of RAILWAYS be pleased
to slate @
(a) the extent of loss suffered by the Rail-
ways during the last two years on account of
ticketless Lravelling ; aud

b) whether Government have launched a
qn(dll campaign ih this connection, and if s,

the broad features thereof and the results
achieved therefrom so far ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) Estimates of the incidence
of ticketless travel on Indian Railways are mnot
made from year to year and as such separate
figures for the two years are not available.
On the basis of sample chscks conducted on all
Indian Railways during 1967-68, the loss was
estimated to be of the order of Rs. 20 to Rs. 25
crores.

B A ntatement is attached,
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Statement
Special checks on tickelless wravclling,  drives arc planned in other States. The results

organisad jointly by the Railways and State

of the Rajasthan drive are not yet available.

Govermments, have been conducted in Har- The resulis of other drives are summarised
yana, Gujarat, Punjab and Rajasthan, Similar  below : .
Haryana Gujarat Punjab
drive drive drive
Particulars (from 8/11/71 (from 15/3 {from 1/5
1o 22/1/72) 1o 30/4/72) to 30/6/72)
(2§ months) (14 months) (2 months)
(a) Total No. of perwns detected tra-
velling without tickets or with
improper tickets, 30,000 16,760 6,832
{b) Amount realised Rs. 282,000 Rs 1,73,787/-  Rs. 80,200/
(¢) (i) No. of tickets sold during .
the wid of the drive 74.63 lakhs 173 lakhs 103.06 lakhs
(ii) No2. of tickss sold during
the corresponding period of pre-
vious year 76.92 lakhs 168 lakhs 97.04 lakhs
(iii) Perccatage variation —3.0* PERLL +6.2

(d) (i) Ewrnings from thc sale of
tickets during the period of the
drive
(ii) Earnings from 1ibe sale of
tickets during the corresponding
period of previous year

(ili) Percentage variation

Rs. 132.67 lakhs

Rs. 126.27 lakhs

Rs. 260 lakhs Rs, 276.42 lakhs

Rs. 234 Jakhs  Rs. 225.77 lakhs

+5.0 +108 +22.4

*Due to the outbreak of war in December

**Despite the fact that the peak marriage
season feil during April in 1971 whereas in
the current year, the marriage season siarted
in the middle of Mav.

71

Bilateral Commercial  Development
Programme to promote Exports to West
Germawy

1259. SHRI SHASHI BHUSHAN: will
the Misister of FOREIGN TRADE be pleased
to state, '

(a) whether India has suggested to West
Germany a new bilateral commercial develop
ment programme to promote her exports; and

(b) if so, the terms and conditions of the
yroposcd prograsime and the reaction of West

Germany towards the suggestion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) Yes, Sir.

(b) The proposal envisages technical assis-
tance from the Government of the Federal
Republic of Germany for the development of
the emoprt of selecied products from India.
The terms and conditions of the proposed
programme are under negotiations with the
Government  of the Fedpral Republic of
Germany wlose reactions are awaited, '
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Take-over of Raw Jute Trade
1264. SHRI RAM PRAKASH :

SHRI B. K. DASCHOWDHURY
Will the Minister of FOREIGN TRADE be

plcased to statc:

(a) whether Government proposc 10 lake
over the raw jute trade ; and
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(b) if s0, the time by which it will be taken
over and the benefits from such take-over ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) It is covisaged that,
over & period of years, the Jute Corporation of
India would take over of trade in Jute.

(b) Tt is not possible to indicate the period
within which such take over would be possible.
The take over of the jute trade would result in
better prices for the growers than hitherto.

Proposal to meet Election Expemses of
Candidates

1265. SHRI RAM PRAKASH : Will the
Minister of LAW AND JUSTICE be pleased
to state :

(a) whether there is any proposal under the
consideration of Government to meet clection
expenses of candidates as donc in West
Germany ; and

(b) if so, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITIRAJ SINGH CHAUDHARY):(a) and (b}.
The Joint Committee of Houses on Amend-
ments to Election Law have made the following
observations in Part-I of its Report :

“The Committee have made some
suggestions to plug the loopholes in the
law in the subsequent sections of this
Chapter. The Committee, however,
consider that basically the proklem of
eleclion expenses, which has not only
agitated the minds of the candidates and
. the thinking of political partis but also
of the general public, can be solved only
if it is accepted in principle that all
election expenses ought to be a legitimate
charge on the public funds and cfforis
should be made to achieve that end. The
Committee fecl that a process should be
initiated whercby the burden of legitimate
election expenses at present borne by the
candidate or the political party would be
progressively shifted to the Siate”.

In kecping with the Committec’s views,
namely that the burden of clection expenses
thould be gradually shifred from the candidates
to the state, the Committec has recommended
the following further measures to be taken :

“(i) Five copicd of clectoral rolls
instead of two, should be supplied frec of
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charge tuo every recognised political party,
not later than the date of notification
calling for an election.

(ii) Forms for appointment of polling
agents and counting agents should be
supplicd frec of charge to all contestiug
candidates at least a fortnight beflore the
polling day.

(iii) Polling slips with necessary
details indicating date, time and place of
polling etc. should be got printed by the
Election Commission and supplied to the
political parties contesting candidates. at
least 15 days before the date of poll, for
distribution to the voters”,

The Report is being examined by the

Government.

Shortage of Wagons for Transportation of
Iron and Cement

1266. SHRI M. S. SANJEEVI RAO :
SHRI M. M. JOSEPH :

Will the Minister of RAILWAYS be pleased
to state t

1a) whether there was an acule shortage of
supply of Railway wagons this year for trans-
porting iron and cement from the centres of
production to different parts of the country ; and

(b) if so, the reasuns therefor ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) No.

(b) Supply of wagons for iron and stee] indus-
try is in keeping with the requircments. The
overall supply of wagons for cement industry
i3 also comparatively more. There has been
marginal shortfall in despatch. of cement in
certain arcas due to heavy demand for move-
ment for high priority goods like fondgrains etc,

Electrified Metro-Gauge line between
Baramula and Gazigund viz Srinagar
(Kashmisr Valey) -

1267. SHRY NARENDRA SINGH : Will the
Minister of RAILWAYS be plcased 1o state :

(a) whether there is a proposal to provide
an clectrified metre-gauge railway line between
Baramula and Gazigund zia Srinagar in
Kashmir Valley; )

(b) whether the feasibility and prospects of
such an undertaking from economic point of
view have been studied;
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ic) if s0, the outcome thereof; and

(d) the period by which the proposal is 10
be implemented ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAT) : (a) to (d). Preliminary Engineer-
ing-cum-Traffic Survey for construction of an
elecrrificd M. G. rail line between Baramula
and Gazigund oiz Srinagar at the cost of the
State Government, is in progress. Request of
the State Government to carrv out the survey
for a B. G. line instead of M. G., is at present,
under consideration of the Goverrment.
Further consideration 1o this project will be
given after the results of the surveys become
known. It is, therefore, too early to say when
this project if at all would be taken up for
construction.

Cases pending in the Supreme Court and
gh Courts.

1268. SHRI FATESINGHRAO  GAE-
KWAD : Will the Minister of LAW AND JUS-
TICE be pleased to state :-

(a) the total number of pending cases as at
the end of 1969-70 and 71, scparately, in the
Supreme Court and cach High Court

(b) the average time taken in the disposal
of a civil and a criminal case, scparately, from
the filing stage to the judgment siage; and

(c) the steps Government propose 1o take for
the expeditious disposal of law cases with a view
to reducing delsy in the administration of
Jjustice ?

THE MINISTER OF LAW AND JUSTICE
AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE) : (a) A statement
giving the information is attached.

(b) The infurmation is beiog collected and
will be laid on the Table of the House.
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(c) During the last five years, the Judge
strength of various High Courts has been in-
creased from 245 to 324. The Judge strength of
the Supreme Court is also being increased from
12 10 14. It is proposed to advise the State
authorities to undertake a further review of the
Judge strength in the light of the institutions
and disposals and the arrears to be cleared.

A Commiltee of Judges under the Chairman-
ship of Shri Justice J. C. Shah has submitted a
report on the problem of arrears in the High
Courts. The Committee has made a number
of recommendations for reducing arrears and
for minimising delays in dispensing justice. The
recommendations of the Committee which are
purcly of administrative naturc and which do
not require amendment to the rule, siatute or
law have been communicated tw the State
Governments and High Courts for implementa-
tion. The recommendations involving amend-
menis to the statute or law are being examined
and decisions will be taken after ascertaining
the views of the Judges of the High Courts and
the Supreme Court and the State Governments.

The l.aw Commission has suggested certain
specific amendments to the Code of Civil Proce-
dure, 1908 in its 27th Repori with a view lo
climinating or minimising delays in civil litiga-
tion and thereby reducing costs. The sugges-
tions are under examination. The re-constituted
Law Commission has also been requested to go
into the question of further amendments to the

Civil Procedure Code.

The Law Commission has also made a num-
ber of recommendations for the amendment of
procedural law in criminal matters. Most of
them have been accepted by Government and
a Bill for revisivn of the Code of Criminal Pro-
cedure is now before a Select Committee of

Parliament.

Statement
Pendency

5. No. Name of the Court

1969 1970 1971

1 2 3 4 5

SUPREME COURT 6,270 7,104 8,592
HIGH COURTS

63,296 61,342 71,722

1. Allahabad
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1 2 3 4 5
3. Bombay 33,692 37,067 39,296
4. Calcatia 72,396 75,733 77,360
5. Delhi 17,198 16,079 15,067
6. Gauhaui 4,313 4,631 5,057
7. Gujarat 15473 13,983 13,506
8. Himachal Pradesh — - 1,544
9. Jammu & Kaskmir 1,222 1.368 1,652
10. Kerala 31,382 34,302 34,433
11. Madhya Pradesh 13,974 14,995 17,401
12. Madras 36,330 32864 33,673
13. Mysore 17,735 18,877 13,870
14. Orissa 7,776 7,221 6,866
15. Patna 12,411 15,500 19,422
16. Tunjab & Haryana 21,082 22,910 24,302
17. Rajasthan 9,852 8,633 11,125
278038 383408 400344

* High Court of Himachal Pradesh was established in the year 1971 (w. e. f. 25..1. 1971),
Forrign exchamge earned by Export of Observation made by Mr. Justice
Ready-made Gar V. Kbalid regarding the Muslim Personal

Law )
KWAD : Wil the  Mimer of FOREION 7% SHRI | FATESINGHRAO  GAT-

TRADE be pleased to state the total amount
of forcign exchange earmned by the export of
ready-made garments during the last three
years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) :

Year (Garment exports of all fabrics
Value in Lakh Rs.)

1969 799,2

1970 1151.0

1971 1551.9

SHRI P. GANGADEB :

Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether the attention of Government
has been drawn to the observation made by
Mr. Justice V. Khalid, Judge of the Kerala
High Court while delivering a judgment on
29th June, 1972 regarding Muslim Personal
Law ; and

(b) if s0, the reaction of Government thereto.

THFE. MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
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NITIRA] SINGH CHAUDHARY): (a) A
report of ceriain observations made by Mr.
Justice V. Khalid, Judge of the Kerala High
Court regarding the Muslim Personal Law ap-

peared in the ‘Hindustan Times’ dated June 20,
1972.

{(b) The State Government of Kerala has
been requesied to furnish full details of the
case and the matter will be examined aficr
receipt of reply from the Kerala Government.

Boost in India’s Exports

1271. SHRI BHOGENDRA JHA: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether India’s export will get a hoost
as a result of India’s increased supply of iems
to Bangladesh ;and

(b) if so, to what extent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). It is the desire
of the two Governments to expand and promote
trade between India and Bangladesh on the
basis of mutual advaitage. The Trade Agrec-
ment concluded on the 28th of March 1972
provides for exports of specific commoditics to
the extent of Rs. 25 crores under the Limited
Fayments Arrangemen'. Commodities other
than those listed under the Limited Payments
Arrangement can also be exporied to Bangla-
desh in accordance with the normal import
policy against payment in
change.

free foreign rx-

Low utilisation of Irrigation Potential

1272. SHRI BHOGENDRA JHA : Will the
Minister of JRRIGATION AND POWER be
pleased to wate :

(a) whether utiliration of irrigation poten-
tial in some areas is much below the national
average ;

(b) if so, the reasons for the low utilisation
of irrigation potential in these areas ; and

(c) the sicps, il any, taken to ensure full
utilisation cf the inigation potential in these
areas P

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRIJ B. N. KUREEL) : (a) In some Projects
like Kosi, Gandak, Banas, Shatrunji, Kakrapar,
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Mahi, Chambal, Mula, Purna, Pus eic,, the
utilisation of irrigation potential is significantly
bhelow the national average.

(b) The under utilisation is due to delay in
the construction of smaller channels of the
distribution system; delay in construction of
field channels of the beneficiaries; some . irriga-
tion sytems still haviog outle's of capacities
greater than 3 cusecs ; inadequate extension
services; delay in land levelling ard shaping
by the farmers and inadequate facilities for
marketing ctc.

(¢) The State Governments have been urged
to synchronise the construction of the smaller
carals to serve 100 acre blocks along with the
main canals and branches and to construct the
field chanuels and recover the cost thereof from
beneficiaries wherever there is inordinate delay.
On the bigger Projects the State Governments
have also taken up comprechensive ayacut deve-
lopment programmes.

Construction of a bridge over Bcas river
between Nowshchra Pattan (Gurdaspar)
and Maukerian (Northern Railway)

1273. SHRI PRABODH CHANDRA :
SHRI ISHWAR CHAUDHRY :

Will the Mimister of RAILWAYS be pleased
o state ;

(a) whetker Government have any proposal
to consiruct a bridge across the river Beas
between Nowshehra Patian , (Guradspui) and
Mukerian 10, meet the needs of the defente in
case of Emergency ; and

(L) if so, the main featurcs thereof and the
time by which the construction. work™ will be
undertaken and the bridge will be opencd for
traffic ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAl) : (a) No, Sir.

(b) Does not arise.

.

Opening of Mukerian-Talwara Railway
Line to Passenger Traffic

1274, SHRI PRABODH CHANDRA :
SHRI HARI SINGH :
Will the Minister of RATLWAYS b_e_p!ttsed
to state
(a) whether there is any proposal to open
~ the* Mukerian-Talwara railway line, which
was constructed many years ago for taking the



251 Written Answers

machinery required for the Poug Dam, to
passenger (raffic ; and

(b) if not, what is the difficully envisaged
by the Railways ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) (a) No.

(b) The proposal is not financially justified;
there is also adequate road transport capacily
for carrying both goods and passenger traffic.

#ag WaT § W A W e
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8. T. C. team for West Asian countries to
study Demand of Cement

1276. SHR1I HARI SINGH : Will the
Minister of FOREIGN TRADE be pleased 10
state . ‘

(a) whether a special team has been set up
by Siate Trading Corporation to examine and
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stucly the demand of cement in West Asian
countries ; and

(b) il so, who are the members of the team
and when the tcam is leaving on tour of the
couniries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No special team has heen
set up by STC to examine and study the
demand of cement in West Asian countrics.
However, a sales team visited some of the
West Asian countries from 25th June, 1972 to
3rd July, 1972.

(b) The sales team comprised of represen-
tatives of the cement exporting companies and

STC viz.

1. Mi. M, R. Shivdasani of
M/s. Associated Cement Co. Lid.,
Bombay.

2. Mr. J, V. Mehta of
M/s. Shree Digvijay €Gement Co,,
Ltd., Bombay, and

3, Shri Bhupendra Singh, Addl. Chicf
Marketing Manager, STC, New
Delhi.

Effect of Bombay High Court Judgment on
Export Trade of Precious Stones

1277. SHRI HARI SINGH : Will the
Minister of FOREIGN TRADE be pleased to

staie :

(a) whether their directive contained in a
Circular dated 11th January, 1967 enjoining
the Export Promotion Councils and Export
Promotion Officers at ports to consider re-
quests fur the registration of exporters of pre-
cious stones has been declared wira vires  and
illegal by the Bombay High Court ; and

(b) if so, the cffect of this judgment on the
export trade of precious stones ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir,

(b) The export trade of precious stones will
pot be affected by the judgement of the
Bombay High Court.
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Nationalisation of Power Industries

1279, SHRI PRABHUDAS PATEL : Will
the Minister of IRRIGATION AND POWER
be pleased 1o siate :

(a) whether the Union Government have
permitted Gujarat Government to rationalise
the power industries in the State ;

(b) whether Government had some time
ago appointed a Committee headed by Union
Deputy Minister for Irrigation and Power to
go into the question of terminating licences
given to private power companics to gencrate
and distribute power ; and

(c) if so, the main recommendations of the
Committee and the steps taken to implerucnt
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) Go-
vernment of India have not reccived any pro-
posal from the Governmgnt of Gujarat for
Nationalising the Flectricity Supply Industry
in the State.

(b) and (c). A Committee under the Chair-
manship of the Union Deputy Minister for
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Irrigation and Power had gone into the ques-
tion of hcw the areas served by the private
licensee undertakings could be dealt with in
the context of adoption of uniform power
policy throughout the States. The rcport is
under study. Further action will be taken
afier a decision is taken in the matter.

Gujarat Government’s request for ban on
import of Cotton

1280. SHRI PRABHUDAS PATEL : Will
the Minister of FOREIGN TRADE be pleased
1o state :

(a) whether Gujarat Government had urged
the Cenire tostop import of cotion in view
of the bumper crop in the country ;

(by if so, the reaction of the Central
Government thereto ; and

(c) the steps taken by the Central Govern-
ment to prevent recurrenee of the cotton crisis
by the growers in the past ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE {SHRI
A. C. GEORGE): (a) No communication
has been received from the Gujarat Govern-
ment in this respect.

(b) and (c). Do not arise.

S. T. C. Subsidiary in C !

1281, SHRI MADHURYYA HALDAR:
Will the Minister of FOREIGN TRADE be
pleased to state when the State T'rading Cor-
poration established a subsidiary in Canada
and when this was liquidated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : The State Trading Corpo-
ration established a subsidiary in Canada in
April, 1966 and wound it up in December,
1970.

Decision to withdraw departmental
catering in Mail/Express trains

1282. SHRI S. M. BANERJEE : Will the
Minister of RAILWAYS be pleased to state s

(a) whether Departmental catering in
various mail/express trains has been changed to
contract sysiem ;

(b) if so, the reasons therefor ; and

(c) whether & number of representation:
have been received against such change-over ¢
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THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) and (h). Only in the case of
Nos. 1| UP/2 DN Howrah-Delhi-Kalka Mail
has the dining car service been recently han-
ded over toa contractor. This was done as
the continuation of the service under depari-
mental management was not proving to be
reraunerative.

() No.
Take over of Textlle Mills

1283. SHRIS. M. BANERJEE : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether morc texiile mills have been
taken over by the National Texiile Corpora-
tion of India ;

(b) if so, the names of the mills taken over
during May and June, 1972 ; and

(c) whether more mills are likely to be
taken over by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b). In excrcise of
the power conferred by scctinns 18A and 18AA
of the Industries (Development and Regula-
tion) Act, 1951, the Central Government ha_ue
taken over the managcment of the following
four cotton textile mills during May and June,
1972 :—

(i) Alagappa Textiles (Cochin) L.,
Alagappanagar.

(ii) Bengal Luxmi Cotton Mills Lid.,
Serampore.

(iii) Sri Mahalaxmi Cotton Mills Lud.,
Palta.

(iv) M/s. Associated Industries (Assam)
Ltd., Chandrapur.

The Kerala Textile Corporation has been
appointed s the Authorised Controlier of the
mill first mentioned above and the National
Textile Corporation has been appointed as the
Authorised Controller in respect of the remain-
ing three mills.

(c) The affairs of some more closed cotton
textile mills have already been looked into by
the Investigation Committees appointed by
Government under the aforcsaid Act and the
reports of the Investigation Committees are
under consideration.

AUGUST 8, 1972

Written Answars 256

Increase im exports of textile goods

1284. SHRI 5. M. BANERJEE : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether export of textile goods has
consid.rably increased during 1972 as com-
pared 10 1971 ;

(b) if so, whether this is due to the fact that
some socialist countrics have increased the

import of our textile goods as compared to the
previous years ; and

(c) if so, how the figures of 1972 compare
with 1970 and 1971 ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGF) : (a) Provisional estimates
place exports of cotton textiles during January-
June 1972 at about Rs. 65.56 crores as com-
pared to about Rs. 50.99 crores during the
same period last year.

(b) and (c). There is an increase in exports
of cotton textiles to East European countries
as seen from the relevant figures given below :

Period
(January-June)

Value
(in crores Re.)

1972 17.60 (Provisional)
1971 4.74
1970 11.51

Penalty for improper use of alarm chain
pulling

1285. SHRI K. S. CHAVDA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether no penalty for improper use of
alarm chain has been imposed on any passen-
ger during 1970-71 and 1971.72,

(b) whether cases of alarm chain pulling
have increased during the last two years ; and

(c) if s0, steps Government propose to take
to reduce the cases of alarm chain pulling ¢

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (8) The number of persons pena-
lised for improper use of alarm chain durin
1970-71 ann 1971-72 i: as follows : .

Year No. of persons penalised
1970-71 766
1971-72 290
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(b) The number of incidents of alarm chain
pulling on trains increased in 1970-71 as
compared with the previous year ; the number
of incidents in 1971-72 was less than in 1970-71
but more than in 1969-70. The figures for the
last five years are as follows :

Year No. of incidents
1967-68 1,67,422
1968-69 2,28,595
1969-70 2,62,558
1970-71 3,61,797
1971-72 2,96,192

(¢) The following steps centinue to be taken

to reduce the incidents of alarm chain pulling :

(i) Educating the gencral public

through cinama shows, slides, posters and

the press etc. and by announcements on

the Public Address System provided at

important stations about the evils of

misuse ol the alarm chain apparatus and

enlisting their co-operation in detecting
and prosecuting the offenders.

(ii) Organising lectures at education-
al institutions by Railway Officers, to
this end.

(iii) Arranging surprise checks to
ambush miscreants at places noted for
unauthorised chain pulling, by posting
plain clothed T. T. Es. and Railway Pro-
tection Force men in IIT Class compart-
ments and at these places.

(iv) Giving incentives to the public
to help the Railway Administration in
detecting and prosecu:ing the offenders
by granting cash awards, which may ex-
tend up to Rs. 100/-.

(v) Maintaining liaison with the
State Governments who are mainly res-
ponsible for law and’order in the State,

(vi) Blanking off the alarm chain
apparatus when other steps fail to yield
appreciable results.

Closure of Textile Mills for want of Raw
Material

1286. SHRI BIRENDER SINGH RAO :
SHRI MUKHTIAR SINGH MALIK.

Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether a number of textile mills ir
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some States have closed down for want of raw
materials;

(b) if so, the names of such textile mills ;
(c) the extent of loss suffered asa result

" thereof ; and

(d) the steps Government have taken or
propose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir,

(b) to (d). Do not arise,
Dry Port at Delhi

1287. SHRI BIRENDER SINGH RAO :
SHRI MUKHTIAR SINGH MALIK :

Will the Minister of FOREIGN TRADE
be pleased to state whether a final decision has
since been taken hy Government on the project
report of the Inter-Ministerial Working Group
for the establishment of a dry port at Delhi
and if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : No, Sir. However, a decision
is expected to be taken shortly.

C ittee to enquire into malpractice
in sale of Railway Tickets and Reservation

1288. SHRI BIRENDER SINGH RAO:
SHRIMATI SAVITRI SHYAM :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have constituted a
Committee to go into the question of rules and
regulations for the sale and reservation of
Railway tickets and to suggest measures to
eradicate the malpractices and unauthorised
selling of tickets ;

(b) if so, the names of Members of the
Committee ;

(c) its terms of reference ; and

(d) by what time the Committee will
submit its report to Government ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) Yes.
(b) The names of the Members of the
Commiltee are :
(1) Shri Krishan

Kaunt, M.P,, .. Chairman
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(2) Shrimati Sumitra Gandhi

Kulkarni, M.P.,, .. Member
(3) Shri Narsingh Narain

Pandey, M.P., Member
(4) Shri Salebhoy Abdul

Kadar, M.P,, Member

(c) The terms of reference of the Committee
are as under :

(i) To examine the rules and proce-
dures in vogue on Railways in respect of
sale of tickets and reservation of scats/berths
and suggest proposals :

(a) to minimise incovenience to
passengers in the matter of obtaining
tickers and reservations ;

(b) to remove the lacunae in the
procedures which permit commission of
irregularities ;

(ii) To identify the nature of mal-
practices and irrcgularities committed by
outsiders including unrecognised Travel
Agencies in securing upauthorised reser-
vations and to suggest measures to stop the
same.

(iii) To study the adequacy of the
existing porvisions of Law to deal cfiectively
with the offenders and to make recom-
mendations in this regard.

(d) The Committee is likely to submit its
report some time in December, 1972,

Export of lenses for spectacles to USSR

1289. SHRI BIRENDER SINGH RAO:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government owned Bharat
Ophthalmic Glass Limited has entered into an
agreement with the U, 8. 5. R. Government to
export lenses for spectacles during 1972.73 ;

(b) if s0, the terms thereof ; and

(c) the foreign exchange likely to be earned
81 a result of this export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) to (c). M/s. Bharat
Ophthalmic Glass Limited, Durgapur, bave
eotéred inte contract in April, 1972, with M/s.
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Medexport, USSR, for the export of 4 lakh
pieces of white spherical Menicus uncut lenses
from India to USSR for delivery between June
and September 1972. The payments are to be
cffected in Indian Rupees in accordance with
the Trade Agreement between the two countries.

Derailmeat of bogies of the 145 Radhika-

pur-Maniharighat passenger train at

Manibari Railway Station ( Northeast
Frontier Railway)

1290. SHRI BIRENDER SINGH RAO:
Will the Minister of RAILWAYS be pleased 1o
state :

(a) whether the attention of Government
has been drawn to the press report appearing
in the Hindustan Times dated the 13th July,
1972 wherein it has been stated that six bogies
of the 145 Radhikapur-Maniharighat pasenger
train were derailed at Manihari Railway Station
on the 12th July, 1972 ;

(b) if so, the cause of the accident ;

(c) the
injured ; and

number of persons killed and

(d) the estimated loss of the railway property?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) There is nosuch train as 145
Radhikapur-Maniharighat Passenger on the
Northeast Frontier Railway. Presumably the
Press report referted to the derailment of 124
Down Radhikapur—Maniharighat Passenger
between Manihari and Tejnarayanpur stations
on 9.7.1972. ’

- (b) According to the provisional finding of
the Additional Commissioner of Railway Safety,
Calcutta, the accident was due to some¢ obs-
truction on the track. Most probably a portion
of the Brake block of the leading right wheel of
the second coach broke off and had fallen on
the rail causing an obstruction and resulted in
the wheel jumping off the rail resulting in the
derailment of coach and all subsequent
coaches. '

(c) In this.~ accident, ne one was killed.
However, 15 persons recoived injurics of whom
3 were hurt grievously,

“(d) The cost of damage to railway property
bas been esti ly Re. 2,033/-,

1 at appr
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() 7 gy fa=rf et @Y q@
F1 ¥ fag fg a@ e ¥ 3% agman
1 309 frar @ ; Wk

(=) afz gf, a1 58 9C T A AT
sfafear & ?

fawt o faga e & swi (o
Fwarq g0) : (F) §(9). fagre #§ w=w
ofcaior &=, gavian a8 woF k-
Qv ¥ fau searfaa sqw, @me fom,
FEAI W A qEAT AT AT w1 AT,
1972 & fadigror fegr mav ot | ST AT
R & gig wifew, @t Jm, awmET,
e A FALR 9T gearfaq afmtamr,
gerge e ¥ faard faeane S
a aw & ¥ fawrw ax famrefand
gon AR aaead geifrard &t A e
se o ok afem &1 fay o
arfge, &% @/ g #§ gwTe fag ag dew
qfeomT & ST gwarad § A5 aW &
ural 9T ft fawae & fawiefe ger
< &w gag ¥ fafaw gara feg g

gasTd IO § geE & Al N
fagre v | foitd
1292. sft TrATATT mﬁ_):mﬁi‘n
m#ﬂﬁﬂﬁﬁmﬁﬁﬁ:
(%) #ar AmrerR, fagre-ards;, g
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a1 fagre & seg Aw ¥ R g A w4
FF g woge gEwd & fan
E.

(@) 7ar fagre AR @b AR A
¥Eg g &1 F1f foR S @
1LY

(w) afx gf, at Jaat geq a9 4T E;
A I 9T F7ET qFIEC F w47 qfatwar
g7

fadm s aewrew ¥ gaA (s Qo
o aat) : (%) & (7). fagre awwR A
Fhwaza femr a1 f5 Row W F gt it
FH A Fog ¥ WA ¥ AL I dFE
FT AT T @ § H TG T&FR &
o W F g 1 gfawra 3,000 Wiy
#T TYeT Ardfza far orar wifgg | & 3w
Frga< feamdr q@ifaqges § qand, 1972 %
& UsT g Y 1,500 w3 srafed T
T E

amity fawsdt a3 ¥ wameen & fog
fagre W farefta wgrae

1293, it TrTaaTe St ; Far Faerd
st faga st ag a9 F g9 7 5

(%) ®ar AT F@ A fgT a@
# qg srearaw faar & e gewwege ¥
220 ¥TATE F7 OF A faoe 9T A
T % * forg s 1 fasfla sgmar
& s ; A

(=) afz gf, & s amerE faar
mar &, 98 9T gw feadr f =w feg
WA A wAEAr @ W ag afa fawrel
9T &9 aF 44T g angm ?

faarf e faga wemew & geanit
(st drore gt : (F) o, T

(&) o 7 3z
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T ¥ wmgfe gzan faet W
T

1294, «i} RM@ATT A ¢
ot s W3 :

¥ fadw sgra AT 9y TAF AP
w01 f :

(%) "1 aFR A 3w § anufas ge-
w1 fas enfm 7 w1 faog fFar g
&

() afe g, @ & fad wgi aor 7=
aifaa % o ?

fadm sy werww § SwwEs (s
Qo #o wr ) : (F) (7). e 2w,
sgq, fagr, 3dmr awr faga &Y ww
FEG A sqau fear g fs ¥ @
TAF T F OF-0F  qeqA faw oqrfaa
F F fAq T¢I FL | ATGTIATE
wFa g 31 arde ¥ g sl ) war-
foa G ¥ W &Y a9 a9
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feeeht ¥ wwitfem wre xfowm temw

TAHTER PRI T 1 TSR

1295, st cwmwarc wedt : w1 W
wal 9 a1 g H4A fv e

(%) w1 m 14-15 7§ ® faeeht ®
far g ¥ aw gfvwar A owEEy
FFRSIAA §T UF gFRed Argifad  fear
™ a1

(&) w1 390 wewwq ¥ o o Foial
FY TAETY Ik wAew W 2@ wE R
ST qr gad aw el @ s@E IR
Ao & qrg w9 fa@ W § ; 6K

() afz gi, @ w9 9T GTHIC Y W
sfafea & 7

T o (s Ao go mif): (%) A (W),
14 a7 15 ®E, 1972 71 afexs  wr@w
™ w0 wgwe & U afwawg ¥
o fFd 77 g swE wErafar @ W
TR A T A wRrEe g qra
sEaral # g arEY ¥ we-gre wEAE
¥ are} ¥ grafaa freafafea =i
Iom fear mr qr 1 AN gd@E wiw &
FaA g AT sfafear s o i § -

5w

g 1t ghfen

(1) svwfl & freg v sriand
uTE ®Y AT wifgg )

(2) @aams amaw £ o w1 goa
SHTE |

(3) o= o & g% g @

22-5-72 %Y &V @01 ¥ aewreT W
0 na N ol e § a7ER @
% feafeaa wqAl 9T sfwifas gramEy #
W AR Ny Al & qS § ¥r-
w1 v AT w7 fear mar &;  frewe
Ry Wt @ 7 Red 72 § fearm xm 9
aoEt & fad st ) wit g
¥ fau Ot arar mar )

FR oA N ew ¥ g
TF A ¥ FrEAT § )

wg % W 61 g ¢, “oF S
¥ fag ov gfma” A armar @ & o §
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gIFTT %1 Afafwr

(4) W@ sw=f 1 Dag & TEE |

(5) ¥ W |

TG oW ATART FT AHICW T GTHT
ara el od o favig & arreq sfas
Af T gafa=m frar smam

QIFIT A AF wW WU F qEATH
FauYg @ |

HXFTL §1 g AAFT RanargE ¢ fw
APET 7 @ WIRS § AqAT FAIfuF gawr
27 #1 yrETaw faar @

Arkavati Project in Konakpur (Mysore!

1296. SHRI C. K. JAFFER SHARIEF :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Mysore Government have
approached the Central Government seeking
their co-operation for technical know-how in
connection with the construction of Arkavati
Project in Konakpur (Mysore) ; and

(b) if s0, the reaction of Union Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) No.

(b) Does not arise.
Perlodical transfers of Rallway Employees

1.97. SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Administrative Reforms
Committee (Railways) recommended in Paras
No. 4.35 and 18.15 of its Report that the
practice of periodical transfer of Railway
employees should be discontinued ;

(b) whether the Railway Board has accepted
these recommendations ; and

(c) if so, the reasons why they are not being
implemented by different Railways ?

THE MINISTER OF RAILWAYS (SHRI
T.A. PAI):(a) Yes. (The recommendations
eferred to by the Hon'ble Member are ,con-
ined in the Report of the Administrative

Reforms Commission’s Study Team on Rail-
ways).

(b) and (¢). A decision has been taken to
accept the recommendations in question. In
fact, a ban on periodical transfers has been in
force since 1968. However, selective transfers
are permitted to shift persons who have stayed
long and have unsavoury reputation, or for the
purpose of transfer of staff from not so popular
places so as to give them a change.

Down-grading of posts of Assistant
Station Masters, Delhi Division (Norithera
Railway)

1298, SHRI RAJDEO SINGH : Will the
Minister of RAILWAYS  be pleased to state :

(a) whether last year in Delhi Division,
there were more posts of A.S. Ms. in the
grade of Rs. 250—380 which were duly sanction-
ed for the last many ycars ;

(h) ifso, the reasons why the sanction has
not been granted this year resulting in dowu-
grading of so many posts; )

(¢) whether the Administration has under-
taken jub analysis to downgrade these posts; and

(d) if s0, the justification for down-grading ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) Yes.

(L) Posts of Assistant Station Masters in the
different grades are sanctioned on the basis of a
specified percentage. On the Delhi Division,
24 posts of Amistant Station Masters grade Rs.

250—380 are in cxcess of the prescribed percentage.
This excess should ordinarily have been wiped
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off. However, orders have been issued for
opecrating these excess posts till 31.12-72 or till
receipt of Third Pay C
dations whichever is earlier.

(c) and (d). Do not arise,

ion’s recc

Grade-wise Rest giver Station Master of
Eastern, Southerm, Central, Western and
Northern Railways

1299. SHRI RAJDEQ SINGH : Will the
Minister of RAILWAYS be pleased 1o state :

(a) whether the Railway Board has jssued
orders for providing ‘‘Rest-giver Station
Masters” in grade of Rs. 250—280 1o give rest
to Station Masters of the same grade ;

(b) whether the practice of providing Grade-
wisc Rest-givers for SMs/ASMs. is followed
uniformly by all the Zonal and Divisional
Administrations ;

(c) whether the practice of providing grade-
wise Rest-givers is particularly not observed
in Eastern Railway (except Sealdah Division),
South Central Railway, Western Railway and
Northern Railway ; and

(d} ifso, whether Government propose to
issue fresh instructions 1o all concerned in this

regard ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) The Railway Board have not
issued general orders in this regard. On receipt
of representation from the National Federation
of Indian Railwaymen, that on the South-
Eastern and the South-Central Railways,
Assistant Station Masters in the grade Rs, 150
240 were being deployed as Rest-givers in res-
pect of Station Masters in the grade Rs.205- 280,
instructions were issued to those two Railways
in June 1972, to the effect that the position
should be reviewed and Rest-givers provided in
the same grade except in those cases where
Station Masters are situated few and far between
and the train services for movement are few.
In the latter cases, clubbing of Station Masters
with Assistant station Masters was permissible
and the Rest-giver would be in the grade of
the cmployees for whom he gives rest for the
major part of the week.

(b) As will be seem from the answer to part
(a), on certain Railways Resi-givers were not
being provided in the same grade as those to
whom rest is given.

(c) On the South-Central Railway, in some
cases, Rest-givers were not being provided
grade-wise as will be seen from the answer to
part (a). Ou the Eastern and the Western
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Railways, Restgivers for Statipn Masters Rs. 205-
280 have been provided in the same grade,
except in a few. cases, where the seniormost
Assistant Station Master at the station gives
rest to the Station Master in scale Rs. 205-280
and the Rest-giver Assistant Station Master
gives rest 1o the Amistant Station Master,
Information regarding Northern Railway is
being obtained.

(d) The Railway Board have already issued
suitable instructions to the South-Easterm and
the South-Central Railways as stated in answer
to part (a). Similar instructions are heing
issued to the other Railways.

Grade=wise leave reserve SMs/ASMs

1300. SHRI RAJDEO SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether tht Railway Boa-d's Orders
dated l4th August 1951 and 28th November
1968 for providing grade-wise leave reserves
arc implemented in the case of Station Masters/
Assistant Station Masters ;

(b) if not, the reasons therefor’;

(c) whether grade-wise lrave reserves for
Guards, Drivers, Fircmen, Workshop-siaff,
Permanent Way Inspectors/Arsistant Permanent
Way Inspectors are provided according to the
aforesaid orders ; and

(d) whether Government  proposc [
examine the exisling anomalics and provide
leave reserves for Station Masters and Assistant
Station Masters at least in the grade of
Rs. 250-280 ?

THE MINISER OF RAILWAYS (SHRI T.
A. PAl) : (a) to (d). The leave reserve for the
categories of Station Masters, Assistant Station
Masters, Guards, Drivers, Firemen, Workshop-
staffl, Permanent Way Inspectors/Asistant
Permanent Way Inspectors are provided
according to the orders contained in Board's

orders dated 14th August 1951 and 25th
November 1968.
The leave reserve for Station Masters/

Assistant Station Masters in grade of Rs. 250-380
(AS) and above i1 provided in grade Rs. 250-
380 (AS) or Rs. 205-280 (AS) depending on the
pattern adopted by each Railway. The Iei.m:
reserve for Station Masters/Assistant Station

. Masters in grade Rs. 130-240 (AS) and Rs. 205-

280 (AS) is provided in the lowest grade of
Rs. 130-240 (AS). No proposal to further
liberslise the instructions in force to this_
effect is under consideration.
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Suitability Test for Asstt. Station Masters
(South Eastern Rallway)

301. SHRI RAJDEO SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether in Bouth Eastern Railway,
Assistant Station Masters in grade of 130-240
have to appear for suitability test before being
promoted to grade of Rs. 205-280 ; and

(b) if so, the reasons therefor and whether
this sytem is in force on other Railways ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAD : (a) and (b). Promotion of Assis-
tant Station Masters to grade Rs. 205-280 (AS)
is made on the basis of seniority-cum-suita-
bility. On the South Eastern Railway suita-
bility is adjudged by scrutiny of service records
and oral test. No written test is conducied for
this purpose.

Rural Electrification in West Bengal

1302. SHRI JYOTIRMOY BOSU : Will
the Minister of IRRIGATION AND POWER
be pleassd to state :

(a) the number of villages in each District
of West Bengal which have been brought under
rural clectrification sclieme as on 30th June,
1972 ; and

(b) the number of new villages in each
District and in each Sub-division electrified
between April 1 and June 30, 1972 ?

THE DEPTUY MINISTER IN THE
MINISTRY OF IRRIGATION IN POWER
(SHRI B. N. KUREEL): fa) 4,012 villages
has been electrified in West Bengal as on 30th,
June, 1972. The district-wise details of these
villages is given below :

Bankura .. 212
Birbhum 55 144
Burdwan - 637
Cooch Behar 5 26
Darjeeling s 160
Hooghly - 465
Howrah o 177
. Jalpaiguri - 172
Malda aa 120
Midn.put on 376
Murshidabad . 335
Nadia . 477
24-Parganas =X 596
Purulia . 87
West Dinajpur . 28
Total : 4,012
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(b) During the months of April, May and
June, 1972, additional 684 villages were electri-
fied in West Bengal. Disrtict-wise details of
these electrified villages are given below :

Bankura .. 68
Birbhum . 30
Burdwan . 61
Cooch Behar o 12
Darjeeling - 2
Hoogly . 80
Howrah 3. 30
Jaipaiguri - ]
Malda s 45
Midnapur - 112
Murshidabad &% 81
Nadia - 30
24-Parganas e 92
Purulia - 26
West Dinajpur i 10

Total : 684

Text of various Trade Agreements bet-
ween India and Bangladesh

1303. SHRI JYOTIRMOY BOSU : Will
the Minister of FOREIGN TRADE be pleased
to state :

(a) texts of various trade agreements bet-
ween India and Bangladesh since latter’s
liberation ; and

(b) the progress in regard to the imple-
mentation of these trade agreements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b). Government
have concluded only one Trade Agreement
with Bangladesh, which was signed in New
Delhi on March 28, 1972. A copy of the
agreement has already been placed in the
Parliament Library. The working of the asree-
meent is to be reviewed towards the end of
September, 1972, between the rcpruemanm
of the two Govcmmcnu.

Detective Police Cell to protect Railway
property and electric wires

1304. SHRI JYOTIRMOY BOSU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether a detective police cell has
recently been set up in West Bengal to pro-
tect rail property, including electric wites ; and

(b) if so, the main features thereof ?
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THE MINISTER OF RAILWAYS (SHRI
T.A.PAI): (a) Yes.

(b) A statement is attached.
Statement
Main features of the scheme

1. A Railway Intelligence Cell in West
Bengal has been created with  effect from
1-9-1971.

2. The sanctioned sirength of the Cell is
one Deputy Superiotendent of Police, 4 Ins-
pectors, 8 Sub-Inspectors and 20 Watcher
Coastables. It functions under the administra-
tive control of the Deputy Inspector-General
of Police (Traffic and Railways), West Beogal.

3. For facility of working, the Cell has
been divided into four Zones, ecach with a
fixed strength in the Railway Divisions of
Sealdah, Howrah, Kharagpur and Asansol.

4. The main duties of the Cell are :

(a) To prevent and detect thefis of
overhead electric traction wire, carriage
and wagon fittings, permanent way mate-
rials, signalling materials, etc. which
directly affect the train movements.

(b) The collection of criminal intelli-
gence against railway criminals aod re-
ceivers of stolen property with a view to
detain them under the Maintenance of
Internal Security Act, 1971.

(¢) Investigation of important cases
on the Railways in the State of West

Bengal.

5. The cost of this Cell is borne jointly by
the Eastern and South-Eastern Railways.

Number of Bearers in Raflway Catering
Service

1305, SHRI JYOTIRMOY BOSU : Wwill

the Minister of RAILWAYS be pleased 10 -

state :

(a) the number of bearers in the Railway
Catering Service ;

(b) how many of them are permanent
temporary and casual ; and
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(c) the terms and conditions of their

service ?

THE MINISTER OF RAILWAYS (SHRI
T.A.PAl): (s) 198I.

(b) Permanent 968
Temporary 665 «
Casual Nil

There are also 348 bearers engaged on som
Railway Establishments on Commission basis.

(c) Permanent and temporary bearers are
governed by the same terms and conditions as
are applicable to regular railwoy servants,
Bearers are also engaged on some Railways on
pay-cum-commission and on wholly commission
basis. While the former get pay, allowances
and the commission, the latter get only the
commission. They are not entitled 1o any
other berefits.

5% & amm w frgta st
sl war w1 arom

1306. it qvo qao quaft : v fadw
ST WA g A9 T F40 w4 ¥

(F) T dfm aet & adarr WX &
fra-few g w1 faafe fear mar atx
feaft frdsht gt aforg Y mf o Firm-
f& o Y ag frafa fear mar ;

(@) ™3 & grarr & goart & fag
a9 a9 § few-fer 3 & wardw s
gu ;AR

() wuw feaeft faleft gz afom A
w gvrEar § 7

fdm s W § qwht (off
Qo ®o aril) : (%) g% faaor gm0

(=) 1972-73 & o feft ot 72
TARG & qrT EF FF qEar @ e

(m) s aff 95
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farTm

(%) 7 dtx a9t & P Frata el g X & T F AW AW e P
fafeory § :—

e Ty Yo ¥
AW —

1969-70 1970-71 1971-72
W Haw fes 9,54 186.68 223.84
arer fesadl & &9ew 17.86 13,08 61.08
WY Y 21,93 10,19 349,79
| ITaET 3.14 — —
Wd & fawrd qq e waHr 3.39 9.95 10.96

ST

T gadt aTHer 70,55 15461 78.77
A 126,41 374.51 724.44

¥ frata geaa: freaifea ) it fed nd & 1 —

e & e 1 g, e, gom,

ar fedl & swew § et e, e, @k

T aréée, werifa, are

HHY aTqeT awf

Yerra gy T fx, ant, swaferm, fow, SR |
Frareht vy e st S aréd, danfrar, farge, AR,

e anfE
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F7T & WIW A € wOTC

- 1307, «ft qwo gwo qudht : w1 fadw
s At gg ¥ F AT G %

(f) = ¥ aqrwr@ ¥ @9 0w
M@ FUT 9T gemae g §; A%

(=) afe g, & Se g&0 @ v §
AR WFREF QT W@ H qHEAT
et ket gar afoe @F & avwrEen
27

fedw s werma § Swah (s
Qo ®We W) : (¥) Sft 7t

(&) s= 7t 3347 |

fage g gra TwA W o wm
fargeitew Qe

1308. =it gWo gHo quAl :
st {aT Wit :
a1 Ferark aite farge oot ag a0
Fa w4 fw :
(%) = fagreawere d qrsior faegd-
T F fgge @y &9 Damr #7
W AN qGT # ¢; AR

() afx gi, @ €@ 9T T A O
sfafer & ok @ #9 ¥ fag 6 9%
w1 fagre Usg # feaet facfia agraan
Faga e g ?

foewrf s fega woaea & e
(ot dwrre i) : (%) < (@r). 1972-
73 a¢ % o fagre Toq faorlt A2 7
ar faqfier fom w gn @AW ST
N ¢ foaad tog faweh @gl N 9w
frgdrecr et & fag  &dva 69
N A § 1 g wHW A To 101.89
are 1 ww ggraa afesfeaa § 1 @ W
fr gro frog AR & ST 9T
forarx fowarr ot gy & 1 o e e, e
<o faorst aY€ grey 1972-73 ad & qF
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wega 20 arw faegdieor eal £ ey
& g1 ¢ faad 2,505 aiaY v fargefteaor
%@, 32,917 fawrf owy ¥ frepat w1
Ffoa 73 a9r 4,850 Y ION #Y farefi
Tt ¥ ¥ fog %o 1198.45 s 1
= Fgraar afemfaa &)

Cases disposed of by the High Courts of
Calcutta, Bombay sad Madras

1309. DR. RANEN SEN: Will the Mini-
ster of LAW AND JUSTICE be pleased to
slate ;

(a) the number of cases which have been
disposed of by High Courts of Calcutia, Bom-
bay and Madras from January 1971 to July
1972, monthwise ; and

(b) the steps taken to expedite the disposal
of cases ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) A
statement giving the information for the period
January 1971 to June 1972 monthwise, is
attached. Figures for the month of July 1972
are not readily available.

(b) During the last five years, the Judge
strength of various High Courts have been
increased from 245 to 324. It is proposed to
advise the Siate authorities to undertake a
further review of the Judge strength in the
light of the institutions and disposals and the
arrears 1o be cleared.

A Committee of Judges under the Chair-
manship of Shri Justice J. C. Shalr has sub-
mitted a report on the problem of arrears in
the High Courts. The Commitic has made a
number of recommendations for reducing
arrears and for minimising delays in dispen-
sing justice, The recommendations of the
Committee which are purely of administrative
nature and which do not require amendment
to the rule, statute or law have been commu-
nicated to the State Governments and High
Courts for implementation, The recommen-
dations involving amendments 1o the statute
or law are being examined and decisions will
be taken ascertaining the views of the Judges
of the High Courts and the Supreme Court
and the State Governments.
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The Law Commimion has suggested
certain specific amendments to the Code of
Civil Procedure, 1908 in its 27th Report with
a view to climinating or minimising delays in
civil litigation and thercby reducing costs.
The suggestions are under examination. The
re-constituted Law Commission has also been
requested to go into the question of further
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amendments to the Civil Procedure Code.

The Law Commission has also made a
number of recommendations for the amend-
ment of procedural law in ‘criminal matters,
Mbost of them have been accepted by Govern-
ment and a Bill for revision of the Code of
Criminal Procedure is now before a Select
Committee of Parliament.

Statement
Disposals in the
Month Bombay Calcutta Madras
High Court High Court High Court
s

1971
Januvary 2,149 2,021 1.901
February 2,610 2,428 2,784
March 3,094 2,087 2.808
April 2,932 1,6147 .
May 446 2,309 7,819*
June 1,815 1,725 )
July 2,696 2,402 4,302
August 2,552 2,101 4,964
September 2,403 2,54 3,539
October 1,804 30 3,008
November 1,579 2,135 3,444
December 2,626 2,099 T3221

1972
January 1,923 1,765 2,968
February . 2,466 2,200 2,601
March 2,362 2,358 3,980
April . 2,599 1,2877
May 329 E,EBBJ 6,040
June 2,143 5,011

- eGummer vacation from 3rd May to 11th Jurie; both days inclusive.

#Summer vacation from 2nd May to 9th June, both days inclusive.
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Loas in Textlle Export earnings

1310. SHRI NAWAL KISHORF.
SHARMA : Will the Minister of FOREIGN
TRADE be pleased to siate :

(a) whether there has been a rapid fall in
the earnings from export of mill-made textile
and if so, the extent of fall during the last year;

(b) whether thiy loss is due to the stoppage
of export of mill-made cloth to some foreign
countries ;

(c) if so, the names of the countries toge-
gether with reasons for sioppage of export to
those countries ; and

(d) the steps being taken to make up the
loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C.GEORGE): (a) Cotwon textile cxports
during the last threc years were as under :
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Year Value
(im lakh Rs.)

1971-72 11027.1

1970-71 11542,6

1969-70 11153.3

(b) to (d). The fall in export was mainly
because of the very high prices of cotton last
Year.

Brahmaputra Flood Control Commission

1311. SHR1 AMAR NATH CHAWLA :
SHRI KAMALA PRASAD :

Will the Minister of IRRIGATION AND
POWER be plcased to state :

(a) the composition of the Brahmaputra
Flood Control Commission, and

(b) when the Commission is expected to
submit its report to Government and the total
amount likely to be spent on the Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). The Brabmapuira Fleod Conmtrol Com-

mission was set up in June, 1970 by the’

Government of Assam for preparing & compre-
bensive plan of flood control of the Brahma-
putra Valley and its implementstion. The
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Commission is a whole-time organisation and
as constituted consists of a Chairman and four
Members ; ane each for Investigations Planning
and Design, Construction and Finance. The
Commission has so far been functioning with
one Chairman and two Memberr—One for
Investigations, Planning and Design and the
other for construction, It has the supporting
organisation for the planning and execution of
works.

The preparation of comprehensive plan has
.been  1aken up by the Commission and it is
expected to be ready towards the end of 1973
or carly 1974.

Simultaneously the Commission is.implemen-
ting urgent flood proteciion and anti-crosion
measures on which the outlays are as follows :

1970-71 Rs. 6.80 crores
1971-72 Rs. 5.30 crores
(anticipated)

1972.73 Rs. 7.80 croves
(proposed)

Dispute between DESU and Bhakra Man-
agement Board

1312. SHRI AMAR NATH CHAWLA :
SHRI K. MALLANNA :

Will the Ministerr of IRRIGATION AND
POWER be pleased to state :

(a) Whether the dispute between Delhi
Electric Supply Undertaking ard the Bhakra
Management Board is likely to be settled in
the near future, and

(b) the cflorts made by Government in
settling the dispute regarding payment of dues
by the Delhi Electric Supply Undertaking to
the Bhakra Management Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (s) and
(b). The various issues concected with the
dispute are under examination of the Govern-
ment. Discussions are being held in the near
future with the parties with a view to resolve

the dispute. '
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Amount spent on coamtrol of Boods in
the Gangetic basin

1313. SHRI AMAR NATH CHAWLA :
Will the Minister of IRRIGATION AND
POWER be pleased to state the amount spent
annually on the control of floeds in the
Gangetic basin and the amount spent annually
as compensation for the damage due to floods
in this area ?

THE DEPUTY MINISTER IN THFE
MINISTRY OF TIRRIGATION AND
POWER (SHRI B. N. KUREEL): The

amount spent on flood control mcasures in the

Ganga basin during the last three years is as
follows :

1969-70 Rs. 6.46 crores
1970-71 Rs. 9.00 crores
1971-72 e Rs. 9.36 crores

The Central assistance released on a provi-
sional basis to the Ganga basin States during
the last three years to meet the expenditure on
relief and restoration of damage due to Hoods
is as follows :

-

7.56 crores

1969-70 .. Rs.
1970-71 Rs. 27.26 crores
1971.72 .. Rs. 42.00 crores

(The assistance during 1971-72 includes also
the expenditure on drought relief measures in
Bihar).

The actual expenditure has not yet been
reoported by the State Governments,

Erratic water up&:m West Jamuna

1314. SHRI AMAR NATH CHAWLA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the farmers in Alipur Block in
Delhi have made repeated complaints that
erratic water supply from the West Jamuna
canal network was adversely affecting their
crops:

(b) whether the matter has been taken up
with the Haryana Government to find some
solution to the problem, and
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(c) if so, the outcome of the talks with the
Haryana Government in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to}(c).
Delhi  Administration have reccived some
complaints from the cultivators that they
receive inadequate and jll-timed water supply
from the Western Yamuna Canal, The officers
of Haryana Government who are in charge of
the system indicated that there has been
absolutcly no discrimination in the supplies lor
reaches in Haryana and in Delhi.

Composition of Inter-State Transport
Commission

1315. SHRI AMAR NATH CHAWLA:
Will the Minister of RAILWAYS be pleascd
Lo siate :

(a) whether the Railways have suggested
that the inter-state Transport Commission
should beinvested with absolule powers to
issue and cancel inter-state route permits to
enable it to forge better co-ordination between
rail and road transport in the country ;

(L) the composition of the Inter-State Trans-
port Commission ; and

(c) the reaction of Government to the

aforesaid suggestion ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) A suggestion was made by the
Railways’ representative on  the Inter-Stae
Transport Commisson that the Commission
should, in the interest of proper co-ordination
between rail and road transport, be empowered
to grant, revoke, suspend or countersign permits
for transport vehicles on inter- state routes.

(b) A statement is attached.

(c) Government is  considering the

suggestion.
Statemnent

Composition of the Inter-State Transport
Commission

Section 63A of the Motor Vehicles Act,
1939, empowers the Central Covernment to
constitute an Inter-State Transport Commission
for the regulation, co-ordination and develop-
ment of inter-state road tramsport. According
1o that Section, the Commission is to consist of
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a Chairman and such other members, not
being less than two, as the Central Government
think £t to appoint. The Commission was first
appointed on the 8th March, 1958. Tts compo-
sition was changed from time to time, according
to the requirements of the situation. The
present composition of the Commission is as
follows :—
(1) Shri K. Sivaraj,

Joint Secretary

Minisiry of Shipping & Transport.

Chairman

(2) Dr. N. V. A, Narasimham,

Director, Transport Rescarch,

Ministry of Shipping & Transport. Member

(3) Shri V. C. Rajagopal,
Joint Directer, Traffic (Rates),
Railway Board.

(4) Shri Kewal Krishan,
Chief Engineer (Buildings & Roads),
Member.

Member

Punjab,

AYY AW # I FW_TC aq
s

1316. sft siv wew diferm - Far fadn
W WY ag AW ) FAT F4 (F

(F) =r = & wwaw § 5T o
R TR AR FEaT ¥ fou 3% sAreT
qeq R F K X qWT @ § AW AfR
g, N fead it 7 ¥ feq A § -
foa §; ak

(@) 77 = faeflg a9 & 7@ &%
awd &Y £ g g AT afz g, @ Q@
wgi-wgt " A1 ?

fade st weem & guAt (s-
Qo ®o W) : (F) A (&). ot adi 1
fagefew & fog 7w stm W
fasiw farefia agram

1317, it sm woor Sfifen : w0

fawrf sitx faga it ag aod & Far

5 s .

(%) w7 37 wFIXLA AW R H
arftor fagdfieor  daet ;17 ) Aw g
51 & fad fadw fa<hia wgmar 29 o
sey frar §

AUGUST 8, 1972

Written Answers 284
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Import by §. T. C. of Mutton Tallow and
Palm 0Oil.

1321. SHRI K. LAKKAPPA : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether the State Trading Corporation
propose to import mutton tallow and palm oil;

b) if so, the quantity thereof and the coun-
tries from which these are proposed to be im-
ported; and

(€) whether it will meet the demand of soap
industry ?

THE DEPU1Y MINISTER IN 7THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). Approximately
1,00,000 tonnes of tallow are proposed to be im-
ported during 1972-73 from Australia and
U. 8. A. Tt is not proposed to import palm oil
due to high international prices.

(c) These imports, combined with domestic
supplies of vegetable oils, will meet the require-
ments of the soap industry.
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Labeur-Intensive Industries for exports to
Australia

1322. SHRI K. LAKKAPPA
SHRI P. M. MEHTA :

Will tbe Minister of FOREIGN TRADE be
pleased to state :

(a) whether a six-man delcgation of the
Federation of Indian Chambers of Commerce
and Industry has made a report that Indo-
Australian Trade can be doubled over the next
two years; and

{b) whether Government propose to sct up
labour-intensive industries for exports to
Australia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Government Lave not
received the report of the delegation of the
Federation of Indian Chambers of Commerce
& Industry, so far. However, a copy of a Press
Statement issued by this Federation was receiv-
ed by the Guvernment according to which the
leader of this delegation made an observation
1o this effect at a press bricfing on 7/6/1972,

(b) There is no specific proposal of this
pature before the Goveroment at present. How-
ever, Government is always ready to consider
proposals for seiting up industrics, including
labour intensive industries for export to Austra-
lia =s well as to other countries.

Iado-German Engincering Export Promo-
tiom Project

1323. SHRI K. LAKKAPPA
SHRI P. M. MEHTA :

Will the Ministcr of FOREIGN TRADE be
plcased to state :

(a) whether  Indo-German  Engineering
Export Promotion project has been extended by
a few more Years;

(b) whether in addivion, the possibilities of
promoting export of woollen textiles and other
Iadian products within the framework of Ger-
man technical assistance are being examined;

and

(c) if so, how far these moves will help the
present deficit trade ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADFE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) Government have made a proposal to
the Government of Federal Republic of Ger-
many for a new bilateral Commercial Develop-
ment Programme which is under negotiation.

(c) No assessment can be made at this stage.

Finalisation of Flood Comtrol Projects by
States

1324. SHRI K. LAKKAPPA
SHRI P. GANGADEB :

Will the Minister of IRRIGATION AND
POWER bhe pleased to state :

(a) whether Government have asked the
Ganga basin States to cxpedite finalisation of
their flood control projects;

(b) whether the first meeting of the newly
constituted Flood Control Board was held in
New Delhi in early June 1972, and

(c) if so, the decisions arrived at the meets
ing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) to (¢}, The first

meeting of the Ganga Flood Control Commission
was held in New Delhi on 3rd June, 1972. At
this mecting the following decisions were taken ;

(1) The priority flood control schemes for
whlich special assistance outside the plan in the
last two years of current plan bas been agreed to
by the Government of India should be finalised
carly and put up to the Board for approval at
the next meeting.

(2) The details of Buxar Koelwar embank-
ment on the right bank of the Ganga in Bihar
should be finalised expeditiously by mutual
consultation among the Chief Engineers of Bihar
and Uttar Pradesh to enable taking up of works
immediately after the 1972 floods.

(3) The Chief Engincers of Bihar and Uttar
Pradesh should meet and finalise expeditiously
the scheme for an cmbankment on the right
side of the Gandak.

(4) Special efforts should be made by the
Siates for carly finalisation of the comprehen-
sive plan of flood control in their respective
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arcas to enable the Ganga Flood Control Com-
mission to prepare the overall plan in the basin
by the middle of 1973. This is necessary for
determining the priorities and selection of
schemes for Fifth Five Year Plan.

The Board also approved the Rules of busi-
ness, the programme of work to be undertaken
by the Ganga Flood Control Commission and
the proposal for constituting a Technical Advi-
sory Committee.

The decisions of the Board have been com-
municated to the Ganga Basin States fur 1aking
“necessary action.

Steps for promoting exports

1325. SHRI PURUSHOTTAM KAKOD-
KAR :
SHRI SHRIKISHAN MODI :
Will the Miuister of FOREIGN TRADE be
pleased to state :
(a) whether Government have
fresh steps to promote exports; and

taken any

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) Yes, Sir,

{b) The fresh steps to promote exports have
been outlined in the Import Policy for Regis-
tered Exporters for 1972-73 announced on 3-4-
1972, The more important amongst these steps
are :

(1) Greater allocation of imported inputs
has been envisaged in the cases of selected prio-
rity industries, particularly those which have
substantial export performance or which contri-
bute to net raving on present imporls.

(2) The IRMAC (Industrial Raw Material
Assistance Centre) set up by the STC for orga-
nising bulk imports of raw materials for sale to
the manufacturers will further expand its acti-
vitics for supplying the raw materials ‘off-the-

shelf”.

(3) Selected industrics in the priority sector
are allowed additional imports of raw materials
against a special allocation of forcign cxchange
set apart for the purposc.

(4) Small Scale industries in the priority sec-
lor are enabled to obtain their import require-
nents based on the assessment of their capacity.
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(5) The policy for grant of import facilities
to eligible Export Houses has been substantially
liberalised this year so as to attract more and
more Export Houses to avail of the benefits,
The scope of import licences in favour of such
Export Houses has also been widened,

(6) The procedure for grant of import li-
cences, compensatory support and drawback of
duly to exporters has been simplified and it has
now been provided that, subject to fulfilment
ol certain conditions, the exporters can be
allowed import licences, compensatory support
and drawbock of duty for a substantial poriion
of their entitlement on the basis of a prelimi-
nary scrutiny of their claims.

(7) Exports to Nepal paid for in free foreign
exchange have now been made eligible for ex-
port assistance,

Shortfall in electricity production target

1326. SHRI PURUSHOTTAM KAKOD-
KAR :
SHRI . GANGADEB :

Will the Minister of IRRIGATION AND
POWER be pleased 1o state :

(a) whether a shortfall is expected even in
the scaled-down Fourth Plan of electricity
production ; and :

(b) if so, whether the target of 23 million
KW by the end of 1997-74 will not be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). A shortfall of nearly 2.6 million kW in the
installed generating capacity of 23 million kW
targetted for the Fourth Plan is likely. An
installed generating capacity of a litile over 20
million kw is likely 1o be achieved.

Collision of an engine with a passenger
train between Somna and Kulwa
(Northern Railway)

1327. SHRI SUKHDEO PRASAD VERMA:
Will the Minister of RAILWAYS be pleased to’

" state :

(a) the total number of persons killed as a
result of collision of an engine with a passenger
train at a level crossing between Sompa and-
Kulwa on the Tundla-Ghaziabad Section on*
the 6th July, 1972 ; and :
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(b) whether any enquiry has been made in
this regard; if so, the outcome thereol ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAl): (a) Presumably the reference is
to the collision between a light engine and a
passenger bus at level crossing . Gate No. 117A
between Kulwa and Somna stations on 6ih
July, 1972, In this accident the gateman was
killed.

(b) Yes. This acrident was inguired into
by a committee of railway officers. According
to the finding of the inquiry committee the
accident was due to the failure of railway staff.

Tilaya diversion scheme in Bihar

1328. SHRI SUKHDEO TRASAD
VERMA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Tilaya Diversion Scheme
in Bihar is under the active consideration of
Central Government ; and

(b) if so, the progress made so far in this
direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). The attention of the State Governments
of West Bengal and Bihar has been invited to
the recommendation of the Chairman of the
Committee of Experts appointed by the
Damodar Valley Corporation that the waters
of the cxisting Tilaya and Konar reservoirs
could be diverted for irrigation of highly
drought affected arcas in Bibar. It was sug-
gested to the Government of Bihar that the
proposals might be finalised for further
consideration by the two State Governments,

As the Government of West Bengal in their
reply indicated that they could not agree lo
such a proposal as the waters were required
for agricultural and industrial uses in their
State, it has been suggested to the Chief
Ministers of the iwo States that it would b:lzeu
if they could discusr thesc and other mattery
between themselves to setile the issues and that
if they so desired, the assistance of the Central
Government would be ilable. Itis hoped
that these discussions between the Chicf
Ministers will take place in the near future.
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Patratu and Baraual Thermal Plants not
working to their foll capacity

1329. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Patratu and Barauni
Thermal Power Stations of Bihar arc not
working to their full capacity;

(b) if so, the rerasons therefor; and

(c) the action Government proposc to take
to keep up the full capacity thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to (c).
The Patratu Thermal Power Station comprises
four generating wunits of 50 MW each and two
generating units of 100 MW each. The second
unit of 50 MW hLas been shut down for rehabi-
litation of its boiler and is expected to be
completed by October-December 1972, The
third unit of 50 MW is under capital mainte-
nance. Two units of 50 MW and one wunit of
100 MW are in service. The second unit
of 100 MW is unde commissioning tests.

As regards Barauni Thermal Power Station
which comprises three units of 15 MW each
and two units of 50 MW each, all the units
except one 15 MW unit which is under capital
mainlcnance, are in operation at present.
One of the 1wo boilers of 100 MW unit
which suffered explosion in April last has since
been put back into service. The two Power
Stations are generating sufficient power to meet
the load demands arising in the respective
areas of jurisdiction.

‘The State Government had constituted a
Committee 10 enquire into the causcs of explo-
sions in Unit Noa. 2 and 5 at Patratu and the
Committee bas submitted s findings and
recommendalions. Action is being taken by the
Statc authorities to implement the recomme.
ndations of the Committee.

Upper B8ilkri Reservoir and Mohans
Reservoir Bcheme of Gaya District, Bihar

1330. SHRI SUKDEO PRASAD VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whetber the Upper Sikri reservoir and
Mohana reservoir Scheme of Gaya Disirict
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(Bihar) was to be taken up in the Fourth Five
Year Plan ; and

(b) if so, the reasons for non-implementation
of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). These projects are under investigation by
the Government of Bihar and were not
proposed by the State Government for
implementatioun dnring the Fourth Plan,

Electrification of lines on Southern and
South=Central Railway and location of
Survey office at Vijayawada

1331. SHR1 B. N. REDDY : Will the
Minister of RAILWAYS pleased to state :

(a) the length of lines to be clecirified in

Southern Railway and South Central Railway
Zones ;

(b) whether Survey Office of the electrifi-
cation project is located at Vijayawada ;

(c) whether the headquarters of this project
work are located now in Madras ; and

(d) whether there is any proposal to shift
the Headquarters to Vijayawada.

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) The electrification of Vijaya-
wada-Madras Section falling on South Central
and Southern Railways is currently in progress.
The route length on South Central Railway is
292 kms and that on the Southern Railway is
141 kms.

(k) The project office is headquaricred at
Vijayawada.

(c}) No.

(d) The headquarters are alrcady at Vijaya-
wada.

Cut im expenditure om Nagarjunasagar
Project
1332. SHRI B. N. REDDY: Will the
Minister of IRRIGATION AND POWER Le
pleased to state :

(a) whether there is a cut in the current
year expenditure on Nagarjunasagar Project
(NSP);

(b) whether it will cause any retrenchment
among the stafl including engincers working on
the project ;
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(c) if so, the number of engineers who are
being retrenched ; and

(d) the steps taken to restore jobs to the
cffected engineers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL): (r) to (d). The
outlay provided for by the Government of
Andhra Pradesh for 1972-73 on Nagarjunasagar
project is Rs. 7 crores as against Rs. 10.62
crores in 1971-72. The reduced outlay amongst
other things, has resulted in surplus staff
including engineers in the Project. No retrench-
ment has, however, been effected so far.
The State Government is considering 1o provide
alternate jobs to absorb the surplus personnel
to the extent possible,

Restoration of Gohana-Panipat Railway
Line

1333. SHRI MUKHTTAR SINGH MALIK:
Will the Minister of RAILWAYS be pleased to

slate @

(a) the progress so far made by Government
in the restoration of Gohana-Panipat Railway
Line ;

(k) whether the survey report has been
received by Government ; and

(c) the time hy which the work is likely to
be started on this project ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAl): (a)to (c). The restoration of
Gohana-Panipat Railway line has been consi-
dered time and agein. According to the
Traffic Survey carried out recently, the resto-
ration of this line will be very unremunerative;
hence the restoration of this line is not being
considered at present.

Use of Inferior Quality of Coal by D.V.C.

1334. SHRI SAMAR MUKHERJEE : Will
the Minister of IRRIGATION AND POWER
be pleascd to stare :

(a) whether the authorities of the Damodar
Valley Corporation take inferior quality of coal
from outside West Bengal while superior

"quality is available in West Bengal ;

(b) if so, the reasons therefor ; and

(c) the steps proposed to be taken by Govern-
ment in this regard ?
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THE DEPUTY MINISTER IN THE MINIS-
TRY OF IRRIGATION AND POWER (SHRI
B.N. KUREEL):(a) 1o (c). In order to conserve
superior coal reserves for metallurgical require-
ments, asa matter of policy inferior quality
coal is used for burning in power station boilers.
Some coal washeries were set up for the purpoese
of separating superior qualily of coal for use in
steel plants etc. and washery by-products of
inferior quality coal are being used in Power
Stations. The boilers of Damodar Valkey
Corporation Power Stations are therefore,
designed to burn inferior quality of coaljmidd-
lings. The Chandrapura Power Station is
linked to Dugda Washery nearl.y and the balance
raw coal is met from nearby collieries. Bokaro
Power Siation has been linked to draw middlings
from nearby Kargali Washery and the balance
of coal is drawn from Bermo mine which is a
captive colliery of Damodar Valley Corporation
Durgapur Power Station is linked to Patherdih
Washery of Hindustan Steel Limited and the
balance coal is obtained from collieries situated
in West Beugal. The Linkage for coaljmiddlings
has been made from the sources nearest 1o the
power station keeping in view the design
aspects of the boilers. In view of the above, the
question of using superior grade coal does not
arise.

Committee to examine problem of Hand-
loom Industry.

1335. SHRI SAMAR MUKHER]JEE : Will
the Minisier of FOREIGN TRADE be pleased
to state :

(a) whether Government have ary proposal
under consideration to appoint a Committee to
examine the problems of handloom industry in
India ; and '

(b} il so, the composition of the Committee
and the terms of reference thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). A Working
Group to consider the immediate problems of
bandloom and powerloom industries was appo-

inted on the 24th July, 1972, It consists of the
following:

(1) ShriP. N. Kapur, Textile
py - Bock

T, Y.

. .Chairman.

(2) Shri Hayatullah Ansari,
2/4B, River Bank Colony,
Lucknow

Member
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(3) Shri Sawadat Ali Khan,
P. O. Maksuda, Dist. Dhar-
bhanga, Bihar. . Member

(4) Shri Khalid Anwar Ansari,
Joint Secretary, Bihar State
Handloon Union, 1, Chajju
Baug, Patna, Bihar. Member

(5) Shri Rabmauwllah Ansari,
J, 10/82, Bakrabad, Varanasi. Member

(6) Shri M.A. Chidambaram,

Joint Chief Officer, Agricultural
Credit  Depariment, Reserve
Bank of India, Bombay .. Member

(7) Shri 8. E. Joseph,

Director, Planning Commission,
New Delhi. Member

(8) Shri C. Venkataraman,
Dircctor, Department of
Expenditure, Ministry of
Finance, New Delhi. +v Member

(9) ShriJ. C. Jetli,
Director, Ministry of
Industrial Cevelopment
New Delhi. . Member

(10) Shri S. Padmanabhan,

Dircctor, (Handlooms),
Office of the Textile
Commissioner,
Bombay.

. .Convenor,

The terms of reference of the Working Group
are as follows:—

(a) To make a quick assessment of imme-
diate problems faced by the handloom and
powerloom weavers in the various States, and
suggest measures for the smooth development of
the two sectors, with special reference to-

(i) the price and distribution policy
in regard to raw materials required by the
handloom and powerloom weavers;

(ii) facilities for credit, processing and
marketing required by the handloom and
powerloom weavers in the different States;

(iii) elimination of intcrmediaries now
existing in the two scctors;

(iv) bringing the handloom and power
loom weavers under the public sector
umbrella so that their credit, processing
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and marketing requirements are properly
pooled and satisfied; and

(v) ensuring a fair wage to the hand-
loom and powerloom weavers for their
effortfs ;

(b) to draw up a realistic and time-bound
programme of action 1o be taken in each State
for the development of each scctor during the
Fourth Plan peried; and

(c) to consider anv other aitendant or
ancilliary matter connected with the above; and
to suggest suitable measures.

Adverse balance of India’s trade

1336, DR. H. P. SHARMA : Will the
Minister of FOREIGN TRADE be pleased to
slate:

(a) the countries with which India had adve-
rse balance of trade during the years 1976-7land
1971-72 and in the first quarter of 1972-73 and
the overall balance of trade of India during
these years ;

(b) the balance of trade with rupee-payment
countries during each of these years; and

(c) the main reasons for adverse balance of
trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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A. C. GEORGE) : (a) to (c). A statement is
laid on the Table of the House. [Placed in
Liberary. See No. LT-3306/72]

Rural Electrification Schemes submitted
by Rajasthan and Bihar

1337. DR. H. P. SHARMA : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether a2ny rural clectrification schemes
had beeu submitted by Governments of Rajas-
than and Bibar for 1972-73 ;if so, the cost
and other details thereof and Central Govern-
ment's reaction thereto ;

(b) the percentage of villages so far electri-
fied in the two States and the comparative all-
India figures, showing also the perorntage of
rural population who is so far devoid of this
aminity, and

(c) the time by which rural clectrification
in the two States and in the country as a
whole is proposcd to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) The Rural Elec-
trification Corporation Limited had under
consideration (as on 30-6-1972) the following
rural electrification schemes received from the
State Electricity Boards of Rajasthan and Bibar
for loan assistance :—

Sl Villa Pumpsets to Eslimated
No. Name of the Scheme culnmgud be emp:;ised (in lakhs)
From Rajasthan
1. Scheme of rural electrification in Kekri Tehsil ..
area in Ajmer district 44 1540 56.044
2, hajpur and Kotri panchayat samitis in .. -’
’ 'llihifgnn districr, sy 52 1762 62.137
3. Salumber and Girwa Panchayat Samities in ..
Udaipur district 66 1471 59.30
From Bihar
1. Scheme of special transmission line and sub- |,
ttations in Morghyr ard Bhagalpur districts e . 101.87
2. Seven block in Gaya district 246 1900 100.85
3. Four black in Gaya district 157 1750 77.475
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The Rural Electrification Corporation Limi-
ted have o far (as on 30-6-1972) sanctioned 17
and 19 rural elecirification schemes of Rajas-
than and Bihar Siare Electricity Boards involv-
ing loan assistance of Rs. 912 lakhs and Rs.
1119 lakhs respectively.

AUGUST 8, 1972

(b) The requisite information is given
blow 1
Al Rajas- Bihar
India than
(i) Percentage of
villages electrified 216 127 1264
(ii) Percentage of
rural population so far
devoid of amenity of
electrification. 55.0 733 769

(¢} The period during which all villages in
India including two Siates viz. Rajasthan
and Bihar will be electriied would depend
upon the resources available in the Fifth and
subsequent plans,

Imports channelised through State Trad-
iag Ageacies

1338. DR. H. P. SHARMA : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the percentage of the country’s imports
that were channelised through State Trading
Agencies during the past three years ; and

(by) the pretise policy of Government in 1his
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN "TRADE (SHRI
A. C. GEORGE) : (a) On present indications,
the share of public sectur in the import trade
will be 70 to 759%. However, information
about the share of public sector in the import
trade during the past three years is being col-
lected and will be laid on the Table of the
House.

(b) It is the declared policy of the Govern-
ment to progressively canalise the bulk of our
imports through public sector agencies.

Trade with Rhodesia and South Africa

1339. DR. H. P. SHARMA : Will the
Minister of FOREIGN TRADE be pleased to
state

(a) whether the U. N's cconomic sanctions
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against Rhodesia and South Africs have been
violaied by certain members of the U. N.
including India ; and

(b) if s0, the precise nature of exporis to
and imports from these countries by India
during the past three years, indicating the
names of the items and cost thereaf and the
reosons for violation of such sactions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) India has ot violaed
the cconomic sanctions jimposed by the
Security Council against Rhodesia and South
Alrica.

(b) Does not arise,

wiw, e, Qe ffer s JwY
frae awtel @ FawA

{340. wro gt anfee :
ﬁq:;*om:

w1 X@ W A T F FO 6

(%) = W, e, Ao oo
qur 2 fr< 7 & forg T a8 S
ww wTfed & F1 B gEE g

(wr) =7 3= wEE A aqaw fwar
3 fr @ oF g 3% Tew § EifeE
far @ ; AR

(w) afz g, A I@ T FET TR
N wn wfafFar 8 7

o ot (s Ao o W) : (W) W
dae #99 A SARA FTET @OH X
a’ ¥ far wT @ 8 1 wr—afgl AT
g & Gmfw ¥ fog s g@a—adw
frard & forg | T faafor @ and &1
fa=re grg famm mm &1

(@)t g ¥ ECEC JA AT
ot 3 5 ¥ ¥ @F WA A U
H s a9 )

() & Freari-afgar #C g FEX
it s firae sraw & fag afaeEr
feit? da A o @ &1 ot @ afgr
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d g ama FAmr §, g gaw ¥ fow
§ it §4g TRl A SAR TiW FA
¥ ae sToTn wfra w@ F a H w
fafreag fovar snamr | ogi @ wow oA
&1 4w §, 4fF g9 seard F1 afawiw
IR AT Tq g FICGTAT ATAOTHL
# ad 913 19 ST I g F1 Ara-
¢ g0 7 & fae v, wivd ag
FREAT 9w g9 g &, 9 fE
R ¥ 9ge A § enfuw @ R wH
FT QT R, FTAF F &7 A eqrfa faear
AT | ITGFT AT ¥LF AL FY @A
¥ & gfm sTa i § Ak ¥ gEm
qT Y faare fam smam

Takeover of Vijaymohai Mills Ltd.
Trivandrum

1341. DR. HENRY AUSTIN :
SHRI M. K. KRISHNAN :

Will the Minister of YOREIGN TRADE
be pleased to state :

(a) whether Kerala
requested  the Central Government to take
steps to  take over the Vijavmohini Mills
Limited, Trivandrum, under the Industries
(D & R) Act, 1951 and entrust them to the
State Textile Corporation : and

(b) if so, whether any decision has been
taken in the matter ?

Government  have

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b} The State Government’s request is under
consideration.
qateT o & RgmaEE W
WIS W Qe

1342, «it wow wor qi¥ : w W W
Tg AR A FUT wEw fiv :

(%) war qataT twd & wETAEE ¥
1A Bg "EAl ¥ FE AT FISATETH & ATAT
e, aAR

(=) afs &, @ = AT ATAT A
T 93w ?
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@ wit (W o go anf) : (F) o
gh

(@) tax WT & wgvEes, w15
e & TR fafrw &@@, 2w sk
Aree QAfal & frdewr & g @R qx,

91 §Z a1 g fri ¥ arfawewe
§ wife g9 dAdae @ 7

Licence for manufacture of Staple Fibre

Yarn

1343. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of FOREIGN
TRADE be pleased to state the names of the
parties which had applied for licences for the
manufacture of Staple Fibre Yarn in 1971-72
and Government’s decision on their applica-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) :

Statement

5. No. Namie of the applicant

I. M/s. Central India Spg. Wvg. & Mfg.
Company, Nagpur.

2. Pulgaon Couton Mills, Fulgaon, Rajas-
than

3, Rajasthan Spg. & Wvg. Mills, Rajasthan
4. Mewar Textile Mills, Bilwara
5. Aditya Mills, Kishangarh

6. Abmedabad Shri Ramakrishna Mills,
Ahmedabad

7. Jaipur Spinning & Wvg. Mills, Jaipur
8. Sarguna Textiles, Coimbatore
9. Ashok Textiles, Alwaye
10. Minerva Mills, Bangalore
11. Mysore Spinning & Wvg. Bangalore
While final decision on these applications
has yet to be taken, Government has continued

the facility of permitting the cotlon spinning
mills to spin staple fibre.
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Scheme to meet shortage of cotton

1344, SHRI C. T. DHANDAPANI :
SHRI GIRIDHAR GOMANGO :

Will tho Minister of FOREIGN TRADE
be pleased to state ;

(a) whether the Planning Commission has
prepared a scheme for Government to take
regulatory measures to case the situation aris-
ing out of the shortage and high prices of
cotton and unsatisfactory working conditions
of the cotton mills ;

(b) if so, the main features of the scheme ;
and

(c) how far these steps will result in
improvement in the working of textile mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORRIGN TRADE (SHRI
A. C. GEORGE) : (a) No Sir.

(b) and (c). Do not arise.

Soviet assistance for export-oriented
industries

1345. SHRI P. NARASIMHA REDDY :
DR. H. P. SHARMA :

‘Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have received an
offer of financial assistance from the Soviet
Union to set up export-oriented industries
whose produce would be mainly exported to
that country ;

(b) if so, what are the indusiries proposed
to be so set up ; and

(c) whether Government propose to locate
these industries in the industrially backward
regions of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) During the visit of the
Minister of Foreign Trade to Moscow in May
this year preliminary discussion took place with
the USSR Authorities on the question of
setting up export-oriented industries in India
with Soviet assistance, including offer of credit
facilities.

(b) and (c). The matter is still being proces-
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Duty on inter-state sale of electricity

1346. SHRI P. NARASIMHA REDDY:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether some State Governments are
still levying duty or tax on inter-State sale
of electricity ;

(b) if so, the names of the States and the
quanium of duty or tax levied by them ;_q‘}

(c) the steps proposed to be taken to dis-
continue this levy ?

THE DEPUTY MINISTER 1IN THFE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) Yes,
Sir.

(b) and (c). The. States of Assam, Madhya
Pradesh, Punjab and the Delhi Municipal
Corporation levied electricity duty Rs. 96,600,
37,33,110; 7,26,500 and 2,87,960 respectively
during the year 1970-7I. The question of
exempting the inter-State sale of power from
the levy of dutyftax by the States was consi-
dered in the recent Conference of the State
Ministers of Irrigation and Power held at.
Srinagar from 29.6.1972 to 1.7.72. The Con-
ference noted in recognition of the need
for optimum wiilisation of power geueration
and transmission facilities and in order to
encourage inter-State sale of power a number
of States have already exsmpted such sale from
the levy of dutyftax and recommended that
all the States should follow the !practice of
exemption of inter-State sale of electricity from
the levy of electricity duty/tax. The States
have been requested to implement the recom-
mendation.

Disparity in cost of power remulting in
1347. SHRI P. NARASIMHA REDDY :

Will the Minister of IRRIGATION AND
POWER be pleased to statz :

(a) whether Government are aware of the
considerable inter-state disparity in the cost of
power for industries due to variation in the
nature and cost of Lower-generation in different
States resulting in regional imbalances ; and

(b) if 30, the steps that are contemplated tq.
bring about uniformity in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT B. N. KUREEL): (a) Yes,
Sir.

{b) The State Electricity Boards had been
requesied in 1969 to achieve uniformity ia
tariffs for cach category of consumers within
the State. This has, by and large, been achieved
with the formation of State Grid net-works.
The integrated operation of State Power
Systems in a regional net-work, which is now
being promoted in the country, will pave the
way for pooling of costs of generation which can
Jead to more uniformity of tariffs within each
region. Inter-regional disparities will gradually
be removed with the formation of All-India
Grid which is being visualised.

Loss suffered by N. P. C. C. Led.

1348. SHRI D. K. PANDA: Will the
Minister of TRRIGATION AND POWER be
pleased to state :

(a) whether the National Projects Construc-
tion Corporation Ltd. has suffered a loss of
Rs. 131-59 lakhs in the year 1970-71 ;

(b) whether in the previous years the
Corporation made profit and if so, the reasons
for suffering heavy loss during 1970-71 ;

(c) whether the National Projects Construc-
tion Corporation Workers Union has submitted

2 memorandum drawing Government’s atten-
tion to various causes for the loss suffcred ; and

(d) if so, the action taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) Yes,
Sir.

(b) The National Projects Construction
Corporation since its inception in 1957 earned
profits during the years from IQST-SB'IO
1966-67. It has, however, suffered losses dunn‘g
the years 1967-68 to 1970-71. The_ main
contributary factors leading to the losses of 1hc
_National Projects Construction Corpc:u‘atu:m
are the provision of idle depreciation of
machinery ; payment of idle labour on
account of gradual retrenchment of surplus
labour because of completion of works ; pay-
of interest on borrowings to meet the Jack of
. working capital.

(c) and (d). The memorandum reoei\fcd
from the  National Projects Construction
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Corporation Workers Union relating to retren-
chment had referred 1o the loss incurred by the
National Projects Construction Corporation.
Various steps have been taken to improve the
working of the National Pﬂ:jcct.s Coastruction
Corporation. These include disposal of unser-
viceable and surplus machinery, retrenchment
of surplus labour, improvement in the field
inspection of works undertaken by the Cor-
poration and cost control. Besides, a drive has
been launched for obtaining new works in
order to increase the outturn of the

Corporation.

Impact of Pakistani currency devaluation
on India’s foreign Trade

1349, SHRI D.K. PANDA : Will the
Minister of FOREIGN TRADE be pleased to
state ;

(a) whether Government have made any
assessment of the impact of devaluation of
Pakistani currency on India’s forcign trade and
on economy of this country ; and

(b) if so, their findings in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) The devaluation of the Pakistan rupee
has been accompanied by the abolition of the
bonus voucher scheme and imposition of export
duties on a number of products. Government of
India is keeping a close watch as to the impact
of the changes in effective export exchange
rates in Pakistan, on the export of sensitive
items like cotton textiles, leather and sports
goods where Pakistan cowpetes with India in
the world market.

Setting -pd:s-ptr Power Stations’

1350, SHRI P. M. MEHTA :
SHRI P. GANGADFB ;

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the working group on pmvér
set up by the Planning Commission has
suggested the setting up of ‘Super Power
Stations ; and

(b) what other suggestions the working

group bas made and whether Government arc
going to implement the suggestions
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 B. N. KUREEL) : (2) and (b)-
The Report of the Task Force set up for Pit
Head and Coal fifild Power Stations which also
includes Super Power Stations is still awaited.
Railway Accident between Phulad and
Marwar Railway Statons
(Western Railway)

1351. SHRIP. M. MEHTA :
SHRI P. GANGADESB :

‘Will the Ministcr of RAILWAYS be pleased
to state :

{a) whether six Railway employees were
injured when the 22 Dn Udaipur-Marwar
Junction passenger train was involved inan

accident on the 28:h June, 1972 between Phulad
and Marwar ; and

(b) if so, the cause of the accident ?

THE MINISTER OF RAILWAYS (SHRI T.
A. PAI) : (a) Yes. The train involved in the
accident was 222 Down Passenger aud not 22
Down Passenger.

(b) According to the provisional finding of
the Additional Commissioner of Railway
Safety, Bombay, who held his statutory inquiry
into this accident, the derailment was due to
deliberate tampering with the track by some
unknown person or persons.

Expert of Bidis to Bangladesh from Kerala.

1352, SHRI A. K. GOPALAN : Will the

Minister of FOREIGN TRADE be pleased to
state :

(a) whether Government propose to include
Bidis produced by Bidi Workers Central
Co-operative Society, Cannanore, Kerala State

in the list of items of trade with Bangladesh ;
and

(b) if so, when i

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b). There is no
restriction the cxport of bidis to Bangladesh,
What the hon. Member has in mind is perhaps
the inclusion of bidis in the list of items under
the Limited Payments Arrangement. There is
no proposal  to include  bidis

under this
Arrangement,
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Nepal's request for Supply of Wagons

1353. SHRIMATI SAVITRI SHYAM :
SHRI NAWAL KISHORE SHARMA:

Will the Minister of FOREIGN TRADE be
pleased to state :

{a) whether Nepal has sought Indian help
for supply of more railway wagons for her over-
seas trade from Calcutta port;

(b) if s0, the number of wagons to be sup-
plied;

(c) the time by which the wagons will be
supplied; and -

{d) whether the Joint Review Committee of
the two countries is again meeting in the near
future for fresh talks in this regard and if so,
when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) to (d). Do not arise. However, at the
request of Nepal India has agreed to pro-
vide additional railway wagens for movement
of essential commodities like salt, coal and
cement to Nepal.

Indo-Bangladesh Trade Agreement

133. SHRIMATI SAVITRI SHYAM :
SHRI NAWAL KISHORE SHARMA:

Will the Minister of FOREIGN TRADE be
pleased 1o state ¢

(a) whether a trade agreement worth 100
crores of rupees has been reached between the
Governments of India and Bangladesh recently;

(b) if so, the industries which India is ex-
pected to set up thereunder;

(c) the commodities which Bangladesh will
export to India; and

(d) whether there is a proposal to sct up a
Committee of the two countries to ensure
smooth working of the agreements for the deve-

lopment of trade and if so, the salient features
thereof ?

THE DEFUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADLC (SHRI
A. C. GEORGE) : (a) to (c)s The Trade Agree-
ment between India and Bavgladesh provides
inter alia for imports and cxports of specified
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commaoditics worth Rs. 25 croves either way,
under Limited Payments Arrargement. The
Comunodities to be exported by Bangladesh to
India under this Arrangement are listed in the
Trade Agreement a copy of which has already
been placed in the Parliament Library. The
Trade Agreement cloes not  contain any provi-

sion for sciting up industries by India in
Bangladesh.

(b) No, Sir. The Agreement, however, pro-
vides that in order to faciliiate its implementa-
tion, the two Governments shall consult each
other as and when necessary and shall review

the working of the agreement at the end of §
months from the date of iis conclusion.

China’s Offer of Interest-free loans to poor
Countries

1355. SHRI GIRIDHAR GOMANGO :
Will the Minister of FOREIGN TRADE be
pleased 1o state :

(a) whether Government are aware that
China offered interest-free or low-interest loans
to poor countrics at the United Nations Con-
ference on Trade and Development at Santiago
on 3rd May, 1972; and

(b) if so, whether India will also receive

such loan from China ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GFORGE) : (a) Nu, Sir.

(b) Daes not arise.
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Sarvey Report of Bhadrachalam-Kovvara
Railway line

A358. SHRI K. MALLANNA ¢ Will  the
Minister of RAILWAYS be pleased to state :

(a) whether the survey report of the Bhadra-
chalam-Kovvuru Railway line bas since been
received by Government; and

(b) if so, the decision taken by Government
"thereon ?
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THE MINISTER OF RAILWAYS (SHRI
T.A. PAL): (u) Yes.

(b) A decision would be taken after consider-
ing the report which is under examination.

Decline in export of Castor Oil

1359. SHRI K. MALLANNA : Will the
Minister of FOREIGN TRADE be pleased to
stale :

(a) whetber there is a steep faff jn the export
of castor oil to some foreign countries during
the last three years ;

(b) if so, the amount of export of castor oil
made to each foreign country during the last
three years ;

{c) the reasons of fall in the export; and

(d) the steps taken or proposed to be taken
by Government to increase the export of castor
oil ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b), Except for
U. S. S. R. which is the major importing coun-
try, there has been a decline in exports of castor
oil to some other countrics. A statement giving
information in respect of main destinations is
attached.

(c) The main reason has been higher prices
of Indian castur oil compared to other sources
of supply.

(d) The exporis have been canalised through
the S. T. C, and this has helped inter alia 10
improve competitiveness.

Statement
Statement showing country-wise exports of Castor Oil during 1969-70 to 1971-1972 (up to
January, 1972)
Quantity in Tonnes
. Value in Rs. Lakhs
Country 196970 1970-71 (1971-72 an. 72)
Qiy. Val. Quy. Val. Quy. Val, el
Cznchoslovakia 4522 113 2875 96 1343 39
U.A.R. 130 4 38 1 - —
U.58 5 R. 8163 203 11444 449 10360 388
Yugaslavia 300 9 491 15 - -
German Dem. Rep. — - 443 15 753 25
U. K. 10 Neg. —_ -_— — ol
Other countries 513 18 345 13 179 7
Total 13638 347 15636 589 13235 459
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Electrificati of Mad G didi di
Section (Southern Railway)

‘I350. SHRT K. MALLANNA : Will the
Minister of RAILWAYS be pleased (o state: ;

(a} whether any survey lias been completed
for clectrifying Madras-Gummidipundi  section
on the Ssuthern Railway; and

(b) if so, whether the survey report has since
been received by Govermment and if so, the
nature of action taken by Government thereon ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAl) : (a) Yes.

(b} Yes. Electrification of Madras-Gummi-
dipundi section has already bern approved for
execution, as part  of Madras-Vijayawada
Electrification Preject.

Demands of Work-Charged Staff of Rajas-
than Canal Project

1361. DR. KARNI SINGH :

SHRT BANAMALT PATNAIK :

Will the Minister of IRRIGATION AXD
POWER be pleased to siate

fa) the demands of the work-charged stafl
of the Rajasthan Canal Project who have been
on strike for quite some time; and

{b) the steps 1aken 1o mieer them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWLR
(SHRI BN, KURLEL):(a) A statement showing
thee demands of the work-charged stall of 1he
Rajasthan Canal Project, as reported by the
State Government, is attached.

(b} The Chiel Minister, the Irrigation
Minister and officers including those of the
Labour Department, Rajasthan, had number
of meetings  with the  representatives of the
Workers' Union 1o negotiate a sewtleraent. 1t
has however, been reported that the strike has
since been called off.

1. All Work-charged cmiplovees with service
more than 2 vears should be made per-
maunent on regular basis.

Work-charged employces be given benefits

of pension and grawity.

3. G.P.F. benchit should be allowed tun pay
up to Rs. 700/-and the stafl should be given
complete accounts.

4. Retrenchment  of  the  work-charged

employees  should be  siopped and  their

seniority should be project-wise and not
division-wise,
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5. Amendment to cenified standing orders
should be only in accordance with the
suggestion of the Union,

6. Countractor'’s agency be eliminated and all
warks  should be done through Govt.
machinery,

7. All work-charged employees working on
machines should be given uniforms in time
and even with retrospective effeet,

B. Project allowance should be given to work-
charged siafl also.

9. FLducational, medical, drinking water and
recreational facilities should he given to the
waork-charged staff.

10. For work more than 8 hours, overtime
waies should be paid.

11. Work-charged staff should not be used for
private work,

12, Drivers be given facilities as per Transport
Act.

13. Holding of the meetiizge of Works Comm-
itiee to decide matters regarding seniority.
promotion, transfers etc.

14. Implcmentation of decisions of Standing
Labour Council.

15. Implementation of Industrial
Code.
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im Central Railway Zone

1363. SHRI JAGANNATH RAO JOSHI :
Will the Minister of RAILWAYS be pleased 1o
state:

(a) whether representatives of South Central
Railway Employees met the Railway Minister
in Poona and gave a memorandum regarding
inclusion of Daund and Sholapur Divisions in
the Central Railway Zone; and

(b) if so, what is the reaction of Government
thereto ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) No. However, members of a
so~called ‘Action Committee’ consisting mainly
of outsiders and a few railway employees who had
no representative standing as such, met the then
Minister of Railways at Poona on 30.6.72 and
presented a demand for merger of Sholapur
Division with Central Railway.

(), The matter is a complex one aod has far-

reaching ganisational quences for the
viability of the workload devolving on the Zonal
Railway systems concerned.

Scheme to Centrol Floeds ia Najafgarh
Nala

1364. SHRI S. N. MISRA : Will the Mini-
ster of IRRIGATION AND POWER be pleased
1o state:

(a) the schemes under way to control floods
in Najafgarh Nala ;

(b) how and when they are expected to be
implemented ; and

fc) the cause and effect of the recent
flooding of the Nala ? .
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL): (a) and (k). The
scheme for providing a capacity of 3000 cusccs
fer the Najafgarh drain from Dhasa bund to its
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out-fall into the Yamuna has been compieted at
a cost of Rs. 4.7 crores. A scheme for lining
the tail reach of the drain starting from Daryala
Nala to provide a capacity of 6000 cusecs at the
out-fall has been approved for implementation
at a cost of Rs. 2.05 crores and is to be completed
during the 5th Plan period.

() Due to heavy rainfall from 7th to 10th
July, 1972, the water level in the Najafgarh
Jheel on the Haryana side of the Najalfgarh
drain rosc by about two metres more than on
Delhi side. Consequently, the left spoil bank of
the Najafgarh drain in the Jheel portion brea-
ched in a length of abcut 100 metres. Water
flowing through the breach inundated arcas in
villages Jhatikara, Shikarpur, Gumenhera,
Raota and Jhiljhuli of Delhi territory. The
total area affected by the breach was about 2000
ha. The breach hassince been closed and the
accummulated water drained.

Take-over of sick Textile Mills

1365. SHRI S. N. MISRA 1 Will the
Minister of FOREIGN TRADE be pleased to
state:

(a) the list of the sick Textile Mills taken
over before the 30th June, 1972;

(b) the investments made in terms of money
on them;

(¢) the sick mills which have commenced
working; and

(d) whether any sick mill has been (rans-
ferred to a private party and if so, when and
on what terms?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) A statement containing
the names of the cotton textile mills, the
management of which has been taken over by
Government before the 30th June, 1972, under
the provisions of the Industries (Development
and Regulation) Act, 1951 and which are still
under Government management, is laid on the
Table of the House [Placed in Library. Ses No.
LT-3307/72]

(b) Up to the end of July, 1972, the Central
Government directly and through the National
Textile Corporation have advanced loans to
these mills for working capital and moderni-
sation, etc., to the tunc of Rs. 1377.19 lakhs.

(¢) All the cotton textile mills under
Government management, except the four mills
mentioned at' Serial Numbers 40,41,48 and 49
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of the statement referred to in reply to part (a)
of the question have re-started working.

(d) Apart from two mills, namely, Ajudhia
Textile Mills Ltd., Delhi and Edward Mills Co.
Lid., Beawar whose management has again
been taken over by Government, the manage-
ment of the following three mills was handed
back to their old managements, on the expiry of
the periods of Government control, on the dates
indicated against cach:—

Name of the mill Date of
handing over

1. Atherion West & Co. Lid.,
Kanpur 13-2-65

2. Mewar Textile Mills Lid.,
Bhilwara 1-1-68

3. Pratap Spg. Wvg. & Mfg. Co.
Lid., Amalner 1.4-71

Import of Jute from Bangladesh

1366. SHRI S. N. MISRA : Will the
Minister of FOREIGN TRADE be pleased to
state:

(a) the number of bales of raw jute imported
from Bangladesh up to 30th June, 1972 and the
value thereof in terms of rupees;

(b) the percentage in value of this import
handled by State Trading Corporation and Ly
private sector; and

(¢) the names and addresses of parties in
private sector who handled the import ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) There were no imports of
raw jute from Bangladesh up to 30th June, 1972

(b) and (c). Do not arise.

Railway line in Adivasis areas of Madhya
Pradesh

1367. SHRI RANABAHADUR SINGH :
Will the Minister of RAILWAYS be pleased to

state:

(a) whether any Railway lineis under
construction in the State of Madhya Pradesh in
the Adivasis areas; and

(b) ifso, the broad outlines thereof and
when it is likely to be ready for sevice?
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THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a)and (b). Only Guna-Maksi
B. G. Rail link (length 192,22 kms; cost Rs. 9,18
crores) is under construction in Madhya
Pradesh at present. This line is expected to be
completed by 1.7.1973 subject to timely supply
of permanent way materials. No other line is
under construction in the Adivasi arca of
Madhya Pradesh at present.
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Construction of Rallway over=bridges in
Kerala

1370. SHRI C. K. CHANDRAPPAN : Wil
the Minisiter of RAILWAYS be pleased to
slate :

(n) whether the Railway over-bridges near
the Railways Stations at Tellicherry and
Temple Gate in Kerala are under construction;
and

(b) if not, when the construction is likely to
be started 7

THE MINISTER OF RAILWAYS (SHRI
T.A. PAI)1 (a) and (b). The proposals for
construction of road over-bridges in place of
level cromsings near Tellicherry and Jagannath
Temple Gate Stations have been included in
Railway's Works Programme, 1972-73,

Plans and estimates for the works are yet to
bc finalised in consultation with the State
Government. The bridge portion is to be
constructed by the Railway whereas the approa-
ches are to be constructed by the State Govern-
ment. The works will be sanctioned and execu-
ted as soon as the State Government are ready
to take up their portion of the work so that the
bridge portions and the approaches are com-
pleted more or less simultancously.

West Beagal Gevernment’s regquest for
more Wagons

1371. SHRI C. K. CHANDRAPPAN : Will
the Minister of RAILWAYS be pleased to state:
. (a) whether West Bengal Chief Minister had
written a letter to the Union Railway Minister
asking him to make arrengements for the supply
of more wagons 10 West Bengal; and
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(b) whether his Ministry had said that they
could not supply the required number of
wagons due to the law and order situation
there ?

THE MINISTER OF RAILWAYS (SHRI
T. A.PAI) : (a) The letter from Chief Minister
of West Beogal did not contain any general re-
quest for allotment of more wagons but was
with specific reference to the reqairements of
wagons for construction materials required by
C. M. D. A. and for other projects,

{b) In the reply while assuring necessary
assistance in ruil tronsport, mention was made
of dislocation to railway operations in the West
Bengal area due to anti-social activities and
co-operation of the State Government
solicited in controlling the same.

was

Setting up of National Handicrafts Market-
ing Corporation

1372. SHRI C, K. CHANDRAPPAN : Will

the Minister of FOREIGN TRADE be pleased
to state :

(a) whether Government bave decided to set
up a Narional Handicrafts Marketing Corpora-
tion with a view to co-ordinate the activities of
the State Handicraft Marketing Corporaiion;
and

(b) if so, the salient features thereof ¢

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) Does not arise.

Loss of Revenue due to movement of Goods
by Motor Transport

1373. SHRI R. S. PANDEY: Will the
Minister of RAILWAYS be pleased to state ;-

(a) whether Railways are losing revenuc as
traders prefer motor transport for the move-
ment of their goods in the country;

(b) whether the traders prefer motor. trans-
port due to increasing pilferage of their goods
and other sorts of corrupt practices in the
Railways; .

(c) if so, to what extent the Railways’ busi-
ness in this regard has been diveried to the
motor transport; and i '
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(d) the steps being taken to root out cor-
ruption in the Railway administration handling
the transport of goods in order to attract more
business ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) to (d). The conditions under
which Railways and road services operate are
substuntially different. Road transport enjoys
certain inherent advantages by virtue of its
ability to vary rates at will, avoid handling of
goods en'route and render door-to-door service.
It is therefore, often preferred, especially when
high-value commeodities have to be transported
over moderate distances. This has Jed to some
diversion of traffic from rail to road. The
extent of diversion cannot be quantified .

Thefts and pilferages are a cause of concern
to the Railways and active steps are being
taken in association with State Government to
combat them. In cases where Railway staff are
found to be invelved, severe action is taken
against them.

During 1971-72 both the tonnage of goods
traffic lifted and the earnings therefrom were
higher than in 1970-71. The percentage of
high-rated traffic carricd was also higher.

Indo-Polish Trade Agreement

1374. SHRI R, 5. PANDEY : Will the
Minister of FOREIGN TRADE be pleased to
stale :

(a) whether negotiations have been held
recently to increase substantially India’s trad.
with Poland;

. (b) ifso, whether any ncw agreement h
been signed in this regard; and '

(c) the new Indian goods which would be
exported to Poland under the new arrangement?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir. During the
course of the visit of the Minister of External
Affairs to Poland from July 6 to 9, 1972, some
aspects of Indo-Polish trade and economic rela-
tions were also discussed.

(b) No, Sir,
(o) Dows not arlee,
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Shortage of wagons due to detention in
Steel Plants

1375. SHRI R. S. PANDEY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Railways are finding it increas-
ingly difficult to clear heavy goods traffic due to
shortage of rail wagons;

(5) whether the shorlage of rail wagons is
mainly due to their detention in the steel plants
and by the traders at the loading and unload-
ing stations; and

(c) if so, what steps are contemplated to
ensure carly release of rail wagons in order to
make their full utilisation and remove the shor-
tage felt for transporting goods in the country ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) The total revenue earning
originating traffic lifted during the first three
months of the current financial year was 11 lakh
tonnes more than that during the corresponding
period of last year tbough the entire demand
for rail transport could not be met in full;

(b) Detention 10 wagons above the schedules
fixed inside steel plants and delayed unloading
at some terminals particularly in the Eastern
Sector affected availability of wagons for
loading.

(c) The matter is being followed up with the
Steel Planty as well as with the trade through
Chambers of Commerce and other such bedies.

Sanction sought by States for new Power
Projects

1376. SHRI R. 5. PANDEY : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether a number of Stale Govern-
ments have sought sanction of new power
projects from the Central Government to meet
their growing power requiremnents ;

(b) whether an assessment has been made
about the requirements of different States wirh
regard to the power requirements ; and

(c) ifso, how many power projects have
been sanctioned to different States during the
current year and whether any priority is being
given to- the drought affected States ~while
sanctioning new power prajechs in  the
country !
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) 28
Thermal Power Schemes aggregating to 9.1
million KW of generating capacity and 38
bydro generating schemes aggregating to 5.9
million KW have been proposed by the various
States and C=ntral authorities for implementa-
tion in the Fifth Pian and beyond.

{b) Yes, Sir. The requirements of various
regions in the country up to the end of the Filth
Plan have heen assessed and the requirements of

power generatling capacity worked out on this
Lasis,

(c) During the current year, the following
Schemes have been sanctioned :—

(i) Nagarjunasagar Pumped Storage
Scheme 2% 50 MW in Andhra Pradesh.

(ii) Kadana Hydro Project —4x 60
MW in Gujarar,

(iii) Tillari Hydro Project —1x60
MW in Maharashira.

(iv) Tehri Hydro —4x 150 MW in
Uttar Pradesh.

(v) Obra Therma ; —3x200 MW in
Uttar Pradesh.

In justifving any project for implementa-
tion, all aspects of power needs including those
of drought arcas in the State are taken into
account and appropriate priorities given.

Outcome of India’s Participation in
Leipzig Fair

1377. SHRIT R. 5. PANDEY : Will the
‘Minister of FOREIGN TRADE be pleased
1o state 3

{a) whether India’s participation in the
Leipzig Fair held in last March has resulted
in considerable business for export of the
Indian goods abroad ;

(b) il so, the total business fetched and the
major items for the export of which orders
have been received ;and .

(c) whether steps have been taken subse-

quently to explore thoss markets further to
increase export of Indlan goods 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C,GEORGE) : (a) and (b). Yes, Sir.

We have so far received confirmation in
respect of finalisation of business worth
Rs. 14. 44 million. Items contracted for export
arc—Electric motors, Knitting machine and
spares, Taper plug valves, Tarpaulin, Crushed
bones, Coir yarn, Handprinted textiles,
Bamboo mats, Coiton waste, Teca, Brassware
and Handicrafts,

(¢) Participation in Leipzig Autumn Fair
in September 1972 is being arranged at Trade
level and required facilities are being extended
by the Minisiry to the Indian participants.
Steps are also being taken to arrange Indian
participation in Leipzig Spring Fair, March,
1973 at official level.

ardt Aot & fog fadn s & =

1378, =it g% wx wom ¢ F47 fardeil
L n il CECICIEE THE OB

(%) NNt deadfa D § fRw
s & Fa1 w5 fasifa § ; aR

(&) 71 F A&q qrq F fqw 914 A7
AT 2 AR afr AT @Y tw A ¥
T FGATE T &1 frE g ?

film @I wEma § ITEe
(sfto go wro wrek): (F) & (@), sy
qaadia groer & frafa & oe @ @ T
% fir aivew aTiew afg < 7 sfaww @
o & g2y S aet o frafaf o ofwa
aifes afg 1w @ 5 sfawa sfa o
w1 wg aw Wy A AT s ad .
graeg g, Q& @ @ Ffrsaar & a9 5w
srareaT § a3 AT &5 i fir frafal w1
=T wav grm ) qurfy fratet o afes ¥
#fe® 73 & g Py @

@ " ¥ wifer & warw & areniw
ww firafer gfieerg) s o ol € Forrd
g sy sfigflr, wme et o
gerar o, gt ev wwr & omdewr 2



325 Writlen Arswers

stafasar, 3w wiE § fearge, sm@ qar
STET EFT AT AT AR A qTT 7
faferez 71gd wifwsr & 1+ 7 searear Fir
fadalt arart #r 4o o Frafay &3 @9-
o qfedt &1 gam &7 & gErw §
TR ST A FR Mg awEn omw
frater sgfeaf a7 qof @ @t o 2
v ot saemw @ g, 94 g ATT-
T 1R Y sfaqes qgrar ot faata
FAFANEAR a7 faeia qgmar w2
A R TAAA GIXGT 7 TEAHT F
938 A G T FTOR FATAT AGT &
™ =Y & faaig # and are fafrez awear
F1 fwzd & faq sgrqrz srfuser i
w19 forw, & few, qezam Fromw, afcor
7 ITEHT frrw anfe smr frat €1 eqram
& TAATT HEqTIT SqFEAT F AR A
q38 a1 fear war & 1 qzad qur & st
arforfeas ot & Jogd &1 @@ *
¥AATd frivg FRFET @@ T § 1 93
gq smafasar st g, faiem: 9=
e, fomsr sare frata freare § sigan
fag®r adwm sl o areafas Y
FAAHUAA L, & as § w18 fa<hm
o (1972-73) ¥g s Afe ¥ s=adq
ANaifrs smafafas @eA & ageEa
afas sy FY syweqr | @A Aifa-
fafratari &t fadt 537 & fag g oz
¥ TV 71T ¥ faqed qm@ Fr sEer
F@ § FIH qgraF i
31 wq st 32 wr3w miyal wr e =

w2 (qfrew toR ) qT ™

1379, ot gyww ¥ : 41 I AT
o F9T7 ¥ FI w4 fF

(%) %t 31 &7 X 32 I3 mieat
F AT EAT T T THA H HIT A0 YT
IEY ara-qrg & Al & frnfeal w@
FgRTaTR AT & for g A ¥ aq1 sz
A faeelt ond & forg wr€ aiw 4T wrEET
w2l ¥ ferz adgar AT ¥ d

oF g

SRAVANA 17, 1804 (S4K4)

Written Answers 326

(&) afs &, @ | #t 5 wlomrs a1
WHFA T fag awr &1 w1 Fdand
w3 &1 fagc g ; ik

(1) afx wr€ Frdamd #<7 *1 e
Tt § o gk v Hvow § 7

T Wt (ot o go arf) (&) st gt

(&) @ (7). 7rar 2o g7 s=h gh
#T I & &9 A a| § ;o 31
aq/32 wTIw feel-sgwarare  qaasa
aifeat #1 AT WY RaT ) FFIE W
afaeg 78 &1

TwEam # g fagatnon

1380. ot wewwr www : w1 fewrg
o frem Wt ag @A A FO &Y
fF:

(%) @1 qorgE fagg & wwe
¥ Tt § aga 9 S FET @R
Ir €W d4y # Arasas agaw A &l o
& T FTT §

(@) Far wrd wiw & arEqE o A
aF AT & qiA) F) fawe gt g
Fr € § S T A S AW TE
i e fame & ma ezl &
foo a&t & ;

(m) afz &, &Y fer-fem fael & daw
# gromrd afoiia of & aar 79 ¥; AR

(%) 37% va % ezl 5l am &
arar g ?

g st fag s § gua (s
dnme gdw) : (%) ¥ (7). 7@l qI-
A o7 fgd g T A A CF @
amm fagdeor & wwfr sfew wRdw
dga ¥ w0 3, waw, fagy, LA,
weq w2w, wfgx, ATy, ArTeee, 9T,
frger o< ofeww qarw A gEAT A 4
o sfas safa §T G R



327 Written Answers

fag® frast, 1970-71 a9r 1971-72
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Balance of Trade with countries in ECAFE
Region

1381. SHRI SHRIKISHAN MODI :
SHRI P. GANGADFB :

Will the Minister of FOREIGN TRADL
be pleased to state :

(a) whether 1India has maintained a
favourahle balance of trade with countries in
the ECAFE rrgion ; and

(b) if so, the year from which favourable
balance of trade has been maintained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
A. C.GEORGE): (a) Yes, Sir.

(b) India has been maintaining favourable
balance of trade with ECAFE Region since
1968-69,
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Wide powers for Tarif Commission

1382. SHRI SHRIKISHAN MODI : Will
the Minister of FOREIGN TRADE be pleased
to state :

(a) whether Government have decided to
invest Tariff Comunission with wide powers to
increase its effectiveness ; and

(b) if so, whether Government are also
considering  proposals which will envisage a
clearly defined mandate for the Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADF (SHRI
A. C. GEORGE): (a) and (b). Government
have not so far decided 10 invest the Tariff
Commission with wider powers.

Rabate on imported Cotton

1383. SHRI HARI KISHORE SINGH :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether all the cotton mills which buy
imported cotton from the Cotton Corporation
of India are given some rebate ;

(b) if so, the reasons therefor ; and
(c) whether it is proposed to stop such

rebate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C.GEORGE)} : (a) No, Sir.

(b) and (c). Do not arise.
TOAm A g Eweige ¥ wowfeamin T
ot srgA W famm
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Scheme for comtrolling Adhwara group
of rivers

1385. SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have received, any
memorandum from M. L. A.s’ from Bihar for
a scheme for controlling the Adhwara group of
rivers in North Bihar ;

(b) if so, the broad outlines thereof ; and

(c) the steps Government propose lo take in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) (a) to (c). No
memorandum from M. L. As. from Bihar has
been received by the Ceatre regarding the
scheme for Adhwara Group of rivers in North
Bihar.

Power generation and supply position in
India

1386. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the total power generated in India ; and

(b) the total shortage of power in the
country at present ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND POWER
(SHRT B. N. KUREEL): (a) The total
electrical  energy generaled in  the country
during 1971-72 was 65,300 million kW and the
total installed generating capacity is 17-2
million kw.

(b) The total shortage of power in the

country is about one million kW corresponding
to 15 million kw per day.
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Rail link between Sambalpur and Howrsh

1387. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are contemplating
1or .ny rail link up to Sambalpur from Howrah;
and

(b) if so, the gist of the proposal under
consideration ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) No, as Sambalpur and Howrah
are already connected by rail.

(b) Does not arise.

Indo-Bangladesh Trade Agreement for
Sugar

1388. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of FOREIGN
TRADE be pleased 10 state whether sugar has
been covered in the Indo-Bangladesh Trade

Agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADEL (SHRI
A. C. GFORGE) : No, Sir. Not in the
Limited Payment Arrangement.

E;:ports of sugar to Bangladesh against
payment in foreign exchange will be governed
by the normal global export policy.

Restrictions on Indian businessmen going
to Dacea

1389. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether therc isa restriction on the
Indian businessmen going to Dacca for
furthering prospeets of trade ; and

(b) if 50, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE):(a) and (b). There are no
restrictions on travel between India and Bangla-
desh for genuine business purposes in terms of
the Trade Agrcement between the two countries.
Individual applications are, however, considered
on merit in accordance with a set of general
guidelines.
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Survey Report oum Sebarmarehha Dam
Prejoct

1390. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Orissa Government have sub-
mitted the survey report on the Subarnarekha
Dam Project ; and

(b) if s0, the action taken bv Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) and (b). A
scheme for constructing a storage dam on
Kharkai river, a tributary of the Subarnarckha,
for irrigation purpose has been prepared by
the Government of Orissa. This was received
for scrutiny at the Centre in March 1972. Afier
examination comments have been sent 1o the
State Government in May 1972. Replies to the

comments arc awaited from the State
Government.
Assessment of water resources

1391. SHRI S. P. BHATTACHARYYA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whethere there is any scheme with
Government o assess the total amout of water
resources and to find out the ways in which
agricultural land in various categories can Le
irrigated ; and

(t‘h) if s0, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) and (b). In order
to assess water resources, the State Governments
and Central agencies arc observing rainfall,
river gauge and river gauge-discharge data at
about 3963, B20 and 1173 sites respectively.
The network is being continuously improved to
the extent resources permit.

The State Governments have already
investigated a number of potential sites for
major and medium irrigation projects and these

will be taken up for implementation by the .

State Governments as and when resources
become available. The State Governments have
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also a number of further projects under
investigation.

Increase in Exports and Imports

1392. SHRI SHYAMNANDAN MISHRA :
Will the Minister of FOREIGN TRADE be
pleased to state the rate of increase in exports
and imports since the beginning of the First
Five-Year Plan co-mpuu.-d year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : A statement is laid on the
Table of the House.

Statement

Statement  showing rales of yearly increase|dectease
since the First Five Year Plan.

(In percentage)
Year Imports Exports
First Plan
1951-52 + 492 + 22-0
1952-53 — 277 —21-2
1953-54 - 130 - 81
1954-55 + 76 + 117
1955-55 + 34 + 06
Second Plan
1956-57 4+ 238 + 14
1957-58 + 231 — 71
1958-59 — 124 + 35
1959-60 + 60 + 10:1
1960-61 + 186 + 32
Third Plan
1961-62 - 28 + 29
1962-63 + 26 + 50
1963-6¢ + 77 + 11-2
1964-65 + 103 + 29
1965-66 + 44 — 13
Non-Plan period
1966-67 — 64* - g9
1967-68 —-_— B4 + 36
1968-69 — 49 + 133
Fourth Plan
1969-70 — 171 + 41
1970-71 + 23 . + 86
1971.72 + 13-4 + 241

* This bas been computed in terms of foreign exchenge as Indian

on 6. 6. 1966.

Rupee wat devalued
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Report of the Committee studying the
problem of floods in Gandak Basin and
lower Damodar Region

1393. SHRI J. MATHA GOWDER : Will
the Minister of IRRIGATION AND POWER
be pleased to state ;

(n) whether the Committe sct up to study
the problem of floods in the Gandak Basin
and the lower Damodar region and to suggest
measures {or effectively tackling them has sub-
mitted its report ; and

(b) if =0, the action taken on the recommen-
dations made by the Committce ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) ; (a) and (b).
The Technical Commitiee sst up for studying
the problem of floods and drainage conges-
tion in the lower Damodar Basin submitted
its report in June, 1972, Most of the recom-
mendations contained in the report are to be
examined and appropriate action taken by the
Government of West Berngal and the Damodar
Corporation to whom copies of the report have
Valley been forwarded. The recommendations
which are to be considered by the Central
Government are under study.

The Technical Committee szt up for study-
ing the flood problems in the Gandak Basin
are expected to complete their work and submit
the report only by the end of September, 1972,

Cyclone Distress Mitigatien Committee’s
Report

19%. SHRIJ. MATHA GOWDER : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Cyclone Distress Mitiga-
tion Committee set up for suggesting action to
be taken in the Cyclone prone arcas of Orissa
has submitted its report ; and

(b) if so, the action taken by Government
on its report ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND POWER
(SHRI Bn N. KUREEL) i (.] Y“. Sir.

(b) Thae report was received on August |,
tom2. Coples of the report have been sent to
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the State Government of Orissa for examinae
tion and initiating action on recommendations
pertaining to them. The recommendations
concerning Central Departments are being
studied for referring to the appropriate autho-
rities,

Rural Electrification Schemes saactioned
by R.E.C.

1395. SHRI J. MATHA GOWDER : Wil
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) the State-wise break-up of 169 schemes
and loan assisiance of Rs. 100 crores sanctioned
up to December, 1971 by the Rural Electrifica-
tion Corporation ;

(b) the details of 76 schemes
backward areas ; and

relating to

(c) the nature of concessional loans given to
the 76 schemes in backward areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL) : (a) to (c)s
The requisite information is given in the siate-
ment laid on the Table of the House, [Placed
in Library, See No. LT 3308/72].

Schemes for Irrigation of additional srea
for production of foodgrains

1396. SHRI J. MATHA GOWDER : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) the schemes which have been investiga-
ting and identified for the purpose of irriga-
ting and additional arca of about 8 million
hectars for the production of 12 million tonnes
of foodgrains by the end of 198! ; and

(b) when they are likely to be taken up for
implementation ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and (b).
It has been estimated that out of the 8 million
hectares, 7 million hectares would be contri-
buted by the continuing schemes which will
gpill over into the Fifth Plan. The remaining
1 million hectare will be from new schemes Lo
be taken up hereafter. The State Governments
aro taking necessary stcps to finalise the projecty
and start their implementation 83 and when

resources penmit,
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Natiosalisation of Rubber Trade

1398. SHRI M. RAM GOPAL REDDY :
SHRI ARJUN SETHI :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have decided to
nationalise Rubber trade ; and

(b) if so, the reasons therefor ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b) There iv ne
proposal under comsiderotion of Government
to nationaliss Rubber trade.
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Andhra Pradesh Government Proposals for
New Railway Lines

1399, SHRI M. RAM GOPAL REDDY :
Will the Minister of RAILWAYS be pleased to
siate @

(a) whether Andhra Pradesh Government
have recently proposed to the Railway Board
to take up some new Railway works in Andhra
Pradesh ;

(b) if so, what are these proposals ; and

(c) the reaction of Government to the said
proposals ?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI) : (a) 10 (c). The proposals for new
lines suggested by the State Government
of Andhra Pradesh in the order of priority and
the present position regarding them is as
under :

Name of lines

Present pos: tion

. s ___.______i. e
1. Ongole to
Hyderabad pia
Nagarjunasagar.

. Surverys for a new line
from Secunderabad (Bibi-
nagar) to Nadikude (with
the cunversion of Guntur-
Macherla section) have
been completed and the
reports are under the
examination of the Rail-
way Board. A decision
regarding this project will
be taken after this exami-
nation is completed.

2. Bailadilla 1o
Kothegudam
(Bhadrachalam
Road).

Surveys carried out in
1965 revealed that the
line would be justified
only if large scale deve-
lopments of industries in
the Dandakaranya region
taken up, of which there
are no indications so far.

3. Bhadrachalam
Road=—Kovvur.

Feasibility-cum-cost  stu-
dies carried out in 1966
had revealed that the
line would not be remu-
nerative. However, the
study report has been
updated_recently. Accords
ing to this up dating,
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1 2
this rail link would
stlll be heavily unrem-
unerative.  This report

is, however, at present
under Railway Board's
examinalion.

4. Nizamabad .,
Pedapalli

Earlier investigation had
revealed that the line
would not be financially
justified. Due to the
present difficult ways and
means position, the line
is not being coasidered.

Breakdowns in Ramagundam Power
Station in Andhra Pradesh

1400. SHRI M. RAM GOPAL REDDY:
Will the Minister of TRRIGATION AND
POWER be plcased to state :

(a) whether the Ramagundam Power Sta-
tion in Andhra Pradesh had te be shut down
within one week of its being commissioned ;

(b) il so, the causes for the breakdown ; and

ic) the measures Government propose to
take to prevent recurrence of such break-
downs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to (c).
The 62.5 MW Ramagundam Thermal Power
Station’ was commissioned in October 1971 and
was operating on part loads till the 27th June
1972 when it had to be stopped on account of
the failure of the steel structure supporting the
mechaagical dust collector. This happened on
account of the failure of the end conuections of
the beams supporting the dust collector.  The
contractors who erected the same are atending
to its rectification. The setis expected 1o be
put back into service shortly.

-Govemmcm of India is cunsidering the
setting up of an Expert Team of Consultants
to go arcund thermal Power station, study the
operating conditions and suggest remedial
measurch

338

CORRECTION OF ANSWER TO USQ
NO.4555 DATED 2.5.1972 RE FREE RATION
TO VILLAGERS IN KARGIL DUE
TO FAMINE CONDITIONS

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The following
reply was given to Unstarred Question No.
4555 :— '

“The State Government has intimated
that there is no population in such area
in_the Kargil sector. The question, there-
fore, does not arise™.

The State Government has since intimated
that the following foodgrains and essential
commuditics were supplicd free of cost during
the p:riod ending March, 1972 to the popula-
tion in the villages liberated in Kargil :—

Figures in Quintals
Auta .. 128.0
Rice w5 5.0
Salt . 1350.0
Sugar i 8.5
Tea 0.51

The Unstarred Question No. 4555 regard-
ing free ration to the villagers in the villages
which were librated by Indian forces in Kargil
area, due to famine condition prevailing there,
was answered in the Lok Sabha on Ist May,
1972, on the basis of the information contained
in the telegram No. 1215 M77 dated 22.4.1972
received from the Revenue Department of
Government of Jammu & Kashmir, After the
Question was" answered in the Lok Sabba on
1.5.1972 the Food and Supplies Department of
the State Government in its teleprinter message
dated 3.5.1972 stated that the following quanti-
ties of “foodgrains and essential commodities
were supplied free of cost to the population in
villages liberated in Kargil :—

Figures in Quintals
Aua 128.0
Rice . 5.0
Salt I 1350.0
Sugar et e 8.5
Tea - 0.51

2. Asthe two sets of reply of the State
Government were contradictory to each other,
the State Government was requested 1o indi-
cate the correct reply. It has now stated that
the reply given in the teleprinter massage dated
the 3. 5. 1972 referred 10 above may be taken
as the correct one.

3. The earlier reply given to Lok Sabha is,
therefore, required to be corrected,
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Re PRICE OF SUGAR
SHRI JYOTIRMOY BOSU (Diamond
Harbour)_: Sir, 1 have given notice of an

Adjournment Motion on the price of sugar. It
is very imporiant that we should discuss the
situation. The price has rouched the peak, so
10 say, of 300 per cent in the course of the last
two years and a half—

MR. SPEAKER : I bave alrcasy given my
ruling vn such matiers.

SHRI JYOTIRMOY BOSU : It is a very
important issuc today.

MR. SPEAKER : You can give notice of a
motion for discussion.

SHRI JYOTIRMOY BOSU : The price is
now Ras. 4 per kilo and you cannot get it in the
market. If this House is not allowed to discuss
it—{Interruptions)—it is a mater of deep regret.

MR. SPEAKER : 1 do not give you permis-
sion.

SHRI JYOTIRMOY BOSU : The notice 1
have given covers all the rules and regulations—

MR. SPEAKER : I did not give you permis-
sion.

SHRI JYOTIRMOY BOSU : It isan unpre-
cedented situation.

MR. SPEAKER : You are speaking without
my permission ; nothiag will go on record.

SHRI JYOTIRMOY BOSU : Sir, **

SHRI SHYAMNANDAN MISHRA (Be-
gusarai) : May I seck your opinion in the
matter, whether it is your view that we should
discuss the price of sugar along with the price
of other goods that we are going to discuss ?

MR. SPEAKER : You can bring in a regu-
lar motion. I am told therc is already a
discussion fixed about this matter. (Interruptions)
1 am sorry, I do not allow anything more.
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SHRI JYOTIRMOY BOSU: The life of
the common man is getting worse. You arc

_ exporting sugar at 90 paise per kilo to foreign

countries where the purchasing power is ten
times higher than bere, (Interruptions)

MR SPEAKER : Order, please.

SHRI INDRAJIT GUPTA (Alipore) : Sir,
in the matter of floods and drought, the
procedure followed was that the Minister con-
cerned first made a statement, and on the basis
of that statement, you had admitied motions
for discussion of floods and drought scparately.
Now, the sugar price also has created an all
India crisis. The whole country is engulfed in
the sugar erisis. Everyday, the prices are ni-
sing further and further. It is Rs, 5 a kilo now.
Therefore, why should you not direct the
Minister to make a statement on sugar also 7
Thereafter, if you like, we will give notice of a
motion and you should allow it. Why should
he not make a statement and what is respon-
sible for the sugar prices which are spiralling ?
Everyday, the situation is getting worse and
worse. He does nol make a statement or say
anything.

MR. SPEAKER : There is already a discus-
sion fixed.

SHRI INDRAJIT GUPTA: He should
make a siatement and tell the House what is
the policy.

MR, SPEAKER : It is a policy matter i,
before the discussion, the Minister gives some
statement.  ([nterruptions)

SEVERAL HON. MEMBERS : ruse—

MR. SPEAKER : Do not make it a daily
phenomenon. What are you doing ? (Internup-
tions) 1 say, I do not allow it and yet you force
yourself in this way. All I can say is that you
are speaking without my permission and if you
go on doing like this I shall have to ask you to
sit  down...(faterruptions). You should not
interrupt. I have examined everything. Papers
to be laid, . .(Iaterruptions). 1 have already said
that he should come with a staiement as early
as he can.

SHRI INDRAJIT GUPTA : It should be
made before the discussion comes up in the
House. .. (Interruptions).

**Not recorded,
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12.06 brs.
PAPERS LAID ON THE TABLE

AuDIT REPORT ON Accounts oF NATIONAL
CounciL oF EDUCATIONAL RESEARCH AND
TrANING, 1969-70

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. S. NURUL HASAN) : I beg to lay on
the Table a copy of the Audit Report (Hindi
and English versions on the accounts of the
National Council of Educational Research and
Training for the year 1969.70. [Placed in
Library, See No. LT-3267/72).

NOTIFICATIONS AMENDING THE DELHI, MEERUT
AND BULANDSHAHR MiLk AND MILK PRoDUCTS
CONTROL ORDER

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (FROF.
SHER SINGH) : I beg to lay on the Table a
copy each of the followirrg Notifications (Hindi
ann English versions) under sub-section (6) of
section 3 of the Esacntial Commeodities Act,
1955 :—

(1) S. O. 462(E) published in Gazette
of India dated the 4th July, 1972, making
certain amendment in the Delhi, Meerut
and Bulandshahr Milk and Milk Products
Conirol Order, 1972.

(2) S. 0. 480(E) published in the
Gazetie of India dated the 7th July, 1972,
making certain amendment in the Delhi,
Meerut and Bulandshahr Milk and Milk
Products Control Order, 1972.

[Placed in Library See No. LT-3268(72]

NoTiricaTioNs UnpER ExPORT (QuUALITY CON-
TROL AND InsPECTION) AcT, 1963

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : I beg to lay on the Table a
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copy cach of the following Notifications (Hindi
and English versions) under sub-section (3) of
srction 17 of the Export (Quality Control and
Inspection) Act, 1963 :—

(i) The Export of Coir Mattings
{Inspection) Rules, 1972, published in
Notification No. 5. O. 1387 in Gazette of
India dated the 3rd June, 1972.

(ii) The Export of Ceramic Products
(Inspection) Amendment Rules, 1972,
published in Notification No. 5. 0. 1444
in Gazette of India dated the 17th June,
1972. '

(iii) The Export (Quality Countrol
and Inspection) Amendment Rules, 1972
published in Notification No. 8. O. 1855
in Gazette of India dated the 22nd July,

1972.
[Placed in Library. See No. LT-3281/72.]

Punric ProvipenT FUND (AMENDMENT) ScHEME
1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : [ beg to lay on the Table a copy
of the Public Provident Fund (Amendment)
Scheme, 1972 (Hindi and English versions)
published in Notification No. G. S. R. 368(C)
in Gazette of India dated the 1st August, 1972,
under sections 12 of the Public Provident Furd
Acl, 1968, [Placed in Librayy. See No. 3282(72]

TAKEN BY
ASSURAMNCES

STATEURNTS SHOWING  ACTION

GOVERNMENT ON VARIOUS
ProMTES AND UNDERTAKINGS

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLTIAMENTARY AF-
FAIRS (SHRI B. SHANKARANAND) : I beg
to lay on the Table the following statements
showing the action by the Government on
various assurances, promises and undertakings
given by the Ministers during the various
sessions of Lok Sabha :—

Fourth Lok Sabha

(i) Statement No. XXXII
(ii) Statement No. XXIV
(iii) Statement No. XXXTII
(iv) Statement No. XXII

(v) Statement No. XXI
(vi) Statement No. XXIII
(vii) Statement No. XIV

(viii) Statement No. XIII

Second Session, 1967
Sixth Session, 1968
Seventh Session. 1969
Eight Session. 1969
Ninth Session, 1969
Tenth Session, 1970
Eleventh Session, 1970
Twelfth Session, 1970
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Fifih Lok Sabha

(ix) Siatement No. VIIIL
(x) Statement No. XIV
(xi) Siatement No. VI
(xii) Statement No. I1T
(xiii) Statement No. [V
[Placed in Library. Se¢ No. LT-3269/72.]

ANNUAL RerorTs 0¥ INDIAN InsTTTUTE OF
TrcuwoLooy, MADRAS, INDIAN INsTITUTE
oF MANAGEMENT, AHMEDABAD, THE
U. G. C. AND AuDIT CERTIFICATE
ON ACCOUNTS OF KHUDARARHH
OrIENTAL LIBRARY, PATNA

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARF. AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV) : I beg
to lay on the Table :—

(1) A copy of the Annual Report
(Hindi version) of the Indian Institute of
Technology, Madras, for the year 1970-71.

[Placed in Library. See No. LT-3270/72)

(2) A copy of the Annual Report
(Hindi and English versions) of the Indian
Institute of Management, Ahmedabad, for
the year 1970-71.

[Placed in Library. See Nr, LT-3271/72]

(3) A copy of the Audit Certificate
dated the 19th April 1972 (Hindi and
English versions) on the occounts of the
Khuda Bakhsh Oricntal Public Library,
Patna, for the year 1970-71, under sub-
section (4) of section 21 of the Khuda
Bakhsh Oriental Public Library Act,
1969, along with an explanatory state-
ment.

[Placed in Library. See No. LT-3272/72).

(4y A copy of Annual Accounts
(Hindi and English versions) of the Uni-
versity Grants Commission for the Year
1969-70 together with the Audit Report
thercon, under suu-section (4) of section
19 of the University 'Grants Commission
Act, 1956.

[Placed in Library. Ses No. LT-3273/72)

First Session, 1971
Second Session, 1971

Third Session, 1971
Fourth Session, 1972

Fourth Session, 1972

MESSAGF. FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message rcccived from the Secretary
of Rajya Satha :-

“In accordance with the) provisions
of rule 111 of the Rules of Procedure and
Corduct of Business in  the Rajya Sabha,
I am directed to enclose a copy of the
Dentists (Amendment) Bill, 1972, which
has been passed by the Rajya Sabha at
its sitting held on the 1st August, 1972.”

DENTISTS (AMENDMENT) BILL
As Passen BY RAJYA SaBuA

SECRETARY : Sir, I lay on the Table of
the House the Dentists (Ameadment) Bill,
1972, as passed by Rajya Sabha on the lst
August, 1972,

ELECTION TO COMMITTEFE
CENTRAL ADVISORY BOARD OF ARCHAEOLOGY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF.!8. NURUL HASAN) : Sir, T heg to
move :

“That in pursuance of paragraph 1
of the Minisiry of Education, Social Wel-
fare and Culture, Resolution No. 36/1/72-
M, dated the 13th April, 1972, the mem-
bers of this House do proceed to
elect, in such as the Speaker may
direct, two members from amoog them-
selves, to serve as members of the Central
Advisory Board of Archaeolugy, subject
to the other provisions of the said Resolu-
tion.”
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MR. SPEAKER : The question is :

“That in pursuance of paragraph | of
the Ministry of Education, Social Welfare
and Culture, Resolution No. 36/1/72-M,
dated the 13th April. 1972, the Members
of this House do pioceed to elect, in such
manner as the Speaker may direct, two
members from among themsclves, to serve
as members of the Gentral Advisory Board
of Archacologv, subject to the other provi-
sicns of the said Resolution.”

The metion was adapled.

12.08 hrs.

INCOME-TAX (AMENDMENT) BI.!,L, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
CANESH) : Sir, I beg to move for leave 1o
introduce a Bill further to amend the Income-
tax Act, 1961 and to provide for barring, in
the computation of total income in respect of
certain assessment years prior to the assessment
year 1962-63, deduction of amouats paid on
account of wealth-tax.

MR. SPEAKER : The question is :

““That leave be granted 10 introduce
a Bill further to amend the Income-tax
Act, 1961 and to,provide for barring, in
the computation of total income in respect
of certain arssessment years prior to the
assessment  year 1962.63, deduction of
amounts,paid on account‘of wealth-tax".

The motion was adopted.

SHRIT K. R. GANESH : Sir, I introducct

the Bill.

STATEMENT: RE INCOME-TAX (AMEND-
MENT) ORDINANCE

THE MINISTER OF,; STATE IN THE
MINISTRY_,  OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for imunediate legis-
lation by the Income-tax (Amendment) Ordi-
nance, 1972, as required under rule 71(1) of
the Rules of Procedure aud Conduct of Business
in Lok Sabha.
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PUBLIC DEBT (AMENDMFNT) BILL}

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to move for leave
1o introduce a Bill further to amend the public
Debt Act, 1944,

MR. SPEAKER : The guesiion is: '
“That leave be granted to introduce
a Bill further to amend the Public Debt
Act, 1944

The motion was adopled.

SHRI K. R. GANESH : Sir, I introduce
the Bill.

MR. SPEAKER : There are some zero hour

mallcrs.

SHRI  DINEN BHATTACHARYYA
(Sarampore) : Under rule 377 I scot to you
for two consecutive days a letter seeking your
permission to raise the matter about the with-
drawal of emergency. After the Simla Pact
the Fmergency loses iis meaniog. Let the
Government come forward with a statement.

MR. SPCAKER : These matters should

come on a motion.

SHRI DINEN BHATTACHARYYA : This
shows how the Government is dishonest.

SHRI PILOO MODY Not

dishonest, crooked.

(Godhra) :

SHRI DINEN BHATTACHARYYA: We
passed the Defence of India Rules last year
\hree minutes. They gave powers to the
government fo kecp 2 man ' without trial for
three years. Now our people are suffering.

MR. SPEAKER : He should come forward

with a regular motion.

SHRI DINEN BHATTACHARYYA : I
want that the government must clarify the
position whether they will continue with the
erergency. Shrimati Indira Gandhi says that
neither India nor Pakistan wants a war. Then
why should the cmergency continue ?

*Published in Gazette of India Extraordinary Part IT, Section 2, dated 8-8-72.
t1Introduced with the recommendation of the President.
3 Published in Gazetie of India Extra-ordinary, Part II, section 2, dated 8-8-72.
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SHRI PILOO MODY : The emergency is
to protect the massive mandate. The only
danger in the country is internal subversion
inside the Ministry.

SHRI S. M. BANERJEE (Kanpur): Sir,
on the 15th August we are observing the 25th
year of our independence. On that day we are
freeing many prisoners and remitting death
sentences. Will it not be a good gesture to
make announcement of withdrawal of emer-
gency on that day ?

SHRI AMRIT NAHATA (Barmer) : 10,000
workers of Khetri Copper Project are on strike
for the last 29 days. They are demanding smne
of the fundamental trade urion righis. The
trade union office-bearers were dismissed for
raising demands on behall of the workers.
The management is not caring at all even
though the public sector undertaking is suffering
heavy losses because of the strike. Already more
than Rs. 3 crores have been lost. The Minister
bere is unmindful, unaffected and unconcerned
with all these things. He has refused to inter-
vene in the matter. The Minister must be asked
to intervene and sce that the legitimate interests
of 'the workers are met and the dispute is
honourably settled. He should also be asked to
make a statement on the floor of the House. It
is a question of industrisl relations in the entire
public sector undertakings. By crushing the
strike and” by undermining the unity of the
workers the publie sector undertaking can
never succeed. Therefore the Minister should
not depend on the management but should
take the workers into confidence and inspire
them so that there is industrial peace in this
prestigious public sector undertaking.

SHRI PILOO MODY : Exactly the same
thing is happening_in the Food Corporation of
India.

SHRI SHIVNATH SINGH (Jhunjbunu) :
Sir, it is a concern in my constituency.

MR. SPEAKER : He should have given

notice,

SHR1 AMRIT NAHATA

: I have given
notice of a calling attention, .
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MR. SPEAKER : I will sec when it comes
o me,

@ feeme fag (d99)
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ST g 6 ag & oW R AW fY AN
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& 3 I o g s fear
2 707 qarg ARt e feg o §
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s feuw Fmar &) FNC IEW 9 HT
gars @ ¥ [ ad, Bfew gfew Y
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fwar 21

Spn/ ..fww)d-"t’"‘
s ;gwmbywwf/

SHRI PILOO MODY : Long live the

tyranny of the socialists.

SHRI AMRIT NAHATA : Pseudo-socialists.
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12,14 hrs.

RE EXPUNCTIONS FROM
PROCEEDINGS

SHRI N. K. P. SALVE (Betul) : Sir, you
will remember, the other day when I raised
the question of expunction of certain comments
casting aspersion on the impartiality of the
chair, you made certain ohscrvations about the
Minister of Parliamentary Affairs and Professor
Hiren Mukerjee made some comments. These
comments made by you have been reported in
the press. I submit that the reporting is not
only mischievous but it is certainly extremely
misleading. You are reported to have rebuked
the Minister of Parliamentary Affairs, and Pro-
fessor Hiren Mukerjec. (interruptions) It is neces-
sury , that some matters ar: taken seriously.
Every time there is this childish interference.
Sir, we should get your protection. There
should be an end to this childishness. . .
(intsrruptions) Perhaps he wants the samne treat-
ment which Shri Banerjee gave him once by
showing the chappal. . . (interruptions) There
has tv be some decorum in this House and we
should get some protection. You have called
me and it is & serious matter that I am raising.
So, I do expect hon. Members to show some
seriousness in this matter.

MR. SPEAKFR : Let him address the chair,

SHRI N. K. P. SALVE : I am surc Proies-
sor Hiren Mukerjee never meant to cast any
aspersion ; he did not want to impute any
motive of dereliction of duty ; neither did he
want to cast any aspersion of incompetence.
Therefore, the press report is mislcading. 1
would like the record to be put straight.
Therefore, I have put it toyou in the hope
that Professor Hiren Mukerjec would make
the position clear. That iswhy I am not
raising a_matter of privilege.

MR. SPEAKER : What does he want ?

e

SHRIN. 'i{ P, gA[:VE: I am quoting from

The Indian Express of the 5th of August. It
says :

“The Speaker today rebuked the

Minister of Parliamentary Affairs and the
Treasury Benches for letting him down. .”*

MR. SPEAKER ; I did not rebuke him.
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SHRI N. K.P, SALVE: [ am greateful
to you that you have said so. It makes it clear
that you did not rcbuke him. Then the report
says :

“Mr. Hiten Mukerjee, veteran CPIL
member, got Gp and angrily said that the
Leader of the f{ome (the Prime Minister)
functioned in absentia, the Minister of
Parliamentary Affairs ‘is a big cipher
and the majority party did not assist the
Speaker in the discharge of his func-
tions."

The manun-r in which this is reported indi-
cates that he was levelling some charge of
incompetence or dereliction of duty on the
part of the Minister of Parliamentary Affairs.
I remember Professor Hiren Mukerjee spoke in
strong words that day. All that he wishes was
to show his disapproval and displeasure at the
party remaiuing quiet and the Minister of
Parliamentary Affairs remaining quict ; no
more, no less, If that is correct, the position
should be clarified. I have no other intention
in bringing it up.

SHRI INDRAJIT GUPTA
What is there to clarify ?

(Alipore) :

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : We have to congratulate the piess
for doing its duty.

MR. SPEAKER : What he means tosay is
that when he got up the nextday I said that
anything which should have been said concer-
ning me should have been said at that time
when it happened and not later. Somechow it
is published in the report in very strong terms,
which I have made very clear. The restof it
ddes not concern me ; it concerns Professor

Mukerjce.

SHRI H. N. MUKERJEE (Calcutta North~
East) : I do not quite understand it. We speak
in Parliament on the spur of the moment,
extemporaneously, whenever occasion demands
it. T speak whatever is in my mind and what I
said would be part of the records. I have no
clear recollection of what anybody said, or did
not say, including myself. But if my friend
wishes from me a certificate of good conduct
in regard to the Minister, I can say that I have
known him for the last twenty years, he is a
pleasant and capable person. That does. not
deny me the right, as a Member of this House,
or ihe right of eny other Member, 1o make
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observations in regard to the conduct of a
Minister or any of her coulleagues or anybody
else for that matter.

1 do not understand how 1 have been
brought in. I could have understood if Mr.
Salve had put it in a way which was under-
standable and appreciable ia the parliamen-
tary sense. But the way in which I have been
asked to explain, [ say, there is mothing to
explain. What I say is, 1 bhope, in conformity
with parliamentary practice. You are to decide
that sort of thing. If the Minister wants a
certificate of good conduct from me, I can say,
be is a pleasant and capable man. I am rcady
10 repeat it. [ do not want him to 1ake offence
at whatever I say.

SHRI N. K. P.SALVE: Sir, the expre-
ssions which are far less objectionable have
been held to be unparliamentary. 1 could
have raised it in a much different manner,
But, as | said, we have great esteem for Prof.
Mukerjee. 1 knew that be had not meant any
offence whatsoever to the Minister of Parlia-
mentary Affairs. But I did not want to raise
it in that particular manner. . .

MR. SPEAKER : Mr. Salve, I think, you
arc addressing it to me or to Prof. Mukerjzc.

SHRIN. K. P. SALVE : I am addressing
it 1o you.

MR. SPEAKER : What do you expect me
todo? ’

SHRI N. K. P. SALVE : In view of what
Prof. Mukerjee has said, the record is straight
and 1 have nothing 10 say.

MR. SPEAKER : If you think that there
was some strong word which may have been

uttered and if he had accepted your appeal,
that would have been very well. But he has
just gone to the other side. That is why, in my
own case, 1 kept quiet.

SHRI N. K. P. SALVE : Whatever may be

the language employdd, hc did not want to
cast any aspersion op his competence nor did
he want to impute any dereliction of duty on
bis part.

SHRI PILOO MODY (Gudhra) : As a
matter of fact, Prof, Mukerjec hias reiterated
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what he said about Mr. Raj Bahadur. All that
he has said now is that he knows him personal-
ly and he has given him a good chit which
everybody would be prepared to do. But it
will not help him to get a job. As far as his
performance is concerned, not one cipher, it
is two ciphers. . .(Jutrruptions)

SHRI INDRAJIT GUPTA : All sorts of
things are being said. Where is he ? He
should be called.

MR. SPEAKER : 1 think, he is in the other
House.

SHRI INDRAJIT GUPTA : We should fix
some other time for this when he is here,

SHRI JYOTIRMOY BOSU : Mr. Salve has
very conveniently managed to forget one thing.
The charge that came from the Opposition
against the Government, in the main, was
that the Prime Minister functions in absentia.
How often do we see the Prime Minister sitting
here, what to talk of cipher Ministers ? They
are like tortoises. They are put upside down
by the Prime Minister at 10 O'clock and at
5 O'clock, they areput back on their legs so
that they could walk back to their homes. 'lhe
relationship is that of a master and & servant,
In democracy, she is undermining Parlia-
ment and not taking any notice of Parliament,

SHRI SHYAMNANDAN MISHRA (Begu-
sarai) : [ rise on a point of order. My point of
order is this whepever any such report sppears
in newspapers which would concern two hon.
Members, whether one Member is a Minister
or nol is not the material point here, and there
is an undercurrent of comment or interpreta-
tion, would vou always allow us to raisc issues
berc in the House ? Here'is a new procedure
that we seem to be laying down.

MR. SPEARER : You could bring to the no-
tice of the House the use of any words to which
exception is taken. 1 made it very clear in the
beginning thatso faras putting the word
in regard to me was concerned—that was an
observation—it may be pui in any shape the
papers like. We bave no control over it. So
far as the use of any word is concerned, any
Member can bring it to the notice of the
House. But I thought they might K have met
and there must be some undersianding beiween
them which does not scem to be there. It
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would have been much better if this had been
raiscd after there was some discussion between
the two hon. members. -

SHRI SHYAMNANDAN MISHRA :
Such things should not be generally allowed to
be raised in the House.

MR. SPEAKER : The objection is to use
of certain words by an hon. Member. (Interrup-
tions).

SHRIN. K. P. SALVE: On a point of
order.

SHRI S. M. BANFRJEE : I have a submis-
sion to make—just half a minute.

MR. SPEAKER : Let me first listen to his
point of order.

SHRI N. K. . SALVE : The observations
made by Shri Piloo Mody that the Minister of
Parliamentary Affairs is a double cipher or a
two-cipher—-something like that he said—being
unparli y may pl be expunged, Sir,
under rule 380. What is unparliamentary ?
(Interruptions) The rule refers to expunction of
words which are defamatory or indecent or
unparliamentary or undignified. ([nterruptions)
There is a list, given here in this book, of words
which have been held to be unparliamentary.
An expression which says lack of intelligence,
an accusation of lack of intelligence, has been
held to be unparliamentary. I will quote the
Legislative Assembly debate, Vol. III, where
in the expression *“I cannot give the hon.
Member the intelligence to understand’’ the
word ‘intelligence’ was held 10 be unparliamen-
tary by the Chair, There is a list given—my
friend may read May's Parliamentary Practice—of
what is unparliamentary, what is undignified,
what is indecent, The observations made by
Mr, Piloo Mody were undignified, indecent
and defamatory and, therefore, they should be

expunged.

SHRI SHYAMNANDAN MISHRA : Can
there be any advecacy of the competence of a
Minister bere ? We are bound to say thata
pagticular Minister is incempetent.

SHRI S. M. BANERJEE : ross—
MR. SPEAKER 1 Pleasc wait, Mr. Baner-

jee. Iwill call you. Mr.. Galve, are you ask-
ing mo 10 cxamine whether this is parliamen-
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\ary or unparliamentary. In your view this is
having the same meaning as the one quoted by
you ...

SHRT N.K.P. SALVE: Yes, Sir. The
observations made were undignified, indcognt
and defamatory.

SHRI 8. M. BANERJEE : Those remarks
which were reported by the Press were con. *
veniently forgotten by them. - The other day
you, in a very joking manner, made certain
obscrvations in the House, and all of us practi-
cally said that nobody had any intention of
casting aspersions against you. Now Mr. Salve
has raised the question about the hon. Mini-
ster of Parliamentary Affairs. When every one
had forgotten it, Prof. Mukherjee has reminded
them by raising the issue. Sir, cipber cannot
be multiplied. Unless the word ‘cipher’ is de-
codified by the Cipher Drpartment, it will not
be known what cauld be behind this cipher.

MR. SPEAKER : Ifit is used in a bad’
scnsc like the one quoted by him, it should be
deleted ; if it is in the sense meaning lack of
intelligence, it needs to be deleted. After all,
Prof Hiren Mukerjce may say whether he
meant like that. -

SHRI PILOO MODY : ‘Lack of intelli-
gence’—is that also to be deleted ?

SHRI S. M. BANERJEE : My submission
is that the word ‘cipher’ is not unparliamentary
or derogatory. Many of us, whenever speeches
are made, say that it is a cipher. By that we
never meant any offénce. ... (Interruptions) 1
would only request you to ask Mr. Salve to
close the chapter. Let cipher remain cipher . . .
(Interruptions)

SHRI H. N. MUKERJEE : Mr. Salve has
made, if I may put it that way, what is called
in the French, faux pas, becausc it was quite.
unnecessary to bring it up in this way.

If you are asking me in what sense T used
a particular expression last Friday, I would
humbly submit to you that it was for you, the
Chair, to examinc the sense and the effect of
the word which I have used, and my submission
is that that word was perfectly parliamentary
and in the setting in which ‘it was said, in
relation to the Prime Minister and 10 all her

calleagues; it was perfectly all right.
MR. SPEAKER : Notin that sens,
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SHRI H. N. MUKERJEE : The point is
that I have been waiting all the time and I have
been waiting for a cue from the Congress side.
They cannot give me that cue and I have been
waiting to say that it was an absurdity. AsI
already said earlier, there was no intention on
my part to cast any reflection on a person
whom I bave known for 20 years, whom I con-
sider a capable and a pleasant man. But I
stand by what I said because I always speak
what is in my mind at any particular point of
time and you are the only arhiter to decide
whether 1 said in an unparliamentary way or
not. My submission is that what Mr Salve is
talking about, the need to expunge certain
words because they arc unparliamentary, is
moonshine and nonsensc.

MR. SPEAKER : I think we should drop

it here.

In my owa way I got the interpretation of
‘policeman’ myself. I have a pleasant interpre-
tation. 1 am thankful to my friend, Mr Mishra.
He gave me this title ., . (Interruptions)

SHRI SHYAMNANDAN MISHRA : May I
make my submimion? I wanted to tell you
that you are using the language of the Police
beeause you were always threatening to name
a person who has been here in the Parliament
for 23 years . ..

.MR. SPEAKER : No, please.

SHRI SHYAMNANDAN MISHRA : Kind-
ly go through the records. I bave been work-
ing under great provocation and yet mo word
fell from my lips which can be taken as objec-
tionable, but your words were sometimes...

(Interruptions)

MR. SPEAKER : I have had the case of 2
predecessor of mine, Sir Abdur Rahim. He was
President of the Central Assembly and he used
this word when he said, I am also a ‘Poliec
man." He is saying ‘I am the protector’. So, T
gave that meaning to that word. I hope it is
not a bad thing.

Mr. Mishra, sometimes, in the heat of the
moment many things are said and I take that
in that spirit. Don’t bother about it.

. SHR1 SHYAMNANDAN MISHRA : It
fell from your lips that you would name me
and I am not within my limits and all that,
vevess ] must say that I am not accustomed

AUGUST 8, 1972

Re Expunctions 356

o that kind of cxpression from the Chair,
So, I have also taken that in that way.

MR. SPEAKER : During the Question-
Hour, points of order are not raiscd. Somchow,
we drop it now. We take it in that spirit.

SHRI SHYAMNANDAN MISHRA : With

regard to procedure, shall I not raise a point of
order ?

MR. SPEAKFR: No.

SHRT SHYAMNANDAN MISHRA : This
is not a substantive matter with regard to the
subject matter but with regard 10 procedure.

SHRI JYOTIRMOY BOSU: Sir, herc is
the meaning in the dictionary. It will be of
interest to you. The word ‘cipher’—this is a
small pucket dictionary,

MR. SPEAKER :
that.

This is too small for

SHRI JYOTIRMOY BOSU : May I read it,
Sir, for you ? It is a fully parliamentary word.
It means no disrespect (0 him. All that he
wanted to say is that he was acting in a minija-
ture form on behzIf of somebody.

MR. SPEAKER : I am pasing on to the
next item. I called him for the next item. He
shows me the dictionary,

SHRI SHYAMNANDAN MISHRA : Are
we not laying down a new procedure 7 A
Member is being cross-examined 1o say what
exactly he meant by a particular word.

We are laying down a new procedure , . .

MR. SPEAKER : We are, following the
same old procedure. When a word is objected
to, we can ask the Member whether' he used
that in a bad scnae or in a good sense.

ot wfmquw (zfirr feeeht) @ asaw
e, A A qF AW W food
AW W O W Gagw ST A
Ty T N owmgrg @A ...

MR. SPEAKER :- 1 have alrady declared
the matter closed, Shri Jyotirmoy Bosu.
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PROF. MADHU DANDAVATE (Raja-
pur) : Those who raised the issue are not
permitted to say something.

MR. SPEAKER :
body to say anything.

1 am not allowing any-

PROF. MADHU DANDAVATE
very serious procedural point.

: Itisa

MR. SPEAKER : Kindly resume your seat ;
this matter stands closed.

PROF. MADHU DANDAVATE : It was
pointed out by the hon. Member here that
the Indian Express had given a cartain version.
I want to bring to your notice that on a num-
ber of occasions some remarks are made with
a serse of humour ; sometimes they are made
in a particular mood and it is for the Press,
to interpret the mood of the Speaker and also
the mood of the Member and the same mood
may be interpreted differently. On  one
occasion when T referred to the West Bengal
Chief Minister and his wife and said some-
thing with a sense of humour, the Press said, the
Speaker frowned upon Prof. Madhu Danda-
vate's suggestion. It was done with a sense of
humour, The same thing is interpreted
differently. We should not cast apersions on
the Press.

S[-!RI PILOO MODY : Shri Raj Bahadur
did not understand it at all.

oft wienEw ;@ seger wERE....L.

weaw WG : AT @f5w | qg 9 A
O § ag awm W fear wfog, afea
T & avq Qe w7 far s

Now, Shri Jyotirmoy Bosu.

12.37 brs.

RE PROBLEMS OF STUDENTS OF
SILCHAR MEDICAL COLLEGE

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Silchar is a far away place in
Assam. I have received numerous telephones
and telegrams that the students of the Silchar
Medical college have not been well lovked
after. They have gone on strike since the 24th
of July and the medical college and the
medical hospital both have gone more or less
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defunct. They have pointed out that the present
teaching arrangement is such that the condi-
tion required when they appear for the
examination will not be fulfilled, that is, for
their recoguition as full-fledged doctors. The
total number of beds including that of various
departments as at present existing comes to
154, whereas the minimum number of beds
required for recognition of medical college by
the IMC is 500 beds, for imparting proper
training of the students. Now, this is a fuany
thing. Itis unique ino this country, and may I
say, in the world 7 In one. hostel, boys and
girls are forced to live. These are my points, I
request you to direct the Government about
this matter. The hon. Minister of Health is
here. Let him make a statement that the

students’ demands will be fulfilled.

MR, SPEAKER : They will look into it.
Prof. Mukerjee on the next item.

12.39 hrs.

DIPLOMATIC RELATIONS (VIENNA
CONVENTION) BILL—Conmid.

SHRI H. N. MUKER]JEE (Calcutta—North-
East) : You have called me on what, Sir?
Are we to understand that the procedure is
somewhat different these days ? Mr. Jyotirmoy
Bosu referred to something which appears to
be totally different . ..

MR. SPEAKER : 1 called you for the next
item ; you were on your legs.

SHRI H. N. MUKERJEE : I was confused
because you permitted a particular Member to
raise a matter without any kind of reference to
it in the Order Paper but which referred to
something else.

MR. SPEAKER : I always come with one
mental attitude but all of them try to confuse
me and I will have to stand that too ; some of
us must be ready for that, because, no onc
knows.

SHRI INDRAJIT GUPTA (Alipore) : Mr.
Jyotirmoy Bosn should have been allowed to
raise this matter before taking up the Legisla-
tive Business, After Legislative Business is taken
up, how can he be allowed ?
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Sbri K. R. Gancsh has just introduced a

Bill. That comes under legislative busines, -

After the intreduction of the Bill, you are again
allowing mention of other matter .. .

SHRI PILOO MODY (Godhra) :
zero kour has slipped today because of the

cipher , ..

SHRI INDRAJIT GUPTA Shri
Jyotirmoy Bosu should have been permitied
to raise it before the legislative business was
taken up.

MR. SPEAKER : This is item No. 13, and
that was item No. 12 before.

SHRI INDRAJIT GUPTA : The heading
for that also was ‘Legislative Business' “The
heading for both items Nox, 12 and 13 is
‘Legislative Business' . ..

MR. SPEAKER : That is a wrong thing.

SHRI INDRAJIT GUPTA: Introduction
of Bill is also legislative business.,

MR. SPEAKER : I think that that should
have been put carlier. Ishall see how it has
happened. 1 am told that there is no mistake
oa the part of the office. Jt is coming up
according o the priority for the business
given in the Directions. So, there is nothing
wrong about it. It can come up only afier the
Bills mentiored for introduction. The ord-r
given is :

“{xxvi) Motions for lcave to make a
maotion of no-confidence in the Council of
Ministers,

(xxvii) Bills to be withdrawn,

(xxviii) Bills to be introdueed, .,

and then we have the explanatory statements.

SHRI INDRA]JIT GUFTA : 1 did not raise
that point. I was wanting to know under what
rule Shri Jyotirmoy Bosu was raising thif.

SHRI JYOTIRMOY BOSU : Under rule
877.

MR. SPEAKER : No. I made it very clear
te him, but he came to we with the precedent
in regard to the Pawliputra Medical College,
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SHRI INDRAJIT GUPTA: 1 am not
objecting to it, I am on another point il he
has raised it under rule 377 ; you have permit-
ted him, and you can certainly permit him to
raise it by all means, But that should not be
allowed to be raised afier the legislative business
has lieen taken np.

MR. SPEAKER : The arrangement of
business is already given in the Directions. . ..

SHRI INDRAJIT GUPA: It is a mistake .
that has been made. He should have been allo-
wed to raise it before legisimtive business was
taken up. That was my point.

MR. SPEAKER : The hon. Member may
kindly see the Directions and be will sec that it
is correct,

Anyway, we pass on now 1o the next item.
Shri H. N. Mukerjee.

SHRI H. N. MUKERJEE (Calcutta
I believe T bave bheen
called upon to continue my speech in the
course of the further discumion of the Diplomatic
Relations (Vienna Convention) Bill, 1971. I

" hope that that is correct.

MR. SPEAKER : Very much correct.

The House will now resume further comsi-
deration of the following motion moved by Shri
Surendra Pal Singh on the 4th August, 1972,
namely —

““That the Bill to give effect to the
Vienna Convention on Diplomatic Rela-
tions, 1961, and to provide for maticrs
connected therewith, as reported by the
Select Committee, be talen into considera-

tion".

SHRI H.N. MUKERJEE : 1 hLad indicated
last time tbat T was supporting this Bil-sod it
was a good thing that it had been sent o a
Select Commiiree so that it could be rectified to -
a cerlain extent and certain omissions could be
made good,

1 had said also at the same time that T was '
not very sure whether this leglslation was ab-
solutely necessary, particularly when our time
is so scarce that we cannot find time for discus-
sion of matters like the rising prices of sugsr
and 5o many other things or even the.question
of the emergency which is not being withdrawn
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by Government for whatever reason ; we do not
scem to find time for this sort of thing, but we
have found time for legislation in order to put
inour uwn statute the Vienna Convention in

regard 1o diplomatic relations.

. T said also last time that it was a good thing
that India always behaved correctly in the
international sphere, and from that point of
view, it might be desirable that after having
ratified the Convention in 1965, we put it on
our statute-book in 1972, even though there
are many instances of countrics, very respect-
able countries on oyr computation, which have
not decided to put this Convention on their
own statute-book,

I was beginning to point out last time, how-
ever, that what disturbed me was the habit
which we scemed to have developed of trying
to appear before the world as a very well
beaved country in international relations, even
though we got no wpplause for it, but on the
contrary we got brick-bats in plenty. We are
accused over Goa, over Kashmir, over our
scuffie with Pakistan and so many other things
as a country which does not abide by interna-
tional , conventions even though, T believe for
myscll and the world should know if the
world was really fair, that India doeT try to
observe all the international conventions. I am
not suggesting that, thercfore, we should try to
behave badly on the international scene and
by refusing to put on our statute hook the
convention on diplomatic relations we would
try to have our ‘own bat in this matter—I am
not suggesting that at all.. T am supporting
this Bill. T like the idea of our statute inclu-
ding this convention on diplomatic relations.

But in regard to this matter of diplomatic
immunity, it is good that the Select Committee
has put in cerlain changes to make sure that
recalcitrant countries nastily behaving to us

are not treated in the same way and are not.

allowrd the privileges which they clain under
international law. But I find that there is on
our part a desire to appear to sume countries
as an extremely well-behaved siate, There is
no reason for it. Turning the other cheek does
not always pay dividends. Is is no good merely
trying 1o behave as a good boy in international
relations. Let us behave correctly ; at the same
time, let us try to pull our weight in interna-
tional relations on -the basis of what we are at
1ome, the kind of eountry which we have at
wome, so that our respect in the world would

15 assured,
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1 said last time that I du not for the life of
me understand why our External Affairs
Ministry and the Government of the country
have not in the past taken steps which are
warranted under international law to see that
our diplomats are not treated as shabbily as
they have been treated from time to time. In
1965, when the Pakistan trouble arose, and
again last year, our High Commission in Paki-
stan had bren treated in a2 manner which defies
description. Apart from the insult to the High
Commission in Islamabad, the insult to the
National Flag of our country was also there
implied, if not explicit, Insult in so many
other ways to our diplomatic personnel [rom
the High Commissioner downwards was always
there. But we noticed also in the 1971 India-
Pakistan couflict that the Deputy High Com-
missioner in Dacca and his wife had been
treated in a manner_which is almost a record of
ugliness in international law. But our behavi.
our was always so terribly coriect that it was
sometimes almost impossible to make any sense
out of it. We have noticed that our Govern-
ment has hardly ever—perhaps never—in its
history declared any one person from recalci-
trant countries like Pakistan in 1965 or 1971 as
persona mon grata. In this House, reference was
made 1o a particular person who was Military
Atlache in the Pakistan High Commisuian, against
whom the accusation was—rightly or wrongly,
T cannot be sure—that he had tbeen” a partici-
pant in the torture of Mujibur Rchman in the
Agartala Conspiracy case, but not a word was
said by our Government nur cven an assurance
given in this House that'steps would very likely
be taken. And when the war was going on in
Bangla Desh, we'discovered in the matter of the
diplomatic immunity something terrible, We
found that Gen. Niazi on the eve of hissur-
render was treated with cordiality. The man
whose name appears in the list of war criminals
should have been treated correctly but coolly,
but our Generals behaved in a fashion which
that |point of time made a very bad impression
in Bangla Desh. It all happened because we

) have an idea thal we have to behave is extre-
_-n-él);-cormt persons in international law,

SHRI INDRAJIT GUPTA: That was the
old-school tie.

SHRI H. N. MUKERJEE: The gencral
picture is very clear in so far s our conduct in
international relations is concerned. Whether
it is Pakistan or any other country which treats
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us shabbily, we take these things lying down.
Only yesterday, there was a calling attention
matter, the answer to which has not, unfortu-
nately, come to our mnotice yet, which showed
how many of the diplomatic representatives of
certain European countries are engaged in
illicit operations in the bringing into this coun-
try of all sorts of things which are banned
under our customs law and that sort of thing.
We have never had the guts perhaps to call the
American Ambassador to the External Affairs
Ministry and seck an explanation when weck
after week in the American Reporter he writes
thiogs which are virtually an intervention in
the political affairs of this country.

In relation therefore, to diplomatic imniu-
nity and to the respect which is due to diplo-
matic representatives of other countries, we
certainly should behave always very correctly,
and we should expect that our diplomatic
representatives are treated correspondingly. But
in order to make sure of that, we have to show
that we do have certain guss from time to time,
that we can pull our weight and that we de-
pend basically upon the strength of our coun-
try, the strength of our independent, consoli-
dated economy, and it isonly after that that
we can make sure about the treatment that our
diplomatic representatives are going to have in
other countries.

Therefore, my main point was that in view
of the history of the last 20 years or so when,
dsplomatically speaking, we have been treated
shabbily, where we have turned the other check
and have gone forward to behave in the most
decent manner possible, my suggestion is thay
we behave correctly—there is no doubt about
it—we bchave in the most rightcous possible

manner, but, at the same time, we do not take’

insults lying down and that we try 1o put our
diplomatic personuel on a pedestal where they
would count upon the strength of our Govern-
ment,
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on our own, a sort of unilateral virtuousness ?
I believe that this kind of attempt at unilateral
virtue would not be very highly successful. But
that does not mean that I am opposing this
Bill. On the contrary, 1 believe that we should
put this matter on the statute, and in the Select
Committee we did have certain satisfactions in
regard to the questions which were there in the
minds of Members, but I wanted to say this,
because, in the conduct of our foreign policy,
in the day-to-day administration of our foreign
personnel, we have discovered on many occa-
sions, & sort of pusillanimity ; discovered on
many occasions a lack uf theigight kind of cou-

rage.

1 do hope that the Ministry of External
Affairs, particularly now that we are entering
upon a new phase of our foreign policy in the
Silver Jubilee year of our Independence, it is
important that the Ministry of External Affairs
behaves more spiritedly, correctly, righteously,
and, at the same time, more spiritedly with a
view 10 asserting the sclf-respect of our country.

1 support this Bill, but T wish Government
gives sompe satisfaction to the House in regard
to the manner of its conduct of foreign policy.

DR. H. P. SHARMA (Alwar) : Mr.
Speaker,Sir, every sovereign and  independent
nation has what is called the right of legation
which confers on th- nations the right to reccive
and exchange envoys, and the nations have for
the most part conducted their intercourse
through the exchange of these accredited repre-
sentatives. Furthermore, il these relations are
to be fruiiful, the first essential condition is that
the inviolability of 1hese representatives must be
assured and that these envoys must be placed
beyond the civil and criminal jurisdiction of
the receiving States.

From this imperative of amsuring the
inviolability of the envoys has started the
practice of diplomatic privileges and immuni-
ties. It has been sanclioned by international

That is why 1 would like Gover to
explain why it is that the powers that we enjoy
under international law and the conventions of
international law in regard to diplomatic
immunities being observed by countries other
than ours, why it is that those powers have not
been exercised, why it is that the practice of
declaring some people persoma nom-grala has
not been invoked by us from time to time ;
why it is that we merely try to behave decently

y by judicial decisions and domestic
legislation. Apart from the Vienna Convention
of 1961, many other attempts were made from
1815 to 1961 at codifying these prvileges;
furthermore, with all the ideological and poli-
tical tensions that have erupted into the inter-
national scene after the World War II, the
necemity to codify these privileges and immuni-
ties became even more pressing and the United
Nations appoineted the International Law -
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Commissioner and the result of these delibera-
tions has been the Vienna Convention of 1961.

It might be relevant to mention in passing
that there have been other attempts like the
Havana Convention of 1928, the Harward Law
School Draft of 1932, but the cssential point
that has emerged from these drafts and
conventions has been that the inviolability of
accredited envoys has been further re-affirmed.
Tdo not think it is essential to go into the
theoretical formulations behind these privileges
but in passing I might mention that even
though the theoretical foundations come from
three entirely different theories, the conclu-
sions at which they arrive are surprisingly the
same. The three most important theories are :
the theory of personal representation, of exter-
ritoriality and of functional necessity. The Inter-
national T.aw Commission in Vienna came to
the conclusion that a happy blending of the
theories of personal representation and  of
functional mnecessity would provide the
theoretical basis.

Throughout the comity of nations _the
practice has been almost uniformly followed that
the cnvoys have been cxtended the required
immunities and privileges, that is as far as the
diplomatic agents are concerned. The problem
really starts when it comes to non-diplomatic
agents, cconomic, scientific, cultural or mili-
tary attaches or when wecome down further
to the level of domestic servants and otber
members of the mission.

Sometimes these i ities are violated by
the receiving State itself. A moment ago Prof.
Mukerjee mentioned the Pakistani case of 1965
when the receiving State itself violated the
rights and privileges of our envoys. Sometimes
these are violated through stage-managed mobs,
just the way it was done in Peking when our
relations with that country were at a low ebb.
I need not repeat these things. The mobs jeer,
‘wave placards and so on.

Sometimes, it may not be the fault of the
- receiving State ; other States or other people are
responsible for creating  difficult situations.
We had a similar instance in 1959. A Chinese
was employed in the export-import corporation
of his country in its Bombay branch. He
‘defected and stayed for one night with the
American legation people. He changed his
.mind the next day and was brought to the
Chinese Embessy in the company of a U. 8.

‘Sergeant,
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The sergeant at this stage was kidnapped and
was kept in custody there for six hours. So,
that started a diplomatic wrangle. It isnot
the receiving State which is always responsible
in such cases ; other States create the problem
but they put the responsibility on the receiving
siate to protect the rights of their mission
personnel.

There is then the case involving our
Ambassador G. L. Mchta in the United
States. Tt happened not because the State
Department wanted to violate his rights and
privileges but due to something in the social
fabric of that n&umry. He was our ambassador
there and he was moved away from the main
dining room in the international airport toa
smaller room in the rear. The ambassador
did not quite realise it was due to" racial
discrimination that he had been so moved.
Fven the Mayor of that city, after two days,
assured him through a statement that it was
designed to show him honour that was due to
a dignitary. A couple of days later in the news-
papers came the statement of the manager of
the restaurant that the Indians looked very
much like niggers and the “law is law” and
had to take its course and so they tovk him to
arear room. Of course, later there were pro-
found apologies starting from the Houston
Mayor up to the Secretary of State, Dulles.
So, sometimes the rights, immunities and pri-
vileges of the envoys are violated not because
the receiving State wants to do so, but it is
because there are problems in the social
structure of the receiving country that these
situations develop.

In the Vienna Convention, while codifying,
it has come out very clearly that Envoys will

enjoy  absolute immunity from criminal
jurisdiction . . .
MR. SPEAKER : Will you finish shertly

or continue after lunch ?

DR, H. P. SHARMA :
stacted...

SHRI INDRAJIT GUPTA: Afier lunch,
discussion on floods will start,

"MR. SPEAKER : He may continue on the
next day.

T have just

13 hrs.
The Lok Sabha adjourned for
Lunch till Fourteen of the Clock,
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The Lok Sabhe re-assembled after Lunch at thres
mvinutes past Fourioen of ths Clack.

Mz, Dmrory SPEARER in the Cheir]

DISCUSSION RE : FLOOD SITUATION
IN THE COUNTRY

We will

MR. . DEPUTY-SPEAKER :
Panda to

discuss the floud situation.  Shri
initiate the discussion.'

SHRI D. K. PANDA (Bhawjanagar) : Mr.
Deputy-Speaker, the hon. Minister has already
madca statement relating to the situation
acising out of the devastaring Hoods. After a
—eareful study of the statement I find that it is
avery usual repoct which declares some sort of
complacency about the situation. There is
pothing absalutely to rely in the figures given
g0 fur because they arc far from the reality.
Just now I have roceived a telegram from
Assana wherein it is mentioned :

“Kamrup District, Asam State,
10 lakhs peophc under grip severe flood
sisteen people died caitle one thusand
swept awxy two breaches in Brahmaputra
embankment State Government mcasures
failed to give relief.

“Brahmaputra Control Commission
failing miserably. Pray Centre's all round
help.”

This is from Shri Dhireshwar Kalita, ex-M.
- P., Secrctary, Kamrup Distriat, C. P. 1.

The picture which bas been described about
Assam in the satement docs not take us to
reality. Similarly, with regard 10 West Bengal
and Orissa, as has becn stated in the statement, it
docs not satisfy anyone. I am just returning
from Orissa. I have seen how floods have cau-
sed devastating effect on more than 60 lakhs
people in Orisa. With regard to the total loss
that has been estimated, that is, only Rs 11
erores throughout India, it does not convey the

real picture.

As far as Orissa is concerned, it is well known
that first there was flood, then Oritsa was
whipped by the dcvastating cyclone and, after
that, there was again a drought and, now, it
was again hit by flood, simultancously the
southern portion of #t being hit by drought.
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The relicf mcasures which began a year ago
are still continuing. Five districts are not yet
declared 8s a faminc arca though some mea-
sures to give famine relief are continuing. The
help that is being given is also meagre.

Now, the first thing that is nccessry in such
cases is that the machinery must be quick to
act 80 as to give a correct picture and necessary
belp must rush in. As far as the assessment of
real damages is concerned, still we are not able
to arrive at & correct picture. That is because
of the bureaucratic functioning of the officers.
Morever, in the States, because a complacent
picture had been presented and everybody
thought, even at the ministerial level that there
was absolutely no danger, no precautionary
measures could be taken earlier. We know now
the tragic irony of drought and flood. - They
go together. Specially, in Orista, it has affected
the people most. In Bihar als, it is s0. We
are passing through the agony of drought and
flood.

This year, we find that in West Bengal,
Assam, Orissa and Bihar, specially in ecastern
zone, the floods have brought about severe
damages affecting hundreds and thousands of
people. A rough and conservative estimate
will show that more than 60 lakhs of people in
Orissa are affected. As regards Bihar, we know,
in 1971, out of the total loss of Ra 650 crores
‘due to floods in the wheole country, Bihar alone
accounted for Rs 247 crores which is 40 per
cent of the total loss, In West Bengal we found
that six persons dicd—it came out in papers
that 1] persons died. We found that for ome
particular arca, i.c., North Bengal, only Rs.
2.61 crores were the budget provision for relief
measures but Rs.B crores had alrcady been
spent. From ‘this we can understand the
vastness of the problem and te what extent
damage bas been caused. There is still erosion
of Mansai river—it is still continuing. In
North Bengal the damage is most acute; the
darger is still continuing. The national high-
way on Diana river is also sovercly damaged.
One thousand people jo that particular area
have been rendered completely bomeless. Tt
has also been brought 10 ocur potice that imme-
diate relief mcasures are pot nushing in and
rescuing of persons who are going to be drow-
,ned is oot done ; specially in new areas whare
the people arc already under the grip of floods,
they are not being propetly rescued. Those who
are rendered homeless are not being provided
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shelter. These are the pathetic conditions
through which the people of West Bengal, spec-
ially of North Bengal, arc passing.

Under such circumstances when quick
decisions to implement relicl measures with
expedition are necessary, Government machi-
nery is not functioning according to the requ-
irements of the time—1hough such work should
be the primary task of the Government. Now
in Malda and Dinajpur areas of Weat Bengal
relief measures which ought to be organized on
a gigantic scale—because more people arc
affecied there—have not been taken up. Only
some attemnpt is being made in that direction,
We also find—and reports are also pouring in
~—1that the reliefl wnaterials are disappearing into
the black market and sharks are trading in
human misery.

So far as Assam is concerned, one millien
people arc in danger. Emergency evacuation
of the area on the 27th was to be done on a
warning from the Central Flood Forecasting
Organisation. Actually the army people could
go to that place only on the 30th, i.c., after the
floods hadl crossed the danger mark. That itself
shows how the Central Flood Forecasting
Organisation is functioning ; that cannot be
really termod as a forecast,

We  know that these things—foods and
drought—are recurring cvery year, The total
loss has been estimated to be Rs.24,000 crores
from 1953 to 1971, When this is thc position,
what is the Government going to do about the
permancnt measures to be taken up ? At the
same lime immediate rclief measures have also
10 be taken. In this connection I may just bring
to the notice of the hon. Minister—he has
taken some interest but it is far from the requi-
rements of the country—that the annual loss is
calculated to be Rs. 126 crores and the annual
damage from 1953 to 1961 was Rs. 85 crores,
‘I'here is another estimate which shows that
from 1962 to 1971 it was only Rs. 106 creres.
So, the annual average crop damage has
increased from Rs. 43 crores to Rs. 120 crores
from 1953 10 1961 and from 1962 to 1971 it has
gone up to Rs. 123 crores.

All these show what action the Government
is taking. Thc Government is acmall).r not
taking any cffective measurcs. There is no
integrated scheme to control the floods and to
harness the nature. That has not been done. 1
give bere only ont cxample. As far as Orissa is
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concerned, there is one Hirakud dam which
could control to some extent the delta areas of
Hirakud and the effect of the floods is mitigated
to sum# extent. Now we find that on Brahmani
river actually therc was a plan to have one
Rangali dam and this also has come out in this
statement, but, in spite of several discussions
and several times the maiter was discussed in
the Minister’s Committee, that thing could not
be implemented and last time, some Céntral
Working Group and the Planning Commission
met together in the year 1971. But now, per-
haps, on som: techaical grounds the entire
proposal has been postponed and that is actually
how we come to the real cause, I that scheme
has been implemented, then this year we could
have saved Orissa from the severe floods of
Vaitarani and Brahmani, but the schemes are
not being implemented. We also do not know
when exactly they are going to be implemented.

Similarly, the flood warning system was
proposed to be planned out and implemented,
but rothing in that direction has been done so
far. A committee has suggestcd construction
of high towers with yellow, white and
red flags and that also remains uniplemented.
Now, there was a Dutch Expert Committee.
They bave given a plan to protect the Orissa’s
coastal area, bui nothing has been done in
that direction.  Similarly, it was suggested
that the saline belt may be favourable for
growing some trees vhich would also prevent to
some extent the floods, but nothing has been
done, Some walls were to be built and there
was some such proposal, but all these proposals
were thrown to the winds and nothing bas been
done so far,

In this atomic age when we have the com-
mand over the technological discoveries, why
should we not take up permanent measures to
control the floods and also harness the nature
to the benefit of lakhs and lakhs of people in
each State ? Therefore 1 put it 1o the hon.
Minister : what happred to all those proposals
which have been made not only by different
commitiees but also by Meghnad Saha who
submitted a report in 1924 about Orissa, Bihar
and DBengal. There was a combined proposal
to take protective measures against floods and
the tidal bore. Perhaps, nobedy knows now
whether there is any such report in existence.
So many eonncrect proposal were given by
our laic beloved Meghnad Saha. The way
how the Government is implementing its plan
and how there is total failurc can be very
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clesr from certain facts which T would like to
place before the House.

It was decided that storage dam should be
constructed at Rengali on Brahmani river and
Bhimkund on Vaitharani river. There was a
meeting on 6-10-71 of the Irrigation Minister
of the Swates. The Union Minister was also
present.  The Chief Ministers from West
Bengal, Bibar, Assam and Orissa. They also
met on 13-10-71 and discused over this flood
problem. Taen on 1-12-71, the Central
Working Group and the Planning Commission
held their discussions in New Drlhi and they
did consider this proposal for want of project
report and technical clearance. What happens
is, when the project report comes to the Centre,
it again goes to the States, they make some
amendment and then it comes back again to
the Centre and this process goes on without
end for years together. Some important projects
which ought 10 be taken up immediately as
protective measures to protect the lives of the
people  against floods have not been imple-
mented and they are kept in cold storage. This
is onc of the examples that I have cited. I will
show how the Government machinery is fun-
ctioning. Tiil now it is not known whether the
report was ready. We heard that from 6-10-71
1o 31-7-72 only one report was received. The
State Government says that the Bhimkund
project report isto be shortly finalised and
no project report is received in  respect of the
Rengali project.

It has been declared that certain problems
will have 1o be dealt with on ‘war footing’.
When we declare that there is some national
emergency or national crisis, then, there must
be also sorme action on their part to show that
they really do things with such appreciation.
But what happens is, their action actually
betrays their declarations.

Therefore, what I demand from this Ministry
is that immediate steps should be taken not
oply to rush food and give relief but also take
up permanent measurcs. These integrated
schemes have also to be taken up immediately
and worked out. [

We also know that there are hill arcas like
Bolangic and Mayurbhunj. During rain, the
spring water causes flood in the other districts
and jf some dam is construcied there, not only
will thyy create potcntialities for agricultural
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development and power in that area, but also,
it can prevent the flood in other districts.

The Soviet Team has already made certain
surveys. Thev have submitted a report. That
is for the coastal area, for the underground
water. For those hill areas also some such
survey is necessary and that can be also done
by the Government. Certain immediate steps
should be taken which will not only protect
against floods but also give protection against
drought.

The hon. Minister is also aware of projects
like Jorouharabhangi, Daha, Baghua and
Marudi. If these projects are taken up immedi-
ately the flood can be controlled in the river
Rushikulya and Badanadhi. There cannot be
such big floods because these waters can be
rescrved, stored and preserved in the reservoir.

Now, the time has finally come to take
measures againist the blackmarketeers and
hoarders who are exploiting the situation be-
cause of the famine which is stalking the whole
country not only in Orissa, Wes| Bengal and
Bihar or in the eastern zone, but in almost all
areas which have been affected by flood and
drought. So far as QOrissa is concerned, the
famine conditions are already there; the
previous coalition Government in Orissa sup-
pressed the truth that there was famine and
they were ever prepared to declare that there
was famine, but now we see that those very
famine condilions are still continuing and in
fact, the condition has aggravated, and, there-
fore, specific measures have to be taken
immediately to save tae lives of hundreds of
people who are dying like flies in Orissa,
Woest B-ngal, Bihar and Assam. Further, the
prices are increasing and the hoarders and
blackmarkeicers are now extracting more by
increasing the prices of commoditics. Therefore,
strict measures have to be taken against them
as well,

So, a coordinated plan between the different
Ministries has to be taken up and implem-
ented.

SHRI LILADHAR KOTOKI (Nowgong) 1 [
rise to participate in this discussion with a sense
of derp agony. I have been a Member of the
Lok Sabha since 1957, and I have raised this
issue of floods in Amam and we have discussed
the flood situation in other States also,
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On the 5th December, 1969, the Prime
Minister hersell made a statement in this House
wherein she had stated that a Commission
would be constituted to tackle the colossal

problem of floods in the Brahmaputra river in
my State.

Before I relate the misery of my State
caused by the floods and erosions of the
Brahmaputra, may I assure my colleagues in
the House that I feel equally strongly and feel
agony in my heart equally when [ hear of
distress whether due 10 floods or due to drought
or any other natural calamity in any other part
of the country ? Therefore, if within the
limited time at my disposal. I do not refer to
other States and the flood and drought situa-
tion therein, they should not think that we are
obvious of the miserics of the people in those
States.

. A statement was laid on the Table of the
House giving the flood situation up to the 30th
July. My first comment on this is that the
figures given therein do not tally with the
magnitude of the losses of the Luman lives and
heads of catile, leave alone crops and other
property, as it has appeared from day to day in
the various papers a!l over the country. I
would request the hon. Minister to reconcile
to those figurces.

Sir, we are in the midst of the monsoon, In
Assam, we have already had (wo waves. In the
first wave, as many as 30 human lives have
been lost.” My district happend to be the worst
victim in the first wave. In the second wave of
floods that took place just after one weck, the
whole Brahmaputra valley was engulfed and
the toll of human lives taken in these two waves
of floods, according Lo the figures given by the
Goverment of Assam is B5, it is 92 according to
the figures given in some papers, and it may
run well over hundred. 1 want the hon.
Minister to give the latest and correct figures.

Apart from the loss of human lives, thousands
of heads of cattle have been washed away,
thousands of houses have been damaged or
destroyed, two lakh hectares of autumn crop
have been destroyed, 9 lakh hectares of winter
crops have been washed off and 70,000 hectares
of jute have been destroyed by these two floods.
These are the figures of the Government of
Assam. That is why I started by saying that
the figures that the Centre give in Parliament
and the figures we get [rom the State Govern-
ment have to be reconciled.
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Why did 1 say I start with agony while
speaking in this debate ? Ever since the great
carthquake of 1950, the ravages of the Brahma-
putra have been known to the couniry, the
Government and the House. Since 1957, it has
been my duty to raise it here successively along
with my colleagues, As recently as 13th August
1970 we had a discussion of the flood situation
in Assam. Then next yrar on the 12th August
there was another discussion of the flood
situation in Assam and other Siates. Now on
8th August we are discussing this again. How
lang are we going 1o discuss this matter ?

1 would quote from what the Prime Minister
said in her siatement to this House (this is from
the Lok Sabha debates Vol. 34, No. 15-Dec. 5,
1969) =

“The Government of India have
always been giving their attention to
another problem, namely, the perindical
ravages caused by floods in the Brahma-
putra and its tributaries which cause
considerable concern o the Central as
well as State Governments, Government
accord high priority to the evolution and
implementation of a comprehensive plan
of flood contrel through the agency of
a Brahmaputra Flood Control Commission
and have now decided that such a Com-
mission should be set up and provided
with adequate resources for the discharge
of its responsibility, The State Govern-
ment, will be enabled to make adequate
provision for this purpose in the Siate
. plan™.

Accordinglv, the Commission was formed.
A Tlood Control Board was constituted. Also
a Consultant Committee was set up. The
Minister of Irrigation and Power of the
Government of India is the Chairman of that
Board. Its headquarters is at Gauhali now.
It drew up several schemes. Bul it is really
very sad to say that the Commission is at
standstill. [t cannot undertake implemen-
tation of any schemes whatsoever. Why ?
It is due to paucity of funds.

How do we reconcile these two paositions.
Here is a statement by no less an authority
than the Prime Minister. The Commission has
been set accordingly. But it cannot undertake
work. Now what is worse, the piecemeal things
that have been done, the embankments, because
they are not strong cnough and high enough,
have caused greater havoc than the floods. The
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Bbagavati Commission, before whom 1 had
fhe honour 10 appear and give evidence, had
in 1958 or 1959, pointed out that for lack of
adequate number of sluice gates, the embank-
ments are breached and they cause more havoe

to the people affected by the breaches because
they are taken unawares.

Sir, this is exactly what has happened in
my district ; take, for instance, the Kapili river
where as many as 37 breaches have taken place
and 23 human lives were lost. Will the
Minister tell the House how this could be
possible ?

You know, Sir, that for the last nine months
I bave not becen well, and 1 do not want 1o
sirain any more. If I carry further strain, I
may not be able to stand it. I leave it at that.
But the story is not over.

Here is 2 memorandum submitied by the
Government of Assam to the Prime Minister of
India on the 5th April, 1971. The then Chiel
Minister, Shri Mahendra Mohan Chaudhri,
who is now a Member of the other House, spe-
cially requested the Central Government to take
over the entire responsibility of tackling the
colossal problem of floods of the Brahmaoutra.
There, a reference has been made to the Com.
mismion’s work : how it was exproied work
without funds, I need not repeat it. 1 would
simply request the Minister to tell the Housc
whether anything has been done about this.

Tt is not merely floods. Tt iv also erosion to
which we bhave drawn the attention of the
Minister over and over again. The damages
by floods are heavy no doubt, bui they can be
recouped and repaired by successfully tackling
them, but when there are erosions, the loss be-
comes irrcparable. Vellages and towns are
washed away, apart from other damages. So,
that loss is irreparable. Very prosperous towns
like Palasbari and others have vamished for
ever. The Minister himself knows it. T feel very
sorry for our Minister. We have been togather
long in this House. '

AN HON!MEMBER : Why sorry ?

SHRI LILADHAR KOTOKI : What also
can I do? T am saying itin my own way ;
the hon. Member there can use his own words.

AUGUST 8, 1972

(Dis.) 376

The Minister has been good enough to concede
1o my request, in coming and secing the floods
along with me in 1963 in a couniryboat. He
cannot do anything more except to tell the House
that he knows everything about the floods. He
isvery kind. He knows the subject the
Prime Minister is herself wvery kind. She

knows the problem of Assam not merely
the floods but the other problems of

Assam. (Imterruptions) You will bear with me,
because I am not keeping well. T shall finish
my speech in a few minutes. In that statement
10 which I relerred, she not only referred 10 the
problems of lood but to other aspects of back-
wardness of Awam ; reference has been made
to the need for a refinery, paper mills and so
forth. I referred to the last para which is ger-
manc to this discussion. So, as I said, the Prime
Minister knows the problem. She has assured
the House as early as 5th December, 1969, that
this prollem will be tackled and that the
Central Government as also the State Govern-
ment are equally concerned about this problem.
The Minister himself knows the problem of the
floorls being there every year. He is an expert.
He is an internationally renowned expert. He
knows the means and the methods of tackling
these problems.  But somehow we are destined
to suffer. T can only pray to God that despite
all this, let our pecople have the courage and
also the fortitude to suffer from the ravages of
floods and crosions.

As I ssid, we have to pass two months
more. Already such a huge loss has taken
place. You know that the floods also took place
once on the 6th or 8th of October in one year,
when the Tcesta and the Jaldhaka were in
Aoods.

When I refer to the floods in the Brahmputra
and in our regiun, to which you also, Mr.
Deputy-Speaker, belong, I should point out
that our people are very much affected by floods
in North Bengal and North Bihar. Our heart.
line is there and apart from the misery caused 1o
the prople of North Bengal and North Rihar by
the floods of these rivers, we are totally cut off.
The price of essential commodities in our
regions soar high and you know there are
clements in socicty who take advantage of
such miseries of the people and thrive on them.
Therefore, we are equally concerned with
floods in North Bengal and North Bibar.

I shall end by imploring the Minister,
the Government of India and ‘the Planning
Commission, not to give us mere words but to
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do something concrete so that our people
might to get concrete and visible relief so and
be saved from further miserie in future.

*SHRI S.P. BHATTACHARYYA (Ulu-
beria) : Mr. Deputy Speaker. Sir, a fow deys
carlier we had discussed in this Hous: the sev-
cre camage caused by drought in various
States and today we are discussing the deva-
statiton caused by floods in the country. Tt is
not possible to estimate at present the loss
caused by floods in Assam, Orist, Bihar and
North Bengal. There have been loss of human
liver. About 100 people have lost their lives.
The maximum number of deaths due to floods
have occurred in Assam. Sir, we arc victims
of the curse of nature. If there are not timeliy
rains, we suffer from drought and if there is
excess rainfall, we are washed away by floods
Do we have nothing tr do except being helples
spectators 7 All that the Government does is ot
give some relief, xome meagre relief whick
hardly meets 4% or 5% of the requirements
This sort of approach and attitude to the
problems is very dangerous. In  the book
‘ancient irrigation svstem in India’, Wilcox has
stated that the irrigation system  in ancient
India was wery efficient. At that time the
primary responsibility of the Government was
to maintain-and imprave the irrigation system
in the country. I am sure hon. Minister has
also read that account. Therzin it has heen
stated that the irrization system in ancient
India was better thaw that obtaining in present
day India. ‘Overflow irrigation system' was
existing in India during those days. According
to that system of irrigation when there was
overflow in any river, steps were taken to see
that the cxcess water was spread evently over
the plaini. As a result thereof, the low lying
plains could be profitable cultivated and there
was no danger of devastation from the Hooded
rivers. It has been mentioned in _the ‘Puranas,
that the renowned Bhagirath broucht ihe river
Ganges on this carth from heaven. But [ feel
that the river Bhagirathi was actually dug out
to provide water and improve the jrrigation
system in West Bengal. During the British days
old irrigation system was destroyed, regleded
and now we are to lament 30 much over dro-
ught and floods. If there was excess rainfall in
North Bengal, that water was spread over in
the lower regions. As a result the damage
caused by flooded rivers was minimised and
there was not much suffering due to drought in
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the lower regions. I am not saying that we will
g0 back to those days. But in the present
Scientific age, should we be entirely dependent
on nature and keep suffering from floods and
drought ? Should we not take any uleasures

to free ourselves from this total dependence on
nature ?

In China, the Yellow river which cansed
widespread  devastation and washed away
millions of people have now been tamed. We
are also a free country. Can we not follow
their example to tame our turbulent rivers?
We cannot certainly deny this responsibility.
We cannot deny that this helpless situation is
only due to our incapabilitv, poor planning
and lack of foresight, We are shounting that
we are flghting for Indian national integration.
But what have we done ? Have we developed
an all India attitude for solving these pro-
blems ? Orissa is rich in natural resources but
there is widespread damage every year due to
floods. The Bralmputra river is causing
devasiation in Assam year after year. If we
consider sincerely we will find that we do nint
have the right avilude ard approach. If we
had that, then we would not feel satisfied by
doling out some relief 1o the victims of floods
and drought, We would have 1aken scme
preventive measures. Now we have got friendly
relations with Bangladesh, The Bangladesh
Government has asked the Goverrment of
India to take over the responsibility of the
Bangladesh rivers. If we could divert some
waters of the Brahmaputra to the Ganges then
Assam could be relieved from the floods to some
extent and the plaine of North Bangladesh
could be saved from drought. The scarcity of
water in the ‘Bhagirathi’ can also be mitigated.
My previous speakers have suggested some
steps for Orissa, il they are implemented then
the flood devastation in Orissa can be mini-
mised to a great extent. It is not proper to
fecl satisified by dishing out some relicf after
the damnage has been caused by floods. Ifa
little morc amount is spent on irrigation
schemes and other flood control measures it
would be much more helpful in the long rum.
Arrangements should be made to storc the
excess water during the floods and to release
the same in a planncd way at the time of
drought, We have now developed improved
varietics of rice sceds which can produce
another crop after the ‘Aman’ crop. These
seeds can be fruitfully utilised for raising crops

$The original speech was delivered in Bengali.
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all the year round only if enough waler can
be made available. It is indeed a matter of
regret that we are unable to derive the bene-
fits from these seeds for want of water. T will
therefore request that the Government should
change its vutlook and give this problem a
serious and respousible thought. Ouherwise the
people of this country foregive
them.

will never

I will also request the Government 10 develop
a comprehensive ali India attifdde 1o study the
prblem ard to formulate suitable plans accor-
dingly to utilise the water resources of India.
You have formed the Damodar Valley Corpo-
ration. This has only killed the river Bhagi-
rathi’ of West Bengal. The river has become
heavily silted and the port of Calcuua is in
danger of exrinclion. The people living along
the Lower Damodar are facing miseries due to
floods fur several years. This sort of planning
with an exteremely narrow outlook is not going
to hejp anybody. Proper plannirg with a
broad base and broad outlook is needed. Let
the people realise that the Government is
trying sincerely to mitigate their sufferings.
Let relief be given to the maximum possible
extent. But the Government's duty and respon-
bility should rot end there. I reiterate, Sir,
that steps must be taken threugh proper
planuing 10 utilise the waters of Brahmaputra
and the rivers of Bihar and Beogal so that they
do not cause damagc and destruction through
floods. The excrss water must be properly
stored to provide relief during drought. T hope
the Minister of Irrigation will give a well
considered clear and effective reply to my
suggestions only then this debate will serve
some useful purpose. Thank you Sir.

st wfae wenz (afear) @ gorew
wgEa, w@daa ¥ 25 Faw ¥ ot gw
& AT A H guears) o7 Frago @
T 9@, ag g fog @z o1 fawa )
AR T g A AT g& ¥ qwiz X 4
A w7 o 4 31 AT A gew &
9ew X @t af oo gard ara § gad
forar § fF ara qra g€ wfa &1 geaima
il Tog §TFRY g7 fear SET § ) At
aF sra faR & qar =war 5 5w
gft 11 #37% 50 6T gE 3 —7 wqT %o
ftafs saw F @R 3.5 50 AN IW
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Higw % 11 50T %o & afa g
Tara § | T afa § qafed @, e,
gham, gaz g3w 3z fagre 71 aftafae
afl fear mar &1 amT €W R #gE
afa #1 it sz fn o @) 3w &7 ST
aft g€ & 1 o ot as sEwr qU
AwiEA G gA &1 7 AN wiwd @ Aq
tagasw & afdad ag ¥ & afy
WA P 2 wlag @ awg A awe
FY 48 W 9T T HKET 00| A qET
F4 gl W arw-fAds g, F=mar
& 1| @ I ®Y wEE qEedd §
ST T 9 F1g &7 fear oY 3w aga 39
amr qg @ wiee dufage & fs
arg &1 awear &1 q4 W g gW fwar
fear o fagw 2w &1 srew-fasie amn
% |

# IAT AN A ATATE | T AF WAFT
ag ¥ g% Ny faege Faiz & |
AYTT F ST T A qvY qerad afat
AR GY ¥ agdt &) AR @ AW T A
Y aw, fagre A @ aw o aardy gk
IgR arg 7 2@ gam ) g IO wRw
ia famdm T gt WO, D
afeat 7 g1 1 g2 a1 awaS ¥ < afqar
a% qatdy A & w o #1 A
faawr i o afg &1 fAwior s aur
faa® ame, fagry, Ifwr N a@ g
AT W FER A T w1 &4, I A
Y aF, 7@ & fag ey gonfagd agqr
aracdtgT @ fag § | SO A FEE A
sy fon @@ @ @ @ afe,
xafar wafe f @ § o w & e ¥
aeitqR, afear sk g @ § afwn ¥
q1Eq T FE g0 AR % @1 8, o
afear &fcn afs @iy TMER ¥
qrE T A IF AW FY FTIT 47 | IF AR
¥ ot e A% 7 A feald & ot IEE
gatfas s a% 1§ wrad af gh &1
gr s agt awenal & @ § v
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aXER "IE WY A & afeT o gmre
A & INfAa g ¥ qar A #9 &
1| 91D o foar g e s
100 e fY adgdr & gegx fagran
wrfgy, 3fFT 20 otz A a5 & T
fagrar amr &) @ gE Sna<T F A
9 9% 9var g 94 (§ F@ o1 9y ]
faawr aform ag g & f6 Nt aea sram
WAl § ag q1g HoAg @ g AR FEST
RE AW A1 UFA F AT g1 | FBFT
aar ggr ¥V Ay A N w1y @47 § AL
@1 | gafan gn fadea &%0 fF #edw
ATHEIT g4 a1d F1 2@ 5 Y wqar agi q
faqr s @ wewr few atg @ gewmw
Aar 8. 39 TU A qARX T T 79

waTS FYFRAT F Fgr A9 AT TRYT,
AAFE, GAAGT ¥ 9@ T W Ad ¥
faarsy aqAT TEAT A”A TE ) AAT
[T G AL, FE AT A R
femr &, & 38 agr wrd @aw afear
e 1 & af, afes @@ forw 71 Iafea
& st 3 afean foem @afe & s |
afew gw qaaa § e ag qmear 3w 2w
gTFe & WA AT A § 1 WA FIFR
FY 39 waw #1 A AT Awfgg A
dfx wrey F AT F I amEA IR
Iawy W gaT Sqfewd & 1 agh 9T 9
¥ qege A & fou & AT AC, TR A
faar, o No ww 7 faar 1 dfsa
Wa A 4w gwrd JE fRar ) T@ g
# faar &1 g faa snan wfed

fagit G WA ¥ FEAAL 56
atg @t @ & foad 200 wiF 3@ AET |
gw AT FAA F fasg A8 &, %sfiﬁa swifaq
aaf & ey & fag &R T A aF
go T4 fear ) % ga ¥ frzmE amg
¥ a1t ¥ HgAT IEATE | @A @R A
feiq€ Tty a1 T8 qwEn F1 & g
AR sk iy e 55 A &
WL gg A Pand T Ahed
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fare saafeal &1 3w fFm o7 8% oY
CICEE C i i &1 T ama
wifgd, S7@ At «fgd s afeai
Aot i F @ A ) g A A
T azdt @ 9Ed fad Remé atg aard
F1 geafcors oz @t s s e
foe oz e AT smar § awa fagedt
fegedt #n &1 <@t & fe® 1w 50
FES ¥ I A AT @ g
mafeg fziad atg & qu foar aafz @
AT |

Tt HYT qra el T F9 F avw
&x garm wifge ) M ¥ W gd dw
AT MGG | AW 9T FAFA &
T AT R A qETAT FAre Ay
freer < & 9 fs ST qrfY it St
T Al ¥ Q@ gt 9y am @
AENTEAT FW gET 1 frermE Ty W am
& ITY T AF a@T | IEA g €w
AR wifgd arfs fearafae o ot =
Tege fear om &% gud @ any g,
oF Al a A FDT Fear ot @ Ak
L ag 5 ae@ oed w fawd ¥ fg
TZ QAT FTR F AT AT AT |

o A A BTN § A E A,
UF AG FEA AGATE | AU oy
qea ¥R AW F yowr ¥ fw 4
A g, @R faw gur g A ag q@
¥ qaidt gé ) fawae oF gt @i awm
AT A FEATEAT T qEr A, o
22 g 9 FF ¥ w0 Gt g §, o
afsal % atg a3 F FrOT W@ AT WO TE
faa® T 30-40 wiw T T ) FeET
AT CF AT ARG F 9T B FrsTe @
e & &t ww ¥ frear @ 0 Sfea gwe
FHE A EH F FTO0 Ig OE AT 6T
El!iaﬁﬁ'ﬁr a¥T ey 44€m W
oA § &dt Al @ ol el | W F
AN =, AT 7S ot € & Y WY avy
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(= =frw yam fag)
AT S aef ATy wHa A
STH TR GAT § | FIgT ATST AT A
frar ) g os T efs gE 3w
aweat & Ifa gw farad & axw o
@ o § Ak g WY O @ qwed §
g femr am afs ad gas as &
WY T GIHAT 7 FAT9E | G99F |

*SHRI J. M. GOWDER (Nilgiris) : Mr.
Deputy Speaker, Sir, only two days ago we 'n
this House had a discussion about the dreadful
drought situation prevailing in the country and
today we are in the hapless situation of dis-
cussing the devastating floods in the country.
What is the reason for this kind of alternating
drought and floods in the country—it is time
that the Central Government give somc serious
thought to this question. On the one side
there is acute drought situation and on the
other there is destruction and desolation caused
by devastating floods. The question of cither
drought or floods is not a stray pbenomenon in
our country. Both are a recurring montony of
cyclical frequency. I you ask yourself the
question as to what concrete steps have been
taken by the Government in controlling the
recurring floods, you will find that the answer
is in the negative. There is the high-powered
Planning Commission and there are so many
other Departments in the Government of India
and yet no constructive approach has been
adopted in tackling this problem.

1 am sure, Sir, that if this problem still
continues in our country, it is mainly due to
the bad and defective planning of the Central
Government and the hon. Members belongiig
to the ruling party cannot in their conscience
deoy this. Unless the Government of India
rralise this, tkere cannot be any imprevement
in the situation and no amount of planning

will yield any beneficial .results to the people -

of the country.
15 hrs.

On account of heavy rains the floods come
and in con'nqur.noe the food prcduction decre-
ases. If the food production shows a declining
trend, then the prices of essential commodities
go up- When drought occurs, the same thing
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happens, Immediately, the Government un-
ashamedly show the sky to the people of the
country. If the people of the country in their
misrey are to look at the sky, why should the
Ministers  sit here in this House and why
should there be a Government at all in the
Centre ? The Government are charged with
the responsibility of protecting and meeting
the needs of the peuple and not just for showing
thesky. I am ofien repeating this because it
is on account of defective planning the Govern-
ment are in the unenviable position of showing
the sky 10 the people in distress. If the plans
have been properly formulated, they would not
take recourse to this.

In the mid-term appraisal of the Fourth
Five Year Plan, it has been stated that the
flood control methods are not to commensurate
with the magnitudc of the problem and the
needs of the people. 1 am happy that at least
the Planning Commission has realised the
consequence of defective planning.

From 1953 to 1968, each year 60 lakh
hectarces of land are inundated by floods. Out
of this, 20 lakh hectares are cultivable land and
that mcans, the crops grown on 20 lakh heac-
tares arc damaged every year by fioods. Assam,
Bihar, Uttar Pradesh and West Bengal are
chronically flood-affected States, If 20 lakh
hectares of cultivable land is affected by floods,
how can you increasc the food production ?
Naturally the famin: will stalk the land.
Barring the Siates I mentioned just now, in
other arcas there is drought. I would like to
know whether any comprehensive flood-control
plan has been formulated for the four eastern
States of our country ? As the people in other
areas are made (60 face the dreaded drought,
the people in these four castern States are left
to the mercies of the ravaging floods, without
any protcciion from the Government.

In the Fourth Five Year Plan the outlay
for flood-control is just a paltry sum of Rs. 133
crores. The Central Government have been
saying that a scientific flood furecasting system
is being sl up. Has it been estabiished ?
When will this come into being ? Under
Demand No. 59-Irrigation and Flood Control
Schemes-of 1971-72, a sum of Rs. 3.39 crores
had been provided in the Budget Estimate,
but in the revised estimate, this sum had been
reduced to Rs. 2.97 crores ? How do the

#The original specch was delivered in Tamil,
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Covernment account for the saying of 42 lakhs
of rupees under this Demand ! Was this saying
at the cost of flood control schemes ? Or,
naving completed all the schemes, did the
Government save this money ? Did the hon.
Minister ask the Depariment as to how this
saving of Rs. 42 lakhs occurred ? On the other
hand, it has been stated that for 1971-72 a sum
of Rs, 26 crores had been provided for flond-
control schemes. How much money had been
spent during 1971-72 ? 1 would like the hon,
Minister to reply to these points in his reply.

In 1963 a Technical Committee was sct up
aod it recommended that 6 flool forecasting
centres and 16 sub-centres had to be established,
Six years alter, in 1969, the Governnant sct up
6 flood forecasting centres in Surat, Lucknow,

. Patna, Gaubati, Jalpaiguri and Bhubaneshwar ;
1 don't think that the 16 sub-centres as recomn-
mended by the Technical Team have yet
been set  up. The Government appoint a
Committee, but the recommendations of such
a Team arc thrown to the winds, 1f the 16
sub-centres have not yet been set up, does it
not show the incfficient working of the Depart-
ment ? [ make bold to say that for the misery
of the people, major portion of the blame rests
on the inefficiency of the administration.

From 1953 to 1970, the annual average loss
on account of floods has been worked out at
Rs. 98 crores. In 1971-72, the loss on account
of floods was Rs. 627 crores-Rs. 627 crores.
1 am astounded at the way in which the
Government at the Centre have tried 10 solve
this problem. The investment of flood control
methods in all the Four Five Year Plans totals
only Rs. 276 crores. In20 years, the invest-
ment in fleod control methods is just onc-third
of the loss of floods in one parlicular year.
Will this Government cver be able to tackle
this problem in this century ? The Tamil
Nadu Government bas therefore been empha-
sising the urgent need for implcmcnlin_g the
Ganges-Cauvery link-up achem’c. By imple-
menting this Ganges-Cauvery like-up scheme,
the Government will be able to reduce the
impact of floods in the northern and eastern
States and will also .iml.dtlmaulrlyhm]ve :.hc
recwrTi ht in other parts of the country.
It ma;lb‘:ﬂ:‘:l the Cﬂ:mrc. hm so far becn
showing litle interest in this lch?me because
(e D. M. K. Government of Tamil Nadu has
been repeatedly urging upon them to take up
this scheme. Now that the Mr-fnber- from the
ruling party have been narrating the woeful
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tales of the ravages of flood in their areas, the
Central Government may initiate immediate

steps for implementing the Ganges-Cauvery
link-up scheme.

Mr. Deputy Speaker, Sir, your area might
also have been affected by the floods. But
Tamil Nadu has been saved of the holocast of
floods and drought. The Tamil Nadu Govern-
ment has been making gigantic strides in
increasing the food production. In that pro-
cess, the Tamil Nadu Government has been
requesting for the past two years for additional
allotment of fertilisers, but that plea has so
far fallen on deaf cars. I think that even Dr.
K. L. Rao must have reccived a copy of this
representation from the Tamil Nadu Govern-
ment. If the Central Goveroment could not
accede to the genuine request of the Tamil
Nadu Government for additional allotment of
fertilisers, which is required for increasing the
food-grains production, 1 do not know how
they are going to solve the gigantic problem of
fluods on account of which every year crores
and crores worth of food crops are damaged.

Before 1 conclude, I would urge upon the
hon. Minister the need for formulating a
comprehensive and constructive flood-control
plan so that the country can be saved from the
scourge of famine. I would also point out that
if the Central Government continue to move
in snail's pace sofar as the link-up scheme of
Ganges-Cauvery is concerned, they would not
be able to implement this scheme for another
century. I therefore request the hon. Minister
that energetic steps must be taken to take up
this worthwhile scheme of linking up Ganges-
Cauvery and implement it as carly as possible.

With these words, T conclude.

SHR1 ARJUN SETHI (Bhadrak) : At the
outset, [ express my limitation that I will deal
with the problems of my State and my Consti-
tuency within the short time at my disposal, It
is an icony of fate that I represent a Consti-
tuency and a State which has not only been
affccted by flood once or twice but affected for
successive times by cyclone and saline inunda-
tion as well. So, the gravity of the problem of
flood in the State of Orissa is an acute one.
Some parts of Western Orissa have also been
affected by drought. The problem of Orissa
needs special attention fiom the Centre and
help should be given on priority basis, to tackle
this problem, and thereby feeding the millions
of people in these affected arcas,
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[Shri Arjun Sethi]

If we go back to the vear 1971 and recapitu-
late the effects of the worst-ever cyclone of
Orissa in living memory, it is needless to
repeat here about the miserable plight of those
people. In the devasialing cvclone about six
million people were affrcted. 10,000 people lost
their lives. The arca affected in this great cala-
mity is 7,621 sq. miles. The loss to crops in
monclary terms was not less than Rs. 100 crores.

As in the affected areas, in the whole State
of Orissa, about 85 to %0 per cent of the popu-
lation depend upon agriculture and agriculture
is the only source of income for the living of
the people. Their condition became precarious
and deploreble as they did not get any yicld
from their land during the current year. When
the people were in great difficulty to maintain
their living, then, suddenly this flood of July
14th and 15th of this year came and completely
broke the backtone and the last hope of the
people.

During these days the rain fell incessantly
for 34 10 48 hrs. and, as a result, large chunks
of agricultural land in the district of Balasore,
Cuttack and Khenjhor districts were inundated,
affecting therebv roughly 250,000 people in this
region.

That is to say, whatever the people had,
after the great tragedy of October, 1971, they
were deprived of, due 1o the recent flood of
1972. Now the people are in their utter dismay
and wilderness, thinking of their dark future
days and their present condition because 65 to
75 per cent of the population of this region
have now neither the money to spend, nor the
food 1o eat, and in some parts of the State, they
have no house to live in till the next crop gets
harvested, which again depends upon good
monsoon.

Now, the bulk of the population depends
upon the State (Government, that is upon gra-
tuitious relief, State’s_relief programme and the
Crash Schemes. The Siate Government, with
its limited resources, finds it difficult to main-
tain the ‘alarming/number of people throughout
the year especially in the acutc months which
are coming: So, thc Centre should come
to the restue of the State Government, by
allocating more funds, both in cash and in kind,
so0 that the starving’ millions may be saved in
time. Without this generous help from the
Centre, it is very difficult on the part of the
Statc Government 1o save the present situa-

3
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The problem of these areas is so acute and
alarming that unless one sces the situation with
his own eyes, it is difficult to describe the horri-
ble and miserable condition of the people there.
Their purchasing power has gone down totally.
That means, they are now depending solely on
the State Government for their living. The
present situation so much precarious due to
these floods and also the last cyclone, that the
crash programme and the State’s relief pro-
grammes got affected, at these floods inundated
large arcas,

MR. DEPUTY-SPEAKER You are
repeating  yoursell again and again. Please
conclade.

SHRT ARJUN SETHI: To solve the
perennial plight of the people of Orissa the
Centre must immediately take up the irrigation
projects to control the floods which are respon-
sible for their miseries. Without thar, the
Government cannot solve this problem at
all.

I am told that the State Government have
submitted to the Centre two major irrigation
schemes namely the Bhimkund project and also
the Rengali project for their consideration. 1
request the hon. Minister and the Central Gov-
ernment that if they want to save the flood
situation and solve the flood problems of the
State of Orissa, they should immediately accord
their approval to these two projects and see
that these projects materialise immediately so
that the perennial problems of the State of
Orissa could be solved and the people of Orissa
may be saved without any further damage.
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SHRI HARI KISHORE SINGH (Pupri) :
It is a tragic situation that when many parts of
our country are facing drought, some other
parts arc suffering from floods. T shall confine
mysell to my own State of Bihar where taulty
execution of projects by the River Valley Pro-
Jects Department and the Irrigation Department
is causing a lot of suffering to the people and
wastage of funds.

The first project to which I would like to
draw the attention of the hon. Minister is
the Gandak project. Twenty years ago this pro-
joct was envisaged to b exccuted at a cost of
Rs. 100 crores. Last yrar in this House, Dr.
Rao in the course of a reply said that the pro-
ject is mow going to cost Rs. 200 crores—a rise
of 100 per cent. This clearly shows that the
engineers of the Bihar Government are not
competent to executes any major irrigation pro-
ject. This is one example.

Another example is that_the Kosi project.
There is an admission by the State Minister of
Irrigation, Bihar—I am quoting from the

Indign Nation of patna dated Aug. 6, 1972.

SHRI A. K. M. ISHAQUE : Is it an ad-

s PO
mission or confession ?

SHRI HARI KISHORE SINGH : Which-
ever helikes, may be both. This is what he
said :

It has been pointed out by the Poona
Insitutc that unpless construction of check
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dams and conservation of soil measures
were taken in hand early, the western.”

“Koui canal which is going 10 be exe-
cuted would have the same face as the
castern canal which is rapidly getting
silted up”,

When the project was thought out, was it
not the duty of the engineers of the Bihar Gov-
ernment and also the Water and Power Com-
mission are to think about this problem of
silting up of canals and the damage that might
ba caused ?

condly, the Minister has himself confessed

this

Tis says :

“The Minister felt that is was bevond
the capacity of the Bihar Government to
control the river and meet the growing
expenses on the project 1o tame the river,
Tn his view, the Kosi project would have
to be taken over by the Indian Govern-
ment, as a national project and its affairs
should be the responsibility of a perma-
nent National Board and not of the Bibar
Government”.

Sir, there is another project which is in my
own constituency Pupri which also covers Sita-
marhi Parliamentary constituency, and that is
the Bagmati river project. The river haa chan-
ged its course three times in the last five years.
I wrote a letter to Dr. Rao last year, requesting
him that the old bed of the river should be
channelised and guide-baoks should be cons-
tructed along the old river. Dr. Rao replied in
the affirmative. But this ycar, which I puta
question, the reply was that the Bihar Govern.
men is going to construct guide-banks along the
present active channel of the river. But there
are active chanels and the river is changing its
course this year also, and there 13 floed in the
river though it is & blessing so far as this year
goes. But the river is changing its course, and
in the old bed there is more discharge than has
becn the case in the pam few years. Still the
Bihar Government is sitting idle and it is not
willing to change its mind about the construc-
tion of guide-banks along old bed of the river
which croases sitamarhi—Muzaffarpur Read
at the tenth mile from Muzaffarpur.

1 would like to refer 1o another project to
which I would draw the attention of the hon.
Minister, and that is, the Adhwara group of
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rivers in the Muzaffarpur  district, Dr, Rao is
familiar with the problem, and with a very
small amount, perhaps Rs. 5 crures to Rs. 6
crores, that scheme will bring benefit to a
lot of people there.

Another point towards which I would like 10
tiraw the attention of the Minister is this. And
it is very important, The River-Valley and
Irrigation Departments in Bihar are scething
with corruption. Not only that; the engincers
take Commission on every project and every
bill, but transivrs and pustings a'c done not on
merit but on some other considerations. Dr.
Rao's fear may be that it is not proper for the
Central Government to intervene, but then he

+ must see that the tremendous amount of aid
which is being given by the Centre is not was-
ted and it does not go into the pockets of the
contractors and engineers. So, 1 request the
Government that they should be courageous
and bold enough to take over all the major
irrigation projects which are being execuied
in Bilar, especially Kosi, Gandak and
Bagmati, and execute them as Central pro-
jects. It is important because the Central
Government is footing bill, therefore it should
have direct supervision over the proj-cts as
well. Unless that is done, these projects are
not going 1o yirld any benefit 1o the people.

1 shall give one more cxamiple. Tt was envis-
aged that the present castern Kosi canal will
irrigate 14 lakh acres of land, but at the mo.
menl, it is irrigating only four lack acres. So,
you can sec from this that the faulty exccution,
badly thought out plan by the Bihar Govern-
ment and incompetent and inincere  engineers,
kave brought & lot of misery o the people of
Bihar. Unless the Centre intervenes decisively
and takes over all these projects, Bihar is not
guing to get any substantial relief and all the
money will go down the drains. Therefore, my
humble submission is that the Central Govern-
ment should take over all the projects, namely,
Kosi, Gandak and Bagmati.

Lastly, there is the problem of rehabilitation
of those unfortunate people who have been the
sufferers from the floods of these rivers since
centuries. They are sull suffering. Guide-barks
along the Kosi river, from one end to the other,
at places cover a distance of four, seven or 11
miles from one onother. Now, thege are a lot
of villages in this area. Since the beginning of
the projects, the people have been repeatedly
assured by the Bihar Government and also by
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the Centre that they will get relief and also get
places to live. But they have not got them so
far.

Also they have not been paid any compensa-
tion though their land had been taken over by
the Kosi project authorities. I request the Gov-
ernment to look into this great humanitarian
problem of rehabilitation of the people and pay
them compensation because their lands had
heen taken and utilised “but no relief has come
1o them. Therefore, my submission is that the
Government should come forward boldly and
courageously and taken over these sehemes in
order to give reliel to the people of Bihar by
execuling these three major irrigation projects
expeditiously.

SHRI P.K.DEO (Kalahandi) : In the
short time at my disposal it is not possible for
me to do full justice to this important debate
and 1 shall therefore confine myself 1o the prob-
lems of my State.

In, Orissa the coastal area has been chroni-
cally affected by floods and the calamities are
aggravated by the tidal bores and cyclones. On
the other hand the western districts are chroni-
cally affecied by drought. The only answer to
these two big problems is that small tributarres
of the hig rivers should be dammed to irrigate
the upper reaches and at the same time to
control floods which have devasted the delta
area.

When there was a proposal for Rengali pro-
ject from my friend Shri D. K. Panda and
Arjun Sethi, I strongly opposed it, and for
obvious reasons. I shall convince this House.
‘The responsibility of this Ministry is on the
able shoulders of a technical expert like Dr. K.
L. Rao. In this House he has said categorically
that he was going to re-examine it. Rengali
project is going to submerge 120 square miles of
the most fertile land in the upper reaches of
Brahmani, on both sides of that river. It will
uproot a large number of people—all this to
benefit only 100 square miles. In other words
to save 100 square miles, they want to sub-
merge 120 spuare miles in the upper reaches.

It is a pity that the Orissa Government whose
outlook is su narrow and whose horizon is limi-
ted to the coastal districts of Cuttack, and Pur-
ican never think of the general benefit to the
entire State. That is who they sent an absurd
proposal and I am glad that while replying to
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[Shti P. K. Deo)
hits debate on 11th Agril, 1972 Dr. Rao said :

“I do agree with Shri Deo that it is
going to submerge large number of villa-
ger's lands and peasant’s land. Therefore,
what should we do ? If there are uther
alternative sites, we shall consider them.
There is nothing to say that we should
stick to this particular site., In fact our
whole ideas to incur the least amount of

damage but at the same time achieve
results... ..

SHRI P. K. DEO : Thank vou.

DR.K. L. RAO : Ishall pass on the sug-
gestion to the Orissa engineers and ask them to
investigate immediately, Even half this storage
load is enough for me.”

I should like to know if this advice has gone
from the Ministry of Irrigation and Power to
the Government of Orissa and if they had gone
into this aspect and submitted their report. As
early as 1937 Dr. Viswaseraya gave an expert
advice and the anicut at Janapur was demoli-
shed to relieve drainage conges:ion of the
Brahmani river. The way to solve the problem
of the coastal district is to dredge Damra mouth
where the Brahmani and the Baitarani join
together, where there was the Chandabali port
which was a flourishing port and was having
wrade with Calcutta and Burma.

So, the Damra mouth has to be dredged and
flood protection embankments have to be stren-
gthened. At the same time, the recommenda-
tions of the Irrigation Commission headed by
Shri A. P. Jain should be jmplemented. That
Commission has gone into the entire aspect of
the Brahmini and Baitarani basin and submit-
ted various schemes to build small dams on the
tributaries of Brahmini and Baitarani. For
Rengali, they never suggested a dam buta
diversion weir. Thcy have suggested dams on
the Aunli, Singdajor, Dadragaati, Ramial,
Mandira and Msokda and in Bihar also some
dams are being taken up. If Mr. A. P. Jain's
report is fully implemented, it will adequately
solve the poblems of floods in Orissa. There is
absolutely no justification for the Rengali Pro-
ject. In this regard, 1 have written a pumphlet
Rangali Rediscovered and 1 pass it on to the
Minister 1o give is thoughtful consideration o
it
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SHRI A. K. M. ISHAQUE (Basirhat) :
Sir, T share the concern expressed by the
hon. Members who have participated in this
discussion.  Floods have become a routine
affair in our country. Iam not a teachnincal
expert nor an engineer. But in this age when
man has landed on the moon, when man is
hamessing the sea ers for henefit of hum-
anity, I ask the minister a simple question:
Is this problem incapable of solution in our
country ? Every year human lives are lost and
millions of acres of land are inundated. The
loss runs into crores of rupees. The Irrigation
Department has published a report which says
that the average loss annually to crops alune
runs to Rs. 57 crores. The total damage every
year 1uns to Res. 98 crores. Last year in Orissa
several thousands lives were lost, 12,659 cattle
were lost, 3.30 crore acres of land under
cultivation was inundated.

You will be surprised to find that the
Government has so far spent only Rs 256 crores
on flood control measures. This is shockingly
low. If we utilise for beneficial purposcs this
water which is now being wasied causing
damages not only to property but also to
human lives and cattle, much of the problems
of the country could have been solved.

There is so much of unemployment in our
conntry.

MR. DEPUTY SPEAKER : Nobody differs
from you in that. But what are your concrete
suggestions ?

SHRI H. K. M. ISHAQUE : At the
beginning 1 said that 1 am not an expert or
an enginrer.

MR. 'DEPUTY SPEAKER :
your time to other Members.

Then give

SHRI A. K. M. ISHAQUE : It is for the
hon. Minister to find out remedies.

In this age when man has landed on the
moon, when engineering and technology have
developed so much, our engineers are
capable of delivering the goods.

MR. DEPUTY SPEAKER : Let the Mini-

ster utilize ghose engineers.

SHRI A. K. M. ISHAQUE : Therefore,
I am suggesting that ways and means must be
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found out to control finods. This is necessary
because our economy is based on agriculture.
If we can control the loods, we can utilise that
water for agricultural purposes. That will solve
many problems, including unemployment
which is a threat to the peace in the country.

I will make two suggestions. Up till now
very little amount has been spent on controll-
ing the flo-ds, and that too without a scientific
plan. Only in 1954 a Naiional Floods,
Contryl {Programme was prepared. Bur 1ill
today no enquiry corrmission has been set up
to find out ways and means as to how we can
control floods in this country. That commis-
sion should be appointed. Secondly, flood
control must _be treated on war footing. Then
all problems connected with floods can be
solved to 'some extent.

SHRI SAMAR GUHA (Contai) : Mr.
Deputy Speaker, our Irrigation Minister
has presented a very good statement on

meteorological statistics about the vagaries of
the monsoon. It has become almost a ritual to
express grief over the floods in different areas
annually and also give some money in the form
of relief, gratuitous relicf and other relif, and
also some granis for doing some temporary work.
1f we make an assessment of the amount spent
on gratuitous reliefl over the last 25 years,
apart from the inflation which this unproduc-
tive ‘work has created,; it has donc much
worsc.

As 1 have said, this has become a ritual and
this time he has given a good siatement, [
should say, giving an analysis of thic position
in different parts of the country. He has alsa
reluctantly mentioned ahout damages caused in
West Bengal, but he has not mentioned about
either loss of life or cattle. T do not know whe-
ther to believe the Chief Minister of Bengal
or the Central Irrigation Minister, but that is
not much material. T do not know why he is
reluctant to mention about the damages in
West Bengal.

If we make a siudy of the areas suffered by
floods during the last 25 years, they can be
easilv identified, In almost the same areas in
Assam, North Bengal, Bibar and Kerala
there is repetition of floods every year.

SHRI R. D. BHANDARE (Pmbny Cen-
tral) ; The arcas connot be identified.
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SHRI SAMAR GUHA : I said that they can
be almost identified. If we take the statistical
figures about the vagaries of the monsoon, the
maximum, the average rainfall is almost the
same. Therefore, the moot question the big
statement about what you have done about
relief but what have you doneduring the,last 20
years to control floods, parti cularly in those
indentified areas. That'is the moot' question.
You have not given any indication about that.
Whether it is Orissa or West Bengal or Kerala or
Assam, only some piece-meal measures in regard
to control of floods are being taken. Is it impos-
sible that you cannot make a national effort in
its totality with a proper perspective so that with
in five or ten years, within this span of time, at
least thosc identified areas should npt suffer
from flood any more? Have vou d that ?
That is the moot question.

Some of the incasures that you have taken
are only hall-hearted measures. Let me give
you two examples. One is about Subarnarekha
project. Thatisa river of sorrow not only
for Orissa but also for West Bengal. You
have undertaken the project at a cost of
Rs. 10 crores. You started the work on
Orissa side and also on West Bengal side.
A large part of Orissa and a large part of
southern West Bengal, almost every year, not
cvery alternate year, suffer on account of
floods. The work was started. But it was
stopped. Some Members of Parliament from
this side and that side made a representation
that at a lower area of Subarnarekha some
5,000 or so families will suffer and will
have to be cvacuated. It was represenied that
if you have an embankment these pcople may
have to be evacuated.

I want 1o ask a question. You are an
Engincer.  When you prepared the project,
did you not take into consideration that this
may affect about 5,000 families and that they
may have to be evacuated ? Why did you
agree to change it 7 If you do sume construc-
tive work, certain people may suffer. I may
tell you that in my area, in Dubda basin, at
least a few thousand people revolted against
me and the result was that my party candis
dates lost the Assembly elections. I did not
care whether our candidate would lose or
not il it was a constructive work, a national
work. 1 will not take partisan attitude,
Some people may suffer. I will only see
whether they will get compensatjon in time,
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I want to know why you take only hall-
hearied measures 7 Why have you stopped
the work on this project ? You stopped it
afier some years of work. You apportioned
Rs. 10 crores for that project. How long will
you take? I want to know. This is one
instance of half-hearted measures that you
have taken. What will be the effect? You
must know. I can cite many examples. But
I will not doso. I will give you one more
example. In Midnapur area, there is one
small water drainage scheme in Bara Chouka
basin. You have approved the scheme
costing Rs. 32 lakhs. T have been pressing and
preming for it. Can you account for it?
Fn the last five years, you have spent Rs. 57
lakhs on gratuitous reliefl work and for tem-
porary bund-making work. What is the
logic? The scheme costs Rs. 32 lakhs, but
you have already spent Rs. 57 lakhs. What
kind of planning is this ?

You should have an integrated planning
for controlling the floods at least in those
identified areas which suffer from chronic
floods. 1 would make a request to you in
that regard. We have been told this time
that our next Five Year Plan will be job-
oriented. If it is to be job-oriented, these
flood control measures and works on a
national scale will indirectly be productive
works. You can avoid spending every year
Rs. 15-20 crores on gratuitous relief which is
nothing but increasing inflation. You can
also avoid the loss of crops and other things
by undertaking flood control measures.

So, I would request you to have a sitting
with the Planning Gommlssion, with the
Planning Minister, and draw out a plan so
that in the next five years the flood
can be controlled at least in those idenified
arcas. It has bren said that the next Plan
will be job-oriented. Here is a sector where
you can provide jobs and you can avoid
pumping in of extra moncy, avoid inflation
aad also avoid loss of human life, cattle and
properties. You can also increasc indirectly
our productivity in the field of agriculture.
My suggestion is that you should sit together
with the Planping Commission, with the
Planning Minister, to evolve a national
flood contrel scheme for the nex five yeans.

SHRI DINESH CHANDRA GOSWAMI
(Cwubati) : We are discussing today a problem
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which leaves behind a tale of tremendous woe
and misery, and [ come {rom that unfortunate
region where the tales of woe and misery
arising out of this problem have reached
unprecedented magnitude and have become
an annual feature. Unfortunately the problem
has not been tackled, and in any event it has
not been tackled in the eastern region in the
way it deserves to be tackled. No serious
and all-comprebensive effurt has been made
to fight this annual ritual of deaths of
hundreds of people, washing away of thou-
sands of cattle, loss of crops worth crores of
rupees, and untold misery 10 the millions of
people. Each year a substantial amount is
spent on reliel works on flood. These relief
works are essential but we should not lose
sight of the fact that the relief works on
whatever footing one may undertake cannot
give solace to the relatives and friends of
those who perish in the floods, cannot bring
back the thousands of cattle that are washed
away, canoot replace the loss of crores of
rupees of crops, cannot compensatc the misery
and lu'lfl:'rmg of the millions who lose their

teads and valuables and pass their days
under a shadow of grim tragedy. The need
of the country today is measures on war

footing to stop this perennial problem.

If we look back to the measures taken to
combat this natural foe, we find that nature
has won a complete victory over our Irrigation
Ministry and the statistical data will bear
this out. The statistical data supplied by
the Ministry itself indicate that the total

| average damage during 1953 to 1961
was to the tune of Rs. 55 crores and it rose
three-fold during 1962-71 and amounted to
Rs. 176 crores. The total crop damage during
1953-61 was Rs. 43 crores which rose to
Rs. 122 crores during 1962-7], and has
reached a staggering figure of Rs. 2,400 crores ;
the estimated total loss of last year alone
amounts to Rs. 620 crores. The fact that in
the last decade the loss has been threefold
that of the previous decade indicates that we
have failed miserably in this war against
nature.

Sir, I now come to the problems of my
State, the worst, regular victim of flood not
only onee in a year but twice or thrice every
year, In fact, when virtually the entire
country is suffering from [drought, the people
of Assam have become victims of heavy floods
which occurred in June and alko made its
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reappearance in the last part of July, In
June last, according to the official estimate
itself, the authenticity of which is open to
doubt, 13'9 lakhs of people were hit by floods,
26 people were washed off, 10,000 houses werc
washed away, and from only one district, i. e.,
the district of Nowgong, 25,000 pcople had
to be evacuated. Crops worth Rs. 7 crores
were destroyed. In the current floods, 30
lakhs of peuple have been affected, B5 people
died—a figure which is disputed by non-official
sources, and according to official estimate
itself, the total loss of crops has been to the
tune of 179 crores. The magnitude of this
problem can be gauged from the fact that an
embankment in a village in a district known
as Kamrup was bieached by a tributary of
Brahmaputra and it widened it to 590 ft,
within four hours and 50,000 people were
affected by this brecach alone. Frosion has
threatened the Dibrugarh town and communi-
cations of Assam with the rest of the country,
both road and rail, have been cut off. I
myself was one of the victims ; I was stranded
for 36 hours in a way-side station when I was
coming to Delhi for the Session. Even if we
look to the figures annexed to the statement
made by the hon. Minister, it makes a
staggering reading.

15.35 hrs.
[Surt K. N. TIWARY in the Chair)

We find that during the June floods tke
damage to crops in Assam has been valued at
Rs. 705.9 lakhs compared to the All India
figure of Rs. B44.9 lakhs and the total damage
is estimated at Rs. 715.7 lakhs compared to
the All India figure of Rs. 1120.5 lakhs and the
area affected has DLeen 4 lakh  hectares
in Assam compared to the all India figure
of 452 lakh hectares. We have come to
know that an interim relief of Rs. 1 crore has
been granted and a sum of Rs. 50 lakhs has
been sanctioned from the Prime Minister’s
Relief Fund. We arc grateful to the Prime
Minister and the Central Government for this
relief. But 1 am sure that Dr. Rao himselfl
will appreciatc that this amount is too in-
significant compared to the immensity of the
loss. I would again urge that more relief will
not solve the problem. The problem of floods
in Brahmaputra should be tackled in a gigantic
scale and on a war footing.

We were happy that the Brahmaputra Flood
Control Commission was instituted, a ‘reference
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to which was made by Mr. Kotoki, the first
speaker. We thought that a break-through
will be made by the Commission, but the
subsequent events completely frustrated us.
The Central Government and every one in this
House will appreciate that it is not possible
for a tiny_ State like Assam with its limited
resources to fight the mighty Brahmaputra,
Further, the entire burden of Brahmaputra
falls on Assam only whereas the burden of
rivers like Ganga falls on wvarious States.
Therefore, 1 urge, on behalf of the people of
Assam and also on behalf of the Eastern Re-
gion that the Centre should immediately take
up the Brahmatpura Flood Contral Com-
mission. The Commission, to-day, for want
of funds, has halted its work and even the
ritual of calling for tenders has not been done
by the executive wing.

Before concluding, T will request Dr. Rao to
impress upon his colleagues the necessity of con-
trolling the Brahmaputra. One more request.
Twill ask Dr. Rao and the Irrigation Ministry
one question a question which I have asked my-
sclf and on which I have not found any satisfac-

. tory answer. I hope he will give a satisfactory
answer. I ask our hon. Minister, Dr, Rao,
“Have we done enough even within_our limited
resources at our disposal to check this annual
ritual of public ordeal by water or our efforts
have been confined only to paper planning
and inter-departmental and inter-ministerial
communications and marked by burcaucratic
indifferences ?” I hope this House will receive
an honest answer to this question.

SHRI KUMAR MAJHI (Keonjhar) ;: Mr.
Chairman, 8ir, floods and drought are the twin
evils of weather and they eternally affct the
people of this country. This year when there
is a serious drought situation, fluods have also
not spared some arcas.

I comec from Keonjhar District in Orissa.
On the 14th of last month, there were 14" of
rain on a single day which caused very serious
damage in the district. T am reading to you
a report from the District Collector of Kconj-
har where he has mentioned the damage caused
by the rain. The number of villages affected—
410, the number of population affected—
2,00,411 and human casvaltics—5 and caitle—
1,144. The houses damaged were 8,176 ; sand-
castings werc to the extent of 6,17,306 acres,
The lands submerged were to the tune of
7,49,006 acres. Seventy-five per cent of the
crops were damaged in 4,84,455 acres, , ,
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16 hrs.

MR. CHAIRMAN : You are only quotiag
figures.

SHRI KUMAR MAJHI: I am quoting
figures for my district. . .

MR. CHAIRMAN : That is not necessary.
You may give your suggestions as to what
should be done.

SHRI KUMAR MAJHI : My district is a
tribal area. It has already been affected by
cyclone, flood and drought. 1 requested the
State Government, but the State Government
does not have the funds to feed the starving
people of my area. I therefore request the
Central Govermnment to step in and render
adequate measures of gratuitous reliefl to the
people affected in these areas. The Centre
should give adequate financial assistance, and
relief to the people of Orima. The Bhimkund
and the Rengali projects should be taken up
on hand and implemented. Thank you.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : Mr. Chairman, Si1, the hoo. Minister
laid down the statement on the Flood Situation
in the country on the 3lst July, the opening
day of this session. Unfortunately, Sir, il one
goes through the entire report, one will find
that some of the details that arc necessary for
the entire country to know what is happening
in various parts of the country, are not there.
An apology has been made that it does not
include the damage that is caused due to flood
in last July, in the case of West Bengal, as also
in the case of some other States. Today is the
8th August. The last sequence of flood occurred
in West Bengal in between 27th of May and
28th of July. Was it not possible on the part of
the Minister concerned te get all the details
from the State Government, not only in the
case of West Bengal, but allo in the case of
other State Gover er the detail
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been caused due to the rising floods. Would it
not have been better on the part of the hon.
Minister at least to have made certain visits
cither West Bengal or Amsam or Orissa or some
other parts of the country ? But nothing has
been done.

S0 also, Sir, the idea goes behind that the
Minister has not taken up this recurring visi-
tation of floods and the bavoc caused by them
to the country and millions and millions of
people, as seriously as they deserve to be.

There is a simple statement laid down here.
It is said, in the case of West Bengal, there is
no death, no report has been received. I come
from West Bengal arca which has been visited
thrice by this flood in between May and a
large part of July. The dates are May 27, June
21, July 27 and 2B. I would request the
Minister through you, Mr. Chairman, to
consider the huge devastation caused by flood
in that part of the country. Mark the sequence
of dates—May 27th, June 21, and July 27.
The people of the flood-affected areas and the
havoc—caused areas will think again that the
floods will come to their part of the country
again by the third week of August or the
latest by the fourth week of August ; that would
give the sequence, namely May 27, June 21,
July 27 again August 21 or August 28. Even
then we find that the hon. Ministers arc not
concerned.

Before I go through the entire report and
put forward my suggestions, I would like to
give the hon, Minister some figures which he
has not given. Of course, very recently, I
visited my constituency and some parts of the
districts in North Bengal and I have collected
all these reports.

In North Bengal alone, leave alone the flood
situation in Assam, Bihar, West Bengal and
Orissa, in the three districts of Cooch-Behar,
Jalpaiguri and Darjeeling, 687 squre miles

have not been cited in , the hon. Minister's
statement ? In the absence of that, Sir, one

will have very much to think that hon.
Ministers arc not so much scrious as they
deserve to be. '

1 would substantiate my remarks, though it
may be somewhat unsavoury,-I wish it is not,
from tbe fact thatgin any case the hon. Mini-
sters bad not gone and seen the flood-prone
areas, to sce 1o what extent the devastation had

were flood-aflected, and the total crop~damaged
area is 287 square miles, the break-up being
150 squre miles in Cooch-Behar and 122 in
Jalpaiguri and 16 in Darjeeling. The damage
caused to the craps because of Soods, as T have
collected it from the commissioner and deputy
commissioners of the districts and divisions,
comes to Rs. 205 lakhs.

The total number of villages affected is 635,
the break up being 319 in Cooch-Behar, 200
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in Jalpaiguri and 36 in Darjecling. The popu-
lation affected according to official estimate is
6,29,000. The loss of human lives, as stated in
the statement of the hon. Minister is nil. But

according to official estimate which 1 have
collected, the total is 21, the break-up being

10 in Cooch-Behar, 11 in Jalpaiguri and of
course, none in Darjeeling.

The number of cattle lost due to the flood
ravages in these three districts of North Bengal
totals to 4180, the break-up being 1572 in
Cooch-Behar, 2512 in Jalpaiguri and 100 in
Darjeeling. The value of these damages cumes
1o Rs. 12.55 lakhs,

The number of houses damaged is 47,475 ;
the largest number of houscs damaged is in
Cooch-Behar, the number being 20,475 in
Cooch-Behar, 19,000 in Jalpaiguri and 8,000
in Darjeeling. The extent of damage caused
because of destruction of houses is about Rs.
28.8 lakhs.

Morever, the extent of damages to embank-
ments, engineering protective measures and
other works on Government property comes to
Rs. 65 lakhs, out of which, T have been told
by some of the local engineers in charge of the
Irrigation Department, Rs. 55 lakhs is the
total loss only on the protective engineering
measures and engineering works that have been
taken up in serveral parts in these three districts
of North Bengal.

Ifwe add up all the losscs, the total loss
would come to more then Rs, 305 lakhs. But
in the hon. Minister’s statement, nothing has
been mentioned in this regard.

‘This is not the only occarion when we have
discussed the flood sttuation in this House. As
has been pointed out by my other friends in
this House, every year, we discuss the flood
situation, once or twice or thrice. This recu-
rriog visitation of floods in our country has
been causing cnormous damages which it is
impossible to depict for any Member like me
or even for that matter for any'expert. I am
sure the experts brians will be baffled and
puzzled very much, if they were to go on
adding and calculating all the damages caused
since the days of the Pariition. We are going
to celebrate the Silver Jubilee or the 25th
anniversary of Indian Independence this year.
During all these 25 years, what is the total
extent of loss caused by these floods and the
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recurring visitation of floods? Will the hon.
Minister be pleased to place this information
on the Table of the House ? On a very hum-
ble estimate, this figure will run to something
more than Rs, 4,000 crores. But the total
amount spent by this Ministry or this Govern-
ment on relief measures and other protective
measures is hardly Rs. 600 or 700 crores. taking
into account the relief measures by way of
loans, grants and other things given by the-
respective State Governments, what is to ke
done now ? The hon. Minister knows the
extent of the huge loss suffered each and every
year on account of floods. In view of this,
what specific measures for controlling flood
are under contemplation ? Also what com-
posite projects for flood control and irrigation
are in view ?

The hon. Minister sometimes tells us that
they are taking up such and such projects.
We also read in the reportin one of the para-
graphs a headline ‘Acceleration of flood prote-
ction schemes’. He has said that for ‘some
States, beyond the plan allocations, another
Rs. 20 crores have been arranged to give
immediate relief.

For controlling the North Bengal floods,
a Master Plan was prepared as far back as
1924 by Mr. Griffiths who was the Chief Engi-
neer, Waterways, Irrigation and Navigation
of the Government of India then. This talk
has been going on year to year for the last 10-15
years, but nothing has been done.

Very recently, the North Bengal Flood
Control Commission was constituted as was
the Brahmaputra Flood Control Commission.
But unfortunately, whenever certain schemes
are drawn up and presented to the Central
Government for financial allocation, they say
‘there are no funds’. But in the report of the
hon. Minister, it is said Rs. 20 crores have been
set apart beyond the plan allocation for Assam,
West Bengal and Bihar. For West Bengal,
only Rs. | crore has been set apart. There are

20 continuing schemes to control floods in
North Bengal. Tentative schemes have been

submitted to the Central Government for
consideration involving an outlay of Rs. 455
lakhs, out of which'Rs, 110 lakhs have been
sanctioned.

I would make this request to the hon.
Minister. If he is really very serious in con-
trolling floods in West Bengal, Assam and in
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other parts of the country, let there be certain
integrated measures taken up and implemented.
Let the Central Government take up the flood
control schemes in Assam, the Ganga basin
and in North Bengal under their auspices and
let these schemes be financed by the Govern-
ment of India so that the State Governments
concerned may not be put under any pressure.

Mention has been made about linking the
Ganga with the Cauvery. What about the
flood havoc caused in the monsoon months in
this part of the country ? What will be the
total quantum of watcr that would be flowing
in these months? What will be the discharge
of the Bhagirithi and Hooghly ? While the
hon. Minister is thinking of lining the Ganga
Cauvery. he is completely neglecting the pro-
blems of West Bengal, the problem connecied
with the Farakka Barrage discharge the dis-
charge from the Bhagirathi and Hooghly.
Instead of the Ganga-Cauvery link-up, let him
think about these problems. I would request
him to consider all these suggestions and, if
necessary, have a sort of National Commistion
to go into the entire aspect.

SHR1 CHINTAMANI PANIGRAHI
(Bhubaneswar) : I find that the Ministers
Committee on Flood Control under the Deputy
Minister, Shri Kureel, has really done a good
job. Tt has really submitted some good sugge-
stions and T hope they will be accepred and
implemented. It will help to a great extent in
mitigating this problem.

‘Recanily T am happy to note that some
cfiorts have been made to have a Ganga
Commission which met in Bihar a few days
ago. Perhaps it will help in mitigate the
havoc in 6-8 states affected by floods in the
Ganga. It shaws a little awareness on the part
of the Ministry as to the problems which arc
facing them. Dr..Rao was himself in Orisa
for sometimes, and he has made a study of the
Hirakud reservoir and of the river systems in
Orisa as a whole. Therefore, I want to con.
fine my ohservations, within the short time at
my disposal, to the river systems of Orissa which
need the immediate attention of the Govern-
ment.

The Hirakud reservoir usually has a dis-
charge of 15 lakb cusecs. After the dam was
constructed, the highest lood since 1959, indi-
cated about 9.5 lakh cusecs. The" Minister
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knows it, namcly, from Hirakud and down-
wards, there is another area covering 20,000
sc. miles of estimate area. Taking a discharge
of 5 lakh cusccs at the Hirakud point and
adding another 9 lakh cusecs from the flood
waters of 12,000 +q. miles beyond Hirakud, it
becomes almost 16 lakh cusces. If we study the
flood damages in Orissa during 1971 and of
this month 1972, you will find, and the Mini-
ster mnst be knowing, that cven afier the
Hirakud reservoir has been constructed, we
have not been able 10 control this 15 lakh
cuseces which lie beyond the dam, and to this
problem in the coastal area, the floods add
more misery. The Brahmani, the Vaitarani
and the Kharsuan and also the Subarnarckha
are the main or major river systems in Orissa.
During the last so many years, only one river
system, and partly the Mahanadi sysiem, which
is the biggest one, have been tackled.

There have been various suggestions. T am
unihappy to note that in spite of the hest efforts
of the Minister, Dr. Rao, and his Ministery,
Mr. P. K. Deo comes here and tell us that the
prople were dying like anything there. We
khow what they have been doing since the past
five to seven years. Only two months ago, the
new government came in there, It is something
wonderful when he says like that. I understand
why he has been so anxious about it. This
Rengali project and the dam on this project
have been on the anvil since the past 10 years.
Dr. Rao will correct me if I am wrong. It has
been there since 1960 or so, and we said that
the project should be taken up by the State Gov-
ernment. I understand now why the Swatantra
parly is not happy about it. Now the secret has
come out. A political game and a political slo-
gan were raised. Now another political slogan
is raised against the Rengali river “project and
the dam because there are some areas, where-
from the Swtantra party people have been elec-
ted, which are going to be submerged, and 50 a
political slogan has come out, The Repgali
project has been surveyed, studied and every-
thing has been done and investigated. 1 hope
this would be expedited. The hon. Minister,
Dr. Rao, said in 1971 when he went there that
this is a ‘must’. Already much delay has been
caused, and so let us sce that this is completed,
since the Brahmani and the Vaitarani are the
two systems which are causing much damage
in the State.

With regard to the other iwo systerns. let us
also know what the hon. Minister is trying to
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do about controlling the Subarnarckha and the
Gu.daba]an rivers. These are the two systems
which also need to be controlled.

So far as another aspect of the flood problem
is concerned, especially with regard to the
coastal areas, you are very much aware of the
Chilka lake. Today, out of the 15 lakh cusecs
of floodwater which are going along the tribu-
taries of the Mahanadi beyond Hirakud, at
least about 1,50,000 cusecs or about twa lakh
causccs of flood waters are being discharged
into the Chilka lake. Therefore, the Govern-
ment appointed a committee into this pro-
hlem of discharge of the floodwaters into the
Chilka lake area. May I ask the hon. Minister
how long this committee will take to submit its
report ? It wasknown by the name of Sukrani
Gommittee long before. 1 may be known by
another name now. But its finding has never
come in. I hope Dr. Rao will take up this
Question, since I have been following it up so
many tiimes. What happened to the Sukrani
Committee ? We are so anxious to appoint a
committee like that 10 go into the problem of
floodwaters which are being discharged into
the Chilka lake and which submerge so mnch
of area all round. What happened to that
Committec Report since the last three or four
years ? The report has not come in.

The previous committee, even in 1928, reco-
mmended that if Chilka lake area is not to be
submerged by excessive discharge of flood
waters like 2 or 3 lakh cusccs, the mouth of the
river should be dredged, so that floodwaters
can pass casily. What is the programme for
controlling floods in Gudabalan ? It inundates
the Mayurbani district. There were at least
ten proposals such as construction of embank-
ments, etc. Why have they not been imgqle-
mented ? This year about six lakhs of people
in Orissa bave been affected by floods in the
districts of Balasore, Denkanal, Keoujhar and
Cuttack. In Puri, Ganjam, Koraput and Sun-
dargarh and other western districts, there is a
severe drought problem. We have floods in some
and drought in some others. This is a preblem
which needs immediate attention. West Bengal
Bihar and Orissa are the States which bear the
brunt of the floods. To implement the recom-
mendations of these committees, you must have
at least Rs. 150 crores or Rs. 100 crores in the
Fourth Plan period itself. Where is this money ?
The hon, Minister knows the river systems of
India so well and when he is in the Ministry to
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tee that at lcast fifiy per cent of the problems
arc mitigated. He must pay special attention
to these four States which are inundated by
floods, year after year.

SHRI BIREN ENGTI (Diphu) : Mr.
Chairman, I am thankful to you for giving me
an opportunity to participate in this debate
and I shall confine my remarks to my State,
especially to my constituency. Many hon.
Members from Assam spoke about the flood
situation in Assam. Every year Assam isaffecs
ted by floods and this year, especially in my
constituency of Mikir and North Cachar Hills
40,000 persons were affected by floods. 12,000
have been rendred homeless and till now no
sufficient relief has been provided to them. In
other parts of my constituency, due to shortage
of rain, drought, and famine will appear soon.
I would like to request the Government of
India to help these people affected by floods
and drought. AsI said my constituency has
been affected by both.

To control the floods in Assam caused by
the Brahmaputra river, the Brahmaputra Flood
Control Commission was st up but to our regret,
that scheme was not implimented till now. So, I
urge upon the Government of India to take up
this matter very urgently and come to the res-
cue of the helpless people of Assam who have
heen affected by the floods.

SHRI DHARNIDHAR DAS (Mangaldai) :
Sir, that day we discussed the serious drought
situation in the country. Today we are discus-
sing the flood situation in other parts, I think
both the problems go together. Our planning
has been such that we have been living for so
rl"mn}r years with these twin problems caus’ng
huge loss to human lives and property. These
problems can be solved together only by a nati-
onal plan, which is a matter for the Planning
Commission to take up and give relief to the
people and save the economy of the country
under a scientific and integrated plan.

Assam is the worst sufferer from floods. Un-
fortunately, I heppened to be an eye witness to
a very tragic scenc on the 29th July caused by
the devastating floods there. 10 days before
that, I had a discussion with the Brahmaputra
Flood Control Commission’s Chairman and he
sought to convince me that the three tributar-
ries of Brahmaputra, viz.,, Baralia, Nona and
Fagladiya are controllable by strengthening the
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embankments, having some sluice gates here
and there and removing some silt in some por-
tions. For this, he said the estimated expendi-
ture would be Rs. 6 crcres. Again, for the
Paghdiya batin at some place called Tamulpur,
he said there should be a retention dam, which
would cost Rs. 13 crores. He said he needs Rs.
6 crores for strengthening the embank and
Rs. 13 crores for the retention dam and if this
is made available, floods could be controlled. In
other words, there will be no floods due to river
water, but the rain water that might accumulate
could not be stopped. So the question of flood
coatrol in that particular area boils down to
this amount which the Central Government has
to provide immediately.

On the 28th at about 2 AM. in the night a
breach occurred to an embankment of the
Puthimari river a little away from the national
highway. Through that breach, the swirling
river ook a new course and submerged a large
number of thickly populated villages. It led to
the death of 18 persons and it was a very tragic
scene indeed to see a husband trying to save the
wife by catching hold of her hair but he could
pot save her. Onc person lost three children.
In this way, it was a very tragic scene. I was
there at that time to discuss the arrengments
for the celebration of the 25th anniversary of
the Independence Day, We bave to think very
scriously, because at a time when we have to
give a catalogue of our achievements we find to
our utter distress that we have to mourn the
loss of lives in floods and droughts due to ina-
dequacy in Planning. As stated be the Chief
Minister of Assam, the loss of property during
this year’s flood is estimated to be Rs. 18 crores.
Another flood is yet to come; it is coming,
certainly. It is a tragedy that when our gov-
emment have come up with such gigantic pro-
grammes to remove garthi and give prosperity
to the people, we bave not been able to control
the rivers which are the cheapest sources of
power, When we took up this matter with the
Minister, Dr. Rao, we came to know that it was
the Planning Commission which was not giving
enough moncy for flood control work. It is
regrettable. If the Brahmaputra river is con-
trolled, apart from the pevention of floods,
there will be 5o much of generation of electri-
city that there will be a fluod of electricity.

Why can we not have plans for generation
of clectricity as Russia and before their five
Year Plans ¥ Lenin’s Goelro plan for electrifica-
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tion of all Russia was the predecessor of the
Five Year Plans that made Russia what it is
today. We can also remove droughts and con-
trol floods besides ive clectrification if we
have snch comprehensive plans in our country.
Electricity is the gateway to planned develop-
ment in modern times, and thus alone we can
bring prosperity 1o the people.

Regarding the Brahmaputra river, Dr. Rao
has given an indication that flood can be con=
trolled and electricity can be generated by
a single plan costing about Rs. 500 crores. The
loss anually caused by floods in Assam comes to
about Rs. 13 crores to 15 crores on an average.
If we calculate this loss for the last 25 years
since independence it comes to more than Rs.
300 crores. If only government make an invest-
ment of Rs. 500 crores these floods can be con-
trolled. Apart from controlling the floods, we
can also have electric power for modernising
our agriculture, devcloping our economy and
removing the backwardress of that eastern-most
Staic. We should also have a national power
grid and water grid.

If we have such a comprehensive national
plan, there will be no drought anywhere, Water
will be diverted to the drought-affected areas.
Similary, in the flood-prone areas, water will
be lessened and there will be no damage to
crops, property, and there will be no loss of life.

So, I suggest, in this year of 25th Anniver-
sary celebrations of our Independence, the
Government should be determined to have such
a comprehensive plan which will end floods for
ever, which will remove drought for ever and
which will open up a new vista of modern
development for the prosperity of the people of
our country. ’

SHRIMATI SHEILA KAUL (Lucknow) :
Mr. Chairman, Sir, while discussing the flood
situation in different parts of the country, it is
a pertinent question to ask as to why do the
floods occur and what is the reoson that
repeatedly in onc area we keep on having
floods.

When we thiok of it, we find that a lot of
deforestation has taken place., When the trees
are felled, what happens is that the rainfall,
insted of trickling through the branches,
through the leaves, and coming slowly through
under-growth, it just rushes through the hills,
through the streams, and joins the rivers, thus
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swelling the rivers for a short time, temporarily.
Then, the slack comes, it stays there for four
or five days creating havoc. And then it dis-
appears.

So, the main thing is to have afforestation
on the hill side near the river banks which can
stop the flow of the river in a swift manner.

In Lucknow, we have been having floods
repeatedly. We had it many years ago in 1923
and then, afterwards, we had it in 1960, 1
know, the source of the rising river, the fury of
the waters because 1 have been through the
floods. My house was 12 ft. under water in
1960. After that, the Government tried to do
its beat. They appuinted m committee with the
Commissioner at its head. 1 was also invited
to give my views as to why we have floods in
Lucknow repeatedly and how we can avoid it
Like an ordinary house-wife, I said Gomati river
is like & kitchen nali of the city of Lucknow, As
we keep cleaning the kitchen nali regularly, in
the same manner, Gomati river which is like the
kitchen nali of the city of Lucknow must be
cleaned. When I spoke of dredging the river,
the Engineers there said, “No, Madam ; we
are going to have morc water waves in the
river”. I cannot imagine how it is possible,
All the big rivers—Gomati is not a big river ;
jtis a small and an ancient river—like, the
Hooghly, the Nile of Egypt, the Thames of
U.K., are being dredged to have the water
cleaned so that the river-bed may not rise.

What we are doing in Lucknow, on the
Gomati side, is that we are building up the
bunds. The bunds are going up. The subsoil
water is rising all the time. I speak of all this
because I am going through it. Last year, again
we had floods and the bunds gave way or I do
not know what happened. I was in France
attending some Conference. My house was
again under water for 12 to 13 days. I know
what suffering it brings. Iknow how we suffer
and how the peop'le suffer. So, I have to make
a request to the Minister that the l_‘ivc_ra have to
be tamed. Lucknow is the first big city on the
banks of Gomati. This Gomati riv:::, as you
know, has its source in Pilibhit and if f!ows a
numb'er of miles and winds throu.gh Sitapur.
Of course, Sitapur is not a .b1g place as
Lucknow. 1 have a suggestion this river should
be tamed. The river must be mu:le to spread
out ; when it is in fury or swollen, it can spread
out. A 'M numbcr of Clﬂlll !l'lﬂ'l.lld be made.
Where the water reaches, you can put plants.
By putting plants we will have more trees and
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that will arrest the flow of water for some time-
it will arrest the flow of water coming in a
great fury and velocity. We can tame the river
and we can also have a few canals dug up-
stream. Of course, we have got bunds. Gov-
crnment have spent crores of rupees in the last
ten years on bridges and bunds. But what has
happend ? Time and agin Lucknow is under
the shadow of floods. Even now the people of
Lucknow keep on asking me what is going to
happen. Iam not an engincer; I do not hold
a portfolio for giving them an answer. But the
people of Lucknow do want a reply to the ques-
tion, ‘What is going to happen about
Lucknow . -1 do want a reply, Sir, what is
going to happen to Lucknow, how we are going
to control the river Gomati.

SHRI N, TOMBI SINGH (Inner Mani-
puri) : Ours is a vast country and geographi-
cal conditions vary from place to place. And
it is very natural that in some parts people are
suffering from drought and in some other part
floods are playing havoc in the lives of the
people. I do not like, even for a moment, to
underrate the labour and the pains taken by
the Government of India and specially by the
Ministry of Irrigation and Power which is
headed by an expert like Dr. K. L. Rao, The
Ministry is taking all care to sec that the floods
arc controlled and the abundance of water
which creates flood is utilised for constructive
purposes during scarcity “period. Even then
there are differences of opinion in different fields.

16-43 hrs.

[SHRIMATI SHEILA KAUL in the Chair.]

I would like to draw the attention of the
House, specially the Minister in charge of
Irrigation and Power, to an area in which both
floods and drought go hand in hand. The
other day I discussed about drought situation
in the State of Manipur. And as I stand today
to participate in the discussion on floods, some
of my friends must be surprised that this man,
representing the same State, said the same
thing about drought. As T had mentioned the
other day also, in Manipur becauvse of the
unique geographical condition—and Dr. Rao
is well aware of it ; I mentioned to have follow-
ed him a number of times—there are
floods and in a few months’ time drought
follows the floods; floods and drought are
twin brothers and both are simultaneously
relevant, Therefore, I have a few suggestion
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to make. [ am not an expert. Even then,
having lived in that part of the country and
having experienced the difficulties and havoc
that have been created from year to year to
the people, to the agricultural areas and
to a large number of sectors by floods, I would
like to say a few words. There are two
parts of the Valley which are mainly affected
by floods : one part is north of the Imphal
town and the other part is south of the Imphal
town which is near the Loktak lake near which
a multi-purpose hydro-clectric project has been
taken up. It is a very big scheme and we are
very gratefu! to the Government of India. I
understand that there is some good progress
made about it.

Now, the problem faced by the northern
part of Imphal town is that the rivers just
flowing through the valley and touching
Imphal town have their source very near
Imphal town and there is very little notice or
warning about floods in them. The only re-
medy 10 this is to control these rivers, namcly,
Nambul, Imphal and Iril, etc. These are some
of the rivers creating flood problems in the
valley. They rise north of Imphal and if they
are dammed at the source, it will solve not
only the flood problem but they will regulate
the flow of water in the rivers and will make
them navigable througbout the season. It will
create a tremendous change in the economic
life of the people. So also, when there is
scarcity of drinking water in the valley imme-
diately after the rainy season, if we control
these rivers at their source, there are three
possibilities which will be the outcome of this
control—(1) cheap electric power, (2) drinking
water and (3) constant navigable conditions
in all the rivers in the wvalley. So, the only
remedy for these floods, especially in the Im-
phal vally m?'mly the Imphal town will be
the damming of the main rivers at their svurce.

Now, as [ar as the other side, namely, the
southern side of Manipur valley is concerned,
there is a multipurpose project in the Loktak
valley. The water.is to some extent controlled
by this project. This will solve the problem
of the part of the area but the conception,
rather the misconception of even some experts
.that the Loktak hydro-electric pruject which
is being taken up will solve the entire flood
problem of the State, is a wrong conception
and this has to be re-examined with all the
geriousness with which wually we find Dr. Rao
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examines these problems. I hope T will get
concrete and pointed replies to these issues
from Dr. Rao.

MR. CHAIRMAN : Shri Ram Bhagat
Paswan—absent. Shri B. V. Naik,

SHRI B. V. NAIK (Kanara): The hon.
Member who spoke before me touched upon
the flood problem in general which is of a an
immediate nature. 1 would not like to dwell
upon the various conditions that are existing
in our country regarding floods.

1 believe that in this country we have got
floods since almost the begjnuing of time, since
the dawn of civilisation almost. The one
change that the present conditions have
made with regard to floods is that we
have got an appropriate forum like the Parlia-
ment or the State legislatures where we
can voice our concern and the distress of the
people.  To that exient, I would say that there
are things which are very immediate which
need to be looked into and also things which
are ultimate and it is in that context that I
have to make a suggestion in the case of a
permanent solution which Mr. Daschowdhury
was trying to find out in regard “to floods in
our country, like the Ganga-Kaveri canal. I
think it is rather paradoxical when in the
south, particularly the rive system and the
lack of water in it can cause a scrious dispute
between the two States of Mysore and Tamil
Nadu, we have got so much of surplus water
and this water unimpounded goes waste and
also causes in its flow considerable amount of
havoc and distress to the people in our country,
particularly in the northern areas. I would,
therefore, request our Minister Dr. K. L. Rao
to tell us the stage at which this Ganga-Kaveri
link stands at present. The previous informa-
tion which we have received in this House
was that the matter has been referred to the

‘experts-coming from the United Nations.

Once, the Minister of State for Planning had
stated that at least by the end of this century
we would have something of this Ganga-
Cauvery canal.

I would suggest this, to sce that there isa
permanent solution. The surplus waters should
be diverted to the South, where there isjvery
much need. We know, the long-term is usually
theenemy of the short-term ; the ultimate is
usually the enemy of the immediate. But stjl]
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I would say, since it is only for about the last
50 years or so that we are talking about floods
in this country, it would not be improper or in-
exact, If I may say so, if we are able to decide now
as svon as possible regarding this canal in this
year of 1972 iteslf. (An hon. Member: Your
grand-son will raise the same in this House it-
self.) My grand-son is still too far off still 50
year.’ I would still say that my son is good
enough to raise this because it is going to be an
immediate one, Already the matter is being
surveyed by the United Nations team. Cortain
experts of the United Nations are working on
it. The hon. Minister of State for Planning
had stated on the floor of the House that we
are going to take it up. Nuw is the appropriate
time and I would urge that this Gaunga-
Cauvery Canal proje:t gets the due amount of
attention that it deserves.

There is only onc point more and T will

finish.

We know, there are rivers, particularly in the
western side, which were never pronc to
floods. We have got the Kali, Gangavali,
Sharavati. Agnashini‘etc. Because of deforesta-
tion on a very large scale, the cutting up of
the soil had been causing a great amount of
distress in these coastal areas particularly the
West Coast arcas of our country. Something
must be dore in respect of the major river
systems and the minor river systems which have
been causing considerable amount of distress
to the people inhabisting the banks of these
rivers. With these remarks I thank you.

ot gwae ym (qreY) : qowE #§
gR A ¥ Q@A FQ@ § AF @ AT A
# qar A § 1 @ QA ¥ fAg
ot Gar @9 FW § ITH AF  Iw@T E
!‘mgni‘ﬁ@mww | 9T O
wga @ AL § TR AT | qgi I AL
7 qgdt & | & & édwaa & g s
SrEwa are @@ F37 ¥ fog Gar faar ) arg
fgenror & fag dar fer g o § @
AT 929 #1 A 1 A Uiy & bt
“Wsﬁémmﬂﬁam FT frdt
gaQ g @ & AE | T AT T -
g7 ¥ g aa a1 gl & fag dar 3R
§ o g agr ST T & a1 A g
3, gaet it anq ®Y q@A wTAEY |
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44 7 oft sg1 w1 5 9gi Wy A @2
T FT AZ0 AT TFW v4T wwG Al
Fl A ST qx qr Rt fawr @ 0 arqR
YT WGP qzaeaa fFar | agi X @ A
queat G2t @ 7 @ qrarEw wF g
g W gAY 7Y FT 74T &, T8 WA 9
o1 7EF qrar & 1 AR IEA qg ¥ |@W W
&t 78 & wiet | W HT a8 & fw
THEAT F FE g Ay T § 1 agh
9T g drar T gH FRA ¥ HAI9-
TE WG FE ATy F o
AT qZT0 FI, FET T JTTAE 7 Ji@
T 9T WPAT FIF £TH ATT QT MG
fF drEr &1 ot 97 IAAY 9T ag o,
agt a1+t fasesr na sfeT smesT @ &)
eqT AEY wAT § 1 Adten 4 & v wrg-og
9 1T § $g Frr da1 AE gar &
dff agi o @1 & g8 ey e agi
R it &7 q aft agi e d7r @
gFar g 1

qTIHA W F g AfgaY F1 qrAdY
qat &1 FAIAT ¥ T b 9T § W q|w
¥ 47 #& nigi Y faez & h | THAE
# w9g S12gww ¥ fog st dar aren F fag
fear a7 1 ag G vhFaryr A ¥ @
qeft & aff sw , fEy sew
i Mt ot mgr ¥ whE uE-
T, HorgT qEdy, B A1 T H @AUE |
AT A F 9T Y @ET F A< &, I
s wdT w0 F g A F @2 o feaa § )
oo Y qi AN F A At @ A qAT
SN & q awid g o E

T GIRIT A PO A AT AN
Fiforw &1 g 5 9@ 7 s Meemw & fag
favamr dar fean < arears & fraar qar
a<t i mar ? gw A A ot wiw S A
wifgq f5 aier a7 & @ F9 g2 I § |
A woregr a1 § fF oF @ &g
X §) W @ g a § o s
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W wTw fodt wifr &1 R
w fgar wr § 1 ar fedr offra
waqs feqr ar § ? qwA qar fe afw-
Y At AW F OF q1F T2 § T2 W@TATY
Tt & FgA FArAoR g AW A I Y
7§l xrar mar | wE gwa ¥ fag S
&ar fear o § IEET AR ST A QA ®
T TAIT GraT § | B aawan f aid 7
# amg & w10 A fefgs § qrelt, Foee
9T AR [T afs §  AFAW qgaN
g

a7 & § g wgw £ fr Aga afw
T AT afge (SR AR F s
agy & At &7 qwETA S §

SHRI SHYAM SUNDER MOHAPATRA
(Balasore) : This is probably the fourth time
that we are discumsing the flood situation in
the country, and it might be that Dr. K. L.
Rao, an eminent engineer as he is, must have
talked at least 30 times in this House about
flood control measures. The question that is
posed is this, For how many years more or
decades more, shall we be under panic of such
flood and drought in this country ?

1 would only draw the attention of the
eminent Minister to the Subarnarckha project
fn Orissa which he has promised and about
which he bas also been thinking for the lam
few years. Particularly North Balasore has
been under the grip of floods since 1967, and
from 1967 till now, during the last five years.
at Jeast 10 lakhs of people have suffcred from
the ravages of floods. 1 have come to know
that the cminent Deputy Minister of Irri-
gation and Power is visiting the area next
week. ) hope that his going there will bring
consolation to the people and afier he has
visited the area, something concrete will
emerge.

1 have to bring to the notice of the hon.
Minister that the rivers Mahanadi, Baiwarani,
Brahmnni, Rasikula, Subarnarekha and Buda-
palanga during the last 50 years hiave brought
devastation to at least one-fourth of the popu-
lation of Orissa, and during the last flood and
cyclone, at Icast 30 lakhs of people of Orissa
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have suffered. God alone knows what has been
the personal loss to the people and the money
involved of the State Government and the
Government of India.

17 brs.

The question before us is whether we will
spend such crores of rupees in reliel measures or
we will do something permanent for the people
30 that they will no more be scaped of such
floods or droughts. The Government of India
have takea up a plan of deep tubewell sinkirg.
If there is a double crop system, if thaic is a
triple crop system and if there is flood and a
crop is gone, the people will not mind it much.
But the people of Orissa have been hearing
that the Government of India will come for-
ward wi li this scheme and that scheme, The
State Government has an clsborate scheme
for sinking of tube-wells, but nothing tangible
has come out. Even thuse tubewells that have
been sunk are not properly looked afier and
they are lying idle.

That is why I say that something concrete
should emerge. The hon. Minister must tell
the people that we are now taking up such and
such gigantic projects, dynamic projects and
something will be done within a specified time,
That will be some as to the peopl
Otherwise, every year flood comes, we come
here in Parliament and voice our concern and
talk about floods and their havoc and com-
placent assurances are given by Government
that the people will be no more under panic
and so on. This will take us nowhere. So I
would request the hon. Minister, himsell an
eminent engineer, to give us an assurance that
he is going to do something concrete,

We know that floods occur even in developed
countries like the USA, USSR and Germany.
Only a tew months ago, abeut 300 paople were
washcd away in a flood in the USA; 600
people were washed away due to a flood In the
river Yalu in China. What is required is that
the Minister must take some measures in a
very concrete manner and say that he is going
to have them implemented within a span of
time. The target should be fixed and people
should be assured that it will be donec.

We are very grateful to the hoo, Minister
that he has kept in abeyance the scheme on
Subarnarekha which would have devasted
80,000 acres, washed away 40,000 houses and
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affected so many school etc. He has in his
mind a ‘multi-purpose project on the river
Subarnarekha and also on the river Phada-
langa. I would request him to go ahead with
this multi-purpose project’ which will be on
the pattern of the DVC. I hope that afier Shri
Kurecel visits the site, he will come back and
take up the plan and assure the people that
it will ceme up in the next Fivel Year Plan so
hat at lcast the pepole of North Balasore and
in’ the disirict of Mayurbhanj will no more be
subjected to the threat of famine, starvation
and impending economic 'disaster.

off amA swia araa (damE) ;o gar-
qdl AT, T AT F ATAW A WWo F O
T &1 o[ Iad fa@re & sgarn @
AT T AR g1 5g fow @S
o A HAHE) MFX AGAIU ALY T
frdteor feg & o fadterr $WX & am=
WITH &R & 979 a8 o) o1 Fgi
TF FAL AL | FAE ATAEF AR qF
foid i oIk dac aTE d | W W
F g7 ¥ qgOT A% ¥ wfy a9 o g
¥ @Y i § 97 T W E R aR
g FA F faard £ it sqaeqr £ 0f
213w e ¥ F07 3 FAUT w97 00 |
A& ATAR ¥ T Mo T T &
3T FETHAY ST F AT AT A0gew g
AT & I AAT F7ar § 5 Aenfahim
TG AAATT A F a7 KT emAeqr g
wifge | 39 & fag =od faed wfge fradr
FaT A § gfy ad N awd i @
ag a@rdY At WA A IF T A w0
50 g qFE WA F1 kot @ei
gafey & O Mo T §T qTH ATAU §
A ¥ oA Wgar § AR & aQy s
5 30 @ & a7 &1 sygear wrenfa-

efter g =TfRT

oft qea T € () © Aa<Ee
% gaT s & 39 frer & ymar g
forgy s ¥ fofas agifear-fgmea
qdq @M AT & | T g9l ¥ qTA savar
g @ e afcat & ferd ¥ Y war
qraT, It B ATE FEX & | AT I I A
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T /IET 7 I1q71 AT AR agi N Fraz
o & qar @ar @ swd & v amar
F@ & 0 O ¥ qgaz gfamar s
AT R, S 9FH qAG FTCF WM 4T
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arg oY gt o, &fFT o agh 9 S«
STFE F QUG IM q, IT AR F FA
5T forar mT &1

ag gRenr @1 axg #vafE '
FaA, wgrqa, foawr s it foor gamw
?, v acg ¥ 3w A feat gt 8, o
arz AdY-ars @ § 1 & AT o snardy
FY THT FT qAGA AFATT FLQ §, FESAT FY
avuE @ §, qal st AR AW §
aiafaal v ot 71 W 1 T A<
F A gweqr A ow ew oy, A
MadgT 7, IRA  ag gara faar a1 e
d ¥ SagAT a% Aty FAET omw, S
WIGE-ANA Sr9¥2 ¢ | I arwdrsT &
ow feamm ot 4, gErd T WEY
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THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): I am
most grateful to the hon. Members for
participation  in  this decbate and for
giving us their personal experiences from
various parts of the country. Unfortunately,
T find 1that some of the hon. Members who
made some comments are not here now and
Ido not know how the information I give
will reach them.

Many hon, Members said that the siate-
ment | made in the House in the beginning
of this session was not correct. 1 shall explain
the position of the Central Government in
We get statements from the
States. We do not take information from
the newspapers.  We tabulate the information
we get from the State Governments. Natura-
lly when Tlaid the statement on the 31st July,
full information was not available with the
States and floods were occuring in some parts
of the country in the middle of July and they
were not able to collect full  information.
Since then they have sent their reports and
I bhave got here the latest position. Hon.
Members sometimes say that I am giving
wrong information or misdlecading informa-

tion. There is no intention of misleading
anybody.
From the informaticn 1 have got at

present, the human lives lost in Assam were
85 and the loss suffered is Rs, 17.15 crores.
The corresponding figures for Orissa  are:
10 and Rs. 2.76 crures whercas for Kerala
they are 29 and Rs. 2.5 crores. In West
Bengal 21 Jives were lost and the damage
suffered is Rs. 1.89 crores. If 1 am not able
to give full information when Members want
it, I should be excused because we have to

_get it from the States.

SHRI B. K. DASCHOWDHURY : You
could have given this before the discussion
started today ; it would have been more
helpful.

DR. K.L. RAQ: I could have donc that;
1 quite appreciate it. . . . (/aterruptions) In Bihar
the loss is Rs. 44 lakhs. The total number of
human lives lost was 157, cattle lost 17,000 ;

. and the total loss in the country is Rs. 26

crores.
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SHRI JYOTIRMOY BOSU : 800 died this
year due to heat wave and 157 due to floods.
What wonderful management !

DR. K. L. RAO: I shall circulate it to the
hon. Members. As T said, our intention is
to give the accurate figures, the latest figures
to the hon. Members but this should he
based on information received from the States,
not on newspaper reports.

Many hon. Members also asked: what
are the benefits of 25 years of Independence
in this field? What have we done ? Now
in this country, out of the total land area,
200 million acres of land are prone and
liable to flood havoc. Qur national plan
started in 1954 and by our efforts so far we
have been able to protect about 60 million
acrcs. We have also drawn up a future plan.
Itis my mistake also; this Ministry is not
given to publicising itsel. I think 1 should
circulate to the hon. Members what our plan
is. Our aim is, at the end of ten years, that
isin 1981, to secure proteclion for another
forty million acres, so that by 1981 at least
fifty per cent of our area is free from flood
havoc.

Many hon. Members were impaticnt and I
quitc appreciate their impatience because
there is so much suffering caused by floods,
But we cannot do anything ; even if we have
money it is not possible to get everything
donc immediately. It takes years and years.
I submit that il we could protect fifty per
cent of our land by 1981, we would have
done very good. work by giving absolute
stability and safety against floods,

SHRI JYOTIRMOY BOSU: You went 1o
China and you studied how they l:ontro! floods.
Where is the benefit out of it ?

DR.K.L. RAO: I will come to that. I
got benifited greatly by that wvisit, it is
true,

In 1964 we appointed a committee of high-
ranking ministers. They went round, studied
the problem and mbmﬂted a report for the
whole country costing‘so many crores of
rupees. Last year, when the Ganga  basin
-was heavily flooded and there was an unpre-
.cedented loss of nearly is 600 crores, we drew
upaplm' We have sclected 20 pl'qil‘.'cts. rI
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am glad the Government of India have
sanctioned those projects and they are giving
money outside the Siate plans for those pro-
jects. I must accept that the States do not
attach much importance to flood control.
For example, in West Bengal, they provided
Rs. 2 crores for 5 years, which is absolutely
meaningless, With a great amount of per-
suasion, we got it increased 1o Rs. 10 crores
for 5 years, which alsv is inadequate. Of
course, hon, members can change the policy
and make it a central subject. But as matters
stand today, flood control and irriga!ion are
State subjects and we give block grants, loans,
elc.

Now, it isnot as if we are working in a
vacuum. We have the entire picture before
us and we know which are the projects which
should be immediately taken up and com-
pleted. But there are some difficulties. In
the whole country, there is practically no
flood problem except in the Gangetic basin,
Orissa and Brahmaputra. About Narmada
eic.,, when you are enjoying the waters ali
the time, if in one year, there is some more
water, it is not a big problem. Similarly I
was surprised when some hon. members. from
Mysore talked about floods, because they
require more water, not less. So, when you
talk of the flood problem of India, it means
the Ganga basin, Orissa and Bralmaputra.
For Orissa, the Mahanadi has been controlled
by the Hirakud dam and a number of embank-
ments, Hon. members must accept it, There
arc three more rivers troubling Orissa-
Brahmini, Baitarini and  Subarnarckha.
These three are the main river systcms which
cause floods; the others are minor. These
three river systems cannot be controlled unless
we construct certain projects, just as we have
done for Mahanadi. It is my mistake because
1 did not keecp members informed. We have
taken complete steps for all the three rivers.
Regarding Brabmini, some hon.” members
accused us saying that we are playing a trick
by not sending back the estimaies, etc. It is
not so. In Brahmini for the Rangoli dam’ I
specially requested the Chief Engineer to come
here. T told the Chiel Minister, last week “it
is very bad, here is money given to you for
some project, why are you not taking' advan-
tage of it, why are you allowing time to pass
like that.” Then I requested the Chief
Minister to send the Chief Engineer here.
The Chief Engineer was hcre and I discussed
it with him.
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I quite appreciate Shri Deo's anxiety to
reduce submission which is also our anxiety.
The two alternative sites which were selected
for this dam were not found suitable. Now the
estimate are being prepared. I have requested
the Chiel Engineer to send the estimates as
quickly as possible because there is no difficulty
about sanction. The money is there. So, I
want them to start the work. What is the use
of accusing me here? Hon. Members must
pursue the matter with State Government,

Similarly, if the Bhimkund project is com-
pleted, there will be no flood in Baitarani.

Coming to Subarnarekha, when Shri Samar
Guha was speaking T thought he was going to
beat me. No doubt, he attacked me but nat
the way | expecied he would aitack me. He
has taken the position gallantly. Because, some
years ago we had raised hopes that Subar-
narekba would be controlled. Now we are
thinking of some other plan. Itis quite true
that at that time there was a lot of trouble
with Subarnarckha, causing loss and damage
at Midnapore on one side and Balasore on the
other. So, five years ago we thought of a plan.
But when we sent the Plan to the Orissa
Government, they said that these embankments
would affect some heavily populated areas.
Therefore, they did not accept it

Then we were wondering what to do in the
matter. Then I thought why not construct
some dams above. I suggested to Orissa, Bihar
and Bengal Governments 1o investigate the
feasibility of some such dams. I am thankful
to the Bihar Government that they have done
the investigation. Shri Daschowdhury said
that I do not visit places. I try to do my duty
conrcientiously. As soon as I heard that the
Bihar Government has drawn up a scheme, I
went to the site w finalise all the details for
the two dams. T am happy to say that these two
dams arc extremely good. When they are
completed 40 per cent of the Subarnarckha
water will be held back. If that is done, I
am quite surc there will not be any more
damages by breaches in the embankments.

I have requesied the Bihar Government Lo
send the estimates s quickly as possible. As
soon as they are received, we will see that they
ere sanctioned. If in bination with that,
.there are embankments then there is possibility
of breaches getiing very much reduced. These
are our plans for Orissa,
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SHRI K. N. TIWARY (Bettiah) : What
will be the expenditure [@r the construction of
these two dams and how long will it take 10
complete them ?

DR. K. L. RAO : These two dams in Bibar
will be mulii-purpose projects. They are in
regions where there is no irrigation at present
and no water even for industries. Jamshedpur
is about 50 miles lower down. When these
projects are completed, we will completely shut
back the water and store up that water for
irrigation, for industries and so on. It has got
magnificent value. They are multi-purpose in
character and they will prove economical. It
should be possible to complete the dams in
three or four years if money is available.

AN HON. MEMBER : You wanted one
dam in West Bengal.

DR. K. L. RAO : That has not been investi-
galted so far. When these dams are completed,
they will store 40 per cent of the water.

SHRI K. N. TIWARY : My apprehension
is that you give very low estimates in the
beyirning and then they go on increasing the
cstimate, as it happened in the case of other
dams. Then, they do not complete them within
the time fixed as a result of which also the
cost goes up, They go on asking for more ard
more money and you are not ina position to
supply them money. Then there is delay and
the project is not completed. That is the whole
difficulty.

DR. K. L. RAO : That is quite true. The
Chairman of the Estimates Committee is very
correct in his observations. We will bear it in
mind and we will try to scrutinise the estimates
carcfully and sce that we remain within the
amount.

So far as Orissa is concerned, the hon. Mem-
bers said something. If nothing happens. what
can I do? As far as Orissa {s concerned, the
plan is completely worked out. They have to
construct thosc two dams and the embankment.
There is no more problem for Orisza. The hon.
Members from Orisa need not be angry with
me. We have got a completely worked out
scheme. Itis for the hon. Members to get it
implemented. We will also try to give money,
Two of the projects- have already heen sance-
joned. It is for them to do. Everybody is
quite anxious about it.
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Now, 1 come to the problem of Ganga
basin. As I swid, there are twu proklems.
One is about Ganga besin and the other is
Brahmaputra. Ganga basin is a very important
one because 40 per cent of our country’s
population is there. Tt is a heavily dense
population living on the banks of the river and
its tributaries. We have been trying to identify
some areas urgently where the work should be
done. We have identified some arecas. 'We have
also taken up some projects. Quite a large
amount of work has been done. But thatis
not enough. I quite appreciate that. The
problem is one of controlling the river in a very
densty populated area where you cannot do
much by way of conventional method of storage
or anything like that. Of course, il the Nepal
dam at Karnali comes ir, then there is no
doubt that we will be controlling the floods of
Ghaghar. But that being in another country’s
territory, we cannot say when it will come
and what will happen. Of course, we
have agreed to buy power from them. Itis
going to be a very good power project of 2
million KW of power. We have not heard from
them further. If his Maiesty’s Government of
Nepal takes up the work, it will be quite good.
Otherwise, yon cannot construct a dam on
Ghaghar,

The same thing applies to Rapii. Fastern
U. P. is subject to floods. This is the reason for
Ghaghar and Rapti floods. There is no dam
site in U, P. territory. That is only in Jalkund,
that is, Nepal territory. That is the difficulty.

After all, we wanled to make a very serious
attempt and, therefore, we have staried a
comprehensive plan and the Garga Flood
Control Commission has been set up. Its
headquarters are at Patna. The Commission
is paid for by the Government of India. The
works arc paid for by the Statc Governments.
But the drawing of plans and the general
preparing of comprehensive plan is done by
the Government of India at their own expense.
We are trying to make a beginning. Every
state has been doing quite a good amouant of
flood control work. They have also been
planning. But there has not been a concerted
action taken together. This is the first time
we are trying to do now. The commission has
been sct up and, I bope, we will have some
good results out of it.

Fortunately, there has been not much of any
serious damage so far because the floods have
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not occurred there. What has happened this

year is that the cloud has behaved in a very
erratic way. The monsoon clouds started in
Kerala in fact much earlier and caused a heavy
damage to the extent of Rs. 2§ crores. Rains
fall in the month of May. Then there was a
gap. In the next month all the clouds went
straight to Assam. In the middle of June there
were floods in that area. Generally clouds go
to Bengal and turn towards north-west. The
trough of the depression trawels northwest
along Ganga. But this time the first wave went
straight across and caused floods in that part.
It is a very interesting thing. In the monsoon
scason if floods occur in Assam, that means,
there will be drought in the rest of India. If
the floods stop in Assam during their onward
March, that means, there will be no more
drought in India. That is what has exactly
happened now. On August 4 we found a
despression in Khulna in Bangladesh and then
suddenly the depression turned around and
reached Allahabad this morning. That is why
the whole of north India is having a good
rainfall,

What 1 want to submit is that these two are
different systems-Brahmaputra is different from
Ganga. Brahmaputra gets water one or two
months earlier. The pcaks do not coincide.
Normally Brahmaputra must get water two
months carlier. But if it gets floods in the
monsoon season, that means, the rest of India
will have drought. Therefore, we are trying
1o prepare a good plan for the Ganga Basin.
1 do not want to take much of the 1ime of the
hon. House, T would say that a large amount
of work has been done. But there are some
difficult spots-Chithoni, for example, in Uttar
Pradesh and Piprahi in Bihar. So many crores
have been spent. Still it is a wvery difficult
spot. We have not conquered the river at that
place. It is proving to be a very difficult spot.
The river has got its own vagaries—cither it
bends itsell or it begins to persist in that. It is
an engine of destruction if it is not controlled.
In Bihar also it is like that. Shri Chandrika
Prasad was very mild today. He is not here
now. 1 expected a big bomb from him. His
censtituency is being eroded by Ganga. We
are trying to protect it. We have spent nearly
a crore of rupees, and some more crores are
required, Because there are a large numher
of people and we cannot get the land once the
land is eroded, my anvice was to spend one or
two more crores of rupees to protect that arca.
But I understand that the U, P. Government
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bas taken a djfferent view ; they propmc to
retire at that place. What Iwmt to submit is
that 1 have told them that they should try to
protect that area. As I have said, there are
some spots in Ganga Basin which are difficult,
Wt are trying to control them.

Then we come to Bihar. Bihar is a drought
area and -also a flood area. The two extremes
are there. Today, of course, it has got the
rains ; otherwise, there is a complete confusion
there. (/nterruptions). Su far we have not had
bad any problem in Bihar this year. So [ am
not going to talk about Bihar.

Then 1 come to Brabhmaputra. Brahama-
putra problem i1 a very difficult problem. ..

SHRI HARI KISHORE SINGH : What
about taking over by the Cenire of Gandak,
Kosi and Bagmati projects ? The Bihar Govern-
meant has submitted a proposal.

DR. K. L. RAO : I shall come to that latter.
We are talking of floods now. I have heard.
Shri Kotoki’s speech with great feelings: I also
share with bim whatever feclings he bas expre-
ssed. It is quite true that onc would get dis-
gusted, but what is to be dene ? Brahwaputra
is the most difficult problem in the whole
world from the point of floods. A very narrow
valley of 50 miles. The Brahmaputra basin is
only 50 miles wide with the mighty tributarus
Subansari, Manas etc. and rainfall of 100 to
150 inches in the catchment area,

SHRI LILADHAR KOTOKI : All these
we know. Will you kindly confine yourself to
the simple question ? Since the constitution of
the Brahmaputra Commission, how many
projects have been taken up ? That question
valy you pleasc answer.

DR. K. L. RAO : T will deal with it.

-1 am dealing with the whole problem
threadbare. What 1 want to say is that the
Brahmaputra is awery difficult and an extre-
mely difficult problem. Now, realising, that,
after the beginning of the Fourth Plan we have
spent nearly Rs. 30 crores and another Rs. 30
crores we are spending in the Fifth Plan.

SHRI DINESH CHANDRA GOSWAMI ¢
The Asam Government . has given Rs. 15
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crores for the Brahmaputra Control Commi-
ssion. Altogether only Rs. 15 crores, not Rs.
30 crores has been spent ; and that too, after
very much strained accounting by the Assam
Government.

DR. K. L. RAO :
problem.

Let me explain the

. Then, we [clt that this being a river—Mr.
Kotoki knows about it but I thought the
hon. Mcmbers might likc me to talk something
about it, therefore, T am explaining— with
very difficult problems, we consulted a number
of foreign experts. Generally, I don’t believe
in taking advice fromn foreign experts and we
try to solve our owp problems. But, in this
case, we fount it necessary to take any advice
that is useful to us. So, we took the advice of
foreign experts and we have sent a number of
teams there. Then we thought that what is re-
quired is a systematic effurt to investigate and
undertake as many of them as possible and try
to sec what we can do.

The main river, Brahmaputra, coming
from Tibet carries much less water and most of
the water is added within the territory of
Assam. Therefore, the tributaries arc more
important and the control of the tributaries is
the most important. We thought the anly way
of controlling the tributaries is by construction
of dams and with this idea we established the
Bhamaputra Flood Control Commission.
We have set up the Commission. We have
ostablished the Technical Committees. We
have established everything connected with that
and these are all working under the State
Ministry. Now, so far they have not finalised
any dam site. Or course, the dams have got
to be very high as the rivers have stecp slopes,
They have to be nearly 800' higy. We have
requested the geologists also to come in and so
far, they have not investigated any dam site.
The only site that has been finalised is the
Pagladia dam, and compared to others, this is a
smaller river, but it gives a lot of trouble in
that area. This one they have investigated and
have rrcommended a detention hasin witha
storage of 0.1 million acre feet, a small storage,
but it is wvery helpful for the river passes
‘through densely populated area aud creates a
lon of difficulties and this project report we are
now awaiting formally from the State Govern-
ment to send it and as soon as it comes, we will
have it sanctioned and T think after the mon-
soon is over, we will start the work.
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But the main thing is the question of having
a thorough investigation and trying to see how
it fis in and in what way it helps. That
is how the work has to be done. The
Brahmaputra Flood Control Commission
has been working now for a little over two years
and I mysclf feel that they should have done
much more work. One of the main difficulties
is to get suitable people to fill the senior
posts. We are now trying to do our best
and to pwsh on with the work of the
Commission. Whatever it is, T am afraid, I
must say this, I expected much more, At
least, I wanted them to finalise one dam.

SHRI LILADHAR KOTOKI : The
Commission started functioning from the 24th
of June, 1970.

DR. K. L. RAO: About 2 years, | said.
There is no use in heing angry with me. You
have got a big child in Assam. What can I
do ? If you tell me what I can do, certainly,
I am prepared to do that,

The hon. Member, Shri Kotoki talked
about embankments on the Kopili river. 1do
not know why the embankment could not be
made perfect and why the flood outhorities did
not fight for it there. It is a very small river.
What can we do from here ? The local people
must take interest. I have said, the manage-
ment is wrong there. Kopiliis a minor river,
it is not like the Brahmaputra, where it is of
a vast area.

There are various difficulties and there are
various problems in terms of taking up thes=
projects. The questions arise, what can the
State do, what can the Centre do and so on.
We have gone into these various aspects. It is
now nearly at the highest level for taking a
decision. Merely by taking over, one will not
solve the problem. I want to assure the House
about that. I will get more abuse ; that is all
that will bappen.

SHRI DHARNIDHAR DAS: Where lies
the obstruction in taking it over ?

DR. K. L. RAO : I said, this matter is
now at the highest level. It is under very
serious consideration, in other words, Some
legislation is also necessary for this. All those
facts will have to be taken into account. The
main point is not about taking over. The
main point is that the people who are there also
must work togcther as one unit. The whole
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system must work, They must fight flood.
Everybody must fight it.

SHRI DINESH CHANDRA GOSWAMI :
How do you expect the people to fight w!wn
you yoursell have said that this is a river
which is incapable of being fought ? You hf\'e
said that the Brahmaputra is a river which
cannot be tackled.

DR. K. I. RAO : What I meant was
this. There are banks. Thaose banks have got
10 be protected at the time of the floods coming
on. That is the time when all of us must
cooperate. That is what I meant.

SHRI DINESH CHANDRA GOSWAMI :
There are 27,000 miles of embankments.

MR. CHAIRMAN : I am standing. I
have 1o make a request that you may please
address the Chair. Then you will not be
disturbed.

DR. K. L. RAO: I want to be quite clear
about this. What T meant was, there are situa-
tions when, with the best of intentions, a bank
is going to be breached. At that time the only
way in which we can protect these banks is by
all of us actually cooperating together. That
is what I meant. I did not meaa anything
further than that.

1 was talking about the Brahmaputra. The
North Bengal rivers like the Tiesta and all
others which form tributaries of the Brahma-
putra will all be taken up together along with
the Brahmaputra. Shri B.K. Daschowdhury has
said that nothing has been done and Jalpaiguri
is uuder water and so on. Jalpaiguri will be
under water till the Karla diversion work is
completed. Money has been given by the
Centre, Unless the work is done, how can he
get the result ? It is under construction, and
it will take probably another year beforcit is
completed.

SHRI B. K. DASCHOWDHURY : What
is the money sanctioned for the North Bengal
Flood Control Commission ?

DR. K. L. RAO : They have givenRs. 1
crore for the Karla diversion work.

So, I would like to submit that the Brahma-
putra is receiving utmost attention, and if there
has been no effectives solution for it, it is beca-
use of the intrinsic difficulty of the problem. I
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also concede that we should put in more and
more efforts in order 10 tackle this problem.

"SHRI B. K.' DASCHOWDHURY : What
are the measures* taken to control the North
Bengal floods ? There have been recurring wave
afier wave of floods in North Bengal. The
North Beneal Floods Control- Commission has
been constituted. As T have been told, and as
T have already stated’ it before also in the
course of my speech, sufficient funds "have not
be released by the Centre. T would like to know
whether any spcc:al praject has been uken up

there.

"DR. K. L: RAO: The main point is that
the flood control work and the irrigation pro-
jects are all part of the State plan. It is not so
only for West Bengal buil for every State.
Every State. has gotto adjustit. Money is
given as block grant or block luan, and out of
thar, each State has to meet the fiood problem,
unless the National Development Council deci-
des otherwise. But, in  spite of that, they have
given some extra moncy for West Bengal. They
have given Rs. 10 crores during the last two
years or perhaps Rs. 11 crores, for the lower
Damodar and some projects like that, of which
the Karla project is also one.

SHRI N.R. LASKAR (Karimganj) : What
is the latest position about the Barak river ?

DR. K.L. RAO : Tam glad that he has
raised that point. The Baraka is also a very
difficult prublm for us. It is not a problem
from the engineering point of view. Butit is
difficalt from the point of view of submission
and so on. Very thorough investigations have
been donc, and we have ‘'decided on a site, and

we have got the cstimates ready and all that.’

The only problem is that some parts of an-
other Statz will be subtmerged and this has
becn the difficult problem. So, I discussed it with
the Chicf Minister of Assam the other day. He
has written a leiter to that State. I shall be
going there in October and we sball be spen-
ding about a weak in that area. We have
written that the ncighbouring State also may
join there to  finalise the ducumutu That is
where the matter stands.

The lady Chairman wanted to know some-
thing about Lucknow. T think I should answer
her question.  The Gomati is a small river in-
deed, but now and then, every tea years, it
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causes trouble ; last year, it gave much mare
trouble. There are some very important towns:
located on Gomati. There is not only Lucknow
but also Jaunpur and so on. The Goverament
of India are giving extra funds in order to pro-.
tect these towns and the necessary works have
been taken up. There is no difficult engineering :
work there in Lucknow. There are a number’
of old-bridges there which have got a limited
span, and we have got to break them all and:
put the bridge right across ; then, thereisa
weir which has to be demolished and it bas to*
be replaced by a barrage with shutters. It is:
not difficult from the engincering point of view..
That work is also being done. I am not sure
of how far they have done it, but I think that
it will take another year. We only hope that the |
Gomati will behave till that time in the ordi-
nary way. ’

I thivk I have tried to answer as many
points as hon Members have raised. I want to’
submit once again that we are trying to do our
best in the matter having regard to the finan-
cial constuent. It is nor as if we have thousands
of crores at our disposal for this purpose. We
do realise there are some difficult preblems. 1
will consider it a great privilege if hon. mem-:
bers would come round and offer any more
suggestions they have. 1 will enly be too happy!
1o consider them as best | can,

SHRI N.P. YADAV : What about the
Adhorvara irrigation and flood control scheme
in Muzaffarpur district in Bihar ?

DR. K. L. RAO: This passs through.a
very densely populated area I think the best.
way 1o deal with it is to dredge? the river, So,
far we have not got any estimat= from the Bibar
Government. I again will get in touch with’
them. Ttis worthwhile to dredge it. It will
save a lot of congestion in that ar-a.

SHRI LILADHAR KOTOKI : I would
request the hon. Minister to give a categorical
answer to one question. [ have already refer-
red to the statement of the Prime Minister.in
this house regarding the setting up of the Bra-
hmaputra Flood Control Commission. I know
for certain that work is being held up for want
of finance, Last year, they approched the
Centre with schemes costing Rs.’11.5 crorcs,
but after a lot of higgling they got Rs. 3 crores
and then Rs. 2 crores. I want to know whe-
ther the Commission‘s schemes for controlling
the Brahmaputra is going’, to be _financed ‘enti-
erly by the Central Government or not.
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DR.K. L. RAO: I am not aware of any
financial constraint at the moment. There were
some arguments and so0 on. Finallly the Gov-
ernment of India agreed to release Rs. 30
crores including the amount for purchase of
dredgers. Unforiunately, the arrival of dred-
gers is delayed. Otherwise, they would have
come by this time. Whatever was agreed upon
is being placed at their disposal,

SHRI DINESH CHANDRA GOSWAMI :
Could not the dredgers lyiog unulilised in
Farakka be sent to Asam ?
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DR. K. L. RAO: In the Brahmaputra, we
require a different type of dredger. They are
of a gigantic type, not the small type in Farak-
ka. Actually they were ordered, but the
delivery is delayed,

17.53 hrs.

The Lok Sabha then adjourned till Eleven of the
Clock on Wadnesday, August, 9, 1972]
Srapana 18, 1894 (Saka)



